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RAJYA SABHA
Tuesday 18h December201227th Agrahayana,1934 (Saka)

The House met at eleven of the clock,

MR. CHAIRMAN in the Chair
REFERENCE BY THE CHAIR
Victims of Typhoon Bopha Pablo in Philippines
SHRI M. VENKAIAH NAIDU (Karnataka): Sir under Rule 267..(Interuptions)...
MR. CHAIRMAN: One minute please; there is a reference.

Hon. Members, as you are aware, about 1020 persons lost their lives, with 844
still missing, whenTyphoon Bopha-Pablo struck the Southern Island of Mindanao
of Philippines on the 4th of Decembe&2012. The incidents of death have been
rising. The typhoon also triggered landslides and floods along the coast, causing
extensive damage to houses, property and infrastructure.

| am sure the whole House will join me in conveying our deep condolences and
sympathy on the losses suffered by the friendly people of Philippines. The people of
India stand in solidarity with the people of Philippines in their hour of grief.

I request Members to rise in their places and observe silence as a mark of
respect to the memory of those who lost their lives in this natural calamity

(Hon. Members then stood in silence for one minute.)

DEMAND FOR SUSPENSION OF QUESTION HOUR IN
THE WAKE OF INCIDENT OF GANGRAPE

SHRI M. VENKAIAH NAIDU (Karnataka): Sit | had given notice for
suspension of Question Hour in the wake of the incident of gangrape
...(Interruptions)...

MR. CHAIRMAN: Just one minute...(Interruptions)...

SHRI PRASANRA CHATTERJEE (Wést Bengal): Sjrthe Home Minister is
answerable ta..(Interruptions)...

MR. CHAIRMAN: Just one minute..(Interruptions)...Shrimati Maya Singh, do
you wish to say something2(Interruptions).. Just one minute..(Interruptions)...
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it v ve e ga gl L (@aum).. ¢ ey, gd Wil
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BET & AT 9 H W P gedr q SR Hf IR oAl Bl IR B e B
W, W HeAT I FEAN b SR T Y- Wel Rl g1 W, g9 a6
a ULy, WeR & B9 AFRE’ $1 ¥8l Ayl 'W OSA9 gEAl A@Ed §
(FFF)... I8 " Al I9b SW W TeAUET Wl Rl T fh B gle @l
Y] 87 .(FAM)... $H RE B FRAT P gfoodi S @ B L.(EEH)...
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gl W, BT T H FW Y8 I YIA-fUed @Sl HRdl g . (FEEH)...

SHRI PRASANTA CHATTERJEE: Sir this is a barbarous act.
...(Interruptions)...

MR. CHAIRMAN: Please; one minute..(Interruptions)...
et 7 fiE W), gim @IE 9 I8 oy flw §o(aawm)...

MR. CHAIRMAN: Just one minute, please.(Interruptions)...3md §8 <sY|
...(Interuptions)... The Minister of &te for ParliamentanAffairs...(Interuptions)...
Just one minute...(Interruptions)...

At 7R R 37 geTRel @ IdT & U $oR heH SoM & oeRd B
st qumfers 8 SMETl (EET)...

SHRI M. VENKAIAH NAIDU: Sir, we want the Home Minister to come here.
...(Interuptions)... We want the Home Minister..(Interuptions)...

MR. CHAIRMAN: One minute, please..(Interruptions)...

SHRI M. VENKAIAH NAIDU: Let him go and call the Home Minister here.
...(Interruptions)...

MR. CHAIRMAN: It takes a few minutes to do that. Isn't it?
...(Interuptions)... Please allow...(Interuptions)... Let us hear what he has to say
...(Interruptions)...

SHRI M. VENKAIAH NAIDU: We want the Home Minister to come here.
...(Interruptions)...

MR. CHAIRMAN: Please...(Interruptions)...
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SHRI M. VENKAIAH NAIDU: The House wants to hear the Home Minister
...(Interruptions)...

MR. CHAIRMAN: Just one minute, please.(Interruptions)...Please go back
to your places...(Interruptions)...d8 Y, ¥ SMSY| ..(&@em).. Hon. Members,
we are all equally upset and distressed over what happened and you would like to
know more about it. It was discussed this morning in the meeting. It was agreed
that we would take up this matter at twelve of the clock immediately after the
Question Hour...(Interuptions)...

it RN WETA ([T US¥): WX, IE a1 IR Hex € . (HIUH)...

St |y MU 98 SRVl ..(@@wH).. Ud fAWe 98 eyl Maya Singhji, you
have mentioned your point..(Interruptions)...Please listen to others also.(Inter-
ruptions)... 98 W8y, W= S| . (@EUF).. AU HAFREY @1 ad a1 gT ANl
..(=ag)... Let him speak at least..(Interruptions)...

ST. 9 T ?Udedl (A UQ¥): WX, B MAFREY #1 gergy, e} o T
B8 @I gAYl 98 A} dlel, IE HT dlelil? ..(TGEM)...

st qumfer: 5 SISTl .(@EU™).. S8 SISVl .(FEE)...
W B WA § IS WAl R AT HAe H weg W (ot Iia e
Wi, Y A Al Wl .(FFEH)... GAl ATl (...

SHRI M. VENKAIAH NAIDU: Call the Home Minister ...(Interuptions)...

SHRI PRASANRA CHATTERJEE: No policeman was there(Interuptions)...
Call the Home Minister...(Interuptions)...

SHRI SUKHENDU SEKHAR ROY(West Bengal): Call the Home Minister
...(Interruptions)...

SHRI M. VENKAIAH NAIDU: We want the Home Minister to come.
...(Interuptions)... This has been happening regularly(Interuptions)... That is
why we want the Home Minister to come.(Interruptions)... We want nothing
less than the Home Minister..(Interruptions)...

MR. CHAIRMAN: Please....(Interruptions)... The Minister wishes to convey
...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Direct the Government to call the Home
Minister. ...(Interuptions)...
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St Wi oMy g A ST SF@l |l . (@EE)...
M T 9 AES R OYA? B BAFRER @1 gasyl L (@@Em)..
MR. CHAIRMAN: The House is adjourned for fifteen minutes.

The House then adjourned at seven minutes past eleven of the clock.
The House reassembled at twenty-two minutes past eleven of the clock,

MR. CHAIRMAN in the Chair

MR. CHAIRMAN: Question 341...(Interuptions)...At 12 o'clock, this matter
will be taken up. The Government will make a statemer{interruptions)...

SHRI M. VENKAIAH NAIDU: The Home Minister should come in the House.
MR. CHAIRMAN: The Government will make a statement.

SHRI M. VENKAIAH NAIDU: We want the Home Minister to come.
...(Interruptions)...

MR. CHAIRMAN: All right, your wishes will be conveyed to the
...(Interruptions)...

SHRI PRASANRA CHATTERJEE: We want the Home Minister to come.
...(Interruptions)...

MR. CHAIRMAN: Please, listen to the Minister of State for Parliamentary
Affairs. ...(Interruptions)...

St WfeR 3l (FER): T8 T8 & @1 aR SAN < ARyl (). I8

St GUURT: wisl 98 8T, 98 S8V ..(&9E). 9IS} el Wgd, 98 gy

ST BRFAET H 5T FIAl FAT AT FAGT H ST HAL (3 S a):
gumafd Sf, AR fGg St Td o wWewll 7 39 YE @ Qo Bl I8 d98s MR
qHel & R R ¥ed so¥ fafm €1 89 we @ W s "W ¥ §gd g
gl g WA OSh @ gfed fEw g 12 a9 6 a8 A Sl A Wl SR
I |AT SFI H PR 9 g W M | . (FEEH)...

SHRI M. VENKAIAH NAIDU: Please, take it seriously...(Interuptions)... 12
oI & 91§ Al AT UM DI QAT .. (AGEF)...
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MR. CHAIRMAN: You know it is not so...(Interuptions)...

SHRI M. VENKAIAH NAIDU: Sir, he should come immediately after the
Question Hour Let the Government give an assurance. If he is coming after the
Question Hour that's alright....(Interuptions)...

ST 9T T RGeS WX, 12 FF b g ar 2 ff 99 Fahd g, 4 0 9

SHRI PRASANR CHATTERJEE: It happened at 9 o'clock and no policeman
was there....(Interruptions)...

SHRI M. VENKAIAH NAIDU: Let him call the Home Minister at 12 o'clock.
Otherwise, how...(Interruptions)...

SHRI BHUBANESWAR KALITA (Assam):The questions are also important.
...(Interruptions)...Let the Question Hour proceed(Interruptions)...

SHRI PRASANRA CHATTERJEE: No police was there even at 9 o'clock.
MR. CHAIRMAN: Please, sit down.
SHRI M. VENKAIAH NAIDU: Sir, it is a Council of tes....(Interuptions)...

MR. CHAIRMAN: Venkaiahji, please sit down.(Interuptions)... Please, don't
make this a party issufhis is a human mattekVe will take it up at 12 o'clock.
The Government will make a statement. Message has been conveyed.

SHRI M. VENKAIAH NAIDU: At 12 o'clock?

MR. CHAIRMAN: At 12 o'clock. Now Question 341.
SHRI KUMAR DEERAK DAS (Assam): Question 341, Sir

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sirl am going to stand
silently in protestWe do not discuss women's issues.

MR. CHAIRMAN: We are discussing it.

SHRIMATI JAYA BACHCHAN: No, it has to be done nowor political
subjects, the Question Hour is adjourned. But, when it comes to protection and
safety of women, we push it to twelve. No, | am going to stand up in protest.
...(Interruptions)...

MR. CHAIRMAN: We will take it up at 12 o'clock..(Interruptions)...
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Nt gENa WSS WUl ([ORIG): 999 81 questiond & ¥l ..(@FE)...
W, 9e g1 questionTE Tl . (GEM)...

SHRIMATI JAYA BACHCHAN: | will stand in protest...(Interuptions)... |
stand in protest...(Interruptions)...

#t TR SpETe AR Igd TR T (HaEM)...

SHRIMATI SMRITI ZUBIN IRANI (Gujarat): Sir why has the Home Minister
not come here?..(Interruptions)...

MR. CHAIRMAN: Please don't do this...(Interruptions)... Prakashiji,
incitement is not permissible..(Interruptions)...

it 3rell 3FER MY (MER): WX, |a9 &SI questionTEl T . (FEH)...

SHRI PRASANTA CHATTERJEE: The entire nation is concerned.
...(Interruptions)...

MR. CHAIRMAN: Question No. 341...(Interruptions)...

SRR ST g9 W), O §9 Q¥ B AW 9 d8dl W, dfedl W), gl
W IAEAR ..(FE)...

$ft TR I[EIS: IE FIH T questionT | .(HIEM)...

SHRI RAM JETHMALANI (Rajasthan): Sjrl want some message to be
conveyed to the Home Minister before he comes to the Hou@aterruptions)...

MR. CHAIRMAN: It has been conveyed..(Interruptions)...

SHRI BHUBANESWAR KALITA: Sir, questions are also important.
...(Interruptions)...

SHRI RAM JETHMALANI: Please allow me to say somethindInterruptions)...
| request the hon. Members to please hear.n{nterruptions)...

SHRI PRASANRA CHATTERJEE: Nowhere police was found(Interuptions)...
Who is responsible?2.(Interruptions)...

MR. CHAIRMAN: Please go back to your places(Interruptions)...

SHRI BHUBANESWAR KALITA: Let the Question Hour be over
...(Interruptions)...
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SHRI RAM JETHMALANI: Sir, | wish to convey to the hon. Home Minister
just now through this one-minute intervention that the crime situation in Delhi will
not improve ever until and unless you remove one of the most *.
...(Interruptions)...* ...(Interruptions)...Remove him....(Interruptions)... Suspend
him. ...(Interruptions)...

MR. CHAIRMAN: Please....(Interruptions)...

SHRI RAM JETHMALANI: Yesterday | have handed over a thick volume of
papers showing the kinds of *..(Interruptions)...

ORAL ANSWER TO QUESTION
Conservation of one horned hinoes in Assam

*341.SHRI KUMAR DEERAK DAS: WIll the Minister of ENVIRONMENTAND
FORESTS be pleased to state:

(@ the number of one horned rhinoes diedAissam during the last ten
years;

(b) the details of steps taken to protect and preserve one horned rhinoes
and funds released, so far for the purpose;

(¢) whether Government is satisfied with the present steps taken by the
local authority to protect the life of the one horned rhinoes; and

(d) if so, whether the remaining one horned rhinoes are totally protected in
Assam?

THE MINISTER OF SATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) to (d)A statement is laid on
the Table of the House.

Statement

(@ As per the information received from théaté Government oAssam,
the number of one horned rhinoceros diedAssam due to poaching and natural
causes during the period from 2002 to 14.12.2012 is 1008.

*Expunged as ordered by the Chair
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(b) The following steps have been taken by the State Government to

protect and preserve one horned rhinosAgsam:

1

Government ofAssam has granted the power to use firearms to forest
officers at all levels for protection of the forest and wildlife in the state
under section 197 of the Criminal Procedure Code vide state notification
no. FRN.22/2009/5 dated 14.7.2010.

Immunity from prosecution without the prior sanction from the state
government has also been granted to all the forest officers in the state.
This has given a big morale boost to the staff engaged in the
protection of the rhino and other wildlife species.

Government ofAssam has enhanced the maximum punishment to the
poachers up to life imprisonment and a minimum fine of Rs. 75,000
through the amendment of th&ildlife Protection Act, 1972 vide 'The
Wildlife (Protection) (AssamAmendment)Act, 2009'. The wildlife related
offences have been made cognizable and non-bailable through this
amendment by the state government.

Two new battalions of théAssam Forest Protection Force have been
raised for protection of the forest and wildlife including the rhino bearing
areas of the state.

Sufficient numbers of anti-poaching camps have been constructed in all
rhino bearing areas of the state.

Infrastructure viz. road network, patrolling path, anti-poaching camps,
vehicles, boats, departmental elephants etc. have been improved/
enhanced over the years.

Armed Home guards and local youth have been deployed in the rhino
bearing areas of the state to augment the strength of the field staff.

Sophisticated arms (Self Loading Rifles) have been deployed in the rhino
bearing areas of the state to match the weapons used by the poachers.

Management interventions for protection and maintenance of the rhino
habitat have been taken up on regular basis.

Close coordination with the civil and police administration is being
maintained in the field for efficient tackling of the poachers.
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10. Programmes on education and awareness are being regularly organised in
the field involving local people and civil society

11. In order to ensure the long term survival of the rhinos in the state, the
translocation of rhinos from Kaziranga National Park (NP) and Pobitora
Wildlife Sanctuary (WLS) to the Manas Nifas been taken up.

Central Government has provided financial assistance to the State Government
of Assam under the Centrally Sponsored Schemes of ‘Integrated Development of
Wildlife Habitats' (CSS-IDWH) and 'Projedfiger' (CSS-PT) for better management
of its protected areas AB). The funds released during the last three years for the
four PAs of Assam (namely Kaziranga NMRanas NP PobitoraWLS and Rajiv
Gandhi Orang NP) where the rhino bearing areas exist, under the CSSSBT
IDWH and State Plan are given below:

Year CSS-H CSS-IDWH  State Plan Total
(Rupees in lakhs)

1 2 3 4 5

Kaziranga National Park:

2009-10 321.79 0 - 321.79
2010-11 1164.652 0 28.25 1192.902
2011-12 468.884 0 33.11 501.994

2012-13 (as on 30.11.2012) - - -

Rajiv Gandhi Orang National Park:

2009-10 0 3.40 - 34

2010-11 0 0 17.00 17.00
2011-12 0 46.72 17.40 64.12
2012-13 (as on 30.11.2012) 14.44 - 14.44

Pobitora Widlife Sanctuary:

2009-10 0 15.025 0 15.025
2010-11 0 0 6.70 6.70
2011-12 0 41.55 14.55 56.10

2012-13 (as on 30.11.2012) 18.355 - 18.355
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1 2 3 4 5

Manas National Park:

2009-10 697.09 0 0 697.09
2010-11 454.704 0 0 454.704
2011-12 552.68 0 0 552.68

2012-13 (as on 30.11.12) -* - - -

* During the current financial year, an amount of Rs. 333.82 lakhs has been sanctioned for

Manas National Park, which has been adjusted against the unspent balance of the previous
year

In addition to theabove funds, a sum of Rs. 40.00 lakhs was also released to
Manas National Park under 'Managemédtion Plan for Biosphere Reserve'
programme during financial year 2009-®W.sum of Rs. 80.00 lakhs has also been
released during the current financial year to Kaziranga National Park for flood relief
under the scheme 'Grants-in-aid to Natiomager ConservatiorAuthority'.

(c) and (d)The Sate Government ofAssam is taking adequate steps to
ensure the protection of rhinoceros in the State. Most of the one horned
rhinoceros habitats have been declared as Tiger Reserves, thereby enhancing the
management effectiveness through a focused scheme including increasing budgetary
allocation, protection machineryfhe measures taken for protection of rhino
population have resulted in a sustained increase in their population in the State, as
per the following census figures received from the State Government:

Estimated population of rhinos Assam

Year Estimated population (Nos.)
2006 2006
2009 2201
2012 2505

MR. CHAIRMAN: Please...(Interruptions)...House is adjourned till 1200
hours.

The House then adjourned at twenty-eight minutes post eleven of the clock.
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The House reassembled at twelve of the clock,
MR. DEPUTY CHAIRMAN in the Chair
WRITTEN ANSWERS TO STARRED QUESTIONS
Allocation of power from power plants

*342.SHRI N. BALAGANGA: Will the Minister of POWER be pleased to
state:

(@ whether power from power plants established in a State is given to that
State on preferential basis;

(b) if so, thedetails thereof, including the guidelines for such a distribution
of power;

() whether the fate Government offamil Nadu has requested the Central
Government that power from the proposed Kudankulam Power Project be given to
Tamil Nadu;

(d) if so, the details thereof and the response of Government thereto;

(e) whether Government is considering a separate power corridofafaoil
Nadu, especially in view of the current power crisis in the State; and

(f if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF SATE OF THE MINISTRY OF POWER
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) No, SirHowever
power from central generating stations is generally allocated based on the following
formula:

1. From Thermal and Nuclear Power Sations

() 10% of the power allocated to the State in which the Central thermal
power plant is located (Home State).

(i) 15% of the power kept unallocated at the disposal of the Central
Government for meeting the urgent requirements of the individual states
in the region from time to time.

(iiy 75% of the power distributed among the States in the Region (including
home $ate) in accordance with the pattern of Central Rasistance to
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the States in the Region and the energy consumption in the States of
the region for the previous five years. These two factors are given
equal weightage.

From Hydro Power Sations

() 15% of the generatipo capacity kept "unallocated" at the disposal of the
Central Government to be distributed within the region or outside,
depending upon overall requirement.

(i) 12% of power from the energy generated by the power station supplied
free of cost to those States of the Region (including the State where
the hydro electric project is located) affected by the project.

In addition to above, vide Gazettee Notification dated 31.03.2008, 1% free
power is to be made available for contribution towards local area
development fund.

iy The remaining power (73%) to be distributed between States of the
Region on the basis of the pattern of Central PAamistance given to
various States in the region during the previous 5 years and on the
basis of consumption of electricity in the States of the region in the
previous 5 years, the two factors to be given equal weightage.

Vide OM No. 8/1/96-OM dated 27.04.2000, the above formula became
guidelines, where inter-alia the share of power surrendered by a State is first
offered to the constituent of that region and if there are more than one
claimants, weightage in allocation is given to the power sector reforming
State(s)/UT(s).

Cabinet in January201l has approved 50% of power to the home state in
case of new projects of Nuclear Power Corporation of India Limited (NPCIL)
and also in case of fourteen specific upcoming projects of NTPC.

After 5th January2011, power is to be procured by the Distribution Compa-
nies/Utilities through tariff based competitive bidding. Hence, the existing
guidelines dated 27.04.2000 for allocation of power from Central Generating
Stations are applicable to (i) Thermal generating stations for which Power
PurchaseAgreements (P&s) have been signed upto 5th Janu@@1, (ii) for
expansion units of already commissioned thermal projects and (iii) for hydro
projects as they have been exempted from tariff based competitive bidding
upto 31.12.2015.
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(c) and (d)Yes, Sir Government offamil Nadu requested allocation of entire
power to be generated from Kudankulam Nuclear Power Plaftaioil Nadu.
Government ofTamil Nadu was informed that power has already been allocated for
this plant (2x1000 MW) amongst the beneficiatgt&s/UnionTerritories including
Tamil Nadu based on the guidelines for allocation of Power from Central Sector
Generating fations to the tes/UnionTerritories.

(e) and (f) No, SirHowever the following transmission lines have been taken
up for strengthening of the transmission system supplying power to Southern
Region including to the t&te of Tamil Nadu.

1. Inter-regional lines:
() Raichur-Sholapur 765 KV two single circuit lines.
() Kolhapur-Narendra 765 KV double circuit line (to be initially operated 400
KV).
@iy Wardha-Hyderbad 765 K\double circuit line.
(iv) Angul-Srikakulam-¥magiri 765 KV double circuit line.
2. Srengthening of Inter Sate Transmission System within Southern Region:
() Vijayawada-Nellore (A.P)-Thriuvalam 400 Kwdouble circuit line.
(i) Chittor-Thiruvalam 400 KV double circuit line.
(i) Kurnool-Thiruvalam 765 KV double circuit line.
(iv) Madhugiri-Salem Pooling Point 765 KV single circuit line.
(v) Somanahalli-Salem (New) 400 KV double circuit line.

(vi) Loop-in-loop-out of KolatS.R Budur 400 KV single circuit line at
Thiruvalam.

(vii) Loop-in-loop-out of Salem-Somanahalli 400 Kdihgle circuit line at Hosur
(vii) Mysore-Kozhikode 400 KV double circuit line.
Optimum utilization of hydel power

1t*343. SHRI RAM JETHMALANI: Will the the Minister of POWER be
pleased to state:

tOriginal notice of the question was received in Hindi.
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(@ whether it is a fact that the gap between demand and supply of power
in the country can only be bridged by optimum utilization of the power generation
capacity of the hydel power sector in the country;

(b) if so, Government's response in this regard;

() whether it is also a fact that the construction work of hydel power
projects in the country is facing a number of bottlenecks;

(d) if so, the details thereof; and

(e) the percentage of bottlenecks both due to man-made and that of natural
reasons out of the above?

THE MINISTER OF SRATE OF THE MINISTRY OF POWER (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) No, SirThe gap between
demand and supply of power in the country cannot be bridged only by optimum
utilization of power generation capacity of the hydel power sector in the country
It has to be met by optimum utilization of power generation capacity from all
sources includingjnter-alia, hydel, thermal, nuclearetc.

(c) to (e) Yes, Sir The hydro power projects face a number of bottlenecks
during construction. These armter-alia, difficult geological conditions (natural),
uncertain weather conditions (natural), local area agitations (man-madeAs etice
hydel projects face a combination of these bottlenecks, it is difficult to assign
percentages to them.

Additional NRHM funds to States

*344.SHRI MOHD. ALI KHAN: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether some States have got more funds under the National Rural
Health Mission (NRHM) to improve healthcare facilities;

(b) if so, the details thereof for the Eleventh Plan period, State-wise; and
(¢) the details of amount allocated and spent so far?

THE MINISTER OF HEAIDTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) Yes, Sir
(b) State-wise details of the funds released during the Eleventh plan are

given in the Statement{Seebelow).

(c) State wise details of funds allocated and spent during the Eleventh plan
are given in the Statement-Il.
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Satement-|

Showing State-wise Release under NRHM during the
11th Plan Period (Fr's.2007-08to 2011-12)

(Rs. in crore)

Sl. No. States Release
1 2 3
1 Andaman and Nicobar Islands 58.49
2 Andhra Pradesh 3700.34
3 Arunachal Pradesh 287.91
4 Assam 3636.81
5 Bihar 3643.59
6 Chandigarh 34.94
7 Chhattisgarh 1450.99
8 Dadra and Nagar Haveli 20.02
9 Daman and Diu 12.54
10 Delhi 448.80
11 Goa 68.68
12 Gujarat 2416.06
13 Haryana 1004.01
14 Himachal Pradesh 542.45
15 Jammu and Kashmir 793.55
16 Jharkhand 1410.12
17 Karnataka 2431.07
18 Kerala 1590.28
19 Lakshadweep 754
20 Madhya Pradesh 3673.64
21 Maharashtra 4432.28

22 Manipur 316.59
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1 2 3
23 Meghalaya 282.40
24 Mizoram 257.59
25 Nagaland 329.24
26 Orissa 2488.70
27 Puducherry 5401

Punjab 1239.67
29 Rajasthan 411753
30 Sikkim 139.97
31 Tamil Nadu 3164.25
32 Tripura 42247
33 Uttar Pradesh 8754.54
A Uttarakhand 674.32
35 West Bengal 3418.41

ToTAL 57,32379
Note:

The above release toté8es/UTE relates to Grants from Central Governments grants only and
do not include:-

* Kind Grants towards RCH, Routine Immunisation and Pulse polio Immunisation.
* Release for Central Sector Schemes under NRHM Plan Head.

* Matching State Share.
Statement-11

State-wise Allocation and Expenditure under NRHM for
F.Ys. 2007-08to 2011-12 (Eleventh Plan Period)

(Rs. in crore)

Sl. No. States Total
Allocation Expenditure
1 2 3 4
1 Andaman and Nicobar Islands 76.05 96.85
2 Andhra Pradesh 3757.00 3356.50
3 Arunachal Pradesh 26577 339.24




Written Answers to [18 December2013 Starred Questions 17

1 2 3 4

4 Assam 3928.86 4138.01
5 Bihar 4422.65 4628.13
6 Chandigarh 47.31 38.83
7 Chhattisgarh 1512.26 1391.49
8 Dadra and Nagar Haveli 21.49 23.15
9 Daman and Diu 18.28 17.37
10 Delhi 581.37 363.16
1 Goa 75.28 79.39
12 Gujarat 2377.48 2925.18
13 Haryana 920.63 1195.93
14 Himachal Pradesh 476.69 633.23
15 Jammu and Kashmir 653.60 802.96
16 Jharkhand 1767.61 1420.25
17 Karnataka 252543 2839.91
18 Kerala 1428.31 1670.02
19 Lakshadweep 12.28 13.21
20 Madhya Pradesh 3642.34 4021.37
21 Maharashtra 4302.91 5202.95
22 Manipur 409.50 301.26
23 Meghalaya 395.69 358.81
24 Mizoram 254.03 318.36
25 Nagaland 357.24 359.02
26 Orissa 2296.60 2661.26
27 Puducherry 61.16 64.56
28 Punjab 1080.48 1265.19
29 Rajasthan 3369.19 4660.96

30 Sikkim 13521 165.15
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1 2 3 4
31 Tamil Nadu 2940.02 3361.46
32 Tripura 533.51 401.31
33 Uttar Pradesh 9224.07 9426.07
A Uttarakhand 608.37 768.44
35 West Bengal 3505.18 3367.71

TotaL 5798385 62676.72
Note:

The above allocations relate to Central Government grants only at the Budget Estimate stag
and do not include the State share contribution.

Expenditure figures are provisional and reflect expenditure with regard to both Central
Government grants and State contribution.

Medical colleges or girls

1*345. DR. PRABHATHAKUR: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether on the lines of Lady Hardinge Medical College at Delhi, medical
colleges for girls only have been set up or proposed to be set up in other States
also;

(b) if so, the names of those States and places where such hospitals and
colleges exist at present; and

(¢) if not, the reasons therefor?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) to (c) Generally the medical colleges are being established by the
State Governments or private entitiess per available information, there are 3
medical colleges exclusively for women in the couniiye details of these medical
colleges are as follows:

Sl State Name of the Date of Intake Management
No. college Inception (MBBS)
1 2 3 4 5 6
1 Andhra Dr. VRK. 25.6.2011 100 Private
Pradesh Women's
Medical
College,
Aziznagar

tOriginal notice of the question was received in Hindi.
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1 2 3 4 5 6

2. Delhi Lady Hardinge 1916 200 Central
Medical College, Government
New Delhi

3. Haryana B.PS. Government 20.6.2012 100 State
Medical College Government
for Women,
Sonepa

One private institution fromAndhra Pradesh has applied to Medical Council
of India for establishment of a women's College for the academic year 2013-14.

Modernisation of ports in the country

*346.SHRI BALWINDER SINGH BHUNDER:WIll the Minister of SHIPPING be
pleased to state:

(@) the status of modernisation plan for each port in the country;

(b) by when, modernisation plans for all the major ports in the country are
likely to be completed,;

(¢) the number of modernisation projects given under PPP mode, port-wise;
(d) by when, these projects are likely to be completed; and

(e) whether there is any regulatory mechanism to monitor the modernisation
works of major ports?

THE MINISTER OF SHIPPING (SHRI &. VASAN): (a) and (b)The Ministry
of Shipping has formulated a perspective plan for development and modernization
of Major Ports, namely"The Maritime Agenda 2010-2020". Major Ports prepare
annual plan and perspective plan in line with the Maritidgeenda incorporating
the modernization and capacity augmentation requirements of the respective Major
Port and implement projects accordingly

(c) and (d) Port-wise details of modernization projects (under PPP mode)
awarded and under implementation, along with their likely date of their completion
is given in the Statemer(Seebelow).

(e) The modernization projects of Major Ports are closely monitored by the
Ministry of Shipping.



Statement
Details of the Number of modernisation projects (PPP projects) under implementation at Major Ports
Sl. Port Number of Name of the Projects Target date
No. projects of completion
1 2 3 4 5
1. Paradip Port Trust 3 0] Construction of Deep Draft Iron Ore Berth 2014-15
(it) Construction of Deep Draft Coal Berth 2014-15
(iii) Multi-purpose Berth to handle clean cargo 2015-16
2. Visakhapatnam PorTrust 6 () Development of WQ-6 Berth in inner harbor 2013-14
for handling dry bulk cargo
(i) Development of EQ-10 Berth in the inner 2013-14
harbor for liquid cargo
(iii) Development of EQ-1 by replacement of 2014-15
Equity EQ-1 and Part of EQ-2 in inner
harbor to handle Steam coal
(iv) Development of EQ-1A on south side of 2014-15

EQ-1 for handing thermal coal and steam
coal in the inner harbor
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VOC Port Trust

Cochin Port Trust

New Mangalore Port Trust

Mormugao Port Trust

V)

(Vi)

@0

(i

(i)

0

(i

0

0

(i

Development of General Cargo Berth at 2012-13
outer Harbour

Installation of Mechanised handling facilities 2014-15
for fertilizers at EQ 7 in the inner harbor

Construction of coal berth at NCB-I 2013-14
for NLC-TNEB

Construction of North Cargo Berth Il 2014-15
Conversion of Berth No. 8 as ContainBgrminal 2014-15
LNG Re-gasificationTerminal 2012-13

Development of ship repair facility for 90 small 2014-15
and 120 medium size ships

Setting up of Mechanized Iron Ore handling  2011-12
facilities at Berth No. 14 (work held up
due to litigation)

Development of coal handling terminal 2013-14
at Berth No. 7
Development of 2 MMTR mechanized 2015-16

coal import Terminals at Berth No.11
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2 4 5
Jawaharlal Nehru Port Trust 0] Development of Standalone Container 2014-15
Handling Facility with a quay length of
330 M of North of NSICTTerminal
Mumbai Port Trust 0] Construction of Offshore Container Berths 2013-14
and development oferminal on BOTbasis
Kandla Port Trust 0] Development of dry bulk terminal at 2014-15
Tekra nearTuna
(ii) Development of 13th Berth other than 2012-13
liquid and container cargo berth
(iii) Construction of Berth No. 14 as 2015-16
multi-purpose cargo Berth
(iv) Development of 15th Berth as 2014-15
multi-purpose cargo Berth
(V) Development of 16th Berth as multi-purpose  2014-15
cargo Berth
(vi) Construction of Captive Barge Jetty at 2014-15

Old Kandla

44
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Separate cadre for DGH

*347.SHRI JAIPRAKASH NARAYAN SINGH: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(@ whether the Directorate General of Hydrocarbons (DGH) is also acting
as the upstream regulator since 1993;

(b) whether even after twenty years of its existence, it is yet to create its
own cadre and is presently manned by officials on deputation from upstream
PSUs;

() whether it is a direct conflict of interest as ONGC and OIL are upstream
companies under the regulatory jurisdiction of DGH and their own employees sit in
the regulatory body;

(d) whether similar conflict of interest is also created when officials of ONGC
and OIL in DGH regulate the matters of other entities; and

(e) if so, the steps being taken to remove the anomaly?

THE MINISTER OF PETROLEUMAND NATURAL GAS (SHRI M.
VEERAPFA MOILY): (a) No. The Directorate General of Hydrocarbons (DGH) was
established under the administrative control of Ministry of Petroleum and Natural
Gas (MoP& NG) by Government of India Resolution &pril, 1993. DGH assists
and advises MoP & NG on the technical issues relating to the upstream
hydrocarbon sector of the country

(b) The Government Resolution dated 08.04.1993 creating DGH provides for
manning of DGH by such staff as MoP & NG in consultation with Director General
(DG) decide which will be drawn from the oil industry on deputation/tenure basis.
Accordingly DGH's manpower requirement is met by fstibwn from Public Sector
Oil Companies on deputation/ tenure basis. In addition, specialists, as considered
necessaryare also engaged as consultants/advisers on contractual basis.

(c) to (e) No anomaly or conflict of interest has been observed as a result of
manning of DGH by staff drawn from various Oil PSUs like Oil and Natural Gas
Corporation (ONGC), Qil India Ltd. (OIL) and others, as the activities of all
Exploration and Production (E & P) Companies operating in the cquaeittyer
Public Sectar Private or Foreign Companies, are regulated by Government of India
strictly in terms of contractual provisions, related rules, regulations, policies and
guidelines.
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Construction of Channel Road for NH-5

*348.SHRI RAMA CHANDRA KHUNTIA: Will the Minister of ROAD
TRANSPOR AND HIGHWAYS be pleased to state:

(@ whether it is a fact that channel road for NH-5 from Chennai to Kolkata
has not yet been completed, especially in the portion from Balasore to Bhadrak
and Bhubaneswar to Ichchapur;

(b) if so, the reasons therefor; and

(¢) the total funds released for the constructionAafjul-Sukinda Road and
Panikoili-Rajamunda, Bhubaneswar to Bhadrak six channel road?

THE MINISTER OF ROAD TRANSPOR AND HIGHWAYS (SHRI C.P
JOSHI): (a) to (b)A 30-meter long stretch from Balasore to Bhadrak and another
752-meter long stretch from Bhubaneshwar-Ilchapuram sections of NH-5 are yet be
completed.The details alongwith reasons for delayoject-wise, are given in the
Statement-I(See below).

(©) No fund has so far been released for constructiorgful-Sukinda
Road and Panikoili-Rajamunda, Bhubaneswar to Bhadrak six channel road. Detailed
reasons are given in the Statement-Il.

Satement-|

Details of delayed project of NH-5 in the State of Orissa alongwith
reasons for delayprojects-wise

SI. No. Name of the Project Reason for delay

1 2 3

1 Bhadrak-Baleshwar After termination of the original contract,
(km. 136.50 to km. the balance work was re-awarded in
199.141), NH5 September2008. There was initial delay in

grant of lease for quarry by the State
Government for about 1 yead-laning has
been competed iugust 201 except 30 m
stretch at level crossing at km. 192 due to
non-handing over of site by the Railways.
Fund for Shifting of signals and barricade at
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3

2

Ichapuram - Ganjam
(km 284 -km 233), NH 5

level crossing is already deposited with
Railway The work of shifting of signal and
barricade is in progress by the Railwdhe
stretch of this 30 meter length will be
completed after Railway hand over the
site.

After termination of the original contract,
the balance work was re-awarded in March,
2006. There was delay due to closure
direction with reference to Hon'ble High
Court Order Dt. 11/11/2008 on the Petition
filed by NIST College, Berhampur the
Sitting criteria was not approved by District
Administration, hence crusher Unit of the
Contractor at Palur Hills, Golanthra, Konisi
were closed and also Blasting License was
not renewed. This lead to acute shortage of
aggregates for road work. Further the
District Administration seized the crusher
unit as per the direction of Hon'ble High
Court of Orissa on 23.07.2009. However after
an interim order was passed by the Hon'ble
High Court on 05.08.2009 the ban was lifted.
Delay due to non-handing over of Road
Under Bridge (RUB) site by Indian Rare
Earth Limited. It was decided to construct
the RUB through open cut box pushing
method. The approval of revised drawing
and design was received from the railway
on 24.06.2012. The contractor constructed
the box for RUB. Howeverthe IREL has
yet not handed over the site. 4-laning
except 88 meter at the location of RUB has
already completed.
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1 2 3

3 4-Laning of Sunakhala After termination of the original contract,
Ganjam (km. 338 - km. 284), the balance work was re-awarded in
NH 5 Sept., 2009. There was delay in handing over

of plant and machinery of the expelled
Contractor due to stay in District Court,
Ganjam. There was further delays due to non-
availability of uninterrupted site for execution
of Balugaon bypass near NandapDhuanlo
and Baradihi village due to various local
issues for which district administration took
considerable time to resolve the issues,
intermittent Law and order problems in
Balugaon bypass, Due to unexpected strike
by the local workmen putting unjustified
demand, the work sites remained close for two
months. Delay for completion of Road Over
Bridge (ROB) in Rambha bypass was due to
delay by Railways for power-cum-traffic block.
4-laning of the Project has since been
completed, except 664 meter which is
anticipated for completion by end of
December2012.

Satement-1 |

Detailed project-wise present status and reason for
non-release of funds by the Government

Sl. No. Name of Project Present Status and reason for non-release of
funds by the Governmnet

1 2 3

1 Angul-Sukinda Angul-Banarpal on Cuttack-Angul Section of
NH-42 is being bypassed Mdngul Bypass.
Balar Chak to Sukinda was originally included
in the project of 4-laning of Chandikhole
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3

2 Panikoili-Rajamunda

Bhubaneshwar-Bhadrak

DubariTalcher Presently the project proposal
is in the finalisation stage for consideration
by the Public-Private Partnershippraisal
Committee (PPRC) and it is not possible to
indicate a firm date/time frame for completion
of the appraisal process. Bids can only be
invited after due process of appraisal of the
project by PPRC. The completion period of
the project will be 3 years with effect from the
Appointed Date.

The Projects for 4- laning of Panikoili -Rimuli
and 4-/2- laning of Rimuli -Roxy- Rajamunda
have already been awarded. Due to delay in
land acquisition and Forest clearance' for the
project Rimuli-Roxy-Rajamunda, the Bankers of
the Concessionaire not released debt and
therefore National Highway#uthority of
India (NHAI) could not release grant. For
Panikoili-Rimuli Section, due to delay in land
acquisition and Forest Clearance, the
Concessionaire could not achieve financial
close and thus the work is not started.

Government has agreed to release grant
amounting to Rs. 50 Crore in respect of 6-
laning of Bhubaneshwar to Chandikhole.
However 6-laning of Chandikhole to Bhadrak
is yet to be taken up.

Diversion of forest land for development activities

*349.SHRI NATUJI HALAJI THAKOR: Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(@ whether the diversion of forest land for development activities requires

prior approval of the Central Government;
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(b) if so, the details thereof along with the number of such proposals
received by Government during the last three years and the currentSeger
wise;

() the number of proposals approved, rejected or pending along with the
reasons for the same; and

(d) the time by when all the proposals are likely to be cleared?

THE MINISTER OF SATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) The diversion of forest land
for non-forestry purposes including developmental purposes requires prior approval
of the Central Government under the provisions of the Forest (ConservAtgn)
1980.

(b) and (c) The details of proposals received by the Central Government in
the years 2010, 2011 and 2012 along with details of projects approved/rejected as
well as those under consideration of the Central Government are given in the
Statement(Seebelow).

Detailed site inspection is required in proposals involving more than 100 ha
of forest land. Quite often the proposals received are not complete in all respects
and the Central Government has to seek further details documents from the
concerned State Governments. These are the main reasons for pendency of the
proposals.

(d) The proposals for diversion of forest land are processed in the Ministry
of Environment and Forests and then considered by the Fé@gitsory
Committee constituted under the provisions of the Forest (Conservaiitn)1980.

The Ministry takes a decision after considering the recommendations of the
Committee. Proposals involving 100 ha or more of forest land are also inspected in
detail by the dicers of the concerned Regional f@E of the Ministry The
Ministry takes prompt action to consider the projects for forest clearance when
proposals complete in all respects are received.



Statement

Diversion of Forest land for development activities

SI.No. States/Union No. of Under Pending Closed/ Total
Territories proposals consideration due to non- Rejected/ Number of
approved of Government receipt of Returned/ Proposals
of India information Withdrawn
sought from the
State/ UT Gowvt.
1 2 3 4 5 6 7
A) Year 2010
1 Andaman and Nicobar Island 1 2 1 4
2 Andhra Pradesh 25 2 6 1 A
3 Arunachal Pradesh 14 2 3 19
4 Bihar 12 1 1 14
5 Chandigarh 1 2 3
6 Chhattisgarh 17 2 1 20
7 Dadar and Nagar Haveli 1 2 3
8 Delhi 2 1 3
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1 2 3 4 5 7
9 Goa 3 2 5
10 Gujarat 75 1 12 83
11 Haryana 236 10 45 291
12 Himachal Pradesh 144 4 44 196
13 Jharkhand 338 3 15 56
14 Karnataka 22 2 4 37
15 Kerala 2 1 4
16 Madhya Pradesh 28 1 14 46
17 Maharashtra 37 2 9 50
18 Manipur 4 4 8
19 Meghalaya 2 2
20 Mizoram 1 1 2
21 Orissa 19 1 2 24
22 Punjab 254 9 67 335
23 Rajasthan 22 5 31
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24 Sikkim 21 21
25 Tamil Nadu 10 1 2 13
26 Tripura 6 5 11
27 Uttar Pradesh 143 6 7 161
28 Uttarakhand 242 4 &4 333
29 West Bengal 9 2 11
TotAaL 1390 258 129 1825
(B) Year 2011
1 Andaman and Nicobar Island 3 3
2 Andhra Pradesh 24 10 5 45
3 Arunachal Pradesh 13 5 20
4 Assam 2 2 4
5 Bihar 26 8 1 42
6 Chandigarh 4 1 5
7 Chhattisgarh 7 9 2 25
8 Dadar and Nagar Haveli 7 1 11
9 Delhi 1 1
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1 2 3 4 5 7
10 Goa I
11 Gujarat 83 20 31 134
12 Haryana 295 17 97 410
13 Himachal Pradesh &4 7 64 158
14 Jharkhand 8 3 4 17
15 Karnataka 14 1 4 3H
16 Kerala 4 1 3 8
17 Madhya Pradesh 32 9 26 70
18 Maharashtra 57 4 14 77
19 Manipur 2 2
20 Mizoram 1 1 2
21 Orissa 16 4 3 23
22 Punjab 253 10 119 382
23 Rajasthan 14 2 5 24
24 Sikkim 9 1 10

ce
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25 Tamil Nadu 7 1 1 9
26 Tripura 1 1
27 Uttar Pradesh 114 6 1 6 137
28 Uttarakhand A 5 8 101 208
29 West Bengal 4 4
TotaL 1177 129 426 136 1868
© Year 2012
1 Andaman and Nicobar Island 2 1 1 4
2 Andhra Pradesh 7 8 10 1 26
3 Arunachal Pradesh 4 5 9
4 Assam 1 1
5 Bihar 7 3 9 19
6 Chhattisgarh 3 14 1 18
7 Dadar and Nagar Haveli 1 2 3
8 Gujarat 17 12 5 64
9 Haryana 46 21 15 102
10 Himachal Pradesh 20 24 30 74
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1 2 3 4 5 7
1 Jharkhand 14 5 7 26
12 Karnataka 7 4 9 20
13 Kerala 2 2
14 Madhya Pradesh 2 18 10 30
15 Maharashtra 13 2 3 33
16 Manipur 1 1
17 Meghalaya 1 1
18  Mizoram 2 1 3
19 Orissa 2 7 9
20 Punjab 16 23 14 53
21 Rajasthan 3 4 2 9
22 Tamil Nadu 3 4 7
23 Uttar Pradesh 8 15 9 32
24 Uttarakhand 2 3 7 18
25 West Bengal 1 1 2

ToTAL 193 227 144 570
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Shifting of orthopaedic depatment in AIIMS to gr ound floor

*350.PROFE ANIL KUMAR SAHANI: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether Government is aware that physically disabled patients find it
difficult to reach orthopaedic department anéicef of the Directar AIIMS which
are located on upper floors of the building; and

(b) if so, whether there is any proposal to shift them to the ground floor
for the convenience of the disabled persons?

THE MINISTER OF HEAIDH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) The ofice of Director All India Institute of Medical Sciences
(AIIMS), is located on ground floofThe department of orthopaedic AIMS is
located on the first floor of the hospital and is accessible by means of ramp and
lift for physically disabled patients. Hence, there is no problem of access for
physically disabled patients.

(b) Does not arise.
Norms for plying over-loaded vehicles on highways

*351.DR. CHANDAN MITRA: Will the Minister of ROAD TRANSPOR AND
HIGHWAYS be pleased to state:

(@ whether Government has taken any steps to regulate and enforce norms
to curb plying of over-loaded vehicles which causes frequent accidents and severe
damage to highways;

(b) if so, the details thereof;
(¢) if not, the reasons therefor; and

(d) the steps taken by Government to put in place Intelligent Transport
System (ITS) on all the highways across the country in order to check road
accidents caused by over-loaded vehicles?

THE MINISTER OF ROADTRANSPOR AND HIGHWAYS (SHRI C.P
JOSHI): (a) to (c) The problem of overloading of motor vehicles has been drawing
attention of the Government for a long time and has also been discussed with
State Governments/Uniofierritories at various fora, including National Road Safety
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Council meetings. In order to curb overloading, adequate provisions have been
provided in the MotoNehiclesAct, 1988 to check overloading of motor vehicles.
The GrossVehicle Weight of various categories of motor vehicles were notified
vide SO 728(E) dated 18.10.1996 and 517 (E) dated 26.5.2000. Every motor vehicle is
required to adhere to the specified load ceiling.

The Ministry of Road Transport andighways has been continuously writing
to the 3$ate Governments/Uniofierritories to curb the menace of overloading of
motor vehicles.

(d) Traffic control, including overloading is the responsibility of the State
Governments, hence many States have tried to use applications and Intelligent
Transport System (ITS). The Government of India has also taken the following
steps to curb overloading of motor vehicles on national highways:

() Effective surveillance and effective traffic movement, including
surveillance of overloaded vehicles, through ITS have been made a part
of Eastern Peripheral Expressway (EPE);

(i) Focused enforcement of limits of overloading have been undertaken in
six pilot projects in build-operate-transfer (BOT)/operation-maintenance-
transfer (OMT) modes through electronic instrumentation systems;

(iiy Procurement of 13 electronM/eigh-in-Motion -cum-AutomaticTraffic
Counter cum Classifiers TACs) for installation on National Highways
for controlling overloading;

(iv) As part of the National e-Governance Programme, the Government is
implementing a mission mode project namélghan' and 'Sarathi'. Out of
993 RegionalTransport Cfices (RTOs)/District Transport Ofices (DTOs)
in the country 987 have been computerizedta& Transport
Departments officials as well as enforcement authorities have been
provided access to the data on the National Register for enforcement of
overloading through handheld devices.

CBI investigation into corruption cases in MCI

*352.SHRI PIYUSH GOMWL: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ the action taken by the Ministry on the allegations of corruption cases
in the Medical Council of India (MCI);
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(b) whether the CBI has conducted any investigation on the alleged
corruption cases against officials of MCI during the last five years and the number
of such cases which are under investigation; and

() whether Government has filed any chargesheet against any officials of
MCI who were involved in corruption cases?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) On the alleged chges of corruption involving the Medical
Council of India (MCI) and its former President the Government, as an immediate
step, superseded the Council on 15.5.2010 and appointed a six member Board of
Governors to discharge the functions of the Council.

(b) As per the information furnished by the Central Bureau of Investigation
(CBI), 29 cases (17 Regular Cases and 12 Preliminary Enquiries) have been filed by
the Agency against the fifials of the Medical Council of India from 2007 to 2012
(up to 31.10.2012)Yearwise details of these cases is given in thateégent(See
below).

(¢ No. The Standing Orders of the Medical Council of India, published
with the approval of the Government, empowers the Council to take disciplinary
action against its employees.

Statement

Details of cases registered by CBI during the last 5 years
and current year 2007 to 31.10.2012

Year No. of cases Status of cases mentioned
registered Charge PE Closed Under

sheets converted investigation
in RCs into RC

1 2 3 4 5 6

2007 Nil Nil Nil Nil Nil

2008 Nil Nil Nil Nil Nil

2009 Nil Nil Nil Nil Nil

2010 22 (12 RCs 9 7 52 RCs & 1 (RC)

& 10 PEEs) 3PEs)
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1 2 3 4 5 6

2011 5 4 0 1 0
(4 RCs 1 PE) (PE)

2012* 2 0 0 1 1
(1 RC & 1 PE) (PE) (RC)

PE = Preliminary EnquiryRC = Regular Case.
* Upto 31.10.2012.

Russian offer to ONGC Videsh Ltd.

*353.SHRI NAND KUMAR SAl: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@ whether Russia has offered a stake in a field operated by Ronseft to the
Oil and Natural Gas Corporation (ONG@®jdesh Limited in the recent past;

(b) if so, the details in this regard;
() whether the ONGC/idesh Ltd. has examined the said Russider;of

(d) if so, the details thereof and the reaction of the ON@G@esh Ltd.
thereto; and

(e) the extent to which ONGC is likely to be benefited from such Russian
offer?

THE MINISTER OF PETROLEUMAND NATURAL GAS (SHRI M.
YEERAPRA MOILY): (a) Yes. Rosneft invited ONG®idesh Ltd. to participate
jointly with them in the exploration of the two Blockdsz. Magadan-2 and
Magadan-3.

(b) The offered blocks Magadan-2 and Magadan-3 are situated in the
Okhotsk sea in the eastern part of Russian Federation. The Okhotsk sea is
bounded by mainland Russia in the west and north and by Kamchatka-Kuril
peninsula towards east and northeast Hokkaido (Japan) to the south.

(©) Yes. ONGCVidesh Limited team visited the data room and blocks are
currently under evaluation.

(d) Based on initial evaluation, blocks are indicated to be rank exploratory
in nature and involve high risk of investment.

(c) Does not arise in view ofeply to (d) above.
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Development of internal waterways in Gujarat

*354.SHRI MANSUKH L. MANDAVIYA: Will the Minister of SHIPPING be
pleased to state:

(@) the steps taken by the Ministry as on date to increase domestic
transportation of goods by pursuing internal waterways in Gujarat as this State has
the longest coastal line and increasing transportation of goods through waterways
for domestic purposes may reduce burden on surface transport and also minimize
fatal accidents;

(b) whether the Ministry has even conducted any study in this regard; and
(c) if so, the details thereof?

THE MINISTER OF SHIPPING (SHRI .&. VASAN): (a) The development and
regulation of waterways (except those which are declared as Nataterways
by the Parliament) come under the purview of the respective State Governments. In
Gujarat, no waterway stretch has so far been declared as a N&tiateslvay The
responsibility for development and regulation of internal waterways of Gujarat for
navigation of goods etc. vests with the State Government.

(b) and (c)A techno-economic feasibility study for development of river
Narmada for navigation from Hoshangabad in Madhya Prade#ratian sea near
Bharuch in Gujarat (637 km) has been conducted by the InlWWaterways
Authority of India (1WAI). This stretch of Narmada river included about 160 km in
Gujarat and another about 40 km as common border of Gujarat and Maharashtra.
According to this studythrough navigation on Narmada is not techno
economically feasible due to construction of four major dams across the river

Air quality in Metropolitan cities

*355.SHRI OM PRAKASH MATHUR: Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(@ whether Government has conducted any study to assess the impact of
growing air pollution in the Metropolitan and urban areas including Delhi, so far;

(b) if so, the reasons for the persistent smog/pollution in these areas:

() the number of persons suffering from respiratory disorders recently
reported in Delhi due to air pollution and smog; and
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(d) whether Government has formulated any scheme to check and improve
the air quality of the country's Metropolitan cities particularly the National Capital?

THE MINISTER OF SATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) to (d) The Central Pollution
Control Board (CPCB) had sponsored a epidemiological study entitléelct'Eff Air
Pollution on Human Health (adults) in Delhi" which was carried out during 2002-
2005 and another study was carried out on "Ambigint Quality, respiratory
Symptoms and Lung Function of Children in Delhi" during 2003-2005. Both studies
were carried out by the Chittaranjan National Cancer Institute (CNCI), Kolkata. The
findings of both studies have been peer reviewedABiS and ICMR and no
definite conclusions could be drawn from these studies.

The CPCB in collaboration with the State Pollution Control Boards, is
monitoring ambient air quality at 537 locations covering 222 cities/towns including
53 metropolitan cities in the countrfhe persistence of smoggy conditions in
certain areas could be attributed to meteorological factors. CPCB has not carried
out any assessment of the impact of smog in metropolitan and urban areas
including Delhi. Health effects such as manifestation of respiratory ailments could
be associated with air pollution. No statistical data is available regarding the
number of persons suffering from respiratory disorders caused due to pollution.
The steps taken by the Government to control environmental pollution include
formulation of a comprehensive policy for abatement of pollution, supply of
improved auto-fuel, tightening of vehicular and industrial emission norms, mandatory
environmental clearance for specified industries, management of municipal,
hazardous and bio-medical wastes, promotion of cleaner technologies, strengthening
the network of air quality monitoring stations, preparation and implementation of
action plans for major cities and critically polluted areas, increasing public
awareness etc.

Print media for awareness about health programmes

*356.SHRI VIVEK GUPTA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that the Ministry is planning to avoid or stop
advertisement in print media for public awareness on health programmes;

(b) if so, how the Ministry is planning to reach out to that section of
populaton which can only be reached out through print media; and
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(c) the details of advertisements given to regional language print media and
expenditure incurred on such advertisements on health programmes and schemes,
State-wise, during the last three years?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) to (c) The Ministry has no plans to avoid or stop
advertisements in print media for public awareness on health programmes. In fact,
besides advertisements in print media, issued by Directorated\@rtisement and
Visual Publicity (DA/P), the Ministry also reaches out to the rural population by
undertaking publicity through Directorate of Field Publicityong and Drama
Division and through printing of pamphlets, booklets, €fbe Ministry, in
collaboration with the Prasar Bharati has started a half an hour dedicated health
magazine programme called "Swasth Bharat" being telecast/broadcast in Regional
Languages for five days a week through 30 Regional Kendras of Doordarshan and
29 Regional ations of All India Radio.

The total expenditure incurred by MR on advertisements issued in print
media on health programmes and schemes for the Ministry is as under:

Regional Language-wise State-wise Total
Total (Expenditure) (Expenditure) (In crores)
2009-10 11.50 38.27
2010-11 6.51 24.73
2011-12 6.87 25.78

The details of expenditure, state-wise and regional language-wise during the
years 2009-10, 201Qtland 201-12 are given in thet&ement-1 and Il respectively

Satement-|

State-wise expenditure durirgp09-1Q 2010-11and 2011-12

State Expenditure (Rs.)

2009-10 2010-11 2011-12
1 2 3 4
Andaman and Nicobar 281360 163729 136344

Andhra Pradesh 16510582 10697260 12314658
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1 2 3 4
Arunachal Pradesh 524609 360809 583041
Assam 5633185 4069600 5945720
Bihar 10068523 7047343 6825773
Chandigarh 4670550 3004564 2592110
Chhattisgarh 6721981 4461970 5794092
Dadra and Nagar Haveli - 22790 44989
Daman and Diu 426882 83453 199930
Delhi 68939197 65469551 63503952
Goa 1563321 724799 786841
Gujarat 23071900 11653548 10848494
Haryana 4201098 2458187 4043712
Himachal Pradesh 1369438 1018793 1704392
Jammu and Kashmir 7050951 5612880 6073107
Jharkhand 4823789 3346586 3778988
Karnataka 10333761 8141806 6207866
Kerala 8299801 5933919 4868342
Madhya Pradesh 21333944 11338472 13422202
Maharashtra 40855270 18999341 23505993
Manipur 1491981 984126 910174
Meghalaya 1115566 819398 1143226
Mizoram 1207199 591755 978616
Nagaland 948485 721888 581099

Odisha 12329927 7548078 7066200
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1 2 3 4
Puducherry 955457 251332 403326
Punjab 11525848 4623862 4985189
Rajasthan 21636806 11463642 14383756
Sikkim 1061372 922555 1355802
Tamil Nadu 19294175 10597326 11073571
Tripura 2806274 1925538 2112430
Uttar Pradesh 39307547 23157655 21602776
Uttarakhand 7434406 3309095 4111659
West Bengal 24945246 15850105 13966189
Statement-11

Regional Language-wise expenditure durid@09-10, 2010-1land 2011-12

Regional Language

Expenditure (Rs.)

2009-10 2010-11 2011-12
1 2 3 4
Assamese 2672106 1946692 2344852
Bengali 17599917 11493842 10890521
Bodo 5902 161946 64503
Dogri 21149 68724 18454
Garo - 8225 102589
Gujarati 18764842 9266129 9126340
Kannada 4830883 3883363 3250582
Karbi - 33601 196621
Khasi 709530 559315 619204
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1 2 3 4
Konkani 71551 30222 32725
Maithili - - 27664
Malayalam 7946487 5316825 4425869
Manipuri 1035774 703453 516651
Marathi 18783544 90633373 11067017
Meeteilon - - 76052
Mizo 642482 263349 525409
Naga 89569 84985 74566
Nepali 736670 455743 841345
Odia 11562662 6976343 6647821
Punjabi 9360805 3925051 4326126
Rajasthani - - 6850
Sanskrit - - 14989
Sindhi 1346078 487826 567069
Tamil 11401976 5093162 6256035
Telugu 7469997 5296278 6712752

Simplification of contract process of highways

1*357. SHRI ISHVARLAL SHANKARLAL JAIN: Will the Minister of ROAD

TRANSPOR AND HIGHWAYS be pleased to state:

(@ whether any measures have been taken or proposed to be taken to

further simplify the contract process of road and highway projects;

(b) if so, the details thereof; and

(¢) whether there have been any cases of irregularity in the present

contract process?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF ROAD TRANSPOR AND HIGHWAYS (SHRI C.P
JOSHI): (a) and (b) In order to simplify and to bring transpareregrocurement
has been introduced for submission of bids for National Highways and other
Centrally sponsored scheme&nnual pre-qualification of the bidders for major
projects through e-piocurement has also been introduced.

() No, Sit
Lifting of ban on blacklisted companies

*358.SHRI PRABHAT JHA: Will the Minister of ROAD TRANSPOR AND
HIGHWAYS be pleased to state:

(@ the names of the private and public sector companies found guilty of
irregularities and blacklisted under the National Highway Projects during the last
three years;

(b) whether Government has lifted the ban against some of the blacklisted
companies during the last three years;

(c) if so, the details thereof, company-wise; and

(d) the reasons and rationale for lifting the ban against these companies,
company-wise?

THE MINISTER OF ROADTRANSPOR AND HIGHWAYS (SHRI C.P
JOSHI): (a) The names of the private and public sector companies found guilty of
irregularities and blacklisted/debarred for a specific period under the National
Highway Projects during the last three years and current year are given in the
Statement-I(See below).

(b) to (d) Names of companies on which ban has been lifted along with
reasons and rationale for lifting the ban during the last three years and current
year are given in the Statement-Il.

Satement-|

Names of the private and public sector companies found guilty of irregularities and
blacklisted/debarred for a specific period under the National Highways Projects
during the last three years i.e. sin2@09-10to 2011-12and current year

1. M/s. Span Consultants Pvt. Ltd.
2. M/s. MSV International Inc.

3. Mis. Lion Engineering Consultant
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4. M/s. Theme Engineering Services Pvt. Ltd.
5. M/s. Meinhardt (Singapore) Pvt. Ltd.

6. M/s. EGIS-BCEOM

7. Mls. Trans-Asia Philippines Inc.

8. M/s. Louis Berger Group Inc.

9. M/s. Gannon Dunkerley & Co. Ltd.

10. M/s. Patel Engineering

11. M/s. DS Construction

12. M/s. Indramani Construction Pvt. Ltd.

13. M/s. Dayanand Pd Sinha

14. M/s. R.S. Pandey

15. M/s. Surendera Singh

16. M/s. Ganesh Ram Dokania

17. M/s. Madhvi Procon Pvt. Ltd. & its partner
18. M/s. BrijmohanAgrawal

19. M/s. Laxmi Engicon

20. M/s. M.B. Patil Construction Pvt. Ltd.
Satement-1 |

Name of companies on which has been lifted along with reasons and
rationale for lifting the ban during the last three years,
i.e. since2009-10to 2011-12 and current year

SI. No. Name of the company Reasons/rationale/or lifting the ban
1 2 3
1 M/s. Span Consultants Pvt. Ltd. Review Committee of National

Highways Authority of India (NHAI)
after hearing the case has lifted the
ban.
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1 2 3
2 M/s. MSV International Inc. By order of the Hon'ble High Court
of Delhi
3 M/s. Lion Engineering ConsultantBy order of the Hon'ble High Court
of Delhi
4 M/s. Theme Engineering ServicesBy order of the Hon'ble High Court
Pvt Ltd. of Delhi
5 M/s. Meinhardt (Singapore) Pvt. Review Committee of National
Ltd. Highways Authority of India (NHAI)
after hearing the case has lifted the
ban
6 M/s. Louis Berger Group Inc. Consequent on personal hearing and

clarification provided by the
consultant, Competeruthority of
National HighwaysAuthority of India
(NHAI) has lifted the ban

7 M/s. Ganesh Ram Dokania After review of the case, blacklisting
suspended for six months

8 M/s. Hakkim Singh State Government of Madhya
Pradesh has lifted the ban after
review of the case

9 M/s. M.B. Patil Construction By intervention of Hon'ble High
Pvt. Ltd. Court of Mumbai, the ban has been
lifted

Heavy vehicle driving training institute in Odisha

*359.SHRIMATI RENUBALA PRADHAN: Will the Minister of ROAD
TRANSPOR AND HIGHWAYS be pleased to state:

(@ the number of heavy vehicle driving training institutes operating in
Odisha;

(b) whether the State Government of Odisha has requested for more of such
training institutes in the State;
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(c) if so, the details of steps taken by the Central Government to establish
more such centres in the State; and

(d) whether road accidesthave increased in the State due to lack of
trained drivers?

THE MINISTER OF ROADTRANSPOR AND HIGHWAYS (SHRI C.P
JOSHI): (a) This Ministry under the scheme "Model Driving Training Schools" had
provided financial assistance to the Government of Odisha during the year 2005-06,
for setting up DriverTraining Institute at Chandikhole, District Jajp@disha.The
institute is ready for starting of classes by the first week of Jgn@afs.

(b) The Ministry had received a proposal in Novemt910 for setting up
Heavy Motor Vehicle Driver Training Institute at Koraput, Odisha.

(c) Presently the Ministry is appraising the scheme for "Setting up Institute
of Driving Training and Research" before its implementation in Tivelfth Five
Year Plan.

(d) The number of road accidents have decreased in Odisha during the year
2011. However road accidents are an outcome of interplay of number of factors
which inter-alia includes growth of motor vehicle populations, types of vehicles on
the road, speed of vehicles, condition of road infrastructure, human, error
enforcement etc. It is not possible to attribute it to any single factor

National Health Bill

*360.SHRI SABIR ALI: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether the National Health Bill aimed at ensuring safe and efficacious
drugs at affordable prices, has been finalised;

(b) if so, by when it is likely to be introduced in Parliament; and
(¢) if not, by when the proposed Bill is expected to be finalised?

THE MINISTER OF HEAIDH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) No such Bill is proposed at present.

(b) and (c) Question does not arise.
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WRITTEN ANSWERS TO UNSTARRED QUESTIONS
International flights from Madhya Pradesh

1t2636. SHRI PRABHA JHA: Will the Minister of CIVIL AVIATION be
pleased to State:

(@ the total number of airports run by thérports Authority of India
situated in Madhya Pradesh, location-wise;

(b) the number of airports out of these which are proposed to be upgraded
to international standard and the steps taken in this regard so far;

() by when the international flights are likely to be started from the State;

(d) whether any proposal of the State Government of Madhya Pradesh is
pending for approval before the Ministry; and

(e) if so, by when a decision is likely to be taken on the proposal?

THE MINISTER OF SRATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI K.C. VENUGORL): (a) There are eight airports, including one civil enclave
managed and maintained Byrports Authority Of India (AAl), in Madhya Pradesh.
Of these, airports at Bhopal, Indore, Khajuraho, Jabalpur and Gwalior (Civil
Enclave) are operational, while Khandwa, Panna and Satna airstrips are non-
operational.

(b) No airport in Madhya Pradesh has been designated as international
airport. However three airports, namelBhopal, Indore and Khajuraho were taken
up for upgradation to international standards. The development work at Bhopal and
Indore airports have since been completed and new facilities commissioned.

() As for the commencement of international flights is concerned, it is upto
the airline operators to provide air services to specific places depending upon the
traffic demand and commercial viability

(d) and (e) No, SirNo proposal of the t&te Government of Madhya Pradesh
for development of airports is pending for approval in this Ministry

Completion of upgradation work in Chennai Airpor t

2637.SHRIMATI KANIMOZHI: Will the Minister of CIVIL AVIATION be
pleased to State:

tOriginal notice of the question was received in Hindi.
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(@ whether Government has missed the deadline for completion of
upgradation work in Chennai airport;

(b) if so, the details thereof and the reasons therefor;

() whether this has put a hold on increasing the number of flights to and
from Chennai; and

(d) by when the ongoing work will be completed?

THE MINISTER OF SATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI K.C. VENUGOR\L): (a) and (b)Yes, Sir Since it is an operational airport, site
for execution of work had to be arranged without affecting the ongoing operations
of the airport. The completion of the project is also delayed due to delay in
obtaining the defence land whefdc Plant room and Power House were to be
constructed. Furthetthere was delay in conducting pre-commissioning trial runs for
the Domestic and International operations due to delay in obtaining power supply
for the Project.;

() No, Sit
(d) Work for upgradation and expansion of Chenidiport has been
completed and is likely to be commissioned in Januaoi3.

Operational plan submitted by Kingfisher airlines

2638.SHRI SABIR ALI: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ whether KingfisherAirlines has submitted any operational plan to the
Directorate General of Civikviation (DGCA); and

(b) if so, the details thereof and the action taken thereon?

THE MINISTER OF SATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI K.C. VENUGORL): (a) and (b) No SjrKingfisher Airline has not submitted
any operational plan to Directorate General of Chiation (DGCA).

Reinstatement of tainted DGCA officials

2639.SHRI PRABHA" JHA:
SHRIMATI KUSUM RAI:
SHRI ARVIND KUMAR SINGH:
Will the Minister of CIVIL AVIATION be pleased to state:
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(@) the details of the dicials of Directorate General of Civilviation
ound guilty of fraud and suspended during the last three years;
DGCA) found guilty of fraud and ded duri he | h

(b) whether some of the tainted officials of DGCA against whom Central
Vigilance Commission and the Ministry had recommended major penalty and were
under suspension being found guilty of fraud, have been reinstated with no action
against them;

(c) if so, the details thereof; and
(d) the reasons for no action against them and their reinstating?

THE MINISTER OF SATE IN THE MINISTRY OF CIVIL AVIATION (SHRI
K.C. VENUGORL): (a) to (c) Following diicials of DGCA were suspended under
various charges:

(1) Shri A.K. Sharan, Joint Director General

(20 Shri Praveen KumarSection Cficer

(3 Shri D.S. SadaAssistant

(4) Shri T.K. Gopinath, Private Secretary

(5) Shri Raje BhatnagaDy. Director (Airworthiness)

(6) Shri Pradeep KumaWAssistant Director (Aircraft Engineering Directorate)
(7) Shri KasimAnsari, Sr Draughtsman (Aircraft Engineering Directorate)
(8 Shri M.J. Bhattacharya, UDC

As approved by the HMCA and CVC disciplinary proceedings for major
penalty have already been initiated against these officials and they have also been
charge sheeted. The disciplinary proceedings are still under process and the
charges framed against these officials are yet to be proved. The suspension of
some of these was reviewed and it was found that they can not temper with
evidence. So these officials have been reinstated with the approval of the
competent authority

Suspension of ShrA.K. Sharan, Joint Director General was revoked
vide MoCA order dated 17/21.08.2012. He has also been posted in DGCA.
Suspension of Sh. Praveen Kum8ection Ofcer was reinstated vide MoCM®rder
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dated 30-11-2012 and has been posted in BCA&w NDelhi. Suspension of
Shri D.S. Sada, Section f@er (now reverted a#ssistant) was revoked by MoCA
Order dated 3042012 and reverted to the post A$sistant and is posted in
BCAS, New Delhi.

(d) The disciplinary proceedings are still underway against the reinstated
officials.

Surrender of leased pemises at Heathow airport by Al

2640.SHRIMATI KUSUM RAI:
SHRI ARVIND KUMAR SINGH:
Will the Minister of CIVIL AVIATION be pleased to state:

(@ whetherAir India has failed to surrender the leased premises at
Heathrow airport, which remained unused for nine years;

(b) if so, the details thereof and the reasons for the same;

() whether failure to surrender the leased premises at Heathrow airport
resulted in loss of several crores of rupeediroIndia;

(d) if so, the details thereof and the reasons therefor;

() whether Government would inquire into the matter and fix responsibility
in this regard and the loss would be recovered from the guilty;

(f if so, the details thereof; and
(g) if not, the reasons therefor?

THE MINISTER OF SRATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI K.C. VENUGORL): (a) and (b)Air India has been using the leased doar
warehouse located at the Heathréwport since 1968 and the lease agreement is
for 50 yearsi.e. up to January2019.The aforesaid property was fully utilized till
2008 for Cargo when the Department of Transport, United Kingdom withdrew the
regulated status accorded Adr India handlingAgent to handle the Cgo from
Al warehouse. Subsequent to 20@8; India is using aforesaid warehouse to keep
Al stores, including heavy equipment.

(c) to (g) Do not arise.
New national air cargo policy

2641.SHRI N.K. SINGH:
DR. JANARDHAN WAGHMARE:
Will the Minister of CIVIL AVIATION be pleased to state:
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(@ whether Government has finalised a new national air cargo policy;
(b) if so, the details thereof;
(¢) if not, the reasons therefor;

(d) whether air cargo accounts for over 30 per cent of the total merchandise
trade in and out of the country;

(e) whether adequate capacity is available at airports for increasing air cargo
transportation;

(f if so, the details thereof; and
(g) if not, the reasons therefor?

THE MINISTER OF SRATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI K.C. VENUGOFAL): (a) to (c) Keeping in view the significance of air gar
to the economic growth of the country this Ministry had set uyoaking Group
on Air Cargo/Express Service Industr{ne of the recommendations of the said
Working Group is to lay down a comprehensive policy frame work governing air
calgo operations in the countryith a view to steer through the reforms
suggested in the Report of tWdorking Group, the Ministry has constitutédr
Cargo Logistic Promotion Board an Inter-Ministerial Group.

(d) Yes, Sir In terms of value, it is over 30 per cent of total merchandise
trade.

(e) to (g) The upgradation of facilities at the airport is a continuous process
and is done as per the requirements.

Withdrawal of J-class facilities in Al flights to NER

2642.SHRI FANKAJ BORA:
SHRI KUMAR DEEFRAK DAS:
Will the Minister of CIVIL AVIATION be pleased to state:

(@ whether Government is aware of the withdrawal of J Class facilities in
Air India flights to the North Eastern States;

(b) if so, the details thereof;

() whether any enquiry has been conducted in this regard;
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(d) if so, the details thereof including the outcome; and
(e) if not, the reasons thewaf?

THE MINISTER OF SRATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI K. C.VENUGORAL): (a) and (b)Yes, Sir Due to commercial reasonAijr
India has changed aircraft with mixed configuration to single configuration only on
two routes, namely Delhi-Guwahati-Imphal and.vand Kolkata-Imphal and.w,
with effect from 01.09.2012.

(c) to (e) Do not arise.
Profit and loss data on all putes of Air India

2643.SHRI FALVAI GOVARDHAN REDDY: Will the Minister of CIVIL
AVIATION be pleased to state:

(@ the details of each of the routes on whiBir India is operating
internationally during the last three years, year-wise and country-wise;

(b) whetherAir India has prepared profit and loss account data on all routes
as has been directed by the Ministry;

(¢) if so, the details thereof; and
(d) the period for which the above data has been prepared biirtHadia?

THE MINISTER OF SRATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI K.C. VENUGORAL): (a) The information is being collected.

(b) and (d)Air India prepares Route Economics for the network on monthly
basis. The analysis forApril-October 2012, is as under:

Sl. No. Particulars No. of Services
1 Services not meeting Cash Cost 95
2. Services meeting Cash Cost but 82

not meetingTotal Cost
3. Services meetingotal Cost 12

ToTtAaL 189
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Manpower integration in Al and IA

2644.SHRI C.M. RAMESH: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ whether manpower integration following the mer of Air India and
Indian Airlines has been completed;

(b) if so, the details thereof; and
(¢) if not, the reasons for non completion of integration of the manpower?

THE MINISTER OF SRTE IN THE MINISTRY OF CIVIL AVIATION
(SHRI K.C. VENUGORL): (a) No, Sir

(b) and (c) In order to look into the harmonisation of wage, salaork
practices etc of all categories of erstwhiéér India and IndianAirlines,
Government had constituted a Committee of external experts under the Chairmanship
of Justice (Retd.) D.M. Dharmadhikari. The Committee has given its
recommendations broadly in four areas namely Level mapping, career Progression,
wage and Salary structure and other related issues like passage facilities, pension
scheme, voluntary retirement scheme etc. The Committee's report has been accepted
by the Government and sent Adar India for implementationAir India has further
constituted committees for carrying out implementation of the recommendation of
the Dharmadhikari Committee. Implementation of Dharmadhikari Committee
recommendation with regard to Non-Licensed Category of employees is almost
complete. For licensed Category of employees, certain dispensation are required
from Cabinet, for which Ministry has already initiated the note.

Air surveillance by Pawan Hans

2645.SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of CIVIL
AVIATION be pleased to state:

(@ whether there is any plan to improve air surveillance, involving a
substantial amount of Rs.10,000 crores by public sector Pawan Hans Limited;

(b) if so, whether this sensitive work would be soiely performed by Pawan
Hans or due to financial, operational, manpower constraints, some other well-
established helicopter companies would also be associated; and
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() the present inventory of Pawan Hans with regard to helicopters and their
operation-profile elating to optimum utilization of built-in anticipated full capacity?

THE MINISTER OF SATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI K.C. VENUGORL): (a) No sir No such plan at present.

(b) Does not arise.

() At present Pawan Hans has 45 helicopters of its own. Furzheew
Mi 172 helicopters received are under clearance by DGCA. Regarding operational
profile, Pawan Hans has been providing its services in areas of Offshore Oil and
Gas E & R North East, &ate Govts., Inteisland connectivity Passenger
Transportation etc. Furthem order to promote heli tourism in the countBawan
Hans has taken various initiatives in the area of promoting tourism and providing
connectivity to inaccessible areas.

Suspension of flying licence of KingfisherAirlines

2646.SHRI AVINASH PANDE: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether Government is aware of suspension of the flying licence of
Kingfisher Airlines on 21 October2012;

(b) whether Government is aware of its impact on the passengers using air
transport having to pay more due to increase in fares during the festive season;

(c) if so, what is Government's plan to solve this problem; and

(d) whether Government is planning to revive Kingfisher's licence in the near
future as it will otherwise expire on 31 Decemh20127?

THE MINISTER OF SRATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI K.C. VENUGOFRL): (a) Yes, Sir

(b) and (c)Airfares have not gone up only due to suspension of Kingfisher
Airline. There are other reasons for fluctuation in airfares which includes hike in
ATF prices,Airport Development Chares, Passenger Services Fee, Foreign
exchange rates, Servikax, etc. Fluctuations in any of these componentscaf
the airfares. Scheduled airlines offer different fare buckets for each flight and the
airfares offered by the airlines in lower bucket are affordable. The airfares increase
with the increase in demand for seat, as the lower fare buckets get sold out fast.
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With a view to maintain transparency in targfublication, DGCAhas issuedir
Transport Circular 2 of 2010 wherein airlines were asked to display on their
respective website the tariff sheet route-wise across its network in various fare
categories in the manner it is offered in the market. The intention behind the above
directions is to keep the passengers informed of pricing pattern of airlines.

(d) The revival of the KingfisheAirline will depend on the submission of a
concrete and reliable revival plan ensuring safe, reliable, efficient and sustainable
scheduled air transport services to the satisfaction of Directorate General of Civil
Aviation (DGCA).

Withdrawal of air services on pofit making routes by Al

2647.SHRI AAYANUR MANJUNATHA: Will the Minister of CIVIL AVIATION
be pleased to state:

(@ whetherAir India has withdrawn from a number of routes including
some profitable ones during the last three years;

(b) if so, the details thereof and the reasons theretarte-wise;

() whether the average employee aircraft raticAin India is on the higher
side as compared to other aviation operators in the country; and

(d) if so, the details thereof and the reasons therefor?

THE MINISTER OF SRTE IN THE MINISTRY OF CIVIL AVIATION
(SHRI K.C. VENUGORL): (a) No, Sir

(b) Does not arise.

(c) and (d)As on 31.01.2012, the aircraft to employee raticAin India was
1:237. There is no benchmark for aircraft: employee ratio in the indultryaries
from airline to airline depending upon the nature and extent of functions performed
in house as well as the operational network of that airline. Most of the airlines
have outsourced majority of their non-core functions such as aircraft major
maintenance activities, ground handling activities, vigilance, transport, medical, civil
engineering, etc and also do not maintain departments such as Raj Bhasha, Internal
Audit, etc. where a®\ir India performs these functions in house.The Government
has approved hiving bithe MRO and Groud handling business Ay India to its
subsidiary companiesiz Air India Engineering Services Ltd. (AIESL) amdr India
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Air Transport Services Ltd. (AIRSL), which would bring down the number of
employees inAir India and improve theéiircraft: Employee ratio to 1:92.

Waving off outstanding loans on airline companies

t2648. SHRI RAGHUNANDAN SHARMA:Will the Minister of CIVIL
AVIATION be pleased to state:

(@ the total amount of loans outstanding Aim India as well as on private
air carriers;

(b) whether it is a fact that Government is considering to waive off these
loans to relieve these companies;

(c) if so, the reasons therefor;

(d) whether Government is also considering to take action against these
companies and the names of companies against whom action has been taken; and

(e) if not, the reasons therefor?

THE MINISTER OF SRATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI K.C. VENUGOFRAL): (a) As on 31.7.2012, the loans taken BAyr India
amounted to Rs.47,226 crore. Ministry of Ciiviation does not maintain the
information about the loans taken by private airlines.

(b) No, Si
() Does not arise.
(d) No, Sir
(e) Does not arise.
Undue benefits to Delhi International Airpor ts Ltd.

2649.SHRI MOHD. ALI KHAN:
SHRIMATI T. RATNA BAI:
Will the Minister of CIVIL AVIATION be pleased to state:

(@ whether Government has given undue benefits to Delhi International
Airports Limited (DIAL); and

tOriginal notice of the question was received in Hindi.
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(b) if so, the details thereof and the reasons therefor?

THE MINISTER OF SRTE IN THE MINISTRY OF CIVIL AVIATION
(SHRI K.C. VENUGORL): (a) No, Sir

(b) Does not arise.
Decline in passengers trafic om Chennai, Coimbatoe and Trichy Airpor ts

2650.SHRIMATI KANIMOZHI: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether there has been a decline in passenger traffic from Chennai,
Coimbatore and Trichy airports;

(b) if so, the reasons therefor;

(c) whether Government has received any complaints from passengers
affected by ongoing work in these airports; and

(d) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI K.C. VENUGORL): (a) and (b)Yes, Sir Passenger tria¢ declined during
2012-13 compared to 20412 (April-September) at all the three airports namely
Chennai, Coimbatore and Trichy due to global economic slowdown, sharp rise in
the prices ofATF, increase in airfares etéll these factors also led to a reduction
in total passenger traffic in the country as a whole.

(c) and (d)Airports Authority of India (AAI) has received complaints from
general public at Chennai airport relating to difficulty for car parking in the arrival
area due to barricades erected in front of Teeminal Building. These barricades
have since been removed and sufficient parking space has been made available.

AAI has not received any complaint from general public at Coimbatore and Trichy
International airports and no work is in progress at these two international airports.

Air services between Delhi-Myanmar

2651.SHRI JAI PRAKASH NARAYAN SINGH: Will the Minister of CIVIL
AVIATION be pleased to state:

(@ whether it is a fact that due to absence of air services between Delhi
anc Myanmar passengers and tourists in this sector are facing grdeuldis;
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(b) if so, the details thereof and theasons therefor;

() whether Government has signed any bilateral agreement for operating
flights between New Delhi and Myanmar; and

(d) if so, the reasons for not starting the services as per agreement?

THE MINISTER OF SATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI K.C. VENUGORAL): (a) to (d) A revisedAir ServicesAgreement has been
signed between India and Myanmar on 28th Ma@12. Taking into account
passengers' requirement, M/s SpiceJet has been granted traffic rights (seven
services per week) to operate on Delhi-Dhakagbn sector to be operationalized
during Winter Schedule 2012-13.

Complaints of NRIs regarding Al flights

2652.SHRI P RAJEEVE: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ whether the Ministry is aware of the difficulties faced by the NRIs
during their journey byAir India flights;

(b) if so, the details of the complaints received by the Ministry; and
() the action taken by the Ministry to address these issues?

THE MINISTER OF SRATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI K.C. VENUGORAL): (a) and (b)Yes, Sir Ministry is receiving complaints from
NRI's highlighting their dficulties faced duringAir India flights. The complaints
mainly corresponds to Kerala-Gulf sector and relates to cancellation of flights, hike
in air fare and flight timings etc.

() Kerala-Gulf is a strategic market féir India and its subsidianAir India
Express.Air India Express is trying to hire/recruit dedicated pilots for its fleet so
that schedule integrity is maintained. It has chalked out a detailed time bound plan
to recruit pilots so that scarcity of pilots can be addres&edindia Express is a
Low Cost Carrier hence, fare is always kept at a lower level but it has to be
commercially viable alsoAir India Express also operates additional flights during
festival season like Onam, Eid and school vacations to mitigate the difficulties
faced by the passengers.
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Violation of FRA by the Forest Advisory Committee

2653.SHRIMATI KUSUM RAI:
SHRI ARVIND KUMAR SINGH:
Will the Minister of ENVIRONMENTAND FORESTS be pleased to state:

(@ whether ForesAdvisory Committee is diverting forests to industries in
blatant violation of the Forest Rightct (FRA);

(b) if so, the reasons therefor;

() whether Government has received representations against the violation of
FRA from the Ministry of Tribal Affairs recently;

(d) if so, the details thereof and the action taken on the representations from
the Ministry of Tribal Affairs;

(e) if so, the details thereof; and

(f) if not, the reasons for giving preference to industrialists in lieu of forest
dwellers?

THE MINISTER OF SRATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) No, Sir

(b) In view of reply to part (a) above, reply to part (b) does not arise.

(c) to (e) The Minister for Tribal Affairs made certain suggestions regarding
compliance to provisions of the Forest Rightst, 2006 while processing and
according approval to the proposals seeking prior approval of Central Govermnent
under the Forest (ConservatioArt, 1980 for diversion of forest land for non-
forest purpose.

After examination of the matter in the MoERE has been observed that the
ForestAdvisory Committee while recommending grant of stage-l approval under the
Forest (Conservationhct, 1980 for diversion of forest land for non-forest purpose
stipulates a condition that such approval shall be subject to fulfillinésmt alia of
a condition that the State Government shall complete settlement of rights, in
accordance with the provisions of the Scheduled Tribes and Other Traditional
Forest Dwellers (Recognition of Forest Righ#)t, 2006 on the forest land to be
diverted and submit the documentary evidence stipulated by the Ministry of
Environment and Forest (MOEF) in their letter No. 11-9/1998-FC (pt.) dated
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03.08.2009, in support thereof to the MoHmhe stage-ll/final approval under the
Forest (Conservationfct, 1980 is accorded by the MoEF only after the
documentary evidences stipulated in the said letter dated 03.08.2009 are received by
the MoEF

However for future proposals, it has been since clarified that the State
Governments should only send proposals with documents of compliance of FRA.

(A In view of reply to parts (c) to (e) above, reply to part (f) does not
arise.

Utilisation of funds for implementation of programmes relating
to prevention of pollution

2654.SHRI JAGAT PRAKASH NADDA: Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(@ whether it is a fact that there were instances of poor financial
management in the implementation of projects related to control and prevention of
water pollution in the country;

(b) if so, the reasons therefor;

() the details of the funds sanctioned for these projects and amount spent
by the Government originally for the last three years;

(d) whether there is a gap between the sanctioned amount and originally
spent amount; and

(e) if so, what measures Government has taken to ensure that funds are
spent timely and for the purpose it was sanctioned?

THE MINISTER OF SATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) to (e) The Ministry of
Environment and Forests (MoEF) has been implementing a number of schemes for
prevention and control of water pollution in the country under which financial
assistance is provided to the State implementing agencies. These X schemes
areongoing in nature. Details of State-wise and scheme-wise releases made during
the last three years are given in the Staten{&#ebelow). The funds under
different schemes are released to various State Government's or State Pollution
Control Boards/Pollution Control Committees or other agencies as the case may be,
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only after receipt of utilization certificates and satisfactory progress reports for
previous releases. The funds released, if not utilized during the financial year for
which the funds were released are carried forward to the next financial Tyear
Central Pollution Control Board and MoEF conducts inspections of various projects
and timely corrective action are taken whenever necessary

Statement
Details of State-wise and Scheme-wise releases during the last three years

(Rs. in crore)

Sl.  State/Scheme 2009-10 2010-11 2011-12
No Release Release Release
1 2 3 4 5

1. Assistance forAbatement of Pollution

Arunachal Pradesh 0.12 00.00 0.03
Assam 0.03 0.67 00.00
Bihar 00.00 0.50 00.00
Chandigarh 0.24 031 031
Delhi Government 0.69 00.00 00.00
Gujarat 0.56 00.00 00.00
Goa 00.00 0.46 0.80
Himachal Pradesh 00.00 0.07 00.00
Karnataka 00.00 0.38 042
Maharashtra 00.00 021 00.00
Manipur 0.22 0.34 1.03
Madhya Pradesh 0.63 00.00 00.00
Meghalaya 0.50 0.46 0.74
Mizoram 0.15 0.22 0.98

Nagaland 0.08 0.69 00.00
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1 2 3 4 5
Odisha 0.01 0.10 00.00
Punjab 0.64 00.00 0.81
Puducherry 0.09 00.00 0.22
Sikkim 00.00 0.23 0.05
Tripura 0.09 0.13 054
Uttar Pradesh 00.00 1.00 00.00
ToTtAL 410 577 5.93

2  Common Effluent Treatment Plants (CETPS)

Andhra Pradesh 0.60 - -
Gujarat 3.05 419 2.00
Maharashtra 0.50 151 0.70
Rajasthan 0.82 - -
ToTaL 497 5.70 2.70

3 National River Conservation Plan

Andhra Pradesh 36.89 0.00 0.00
Bihar 15.37 20.00 0.00
Gujarat 0.00 0.39 0.00
Goa 0.00 0.00 0.00
Haryana 14.90 410 0.00
Karnataka 0.00 096 0.00
Kerala 0.00 0.00 0.00
Madhya Pradesh 0.90 0.00 0.00
Maharashtra 7.38 11.82 0.00

Odisha 0.00 0.00 5.0
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1 2 3 4 5
Punjab 0.00 45.75 47.53
Rajasthan 20.00 0.00 20.00
Tamil Nadu 3.10 0.00 0.00
Uttar Pradesh 112.80 238.59 70.75
Uttarakhand 17.94 31.88 0.00
West Bengal 57.08 194.13 0.00
Delhi 66.50 83.29 34.88
Sikkim 15.00 26.14 9.30
ToTtAL 367.86 657.05 187.46

4 National Lake Conservation Plan

Andhra Pradesh 0.00 0.00 1.90
Jammu and Kashmir 27.85 17.43 41.00
Karnataka 0.00 6.50 0.00
Maharashtra 3.77 2.75 0.50
Rajasthan 4.64 6.28 14.00
Uttarakhand 0.00 3.00 0.00
West Bengal 0.00 01.30 350
Uttar Pradesh 2.73 12.70 19.00
Odisha 0.00 0.00 0.00
Nagaland 581 0.00 0.00
Madhya Pradesh 0.00 0.00 0.00
ToTtAL 44.80 49.96 79.90

Environmental Clearance to Ennore Thermal Power Plant

2655.SHRI N. BALAGANGA: Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:
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(@ whether a number of power projects are pending with the Central
Government for want of various clearances:

(b) if so, the details thereof;

() whether it is a fact that a fresh 800 MW Ennore Thermal Power Project
is pending with Government for environmental clearance for the last several years;

(d) if so, the details thereof; and

(e) the action taken by the Government to accord early clearance for this
project?

THE MINISTER OF SATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) and (b)A total of 14 thermal
power and 12 hydro power projects for environmental clearance and 13 power
projects requiring diversion of forest land are pending in the MiniSting details
are given in the Statement-l, Il and 1l respectively (See below).

(c) to (e)Application for consideration for environmental clearance for 2x800
MW Ennore Imported Coal Basethermal Power Project of M/SANGEDCO
(TNEB) was received in the Ministry iApril, 2012. The proposal was examined in
the Ministry and was placed before the Expa&ppraisal Committee (Thermal
Power) for appraisal in its 50th Meeting held during June 25-26, 2012. The Expert
Appraisal Committee (Thermal Power) noted few discrepancies in the Environment
Impact Assessment Report and has sought additional information to be submitted to
the Ministry for taking its decision, which is awaited. The EIA Notification, 2006
prescribes a time limit of 105 days from the day of receipt of complete information
for according environmental clearance.

Statement-|

Pending Thermal Power Projects for Environmental Clearance a8®mh1.2012

SI. No. Project Details
1 2
Chhattisgarh

1 No: J-13012/69/2010-1A 11 (T)

Name: Proposed 2x660 MWnported Coal base@PP in Korba Tehsil &
Distt, in Chhattisgarh.
Company: M/s. LancAmarkantak Power Ltd.




Written Answers to [18 December2013 Unstarred Questions 67

2 No: J3012/97/2007-1A 11 (T)
Name: 2x800 MW Coal based Lara Sugar Thermal Power Plant in Raigarh
Distt., in Chhattisgarh
Company: M/s. NTPC Ltd.

Karnataka

3 No. J-13012/92/2011-IA.1I(T)
Name: Expansion by addition of 30 MW of Co-generation Power Plant at
District Belgaum
State: Karnataka
Company: M/s. Shree Renuka Sugars Ltd.

Madhya Pradesh

4 No. J-13012/212/2010-IA.1I(T)
Name: Expansion by addition ox860 MW Sasan Ultra Mega Power
Project at
District Singrauli
State: Madhya Pradesh
Company: M/s. Sasan Power Ltd.

5 No. J-13012/53/2011-1A.1I(T)
Name: 380 MWGas Based CCPPlant at villageVijaipur
District: Guna
State: Madhya Pradesh
Company: M/s. GAIL (India) Ltd.

Maharashtra

6 No: J-13012/112/08-1A-1I (T)
Name: 2100 MW Gas based combined cycle power plant at village
Kondgaon, Taluka Roha
District: Raigad, Maharashtra
Company: M/s. than Energy Generation Pvt. Ltd.
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Odisha

No. J13012/80/2011-IA.1I(T)

Name: 21 MW Bagasse Based Co-Generation Project at village Pangari
District- Beed

State: Maharashtra

Company: M/s.Vaidyanath Sahakari Sakhar Karkhana Ltd.

No. J-13012/25/2007-IA.1I(T)

Name: 2x660MW/2x700MWTentuli Thermal Power Plant in District
Angul,

State: Odisha

Company: M/s. Mahanad\ban Power Ltd.

(M/s. NSL Nagapattinum Power & Infratech Pvt. Ltd.)

No. J-13012/04/2009-IA.1I(T)

Name: 4000 MW Coal based Ultra Mega Power Project of near
Bhedabahal village in Sundgrh Tehsil

District: Sundergarh

State: Odisha

Company: M/s. Odisha Integerated Power Ltd.

Tamil Nadu

10

1

No. M3012/87/2009-IA.1I(T)

Name: 1320 MW Coal Based Thermal Power Project at
Village: Perunthottam &Agaraperunthottam

Taluk: Sirkazhi

District: NagapattinamTamil Nadu

Company: M/s. Sindya Power Generating Company Pvt. Ltd.

No. M3012/155/2008-IA.1I(T)

Name: 4000 MW UMPP of at village
Cheyyur District Kancheepuram,

State: Tamil Nadu

Company: M/s Coastalamil Nadu Power Ltd.
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1

Uttar Pradesh

12

14

No: J3012/148/08-IA-1I (T)

Name: Expansion of existing power plant from 741.7 MW to 999.7 MW at
RenusagarDistrict; Sonebhadra, Uttar Pradesh Company: M/s Hindalco
Industries Ltd.

No. J3012/06/2009-IA.1I(T)

Name: 4x50 MWCaptive Coal Basedhermal Power Plant and 1.0 VAP
Cement Grinding Unit and 1.0 MAPCoal Washery at village Churk
Taluk: Robertgan;

District: Sonebhadra State: Uttar Pradesh

Company: M/s. Jaiprakashssociates Ltd.

No. J-13012/92/2011-IA.1I(T)

Name: 2x660 MW Coal based Extension Units at Obra Thermal Power
Station, District Sonebhadra

State: Uttar Pradesh

Company: M/s. UPRajya Vidyut Utpadan Nigam Ltd.

Satement-1 |

Pending Hydroelectric Power Projects for Environmental
Clearance as 0r80.11.2012.

Sl. No

State Hydroelectric Project Details

2 3

Karnataka Gundia Hydroelectric Project (200 MW) in District:
Hassan and Dakshin Kannada, Karnataka by M/s.
Karnataka Power Corporation Ltd.

Uttarakhand Naitwari Mori HEP (60 MW) Project in District:
Uttarkashi, Uttarakhand by M/s. Satluj Jdidyut
Nigam Ltd.

Uttarakhand Devsari HEP (252 MW) in District: Chamoli,
Uttarakhand by M/s. Satluj Jalidyut Nigam Ltd.
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1 2 3
4 Manipur Loktak Downstream HEP (66 MW) in District:
Tamenglong, Manipur by M/s. NHPC Ltd
5 Arunachal Hirong HEP (500 MW) Project in District\West
Pradesh Siang Arunachal Pradesh by M/s. Jaypee
Arunachal Power Ltd.
6 Himachal Pradesh Dhaula-Sidh HEP Project (66 MW) District:
Hamirpur in Himachal Pradesh by M/s. SJVN Ltd.
7 Madhya Pradesh Bina Complex Irrigation and Multipurpose Project
(24 MW + 10 MW) District: Sagar in Madhya
Pradesh M/sWater Resources Department, Gowt,
of Madhya Pradesh.
8 Himachal Lurhi HEP Stage-l Project (775 MW) District:
Pradesh Kinnaur in Himachal Pradesh by M/s. SJVN
Ltd.
9 Himachal Seli HEP Project (400 MW) District: Kinnaur in
Pradesh Himachal Pradesh by M/s. Moser Baer Projects
Ltd.
10 Sikkim Teesta-IVHEP Project (520 MW) in North Sikkim
District, Sikkim by M/s. NHPC Ltd.
1 Himachal Chhatru HEP Project (120 MW) District: Lahul and
Pradesh Spiti in Himachal Pradesh by M/s. DCM Shriram
Infrastructure Ltd
12 Jammu and Baglihar Stage-lIl HEP Project (450 MW) in
Kashmir Ramban District, Jammu and Kashmir by

M/s. Jammu and Kashmir Development Power
Corporation




Statement-I 11

Details of Proposals Seeking Prior Approval of Gentral Government Under the Forest (Conservation) Act, 1980 for
Diversion of Foest Land For Power Bjects (Hydel, Thermal and iid Power) Pending Beferthe Government of India

As on: 04.12.2012

SILNo. Name of Proposal State Category of Project Remarks
1 2 3 4 5
1 Diversion of 5056.50 Ha of Forest Arunachal Hydel SIR Awaited Since 14.09.2Q1Again
Land in Favour of M/s. NHPC for Pradesh Requested on 12.11.2012 to Ro to Carry
Construction of Dibang Multipurpose Out Site Inspection
Project (3000 MW) on Dibang River
in Lower DibangValley of Lower
Dibang District of Arunachal
Pradesh.
2 Diversion of 313.88 Ha of Arunachal Pradesh Hydel Placed before &C on 17-18 September

Forest Land for Construction
of tato-1l Hydro Electric Project
(700 MW) on Siyom River in
West Siang District in F/o

M/s. Tato Hydro Power (P) Ltd.

Eds (Cumulitive Study)

0} SIaMSUY USNINA

EToZI9qWa09a 8T]
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2

3

5

Diversion of 276.185 Ha
Forest Land in Favour of
M/s. Seli Hydro Electric
Power Company Ltd. for

the Construction of 400 MW
Seli Hydro Electric Project
with in the Jurisdiction of
Lahaul Forest Division,
District Lahaul and Spiti.
Himachal Pradesh

Tipaimukh Hydro Electric
(M) Project

Diversion of Forest Land

for 1551.60 Ha of Forest

Land under the Forest
(Conservation) Act, 1980

Got Construction of Tipaimukh
Hydro Elctrict Project in Mizoram

Diversion of 40.47ha of Forest
Land for Construction of Nara

Himachal Pradesh

Manipur

Mizoram

Punjab

Hydel

Hydel

Hydel

Hydel

SIR Received and Under Process.

Proposal for Reconstitute of
Sub-Committee of AC Has been
Submitted

Placed before &AC. Sub Committee of

FAC to visit the Site

Placed before & on 26 & 27 November

ZL
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Dam andAllied Works in Village
Nara Tehsil and Distt. Hoshiarpur
Under Forest Division Hoshiarpur

Diversion of 143.4928 Ha of Forest Sikkim
Land for Construction of 520 MW

Hep Teesta f&age-IV under Mangan

and Dzongu Range in North Distict

of Sikkim By NHPC Limited, Sikkim.

Kothli Bhel Hydro Electric Power Uttaranchal
Project (Stage I, 530 MW) in
Favour of NHPC

Diversion of Forest Land for Uttaranchal
Construction of 320 MW Kaotlibhel

Hydro Electric Project Stage-IB

Devprayag in Favour of National

Hydroelectric Power Corporation

Limited (NHPC)

Diversion of 217.522 Ha of Forest Uttaranchal
Land for Construction of 261 MW
Rupsiabagar-Khasiyabara Hydro-

Electric Project in Favour of

NTPC Ltd.

Hydel

Hydel

Hydel

Hydel

Placed before &C on 26 & 27 November

Placed before & on 26 & 27 November

Placed before & on 26 & 27 November

Placed before & on 26 & 27 November

0] SIaMSUY UM
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3

5

11

13

Diversion of 197.I3 Ha. of
Forest Land for 252 MW
Devsari Hydro Electric Project
on River Pinder inTehsil Tharali,
Distt. Chamoli in Favour of
M/s. SJVN

Diversion of 49.06 Ha. of Forest
Land in Kunukuntla R of
Ananthapur Division, for Setting
Up 29.06 MW Wind Power Project,
in Favour of M/s. EnercoWind
Farms (Andhra Pradesh) Pvt. Ltd.

Diversion of 224 Ha of Forest
Land in Jathinakatt North East
and South East Reserved Forest
UchchangidurgaRF and Other
ForestAreas in Harapanahalli
Range of Davanagere Forest
Division for the Establishment
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Measures to improve the environmental situation

2656.DR. BHALCHANDRA MUNGEKAR: Will the Minister of
ENVIRONMENT AND FORESTS be pleased be state:

(@ the details of steps Government has taken to improve the environment
situation in the country;

(b) if so, the details thereof;

() whether Government issued any circular in this regard to the companies;
and

(d) if so, the details thereof?

THE MINISTER OF SATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) to (d) The Government is
committed to protect, conserve and improve the environment situation in the
country These objectives are well supported by a set of legislative and regulatory
measures such as tiWater (Prevention and Control of PollutioAxt, 1974, the
Air (Prevention and Control of Pollutionhct, 1981 and the Environment
(Protection)Act, 1986. Besides legislative measures, a National Conservation
Strategy and Policy Statement on Environment and Development, 1992, a Policy
Statement onAbatement of Pollution, 1992 and the National Environment PRolicy
2006 also guide the Ministry's work.

The Government has taken up several steps to improve the performance of
industries/companies to meet the prescribed/stipulated pollution control norms.
These steps include:

() Regular vigilance by the Central and State Pollution Control Boards for
verifying the compliance by the industries and taking actions against the
erring industries.

(i) Implementation of charter worked out with the industrial sectors under
the corporate responsibility for environmental protection.

@iy Implementation of action plans for restoration of environmental quality in
critically polluted industrial clusters.

(iv) Establishing and promoting concept of common effluent treatment
plants to treat the waste water generated by the medium and small scale
industries.
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(v) Development of standards with respect to polluting categories of
industries and enforcing them through State Pollution Control Boards.
Sudy on Asiatic Lions

2657.SHRI MANSUKH L. MANDAVIYA:
SHRI ARSHOTTAM KHODABHAI RUPALA:
Will the Minister of ENVIRONMENTAND FORESTS be pleased to state:

(@) the details of action taken by the Ministry in consultation with State
Government of Gujarat for conducting detailed study on probable impact of
unprecedented climatic conditions on tAsiatic Lions;

(b) if so, the details thereof;

() the quantum of funds will be allocated in this regard and the criteria of
this detailed study;

(d) whether any study has already been conducted in this regard; and

(c) if so, the output of the study and the details of action has been taken,
so far?

THE MINISTER OF SRARTE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) to (c) Presently there is no
such proposal with this Ministry

(d) and (e) No such study has been conducted by this Ministry in
consultation with the State Government of Gujarat.

Collaboration with ICMR on environmental problems

2658.SHRI T.M. SELVAGANAPATHI: Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(@ whether it is a fact that the Ministry had been collaborating with the
Indian Council for Medical Research (ICMR) to tackle the public health issues
arising out from environmental problems;

(b) if so, the details thereof;

() whether it is also a fact that any suggestions has been received from
ICMR to control the menace of environmental pollution; and
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(d) if so, the details thereof?

THE MINISTER OF SATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) to (d) Ministry of
Environment and Forests (MoEF) and Indian Council for Medical Research (ICMR)
are jointly addressing the issues related to environmental health. MoEF has
constituted amApex Committee and &Vorking Group to address the environmental
health issues which include developing/formulating strategies, identifying thrust
areas, review activities on environmental health, &tis Apex Committee and
Working Group also have representation from ICMR.

Forest clearance to Rengali Canal Project in Odisha

2659.SHRI A.V. SWAMY: Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(@ the number of proposals of the State Government of Odisha relating to
environment and forest pending clearance and the details of their present status;

(b) whether forest clearance of Rengali Canal (left bank canal phase-Il and
right bank canal) is receiving priority attention for clearance; and

(c) if so, the probable time for clearance of the project?

THE MINISTER OF SATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) There are 65 projects pending
for environmental clearance (IndustdO; Thermal, 2; Infrastructure, 15; Coal Mine,
11; Non-Coal Mine, 27) due to non-submission of information by the project
proponent/State Government. Seventeen projects for the grant of Stage-l approval
under Forest (Conservatiod)ct, 1980 are under various stages of examination.

(b) and (c) Stage-l approval for 2107.0 ha of forest land involved in Rengali
Irrigation Project was granted by the Ministry on 21.11.1996. Stage-ll clearance was
granted for 812.0 ha. of forest land by the Ministry on 14.05.2003 in the first Phase
involving entire reservoir and portions of Left Bank Canal (LBC) and Right Bank
Canal (RBC) systems of the project. For the construction of remaining portions of
LBC and RBC system in the 2nd Phase, Stage-Il clearance is required for the
balance 1295.0 ha. of forest land. For this purpose complete compliance reports on
the stipulations imposed by the Ministry in their Stage-l and Stage-Il (part)
approvals are yet be submitted by the UAgency
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Measures for making Yamuna river water potable

2660.SHRI PRASANRA CHATTERJEE:Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(@ how much money has so far been spent by the State Governments of
Delhi and Uttar Pradesh to make tiiamuna river water potable;

(b) whether it is a fact that latest report of the Central Pollution Control
Board shows tha¥amuna water still resembles that of a drain; and

(c) if so, the reasons therefor?

THE MINISTER OF SATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) No scheme was sanctioned
for making Yamuna river water potabl&his Ministry is supplementing the fefts
of the State Governments in addressing the problem of pollution in various rivers
under the National River Conservation Plan (NRCP) by providing financial
assistance to the concernetht8 GovernmentsTo supplement the fefrts of the
State Governments in addressing the problem of pollution of rfenuna, the
Ministry has been providing financial assistance in a phased manner to Delhi,
Haryana and Uttar Pradesh under WamunaAction Plan (MP). The expenditure
incurred underyamunaAction Plan Phase-I and Il in theta®e of Uttar Pradesh
and Delhi is as under:

State Expenditure inYAP Expenditure inYAP Total Expenditure
Phase-l (including Phase-Il (including  (including state share)
state share) state share) (as on June, 2012)
(as on June, 2012) (as on June, 2012) (Rs. in Lakh)
(Rs. In Lakh) (Rs. in Lakh)
Delhi 16069.53 49882.90 65952.43
U.RP 2755247 13596.68 41149.15

(b) and (c) In compliance to directions of the Hon'ble Supreme Court, Central
Pollution Control Board (CPCB) has submitted on 12.09.2012 their water quality
monitoring report on rivefYamuna based on water samples of the river collected
during August, 2012 from 14 locations in the stretch from Hathnikund\dgm in
the Sates of Haryana, Delhi and Uttar Pradesk. per the report of CPCB, the
cumulative assessment of the key parameters of water quality viz. pH, Dissolved
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Oxygen (DO), Bio-chemical Oxygen Demand (BOBjnmonia andTotal Coliforms
indicates that riveryamuna is not conforming to the desired levels from
Hathnikund toAgra due to higher concentration of one or the other criteria
pollutants. Howeverin terms of BOD, an important water quality parametbe

water quality in the stretch of riveramuna from Hathnikund to Palla meets the
prescribed standards, while it does not meet the desired standards in the river
stretch from Nizamuddin Bridge in Delhi thgra.

The water quality ofyamuna has not shown the desired improvement owing
to a large gap between the demand and availability of sewage treatment capacity
and lack of fresh water in the river

Protection of migratory birds at Chilka lake in Odisha

2661.SHRIMATI VASANTHI STANLEY: Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(@ whether the sojourn of migratory birds in the Chilka lake is not safe;
(b) whether the poachers are unabatedly killing the winged guests; and

(c) if so, the details of steps the Ministry is taking to ensure that poaching
activity is totally checked?

THE MINISTER OF SATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) to (c) The management and
protection of Chilka lake is looked after by the Jammu and Kashmir State
Government of OdishaAs per information received from thea® Government, the
Chilka lake is quite safe and it is not felt that poachers are continuously killing
the winged guests. The State Government has further informed that 19 numbers of
patrolling squads, 69 numbers of staff, and 13 numbers of boats are continuously
placed into service for the safety of birds in Chilka lake.

Survey on deaths due to pollution

12662. SHRI DARSHAN SINGHYADAV: WIll the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(@ whether it is a fact that thousands of people die every year due to
pollution;

tOriginal notice of the question was received in Hindi.
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(b) if so, the details thereof, State-wise;
() whether Government has conducted any sunvethis regard; and
(d) if so, the details of the report of the said survey?

THE MINISTER OF SATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) to (d)According to some
epidemiological studies, health effects such as manifestation of respiratory and
cardiovascular aliments etc. could be associated with air pollution. Howserto
various confounding factors, no conclusive data is established indicating
correlationship between pollution and consequential health impacts. No statistical
data is available regarding the number of deaths caused due to pollution.

Environmental clearance to irrigation projects of Rajasthan

2663.DR. GYAN PRAKASH PILANIA: Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(@) the details of the irrigation projects submitted by the State Government

of Rajasthan for environmental clearance;
(b) the present status of these projects; and

() the reasons for delay in providing environmental clearance to these
projects?

THE MINISTER OF SATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) to (c)A proposal for
irrigation project namely Parwan Major Irrigation-cum-Drinkilgater Project in
Jhalawar District of Rajasthan has been received and the Environmental Clearance
(EC) was granted 30.09.2011. No other irrigation project has been received from

Government of Rajasthan for Environmental Clearance.
Pollution level in Ganga river

2664.DR. BHARATKUMAR RAUT: WIll the Minister of ENVIRONMENTAND
FORESTS be pleased to state:

(@ whether it is reportedly found that water of the river Ganga fails to meet
the drinking and bathing standards beyond hilly regidrs,Rishikesh;
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(b) whether the report also revealduhtt the river Ganga is most polluted in
Kanpur and resembles that of a drain as lots of dangerous chemical waste of the

factories are discharged directly in the river;

() whether it is also found that the Ganga water has now become

dangerous and causing fatal diseases like cancer; and

(d) if so, the details of remedial steps Government propose to take to clean
Ganga in near future so that its water effectively may be used for irrigation and

drinking purpose?

THE MINISTER OF SATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) Based on the assessment of
water quality reported by Central Pollution Control Board (CPCB) on the basis of
data collected at the monitoring stations, the river water does not meet the criteria
prescribed for drinking purpose without treatment. The water quality does not meet
the bathing criteria with respect to Biochemical Oxygen Demand (BOD) during
certain parts of the year at certain locations.

(b) The stretch of river from Kanpur to Kannauj is critical in terms of

pollution, mainly due to discharge of domestic sewage and industrial effluents.

() There are no reports with this Ministry to suggest that Ganga water is
causing fatal diseaseés per the information received from National Centre for
Disease Information and Research (ICMR), the National Cancer Registry Programme
(NCRP), Bangaluru does not have any Population Based Cancer Registries along
the course of the Ganga. The NCRP has also informed that it is not possible for
them to say whether incidence of cancer is high along the course of Ganga.

(d) The Central Government has set up the National Ganga River Basin
ManagementAuthority (NGRBA) as an empowered planning, financial, monitoring
and coordinating authority to ensure effective abatement of pollution and
conservation of the river Ganga. The NGRBA resolved that under Mission Clean
Ganga, no untreated municipal sewage and industrial effluents shall flow into
Ganga by 2020. Projects with an outlay of Rs. 2600 crore have already been
sanctioned under NGRBA framework for implementation by the State Governments

for pollution abatement and conservation of riveanga.
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UN report on climate change

12665. SHRI RAM JETHMALANI:Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(@ whether Government's attention has been drawn towards a report
recently released by United Nation's (UN) Environment Programme regarding climate
change;

(b) if so, whether this report expresses concern regarding environment
getting toxic throughout the world,;

(c) if so, the reaction of Government thereto;

(d) whether this report also outlines the reasons responsible for such a
scenario;

(e) if so, the details thereof; and
(H whether Government has any plans to resolve this problem in India?

THE MINISTER OF SATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) to (e) United Nations
Environment Programme (UNEP) has released a report in 2012 on Emissions Gap.
As per the report, the global emissions in 2020 are likely to be 58Gt (gigatonnes)
of carbon-dioxide equivalent if action is not taken by nations to reduce emissions
to keep the global temperature rise below 2 degrees Celsius. The report points out
that even if the most ambitious level of pledges and commitments were
implemented by all countries under the strictest set of rules, there will be a gap in
the desired emissions level and efforts of countries to the extent of 8 Gt of
carbon-dioxide equivalent by 2020. The report also points out that it is technically
and economically feasible to bridge the gap through accelerated uptake of
renewable engy, fuel switching and engy eficiency improvements.

(H Government of India is committed to the global goal of limiting the
temperature rise below 2 degrees Celsius through enhanced actions under the
United Nations Framework Convention on Climate Change on the basis of equity
and common but differentiated responsibilities and respective capabilities.
Government is implementing the Natiom&ttion Plan on Climate Change to support
domestic actions for adaptation and mitigation. Government has also announced a

tOriginal notice of the question was received in Hindi.
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domestic mitigation goal of reducing emissions intensity of GDP by 20-25% by
2020 in comparison with 2005 level. This is in line with the projections of the
energy intensity of India's output that has shown a declining trend owing to
improvements in engy efficiency, autonomous technological changes and
economical use of ergyr This domestic mitigation goal and the objectives of the
National Action Plan on Climate Change are part of the sustainable development
strategy outlined in the twelfth five year plan (12th FYP).

Meeting with ASEAN Countries

2666.SHRI NAND KUMAR SAl: Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(@ whether a meeting between Indian ahskociation of South Eagtsian
Nations' (ASEAN) Environment Ministers was held in the recent past;

(b) if so, the details of the issues raised and discussed by the various
participant countries during the said meeting; and

() the details of the issues on which leaders have consensus for
cooperation?

THE MINISTER OF SATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) to (c) Yes, Sir The
Government of India hosted thRESEAN-India Environment Ministers' Meeting on
September 7, 2012 at New Delhi, which was co-chaired by Mrs. Jayanthi Natarajan,
Minister of State (Independent Charge) for Environment and Forests, Government of
India and Mr Pehin Orang Kaya Indera Pahlawan Dato Seri S&atiang Haji
Suyoi Bin Haji Osman, Minister of Development, Brunei Darussalam and Chair of
the ASEAN Ministers of Environment, and was attended by senior delegates from
Cambodia, Lao PDR, Malaysia, Myanmdthilippines, SingaporeThailand and the
ASEAN Secretariat. This meeting was preceded by the Senior Officers' Meeting of
ASEAN and India on September 6, 2012.

Both sides discussed various aspects of biodiversity governance in the
context of the Eleventh Conference of Parties (CoP-11) to the Convention on
Biological Diversity (CBD) which was subsequently hosted by India in Hyderabad
from October 8 to October 19, 2012.

The Meeting unanimously adopted the ‘New DeNJEAN-India Ministerial
Statement on Biodiversity' whereby both sides agreed to enhance awareness among
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all stakeholders, strive towards mainstreaming biodiversity concerns into

development processes, enhancing priority in terms of resource allocation and
mobilization for biodiversity conservation, and to create networks for sharing best

practices in conservation and resource enhancement in marine and its related
ecosystems.

Both sides also agreed to work together for conservation and management of
flagship species and enhancing conservation management and sustainable utilization
of Coastal and Marine Biodiversitydoth sides also agreed to meet and exchange
views on issues of common interest at appropde@&AN Environment Ministers'
Meetings.

The Meeting also enabled confirmation of supportASEAN Member $ates
to India in ensuring a successful set of negotiations which was achieved during
the CoP-11 Meeting.

Smog build-up in Delhi

2667.DR. KANWAR DEEP SINGH: Will the Minister of ENVIRONMENTAND
FORESTS be pleased to state:

(@ whether it is a fact that New Delhi recently witnessed a smog build-up
caused by paddy stubble burning by farmers in the paddy fields of the
neighbouring States;

(b) if so, the details thereof:

() whether Government has taken any steps to mitigate the same;
(d) if so, the details thereof;

(e) if not, the reasons therefor;

(H whether Government is taking any steps to prevent such a situation in
future;

(g) if so, the details thereof; and
(h) if not, the reasons therefor?

THE MINISTER OF SATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) to (h) Central Pollution
Control Board (CPCB) in collaboration with the State Pollution Control Boards, is
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monitoring ambient air quality at 537 locations covering 222 cities/ towns including
53 metropolitan cities in the countrfhe persistence of smoggy conditions in
certain areas could be attributed to meteorological factors. CPCB has not carried
out any assessment of the impact of smog in metropolitan and urban areas
including Delhi. The steps taken by the Government to control environmental
pollution include formulation of a comprehensive policy for abatement of pollution,
supply of improved auto-fuel, tightening of vehicular and industrial emission norms,
mandatory environmental clearance for specified industries, management of
municipal, hazardous and bio-medical wastes, promotion of cleaner technologies,
strengthening the network of air quality monitoring stations, preparation and
implementation of action plans for major cities & critically polluted areas, increasing
public awareness etc.

Exemption from mandatory clearances underForest Rights Act

2668.SHRI HUSAIN DALWAI: Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(@ whether the Prime Minister's Office has asked the Ministry to consider
exemption from mandatory clearances under Forest Rititsfor construction of
railway tracks, roads and power transmission lines;

(b) if so, the details thereof; and

(¢) how these measures would ensure speedy environmental clearance for
these projects?

THE MINISTER OF SATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) and (b)The Prime Minister's
Office (PMO) has requested the Ministry of Environment and Forests (MoEF) to
examine the suggestions received by PMO regarding re-examination of the
guidelines issued by the MoEF vide letter No. 11-9/98-FC (pt.) dated 03.08.2009 to
exempt linear projects such as railway tracks, roads and power transmission lines
etc. from application of a part of the said guidelines. The said part of the
guidelines stipulates submission of a resolution passed by each of the concerned
gram sabhas in a meeting where at least 50 % members of the gram sabha are
present, that all formalities/processes under the Forest RAghts2006 have been
carried out, and that they have given their consent to the proposed diversion and
the compensatory and ameliorative measures, if, déxaving understood the
purposeand details of proposed diversion.
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(¢ The PMO has informed that in case of linear projects requiring
diversion of forest land in several villages, the conditions of passing resolution by
at least 50% members is difficult to fulfill, as inspite of best efforts of the User
Agencies, some of the villages do not come forward and this condition of 50%
quorum is not complied with. Exemption of the linear projects from the above
requirement may expedite approval under the Forest (Conservaiidony1980 for
diversion of forest land required.

Conservation of rivers n Karnataka

2669.DR. VIJAY MALLYA: Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(@ the number of water quality monitoring points identified under National
River Conservation Plan (NRCP) in Karnataka since 2002 along with details thereof;

(b) the number of monitoring stations which have been working successfully
in the State; and

(c) the details of preventive steps taken for controlling the quality of the
river water?

THE MINISTER OF SATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) and (b) Under the National
River Conservation Plan (NRCPYYater Quality Monitoring is carried out at 33
stations along rivers Cauveri(abini, Tunga, Bhadra andungabhadra in thet&e
of Karnataka.

() Conservation of rivers is an ongoing and collective effort of the Central
and Sate Governments. Under NRCPBrojects for pollution abatement are
sanctioned by this Ministry on a cost sharing basis between the Central and the
respective State Governments. The projects include Interception and Diversion of
Sewage, construction of Sewage Treatment Plants (STPs), Low Cost Sanitation/
community Toilet complexes etc.

Sringent laws for violation of environmental laws

2670.SHRI T.M. SELVAGANAPATHI: Will the Minister of ENVIRONMENT
AND FORESTS be pleased be state:

(@ whether it is a fact that Government is considering to bring in stringent
laws to punish thosevho violate environmental laws;
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(b) if so, the details thereof;

() whether it is also a fact that no serious punishment is currently imposed
on violators of environmental laws; and

(d) if so, the details thereof?

THE MINISTER OF SATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) and (b) Environmental laws
are revisited from time to time with a view to award stringent punishment to
violators.

(c) and (d)Adequate provisions have already been provided in the
environmental laws for punishment of violators.

Guidelines for clearance to laying of oil pipelines

2671.SHRI BALWINDER SINGH BHUNDER: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(@ whether the Ministry intends to review the guidelines for granting
clearances for laying of oil pipelines;

(b) if so, the details in this regard;

() whether views of major stakeholders has been taken prior to revising the
guidelines; and

(d) if so, the details of their views and stands of Government on these
views?

THE MINISTER OF SATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) and (b) No SirAs per the
Environmental ImpaciAssessment (EIA) Notification, 2006, prior environmental
clearance is mandatory for oil and gas transportation pipeline (crude and refinery/
petrochemical products), passing through national parks/sanctuaries/coral reefs/
ecologically sensitive areas including LNI&rminal.

(c) and (d) Does not arise in view of the reply given above to parts (a) and
(b).
Conservation of musk deer

t2672. SHRI MAHENDRA SINGH MAHRA: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

tOriginal notice of the question was received in Hindi.
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(@ the names oplaces where musk deer are found at present;

(b) whether Government has reserved forest areas, populated areas and civil
forests to conserve musk deer;

(¢) the altitude at which musk deers are found,;

(d) whether any boundary has been fixed in the areas reserved for
conservation of musk deers; and

(e) if not, the reasons therefor and whether it is not creating problems for
people living in the reserved areas?

THE MINISTER OF SATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) to (c) The musk deer was
once continuously distributed all along the southern side of the Greater Himalayas,
between 2500 m and the tree line; but as a result of human habitations, habitat
alterations and poaching, it is now restricted to a few isolated pockets throughout
its former range. It inhabits the forested areas between 2,500 m and the tree line.
The average elevation of the tree line varies in different parts of the Himalayas,
ranging from around 3,200 m in the western Himalayas to around 4,300 m in the
eastern Himalayas. Unlike other ungulates of the Himalayas, which need to migrate
to lower elevations in winterthe musk deer is well adapted for living in alpine,
sub-alpine and upper temperate habitats (>2,500 m) even during. winter

In India, musk deer is reported to occur in and around 37 high altitude
(> 2,500 m) Protected\reas, notified by the concerneda% Governments
Inter alia to conserve musk deer populations, located in the States of Jammu and
Kashmir Himachal Pradesh, Uttarakhand, Sikkim akadinachal Pradesh. Some of
the important ProtectedAreas where musk deer are present are as follows:

State ProtectedAreas where musk deer are found
1 2
Jammu and Kashmir Dachigam National Park (NP), Kishtwar NP

Overa-Aru Wildlife Sanctuary (WLS), Limber
Lachipora WLS, Thajwas WLS, Gulmarg WLS

Himachal Pradesh Great Himalayan NPKugti WLS, TundahWLS,
Gamgul WLS, Kalatop WLS, Kanawar WLS,
Manali WLS, Rupi BhabaWLsS, Talra WLS,
Tirthan WLS, Sainj WLS, Shikari Devi WLS,
Dhauladhar WLS
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1 2

Uttarakhand Nanda Devi NPValley of Flowers NP Gangtori
NP, Govind NP KedarnathWLS, Ascot WLS,
Nanda Devi Biosphere Reserve (BR)

Sikkim Khangchendzonga NP & BR, Singba WLS,
Kyongnosla WLS, Pangolakha WLS, Maenam
WLS

Arunachal Pradesh Namdhapha NPMouling NP MehaoWLS, and

Dihang- Dibang BR

(d) and (e)The ProtectedAreas (national parks and sanctuaries), including
those where musk deer are present, are notified by the concerned State Government
under the provisions of theévrild Life (Protection)Act, 1972. The limits of the
area which are comprised within the protected areas are specified in the
notifications issued under section 26A/35, as applicable, of the aforésaitly
such Governments. This Ministry has not received any report about non-fixing of
the boundary in the areas reserved for conservation of musk deer creating
problems for people living in such areas.

Impact of climatic change

12673. SHRI RXI SHANKAR PRASAD: Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(@ whether it is a fact that nature including human life is getting affected
due to very sharp climatic changes taking place in the world;

(b) if so, what is Government's reaction thereto;

() whether it is also a fact that even India is not immune to this adverse
change in the environment; and

(d) if so, the details thereof and the additional steps taken by Government
to protect the country from this crisis during theelfth Five Year Plan?

THE MINISTER OF SRTE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) and (b)The Fourth
Assessment Report of the Intergovernmental Panel on Climate Change (IPCC)
published in the year 2007 projects increased risk of extreme weather events
including heat waves, summer dryness, heavy and/or irregular rainfall, drought and

tOriginal notice of the question was received in Hindi.
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floods. Further the report has projected likely adverse impacts of climate change
on agriculture, food production and human health caused by increased incidence of
vector borne diseases.

It is the endeavour othe government to support adaptation and mitigation
actions based on scientific assessment of the phenomAnoixpert Committee
set up in 2007 has given its findings on impacts of climate change on various
sectors. Furthera scientific study was undertaken in 2010 whose findings are
published in a report titled "Climate Change and Indiadx4 Assessment A
Sectoral and Regionadnalysis for 2030s".The report assesses impacts of climate
change on four key sectors of Indian economgmely Agriculture, Water Natural
Ecosystems and Biodiversity and Health in four climate sensitive regions of India,
namely the Himalayan region, th&kestern Ghats, the Coastaiea and the North-
East Region. The study has projected a mixed picture of implications for climate
parameters and related impacts on the relevant sectors in all four regions.

(c) and (d)The NationalAction Plan on Climate Change (NAPCC) has been
implemented by the Government during the Eleventh andThefth Five Year
Plan to address Climate Change. The NAPCC includes eight National Missions and
other initiatives in specific areas of Solar EmerEnhanced Engy Efficiency,
Sustainable Habitat\Wwater Sustaining the Himalayan Eco-system, Green India,
SustainableAgriculture and &ategic Knowledge for Climate Change to support
India’'s policies for sustainable developmehtthematic scheme on 'Climate Change
Action Programme' has been approved for implementation duringvtieéith Five
Year Plan.

Moratorium on field trials of GM crops

2674.SHRI AJAY SANCHETI: Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(@ whether an Expert Committee has recommended to put a 10 years
moratorium on field trials of Genetically Modified (GM) crops;

(b) if so, the details thereof;

(¢) the details of other recommendations of the Expert Committee;
(d) whether Government has taken any decision in this regard; and
(e) if so, the details thereof?

THE MINISTER OF SRARTE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) to (c)A Technical Expert
Committee (TEC) was constituted vide Hon'ble Supreme Court Order dated 10.5.2012
in Writ Petition (Civil) No. 260/2005 in the matter é&fruna Rodrigues and Others
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vs. Union of India & Others t@ddress issues related to genetically modified (GM)
crop field trials. The TEC has submitted its interim report on 9.10.2012. TEC has
recommended (i) 10-year moratorium on field trials of Bt food crops used for
human consumption on the basis of review of Bt cotton and Bt brinjal biosafety
data; (ii) Ban on field trials of herbicide tolerant (HT) crops till an independent
committee of experts has examined the potential impact of the HT technology
including livelihood issues; and (iii) Ban on GM crop field trials in the centers of
origin and centers of diversityhe other key recommendations of thEC include

need assessment, strengthening and restructuring of the current regulatory system,
reassessment of the biosafety data on Bt cotton and other data that is generated
by all field trials; ensuring there is no conflict of interest; a ban on outsourcing or
subcontracting field trials; designation of sites for field trials, and requirement of
preliminary bio-safety tests etc; as a prerequisite to all GM crop field trials.

(d) and (e) The Union of India is of the view that the interim report does not
address the terms of reference (TOR) and has not only exceeded the mandate
assigned toTEC and is also outside the scope of W&t Petition itself. A Joint
Affidavit in this regard has been filed by tWAgriculture Ministry on behalf of
Union of India. The Hon'ble Supreme Court vide Order dated 9.11.2012 has directed
the TEC to consider the objections filed by all respondents, interested parties and
the Union of India and submit its report within six weeks. The matter is subjudice.
Further steps will be taken after the final decision of the Hon'ble Supreme Court.

Financial assistance for surgery and other medical needs

12675. SHRI NARENDRAKUMAR KASHYAP: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(@ whether financial assistance is provided for surgery and other medical
needs to the poor by Government;

(b) if so, the details thereof;
(c) the criteria for providing such financial assistance to the poor; and

(d) the number of approved applications during the last three years and the
details of amount disbursed to the beneficiaries, State-wise and hospital-wise?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) to (c) Yes, The criterion for granting financial assistance to poor
patients under Health Minister's Discretionary Grant (HMDG) and Rashariggya
Nidhi (RAN) i.e. National IlinessAssistance Fund (NIAF) are as under:

tOriginal notice of the question was received in Hindi.
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®

(i)

(i)

(iv)

(d)

Poor patients with farlyi income less than Rs.75,000/- annually and suffering
from major illness and requiring one-time treatment in Government hospitals/
institutions are eligible for financial assistance under HMDBancial
assistance limits are — (a) Rs.20,000/- if the estimated cost of treatment is
up to Rs. 50,000/-; (b) Rs. 40,000/ if the estimated cost of treatment is
above Rs. 50,000/- and up to Rs. 1,00,000/-; and (c) Rs. 50,000/ if the
estimated cost of treatment is above Rs. 1,00,000/-.

Under RashtriyaArogya Nidhi (RAN) financial assistance is provided to
the patients living Below Poverty Line (BPL), who are suffering from
major life threatening disease to receive medical treatment in Government
hospitals. The financial assistance to such patients is released in the
form of 'one time grant' to the Medical Superintendent of the hospital in
which the treatment is being received. The applicant has to submit an
application in the prescribed proforma duly filled-in by the treating
Doctor/HOD and countersigned by the Medical Superintendent of the
Hospital (Government Hospital) where the patient is receiving the
treatment, alongwith income certificate in original from the BDCV
Tehsildar/Collector/SDMThe details of family members in case of BPL
applicantsi.e. attested copy of ration card.

Under the RAN, the norms for Health Minister's Cancer Patient Fund
(HMCPF) are as under:

(1) Financial assistance is provided to patients, below poverty line,
suffering from cancer and undergoing treatment in Government
hospitals and any of the 27 Regional Cancer Centres.

(2 The financial assistance to the Cancer Patient up to Rs. 1.00 lakh
is provided by the concerned Institutes/hospitals through the
revolving fund placed at their disposal. The cases of financial
assistance above this limit are to be referred by the hospitals for
assistance from Central Funds.

The Directorate General of Health Services (Dte.GHS) technically
appraises the proposal and thereaftee approval of the Competent
Authority is obtained for granting financial assistance to the eligible
patient. A cheque of the admissible amount is issued to the hospital,
who is required tosubmit utilization certificate to the Ministry

List of eligible applicants, who have been benefitted under HMDG and

RAN/HMCPF during the last three years and current y&ate/UTFwise and
Regional Cancer Centres is given in that&nent-I to Il respectively
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State-wise break up of financial assistance provided under Rashtriya Arogya Nidhi (RAN)

Scheme during the ye&009-10, 2011-12nd 2012-13

Name of State/UT Year 2009-10 Year 2010-1 Year 201-12 Year 2012-13 (as on 3Q.12)
No.of Rs. in No.of Rs. in No. of Rs. in No. of Rs. in
patient lakh patient lakh patient lakh patient lakh

1 2 3 4 5 6 7 8 9

Uttar Pradesh 108 324.67 100 282.15 73 293.42 66 21554

West Bengal 06 16.56 08 27.78 o7 31.36 06 17.90

Jammu and Kashmir 04 13.80 14 49.97 18 85.30 14 46.42

Delhi 21 84.31 32 105.22 27 97.56 15 76.89

Madhya Pradesh 05 14.25 05 10.92 07 45.50 07 19.20

Bihar 43 134.87 42 13441 35 134.65 43 167.10

Rajasthan 06 23.25 o7 24.78 05 12.40 02 03.10

Orissa 06 12.60 03 11.01 03 9.23 02 03.80

Haryana 17 50.08 20 56.09 14 41.42 13 33.71

Uttarakhand 06 14.60 10 35.58 06 11.63 o4 16.62

Himachal Pradesh 02 6.90 02 9.35
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1 2 3

Jharkhand 01 6.50
Chhattisgarh 02 475
Punjab

Chandigarh

Gujarat

Maharashtra

Karnataka

Tamil Nadu

Kerala

Andhra Pradesh

Manipur

Assam

Tripura

Arunachal Pradesh 01 355
Sikkim

UT Dadra, Nagar Haveli

01

01

12.00

142

20.98
575

3.65

01

01

11.00

8.89

750
14.00

6.72

01

10.65

07.00

10.60
02.47

ToTAL 228 710.69

254

791.06

207

810.58

180

631.00

6
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State-wise break up of financial assistance provided under Health Minister's Discretionary
Grant (HMDG) during 2009-10, 2010-112011-12and 2012-13

Sl. Sate/U.T Number of patients and financial assistance provided
No. 2009-10 2010-11 2011-12 2012-13 (as on 30.11.12)
No.of Rs. in No.of Rs. in No. of Rs. in No. of Rs. in
patient lakh patient lakh patient lakh patient lakh
1 2 3 4 5 6 7 8 9 10
1  West Bengal 132 23.90 160 57.00 199 83.80 154 63.35
2  Uttar Pradesh 10 2.00 58 2550 46 22.30 A 15.70
3 Bihar 06 120 18 6.80 30 1350 25 11.30
4  Uttarakhand - - 1 0.50 - 01 0.40
5 Delhi 08 150 02 0.70 10 4.70 o7 3.10
6  Orissa 07} 0.80 1 0.50 - 01 0.50
7  Maharashtra - 01 0.20 01 0.50 - -
8 Madhya Pradesh 03 0.60 o4 1.70 05 220
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2 3 4 5 6 7 8 9 10
Punjab - - 01 0.50 - - 01 0.20
Karnataka - - - - - - - -
Andhra Pradesh - - 01 050 - - 01 050
Kerala - - o7 2.50 12 4.09 07 2.80
Manipur - - - - - - - -
Haryana 02 0.40 05 1.80 04 1.90 02 1.00
Assam - - - - - - - -
Rajasthan - - 01 0.20 - - 01 0.50
Jharkhand - - 01 0.40 01 0.50 02 1.00
Chhattisgarh 01 0.20 01 0.50 - - - -
Jammu and 01 0.20 01 0.50 06 2.70 02 1.00
Kashmir
Tamil Nadu - - - - 01 050 - -
Himachal Pradesh - - - - 01 050 - -
TotaL 167 30.80 263 99.80 316 137.19 238 103.35
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List of 27 Regional Cancer Centre and Financial Assistance provided to them from Health Minister Cancer Patient

Statement-1 11

Fund (HMCPF) within Rashtriya Arogya Nidhi (RAN) duri2g®09-10, 2010-11, 2011-18nd 2012-13

Amount released (Rs. In lakh)

Sl. Name of Centres 2009- No. of  2010- No. of 2011- No. of 2012- No. of
No. (27 RCCs) 10 patient 1 patient 12 patient 13 patient
(as on
Nov, 12)
1 2 3 4 5 6 7 8 9 10
1 Chittaranjan National Cancel Institute, Kolkata 30.00 478 80.00 376 80.00 322 40.00 -
2 Kidwai Memorial Institute of Oncology 10.00 10 10.00 85 40.00 513 40.00 258
Bangalore, Karnataka
3 Regional Cancer Institute (WIAAdyar, 20.00 20 10.00 20 40.00 vivi 40.00 25
Chennai, Tamil Nadu
4  Acharya Harihar Regional Cancer of 10.00 24 - - 20.00 24 - -
Research & Treatment, Cnttack, Orissa
5 Regional Cancer Control Socigtghimla. 10.00 180 40.00 800 40.00 839 40.00 217
6 Cancer Hospital & Research Centre, Gwalior 10.00 36 - - 10.00 32 10.00 -

Madhya Pradesh
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Andhra Pradesh

1 2 3 4 5 6 7 8 9 10

7 Indian Rotary Cancer Institute, (AIIMS), 10.00 26 30.00 83 20.00 - - -
New Delhi.

8 RST Hospital & Research Centre, Nagapur 10.00 97 - - 20.00 28 20.00 -

9 PtJ N M Med. Coll., RaipurChhattisgarh 10.00 15 10.00 21 20.00 - - -

10 Post Graduate Instt. of Medical Education 10.00 25 10.00 21 10.00 - - -
& Research, Chandigarh

11 Sher-l Kashmir Instt. of Medical 10.00 - - - - 215 10.00 -
Sciences, Soura, Srinagar

12 Regional Instt. of Med. Sciences, 10.00 - - 41 - - - -
Manipur, Imphal

13 Govt. Med. College &Ass. Hospital, 10.00 - - - - - - -
Bakshi Nagar Jammu

14 Regional Cancer Centre, 10.00 56 40.00 156 60.00 282 110.00 125
Thiruvananthapuram Kerala

15 Gujarat Cancer Researach Institutddymedabad 10.00 14 10.00 18 20.00 110 20.00 -

16 MNJ Instt. of Oncology Hyderabad, 10.00 - - - - - - -
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17 Puducherry Regional Cancel Socjety 10.00 10 10.00 - - 7 10.00 -
JTPMER, Puducherry

18 Dr. B.B. Cancer Instt. Guwaha#yssam 10.00 202 - - 30.00 681 40.00 635

19 Tata Memo.Hos. Mumbai. Maharashtra 10.00 18 20.00 50 30.00 111 20.00 -

20 Indira Gandhi liistt.of Med. Sciences, Patnha 10.00 10 - 10 - - - -

21 Acharya Tulsi Reg.Cancer Trust & Research 10.0 - - 3 - 2 - -
Instt. Bikaner Rajasthan

22 RCC, Pt. B.D.Sharma Post Graduate Instt. 10.00 - - 50 30.00 97 - -
of Med. Sciences, Rohtak

23 Civl Hospital, Aizawl, Mizoram 10.00 130 20.00 189 20.00 156 40.00 135

24 Sanjay Gandhi Post Graduate Instt. of 10.00 - - - - 3 - -
Med.Sc., Lucknow

25 Cancer Hos.fipura, Agartala 10.00 177 40.00 615 20.00 551 40.00 431

26 Kamala Nehru Memo. Hospitahllahabad - - 10.00 - - 45 20.00 26

27 Governnent Arignar Anna Memo. Canes - - - - - - - 10.00
KancheepuramTamil Nadu
ToTAL 280.00 1528 340,00 2538 510.00 4060 510.00 1852*

Note: * No. of beneficiaries are still awaited
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Prevention of adulteration of food

2676.SHRIMATI T. RATNA BAI:
SHRI MOHD. ALI KHAN:
Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(@ whether Government is taking steps for prevention of adulteration of
food items and ensuring the consumption of safe food in the country;

(b) if so, the details thereof,t&e-wise includingAndhra Pradesh; and
(¢) if not, the reasons therefor?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) To curb the menace of food adulteration, regular surveillance,
monitoring and sampling of food products are undertaken by State/UT Governments
under Food Safety andt&hdardsAct, 2006 and Rules and Regulations made
thereunder Food Safety and t&dardsAuthority of India (FSSAI) issues advisories
from time to time to State/UT Governments to check the adulteration in food
products.

(b) and (c)As per data received fromt&8e/UT Governments including
Andhra Pradesh, the percentage of cases relating to adulteration of food items
found during the year 2011-12 (April, 2011 to March, 2012) was 12.76%. The details
are given in the Statement.

Statement

Comparative Statement on percentage of adulterated food articles

Sl. No.Name of the tte/U.T 2011-12

Examined  Adulterated Percentage

1 2 3 4 5
1 Andhra Pradesh 9913 758 7.64
2 Andaman and Nicobar Islands N.A N.A N.A
3 Arunachal Pradesh 62 0 0

4 Assam N.A N.A N.A
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1 2 3 4 5
5 Bihar 1779 292 1641
6 Chandigarh 173 13 751
7 Chhattisgarh 346 147 42.48
8 Dadra and Nagar Haveli 7 Nil Nil
9 Daman and Diu 36 4 1111
10 Delhi 1940 138 711
11 Goa 224 13 5.80
12 Gujarat 5821 195 334

Haryana 1281 202 158
14 Himachal Pradesh 441 9% 2154
15 Jammu and Kashmir 1405 295 20.99
16 Jharkhand 363 53 14.6
17 Karnataka 3114 120 3.85
18 Kerala N.A N.A N.A
19 Lakshadweep Nil Nil Nil
20 Madhya Pradesh N.A N.A N.A
21 Maharashtra 13095 1266 9.66
22 Manipur N.A N.A N.A
23 Meghalaya 23 4 17.39
24 Mizoram Nil Nil Nil
25 Nagaland N.A N.A N.A
26 Orissa N.A N.A N.A

27 Puducherry 0 Nil 0
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1 2 3 4 5
28 Punjab 6946 588 8.46
29 Rajasthan N.A N.A N.A
30 Sikkim N.A N.A N.A
31 Tamil Nadu 7394 624 844
32 Tripura N.A N.A N.A
33 Uttar Pradesh 9687 3360 34.68
A Uttarakhand 543 80 14.73
35 West Bengal N.A N.A N.A

ToTAL 64593 8247 12.76

Drug de-addiction centres in the country

2677.DR. NAIJMA A. HEPTULLA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether Government considers to set up drug de-addiction centres to
save the youth from falling prey to drugs and other psychotropic intoxication
substances, in all the districts in the country;

(b) if so, the details thereof;

(¢) the number of drug de-addiction centres being run in the cousitie-
wise;

(d) whether Government has decided to launch special prohibition awareness
campaigns in educational institutions to sensitize the youth about the harmful
effects of drugs and tobacco use, in Madhya Pradesh; and

(e) if so, the details thereof and the funds proposed to be allocated to meet
the purpose?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) to (e) The Ministry of Social Justice and Empowerment, which is
nodal Ministry for all matters relating toAlcoholism and substance (drug) abuse
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and rehabilitation of addicts/familiesas per the Government of India (Allocation

of Business Rules), 1961, has informed that that Ministry is implementing a
"Central Sector Scheme d@fssistance for Prevention @&lcoholism and Substance
(Drugs) Abuse" under which financial assistance is providatgr alia, to Non-
Governmental Organisations (NGOs), Panchayati Raj Institutions, Urban Local
Bodies, etc for running and maintenance of Integrated Rehabilitation Centres for
Addicts (IRCAs) to provide composite/integrated services for the rehabilitation of
alcohol and drug addicts. 438 IRCAs have been supported under the scheme
which provide treatment and rehabilitation services to persons of all age groups
including children. The State-wise number of IRCAs supported by that Ministry is
given in the Statement{Seebelow).

The Ministry of Health and FamilyVelfare also operates a limited Drug De-
addiction Programme by providing financial grants for augmenting post abuse
medical treatment facilities in select Central Government hospitals 7 institutions and
the Central/State Government hospitals/institutions in North-East States. These
include the National Drug Dependence Treatment Centre (NDDTC) (AIIMS),
Ghaziabad, (Uttar Pradesh),.DRam Manohar Lohia Hospital, New Delhi, Sucheta
Kriplani Hospital, New Delhi, PGIMER, Chandigarh, JIPMER, Pondicherry and
NIMHANS, Bangalore. The Ministry has also provided financial assistance to 122
Government hospitals across the country for setting up of drug de-addiction
centres. The names of these hospitals is also given in the Statement-II.

Statement

Statewise no. of IRCAs supported by the Ministry

SI. No. Name of the State/UT Number of IRCAs supported
1 2 3
1 Andhra Pradesh 20
2 Arunachal Pradesh 2
3 Assam 15
4 Bihar 14
5 Chhattisgarh 3

6 Delhi 10
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1 2 3
7 Goa 1
8 Gujarat 5
9 Haryana 23
10 Himachal Pradesh 4
1 Jammu and Kashmir 2
12 Jharkhand 2
13 Karnataka 32
14 Kerala 23
15 Madhya Pradesh 23
16 Maharashtra 51
17 Manipur 21
18 Meghalaya 3
19 Mizoram 10
20 Nagaland 5
21 Odisha 32
22 Punjab 19
23 Rajasthan 17
24 Sikkim 1
25 Tamil Nadu 29
26 Tripura 2
27 Uttar Pradesh 49
28 Uttarakhand 5
29 West Bangal 15

ToTaL 438
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Satement-1 |

List of Government drug de-addiction centres having received
financial assistance &m Ministly of Health and Family fare
for setting up drug de-addiction centres

Central Institute/Hospitals

1 All India Institute of Medical Sciences, New Delhi
2. Dr. R.M.L. Hospital, New Delhi

3. Lady Hardinge Medical College & Hospital, New Delhi
4. PGI.M.E.R., Chandigarh

5. J..EM.E.R., Pondicherry

6. NIMHANS, Bangalore

Regional Centres

7. K.E.M. Hospital, Mumbai

8. I.PGM.E.R., Kolkata

Andhra Pradesh

9. Osmania General Hospital (Shifted to Institute of mental health, Hyderabad),
Hyderabad

10. SVRRGG Hospital, Tirupati

11.  Government General Hospitalyarangal
Assam

12. Guwahati Medical College, Guwahati
13. Assam Medical College, Dibrugarh
14.  Silchar Medical College, Silchar

15.  District Hospital, Johrat

16.  Civil Hospital, Dhubri
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17.  Civil Hospital, Diphu

18.  Civil Hospital, Tejpur

19.  Civil Hospital, Karimganj

20.  Civil Hospital, Nalbari

21.  Civil Hospital, Nagaon

Chandigarh Administration

22. Government Medical College, Chandigarh
Delhi

23.  Central Jail, Tihar, New Delhi

24.  Institute of Human Behaviour &llied Sciences, Delhi
Gujarat

25. Medical College, Baroda

26. Medical College,Ahmedabad

Goa

27.  Asilo Hospital, Mapusa (Goa)
Haryana

28. Medical College Rohtak

29. District Hospital, Ambala

Himachal Pradesh

30. Indira Gandhi Medical College, Shimla
31. District Hospital, Mandi

32. District Hospital, Dhararnshala
Jammu and Kashmir

33. Medical College, Jammu

34. Medical College, Srinagar

Unstarred Questions
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35. District Hospital, Bararnulla

36. District Hospital, Kathua
Karnataka

37. Govt. Medical College, Bangalore
Kerala

38. Govt. Medical College, Trivandrum
39.  General Hospital, Erankulam

40. Medical Collge, Kottayam

41.  Medical Collge, Kozhikode

42.  Medical College, Trissur

43. Academy of medical Sciences, Pariyaram, Kaniiarala
Madhya Pradesh

44.  District Hospital, Mandsaur

45.  District Hospital, Ratlam

46.  District Hospital, Ujjain

47.  District Hospital, Indore

48.  District Hospital, Gwalior

49.  District Hospital, Jabalpur
Chhattisgarh

50. District Hospital, Raipur
Maharashtra

51. Mahatma Gandhi Institute of Medical Sciences, Sevagh&ardhi
52.  District Hospital, Nasik

Manipur

53. Regional Institute of Medical Sciences, Imphal

54.  District Hospital, Imphal
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55.  District Hospital, Sajiva

56.  District Hospital, Chandel
57.  District Hospital, Churachandpur
58.  District Hospital, Ukhrul

59.  District Hospital, Moreh

60. District Hospital, Thoubal
61.  District Hospital, Bishnupur
62.  District Hospital, Senapati
63.  District Hospital, Tamenglong
Meghalaya

64. District Hospital, Shillong
Mizoram

65. District Hospital, Aizawal

66. District Hospital, Lunglei

67. District Hospital, Saiha

68.  District Hospital, Champhai
69. District Hospital, Serchhip
70.  District Hospital, Lawngtlai
Nagaland

71. Naga Hospital, Kohima

72.  District Hospital, Mukokchung
73.  District Hospital, Tuensang
74.  Civil Hospital, Dimapur

75.  Civil Hospital, Wokha
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76.  Civil Hospital, Mon

77.  District Hospital, Zunheboto

78.  District Hospital, Phek

Orissa

79. S.C.B. Medical College, Cuttack
Pondicherry

80. General Hospital, Karaikal

81. Govt. General Hospital, Pondicherry
Punjab

82. Medical College, Patiala

83. Medical College Amritsar

84.  District Hospital, Bhatinda

85. Medical College, Faridkot
Rajasthan

86. SMS Medical College, Jaipur

87. Medical College, Udaipur

88. Medical College, Jodhpur

89. Medical College, Kota

90. Medical CollegeAjmer

91. Medical College, Bikaner

Sikkim

92.  STNM Hospital, Gangtok

93.  District Hospital, Namchi

94.  District Hospital, Gyalshing (V8ikkim)
Tamil Nadu

95. Madras Medical College, Madras

96. Medical College, Madurai
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97. Govt. Headquarters Hospital, Nagercoil

98. Govt. Stanley medical College and Hospital, Chennai

99. Govt. Medical College and Hospital, Coimbatore

100. Govt. Medical College and Hospital, Tirunelveli

101. Govt. Mohan Kumaramangalalm Medical College and Hospital, Salem
102. Govt. Medical College and Hospital, Thanjavur

103. Govt. Medical College and Hospital, Tuticorin

104. Govt. Kilpauk Medical College and Hospital, Chennai

105. Govt. Chengaipattu Medical College and Hospital, Chengaipattu
106. Govt. KAP Viswanathan Medical College Hospiaflirichirapalli

Tripura

107. Kumarghar Rural Hospital, Darchai

Uttar Pradesh

108.

109.

110.

111.

Institute of medical Sciences, Banaras Hindu Universgranasi

Gorakhpur Medical College, Gorakhpur

King George Medical College, Lucknow

Medical College, Meerut

Uttaranchal

112.

Base Hospital SringatGarhwal

West Bengal

113.

North Bengal Medical College, Siliguri

114. Burdwan Medical College, Burdwan

115.

Bankura Medical College, Bankura

Arunachal Pradesh

116.

District Hospital, Tezu
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117. District Hospital, Changlang

118. District Hospital, Khonsa

Bihar

119. Jawaharlal Nehru Medical College, Bhagalpur
120. Shri Krishna Medical College, Muzaffarpur
121. Anurag Narayan Medical College, Gaya

122. Sadar Hospital, Munger

Data on girl child sex ratio

2678.SHRIMATI GUNDU SUDHARANI: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ how the Ministry justifies its claims that it has been able to arrest the
decline in girl child sex ratio in the light of latest data released by the Ministry of
Statistics and Programme Implementation;

(b) whether it is a fact that the data says that 40 per cent of children do
not complete their vaccination cycle; and

(c) if so, the reasons behind this alarming revelations and how the Ministry
is planning to address the same?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) The Ministry has noted with concern the continuing decline in
child sex ratio as per Census 20Although the overall sex ratio has increased
from 927 in 2001 to 940 in 2011, child sex ratio (0-6 years) has declined from 927
females per thousand males in 2001 to 914 females per 1000 males in 2011 as per
Census 2011. The data released by the Ministry of Statistics and Programme
Implementation also points to a decline in child sex ratio in the (0-6 yrs) group.

(b) As per UNICEF's Coverage Evaluation Survey-2009 (CES-2009), 39% of
children between 12-24 months in the country are not fully vaccinated with all
vaccines under Universal Immunization Programme.

(¢) Reasons for partial or no immunization include the following: (i) Did not
feel need (ii) Not knowing about vaccine (iii) Not knowing where to go for
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immunization (iv) Time hot convenient (v) Fear of side effects (vi) Do not have
time (vi)) Vaccine not available (viii) Placeot convenient (ix)ANM absent (x) Long
waiting time (xi) Place too far (xii) Service not available.

The Government of India has declared year 2012-13 as the year of
intensification of Routine ImmunizatiorVarious steps have been taken under
Immunization programme to increase coverage and these include need based Central
funding and commodity assistance ttat8s, support for logistics such AKernate
Vaccine Delivery (XD), capacity building of service providers at all levels,
strengthening reporting and managementAd¥erse Event Following Immunization
(AEFI), Srengthen supportive supervision at all levels, involvemenASifiAs for
social mobilization of children, carrying out immunization weeks in North Eastern
States, Uttar Pradesh, BihaMadhya Pradesh, Rajasthan, Gujarat, Jharkhand,
Intensified IEC/Behaviour change Communication, increasing community participation
and strengthening the follow up of children through mother and child tracking
system etc.

Death of pregnant women in the country

2679.SHRI BAISHNAB RARIDA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that there is an unabated increase in the death cases
of pregnant women for want of timely medical help in the country;

(b) if so, the details thereof and the reasons therefor;
() what is its status in Odisha; and

(d) what is the action plan to upgrade the existing medical system and set
up additional such units in the country to control these deaths?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) and (b)As per the latest Registrar General of India—Sample
Registration System (RG1-SRS) estimates on Maternal Mortality Ratio (2007-09), the
MMR in India has declined from 254 per 100,000 live—births in 2004-06 to 212 per
100,000 live-births in 2007-09. There is a 42 point decline in MMR between SRS
2004-06 and 2007-09. The details of MMR in India and State-wise is given in the
Statement(See below).
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(©

As per the sam report, the MMR for the State of Odisha has declined

from 303 per 100,000 live births in 2004-06 to 258 per 100,000 live births in 2007-09
which translates into a decline of 45 points between SRS 2004-06 and 2007-09.

(d) Under the National Rural Health Mission, the key steps taken to
upgrade the existing medical system including setting up dedicated units for
maternal and child health care for bringing down maternal deaths are as under:

Promotion of institutional deliveries through Janani Surakébjana.

Capacity building of health care providers in basic and comprehensive
obstetric care.

Operationalization of sub-centers, Primary Health Centers, Community
Health Centers and District Hospitals for providing 24x7 basic and
comprehensive obstetric care services.

Major expansion of District Hospital, Sub-District Hospital and
Community Health Centres with high case load of institutional deliveries
by creation of 100 bedded MCH wing at DHs and 70/50/30 bedded
maternity wards at SDH/CHC.

Name Based web enabled tracking of Pregn@fmen to ensure
antenatal, intranatal and postnatal care has been provided.

Mother and Child Protection Card in collaboration with the Ministry of
Women and Child Development to monitor service delivery for mothers
and children.

Antenatal, Intranatal and Postnatal care including Iron and FPRaid
supplementation to pregnant and lactating women for prevention and
treatment of anemia.

Engagement of 8.71 lakhsccredited Social Healttctivists (ASHAS) to
generate demand and facilitate accessing of health care services by the
community

Village Health and Nutrition Days in rural areas as an outreach activity
for provision of maternal and child health services including Health and
nutrition education.

Janani Shishu Suraksha Karyakaram (JSSK) has been launched on
1st June, 2011, to eliminate any out of pocket expense for pregnant
women delivering in public health institutions and sick newborns
accessing public health institons for treatment till 30 days after birth.
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Statement

Maternal Mortality Ratio
India and State-wise

(Source: RGI, (SRS), 2004-06, 2007-09)

Major State MMR MMR
(2004-06) (2007-09)

INDIA ToTAL * 254 212
Assam 480 390
Bihar/Jharkhand 312 261
Madhya Pradesh/ 335 269
Chhattisgarh

Orissa 303 258
Rajasthan 388 318
Uttar Pradesh/Uttaranchal 440 359
Andhra Pradesh 154 134
Karnataka 213 178
Kerala 9% 81
Tamil Nadu 111 97
Gujarat 160 148
Haryana 186 153
Maharashtra 130 104
Punjab 192 172
West Bengal 141 145
*Others 206 160

*. Includes Others.
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Exemption sought for Tamil Nadu from All India Medical Tests

2680.DR. V. MAITREYAN: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether the Central Government is in receipt of D.O. Letters dated 30th
September2012 and 30th July2012 from the Honourable Chief Minister ®amil
Nadu regarding thatamil Nadu strongly protests the move to conductAfinindia
Common Entrancdest for admission to Under Graduate/Post Graduate courses in
Medical Colleges and reiterates thegmil Nadu should be exempted from the test
and allowed to continue with its existing system for admission to Under Graduate/
Post Graduate Medical seats; and

(b) if so, the details thereof and Government's response in this regard?

THE MINISTER OF HEAIDH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) and (b)Two letters dated 30th July201l and 30th September
2012 have been received from the Hon'ble Chief MinisteTaohil Nadu requesting
for exemption of the tate of Tamil Nadu from theAll India Common Entrance
Test viz. National Eligibility cum Entranc&est (NEET) for admission to
undegraduate/postgraduate medical coursEse Government offamil Nadu has
also filed two writ petitions in the Hon'ble High Court of Madras and obtained
stay on conduct of NEETh Tamil Nadu.The Medical Council of India (MCI) has
challenged the stay in the Hon'ble Supreme Court of India and these petitions have
been transferred to the Hon'ble Supreme CdArtordingly it has been informed
that conduct of NEET/or any exclusion would depend upon the outcome of transfer
petitions pending in the Hon'ble Supreme Court.

Further the previous Chief Minister ofamil Nadu had also raised the issue
vide his letter dated 15tAugust 2010 and it was intalia clarified by the Central
Government that NEET would not imply usurping the rights of the State
Governments by Central Government and that States would continue to admit
students as per their own admission criteria and the NEET will in no way disturb
the existing reservation policies of the state.

National centre for disease control in Gujarat

2681.SHRI MANSUKH L. MANDAVIYA:
SHRI ARSHOTTAM KHODABHAI RUPALA:
Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:
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(@ whether the Ministry is considering to set up a branch of National
Centre for Diseases Control in Guijarat Twelfth Plan;
(b) if not, the reasons, therefor;

() whether the Ministry has in the past agreed to establish such centre in
Gujarat;

(d) if so, the reasons for not establishing such a centre in Gujarat;

(e) whether the Ministry intends to resubmit its earlier proposal in this
regard to the Ministry of Finance; and

(f) if so, by when the same will be submitted?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) and (b) Proposal for strengthening of existing branches and
setting up new branches of National Centre for Disease Control (NCDC) during
Twelfth Five Year Plan is under the consideration of the Ministry

(c) and (d) Proposal for setting up of a branch of National Centre for Disease
Control (earlier known as NICD) was sent to Department of Expenditure, Ministry
of Finance. Howeverthe proposal was turned down by Department of Expenditure,
Ministry of Finance.

(e) No.
(H Does not arise.
WHO recommendation on health sector

2682.SHRI NATUJI HALAJI THAKOR:
SHRIMATI SMRITI ZUBIN IRANI:
SHRI PRA/EEN RASHTRARL:
Will the Minister of HEAITH AND FAMILY WELFARE be pleased to state:

(@ whether it is a fact that 1.73 million children die before the age of
5 years and nearly 1.2 million die within the first month of their birth;

(b) if so, the details thereof and the reasons therefor;

() whether it is also a fact that India ranks the lowest in public health care
spending which is little over 1 per cent of GDP;
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(d) whether WHO has recommended that all developing countries must
allocate 5 per cent of GDP on health sector; and

(e) if so, Goverment's reaction on the recommendation of WHO?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) and (b) No.As per sample registration system (SRS) report 2010,
Under-five mortality rate is 59 per 1000 live births which translates into 1.5 million
deaths of the children below age of 5 years and Neo-natal mortality rate stands at
33 per 1000 live births which translates into 0.87 million neonatal deaths in the
country

(¢ India does not rank lowest in public health care spendiwy.per
World Health $atistics 2012 ofWHO, India ranks 17th among 194 member states
in ascending order of General Government Expenditure on health as a percentage
of total expenditure on health. Public expenditure on Core Health (both plan and
non-plan and taking the Centre and States together) was about 1.04 per cent of the
GDP during 2011-12.

(d) and (e) No. There is no specific WHO recommendation in this regard.
However draft Twelfth Five Year Plan (2012-17) document envisages increasing total
public funding, plan and Non-Plan on core health from 1.04% of GDP in 2011-12 to
1.87% of GDPby the end of thélwelfth Plan.

Containment of mosquito breeding

2683.DR. K.R RAMALINGAM: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that Government has taken a decision to undertake a
special drive to contain mosquito breeding across the country;

(b) if so, the details thereof;

() whether it is also a fact that Government has asked the State
Governments to submit a detailed action plan in this regard; and

(d) if so, the details thereof?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) to (d) While a special drive is not envisaged, under the National
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Vector Borne Disease Control Programme (NVBDCP) regular vector control activities
are carried out which include measures for containment of mosquito breeding as
under:

1.  Source reduction: This method includes source reduction by elimination
of the breeding sites.

2. Overall improvement of the environment by measures including
engineering methods to prevent the breeding potential.

3. Anti-larval measures: This method includes the use of various larvivorus
fish such as Gambusia affinins and Poecilia reticulate in various water
bodies, use of Bio-Larvicide such as Bacilus Thuriengiesis israeliensis
(Bti) for the control of mosquito breedings and use of various larvicides
such asTemephos.

4. Implementation of various civic and building by-laws to prevent the
mosquito breeding.

5. Information Education and Communication (IEC) activities to educate
community/general public to prevent breeding and eliminate the breeding
sites.

Vacancies at sub-health and primay health centres

2684.SHRI RAJIV PRATAP RUDY: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@) the details of the Sub-Health Centers and Primary Health Centers
established over last three years and actively functional, State-wise;

(b) whether there has been vacancy of doctors/medicine-specialists at the
Primary Health Centers/Sub-Health Centers;

(c) if so, the details thereof, State-wise including type of vacancy; and
(d) the measures taken by Government to fill up these vacancies?

THE MINISTER OF HEAIDH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) The number of Community Health Centres (CHCs) Primary Health
Centres (PHCs), and Sub-Centres (SCs) centres established btatd®#UE during
each of the last three years is not maintained. Howexvestate-wise details of
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CHCs, PHCs, and SCs functional as on March, 2009, March,2010 and March, 2011
as per Rural Health Statistics in India, 2009, 2010 and 2011 is given in the
Statement-l, Il and Il respectivel{Seebelow).

(b) and (c) State-wise details showing the required, sanctioned, in position,
vacant and shortfall figures of doctors at PHCs and specialists at CHCs as per
Rural Health Statistics in India, 2011 are given in the Statement-IV and V
(Seebelow).

(d) Public Health is a state subject. Financial support is provided to States
under National Rural Health Mission [NRHM] to strengthen the health system
including engagement of doctors and paramedics on contractual basis based on
the requirement proposed by the State in annual. Programme Implementation Plan.
Support is also provided through incentives to serve in rural areas and improved
accommodation arrangements in rural areas, so that health professionals find it
attractive to join public health facilities in rural areas. State Governments are also
regularly requested to fill up the vacancies on priority

Further to increase the availability of doctors, several initiatives have been
taken to rationalize the norms in medical education, such as relaxation in land
requirements, bed strength, increase in ceiling for maximum intake for
undergraduates, enhancement of teacher student ratio in PG etc. which has resulted
in substantial increase in number of undergraduate and post graduate seats.
Government has also approved setting upANM/GNM schools in diferent states
besides setting up of Institute of Paramedical at National and regional levels.

Satement-|

Number of Sub-centres, PHCs & CHCs functioning

SI.No. State/UT As on March, 2011

Sub centre PHCs CHCs
1 2 3 4 5
1 Andhra Pradesh 12522 1624 281
2 Arunachal Pradesh 286 97 48

3 Assam 4604 938 108
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1 2 3 4 5
4 Bihar 9696 1863 70
5 Chhattisgarh 5076 741 148
6 Goa 175 19 5
7 Gujarat 7274 1123 305
8 Haryana 2508 444 107
9 Himachal Pradesh 2067 453 76
10 Jammu and Kashmir 1907 397 83
1 Jharkhand 3958 330 188
12 Karnatakd 8870 2310 180

Kerala 4575 809 224
14 Madhya Pradesh 8869 1156 333
15 Maharashtra 10580 1809 365
16 Manipur 420 80 16
17 Meghalaya 405 109 29
18 Mizoram 370 57 9
19 Nagaland 396 126 21
20 Odishd 6688 1228 377
21 Punjab 2950 446 129
22 Rajasthan 11487 1517 376
23 Sikkim 146 24 2
24 Tamil Nadd 8706 1204 385
25 Tripura 632 79 11
26 Uttarakhand 1765 239 55
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1 2 3 4 5
27 Uttar Pradesh 20521 3692 515
28 West Bengal 10356 909 348
29 Andaman and Nicobar Islands114 19 4
30 Chandigarh 17 0 2
31 Dadra and Nagar Haveli 50 6 1
32 Daman and Diu 26 3 2
3 Delhi 41 8 0
K’} Lakshadweep 14 4 3
35 Puducherry 53 24 3

ALL INDIA 148124 23887 4809
Note:

1 Total 146 new CHCs have been created by convertihg PHCs & 29Area Hospitals.

2 50 PHCs establishedo fall within the norms of GOIAddl. PHCs, PHCs and upgraded
PHCs have been given nomenclatures as PHCs or CHCs and declared 385 CHCs with
1 CHC per block.

3 146 CHCs now shown aSaluk Level Hospitals.
Statement-11

Number of Sub-centres, PHCs and CHCs functioning

Sl. No.State/UT As on March, 2010

Sub centre PHCs CHCs
1 2 3 4 5
1 Andhra Pradesh 12522 1570 167
2 Arunachal Pradesh 286 97 438
3 Assam 4604 856 108

4  Bihar 9696 1863 70
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1 2 3 4 5
5 Chhattisgarh 4776 716 143
6 Goa 172 19 5
7 Guijarat 7274 1096 290
8 Haryana 2434 441 107
9 Himachal Pradesh 2071 449 73
10 Jammu and Kashniir 1907 375 77
11 Jharkhand 3958 330 188
12 Karnataka 8143 2193 325
13 Keral& 4575 813 233
14 Madhya Pradesh 8869 1155 333
15 Mabharashtra 10580 1816 365
16 Manipur 420 73 16
17 Meghalaya 405 109 29
18 Mizoram 370 57 9
19 Nagaland 396 126 21
20 Orissa 6688 1279 231
21 Punjald 2950 446 129
22 Rajasthan 11487 1504 368
23 Sikkim 147 24 0
24 Tamil Nadu 8706 1283 256
25 Tripura 627 79 11
26 Uttarakhand 1765 239 55
27 Uttar Pradesh 20521 3692 515
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1 2 3 4 5
28 West Bengdl 10356 909 348
29 Andaman and Nicobar Islands 114 19 4
30 Chandigarh 16 0 2
31 Dadra and Nagar Haveli 50 6 1
32 Daman and Diu 26 3 2
33 Delhi 41 8 0
34 Lakshadweep 14 4 3
35 Puducherry 53 24 3

ALL INDIA 147069 23673 4535
Note:

1 8 CHCs upgraded to the level of District Hospital.

2 Because of the implementation of standardization of health institutions some of the
PHCs were changed to CHC and vice versa Some of the CHCs with more facilities and
patient attendance have been changedlatuk Hospitals.

3 State Government notified rural hospitals and other institutions functioning in the state
as PHCs.

4  PHCs upgraded to CHCs.

5 12 new Sub Centres opened.

Statement-111

Numbers of Sub-Centers, PHCs and CHCs functioning

Sl. No.State/UT As on March, 2009

Sub Centre PHCs CHCs
1 2 3 4 5
1 Andhra Pradesh 12522 1570 167
2 Arunachal Pradesh 592 116 4
3 Assam 4502 844 108

4 Bihar 8858 1776 70
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1 2 3 4 5
5 Chhattisgarh 4776 715 144
6 Goa 171 19 5
7 Guijrat 7274 1084 281
8 Haryana 2465 437 93
9 Himachal Pradesh 2071 449 73
10 Jammu and Kashmir 1907 375 85
11 Jharkhand 3947 321 194
12 Karnataka 8143 2193 324
13 Kerala 4575 697 226
14 Madhya Pradesh 8869 1155 333
15 Mabharashtra 10579 1816 376
16 Manipur 420 72 16
17 Meghalaya 401 105 28
18 Mizoram 370 57 9
19 Nagaland 397 123 21
20 Orissa 6688 1279 231
21 Punjab 2950 394 129
22 Rajasthan 10951 1503 367
23 Sikkim 147 24 0
24 Tamil Nadu 8706 1277 256
25 Tripura 579 76 11
26 Uttarakhand 1765 239 55
27 Uttar Pradesh 20521 3690 515
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1 2 3 4 5
28 West Bengal 10356 922 334
29 Andaman and Nicobar Islands 114 19 4
30 Chandigarh 16 0 2
31 Dadra and Nagar Haveli 38 6 1
32 Daman and Diu 26 2 2
33 Delhi 41 8 0
34 Lakshadweep 14 4 3
35 Puducherry 53 24 3

ALL INDIA 145894 23391 4510

Note: 1 There is a reduction in number of Sub Centres and PHCs | Kerala due to
Standardization of Health Institutions during 2009 as reported by the State.

Statement-1V

Doctors* at Primary Health Centres

Sl.  State/UT (As on March, 2011)
No. Required Sanctioned In Position Vacant  Shortfall
R] [S] [P] [S-P] [R-P]
1 2 3 4 5 6 7
1 Andhra Pradesh 1624 2424 2348 76 *
2 Arunachal Pradesh 97 NA 92 NA 5
3 Assam 938 NA 1557 NA *
4 Bihar## 1863 2078 3532 * *
5 Chhattisgarh 741 1482 124 1058 317
6 Goa 19 46 41 5 *
7 Gujarat 1123 1123 778 345 345

8 Haryana 444 651 530 121 *
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1 2 3 4 5 6 7
9 Himachal Pradesh 453 582 451 131 2
10 Jammu and Kashmir397 750 881 * *

11 Jharkhand 330 330 392 * *

12 Karnataka 2310 2310 2089 221 221
13 Kerala 809 1204 1122 82 *

14 Madhya Pradesh 1156 1238 814 424 342
15 Maharashtra 1809 3618 2292 1326 *

16 Manipur 80 240 192 48 *

17 Meghalaya 109 127 104 23 5
18 Mizoram## 57 57 37 20

19 Nagaland 126 NA 101 NA 25
20 Odisha 1228 725 525 200 703
21 Punjab 446 487 487 0 *

22 Rajasthan 1517 1478 1472 6 45
23 Sikkim 24 48 39 9 *

24 Tamil Nadu 1204 2326 1704 622 *

25 Tripura 79 NA 119 NA *

26 Uttarakhand 239 299 234 65 5
27 Uttar Pradesh# 3692 4509 2861 1648 831
28 West Bengal 909 1807 1006 801 *

29 Andaman and 19 40 28 12 *

Nicobar Islands

30 Chandigarh 0 0 0 0 0
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1 2 3 4 5 6 7
31 Dadra and 6 6 6 0 0
Nagar Haveli
32 Daman and Diu 3 3 5 * *
33 Delhi 8 22 19 3 *
34 Lakshadweep 4 4 10 * *
35 Puducherry 24 37 37 0 *
ALL INDIAZ 23887 30051 26329 7246 2866
Notes:

# Data for 2010 repealed.

## Sanctioned data for 2010 used.
NA: Not Available.

+: Allopathic Doctors.

*. Surplus All India figures for Vacancy and Shortfall are the totals ofat®-wiseVacancy and
Shortfall ignoring surplus in someta&es/UB.

1 One per each Primary Health Centre.

2 For calculating the overall percentages of vacancy and shortfall, tdtesBJE for which
manpower position is not available, may be excluded.

Statement-V

Total Specialists at CHCs
\Total Specialists [Sgeons, OB & G)YPhysicians and Paediatricians]

Sl State/UT (As on March, 2011)

No. Required Sanctioned In Position Vacant  Shortfall
R] [S] [P] [S-P] [R-P]

1 2 3 4 5 6 7

1 Andhra Pradesh 1124 578 408 170 716

2 Arunachal Pradesh 192 NA 1 NA 191

3 Assam 432 NA 216 NA 216

4  Bihar## 280 280 151 129 129

5 Chhattisgarh 592 592 82 510 510




128 \itten Answers to [RAJYA SABHA] Unstarred Questions

1 2 3 4 5 6 7
6 Goa 20 16 10 6 10
7 Gujarat 1220 346 76 270 1144
8 Haryana 428 257 45 212 383
9 Himachal Pradesh 304 NA 9 NA 295
10 Jammu and Kashmir332 315 170 145 162
11 Jharkhand 752 124 66 58 686
12 Karnataka 720 NA 584 NA 136
13 Kerala# 896 640 774 * 122
14 Madhya Pradesh 1332 778 227 551 1105
15 Mabharashtra 1460 649 600 49 860
16 Manipur 64 64 4 60 60
17 Meghalaya 116 8 9 * 107
18 Mizoram 36 NA 2 NA H#
19 Nagaland &4 NA A NA 50
20 Odisha 1508 812 438 374 1070
21 Punjab 516 460 300 160 216
22 Rajasthan 1504 1068 569 499 935
23 Sikkim 8 NA 0 NA 8
24 Tamil Nadd 1540 0 0 0 1540
25 Tripura# 44 NA 0 NA 4
26 Uttarakhand 220 210 78 132 142
27 Uttar Pradesh 2060 2060 1894 166 166

28 West Bengal 1392 542 175 367 1217
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1 2 3 4 5 6 7

29 Andaman and 16 16 0 16 16
Nicobar Islands

30 Chandigarh 8 1 7 4 1
31 Dadra and 4 0 0 0 4
Nagar Haveli
32 Daman and Diu 8 2 0 2 8
33 Delhi 0 0 0 0 0
34 Lakshadweep## 12 0 1 * 1
35 Puducherry 12 3 5 * 7
ALL INDIAZ 19236 9831 6935 3880 12301
Notes:

# Data for 2010 repeated.

## Sanctioned data for 2010 used.

NA: Not Available.

1 Four per each Community Health Centre.

*: Surplus.All India figures forvVacancy and Shortfall are the totals ofate-wiseVacancy and
Shortfall ignoring surplus in someté8es U.

2 For calculating the overall percentages of vacancy and shorffhB. Sates/UB for which
manpower position is not available, may be excluded.

3 Specialists are attending CHCs on hiring basis.

Priority to health sector in urban and rural areas

12685. SHRI ISHWRLAL SHANKARLAL JAIN: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(@ whether most of the people in the country get health care from private
sources or they depend on private hospitals and doctors;

(b) whether efforts made in health sector by Government is much less in
comparison to the increasing population of the country;

() whether Government is in favour of establishing hospitals and
dispensaries and providing mobile doctors and ambulance services, while giving
priority to the health in all urban and rural areas of the country; and

tOriginal notice of the question was received in Hindi.
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(d) if so, the details thereof?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) According to the National Sample Surveyg@nisation (NSSO)
60th round data (2004), 78% and 81% of non-hospitalized ailments were treated by
the private sector in rural and urban areas respecti@afyilarly, 58% and 62% of
hospitalized ailments were treated by the private sector in rural and urban areas
respectively

(b) to (d) 'Public Health' being a State subject, the primary responsibility of
providing healthcare services to the citizens rests with the State Governments.
Under the National Rural Health Mission (NRHM), the States are supported to
strengthen healthcare deliveks part of this every yeathe Sates submit their
Programme Implementation Plans (PIPs) as per their felt needs and priorities, that
may inter-alia include proposal of setting up and strengthening of health facilities
and providing mobile medical units and ambulances, to the Government of India.
This is appraised by the National Programme Coordination Committee (NPCC) for
NRHM and thereafter approved by the Government of India. Ever since the launch
of NRHM, efforts to strengthen healthcare delivery in the States under NRHM has
shown a substantial improvement. The year-wise details of the funds released to
State Governments under NRHM in last five years is given in the Stater(eeél
below). Details of steps taken under NRHM to strengthen healthcare delivery in
States are given in the Statement-II

Satement-|

State-wise Allocation, Release and Expenditure under NRHM
for FYs2008-09 ¢ 2012-13

(Rs. in crore)

Sl. No. States 2008-09 2009-10 2010-11 2011-12 2012-13

Release Release Release Release Release

1 2 3 4 5 6 7
1 Andaman and Nicobar Island®.56 8.23 15.84 8.85 6.02
2 Andhra Pradesh 638.73 708.32 810.23 93411  387.08

3 Arunachal Pradesh 3651 57.32 73.76 75.82 41.99
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1 2 3 4 5 6 7

4 Assam 606.80 81393 73645 87739 64273
5 Bihar 821.18 649.71 1035.18 787.28 854.67
6  Chandigarh 531 759 6.91 8.69 253
7 Chhattisgarh 249.72 261.65 327.24 42153 309.64
8 Dadra and Nagar Haveli 3.28 327 6.30 481 3.04
9 Daman and Diu 2.60 233 3.06 257 144
10 Delhi 99.62 83.03 108.48 102.36 47.61
11 Goa 14.09 12.43 17.21 19.88 15.67
12 Gujarat 34281 500.55 556.79 620.98 464.59
13 Haryana 165.02 206.17 219.69 297.34 164.51
14 Himachal Pradesh 6421 11541 113.22 19720 9540
15 Jammu and Kashmir 7648 130.34 173.80 252.48 105.32
16  Jharkhand 247.27 179.34 356.90 467.46 306.81
17 Karnataka 43784 43686 58638 67266 50322
18 Kerala 222.88 237.62 25341 582,51 182.05
19 Lakshadweep 122 1.09 254 1.62 0.85
20 Madhya Pradesh 707.88  604.79  784.40 959.47 467.25
21 Maharashtra 58743  950.72  903.36 1309.24 618.73
22 Manipur 56.58 81.45 67.98 61.29 19.23
23 Meghalaya 4476 79.78 52.50 62.31 75.19
24 Mizoram 37.44 49.87 70.49 67.13 49.23
25 Nagaland 56.23 73.87 66.40 88.00 62.82
26 Orissa 388.05 470.18 549.44 693.89 400.66
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1 2 3 4 5 6 7
27  Puducherry 512 12.04 16.32 15.83 11.10
28 Punjab 18303 35953 25281 33645 194.01
29 Rajasthan 79815 74896 86397 104555  550.97
30 Sikkim 19.88 25.80 3294 27.07 2157
31  Tamil Nadu 50160 639.10 702.09 77489  534.00
32  Tripura 7758 111.98 85.47 68.39 60.14
33 Uttar Pradesh 147491 1965.82 2191.36 1863.69 181042
34 Uttarakhand 98.44  130.85 147.39 208.45 124.23
35 West Bengal 539.79 741.25 680.79 931.34 677.17

ToTtAL 9625.09 11470.18 12871.11 14848.559811.90

Other (Training and 111.88 101.56

Central Component

under NRHM)

GRraND ToOTAL 9625.09 11470.18 12871.11 14960.43 9913.46
Note:

Release figures for the.¥2012-13 are updated as on 30.10.2012.
The above Releases relate to Central Govt. Grants & do not include state share contribution.

Satement-1 |

(A) Efforts under NRHM to strengthen Health

Sector

NRHM was launched on 12tApril, 2005 throughout the country by the
Hon'ble Prime Minister with special focus on 18 States, including eight Empowered
Action Group (EAG) States, the North-Eastern States, Jammu and Kashmir and

Himachal Pradesh. The NRHM seeks to provide accessible, affordable and quality

health care to the rural population, especially the vulnerable sections. The major

achievements under NRHM are as follows:
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Indicators

Current Satus

Maternal Mortality Ratio

Infant Mortality Rate

Total Fertility Rate

212 (SRS 07-09)
44 (SRS 2011)

2.5 (SRS 2010)

Since the launch of NRHM, about Rs. 77,000 crore has been released to the

States/UE. The following is the year wise allocation, release and expenditure of
funds under NRHM.

(Rs. in Crores)

Financial Year Release Expenditure % of
expenditure against
Release
2005-06 4433.75 3204.17 72
2006-07 5774.3 4518.68 78
200708 8508.87 7010.07 82
2008-09 9625.09 10565.10 110
2009-10 11470.18 13216.05 115
2010-11 12871.11 16112.63 125
2011-12 14848.55 15772.86 106
2012-13 9913.46 3225.62 32
ToTtAL 77557.19 73702.33 95

(B) Status of major components strengthened under NRHM are as follows:

1. Human Resources:

Nearly 1.7 lakh health human resources have been provided under NRHM

which includes the following:

1

2

3

ANM

Staff Nurses

LHV/PHN

76643

41609

3625
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4  Laboratory Techntians 4385
5  Medical Officers 8871
6  AYUSH Medical Oficers 12128
7  Specialists 2025
8 Dentist 468
9 FP Counsellors 1223
10 AYUSH Pharmacist 897
11 Others 18945

ToTaL 1,70,819

2. Infrastructur e Srengthening

Facility Number of New Construction Renovation/Upgradation
facility (RHS Sanctioned Completed Sanctioned Completed
2011)

SC 148124 19811 10639 14434 9879

PHC 23887 1733 781 3695 3009
CHC 4809 471 235 2272 1208
SDH 985 74 45 435 270

DH 613 66 47 546 279
ToTAL 178418 22155 11747 21382 14645

3. Mobile Medical Units (MMU):

. 459 districts have been equipped with MMUs.

. 2,024 Mobile Medical Units operational in the country
4. Emergency Response Services:

. To provide free ambulance services in every nook and corner of the
country connected with a toll free number and available within 30
minutes of the call, over 12,000 basic and emergency patient transport
vehicles have been provided under NRHM.
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5.

6.

©

Janani Surakhsha Yojana (JSY)

. Janani Surakhsh&ojana Number of Janani Surakhshajana
beneficiaries has gone up from 7.38 lakh in 2005-06 to over 1.09 crore in
2011-12.

Janani Shishu Suraksha Karyakram (JSSK)

. Moving in the direction of universal healthcare, Janani Shishu Suraksha
Karyakram (JSSK) was introduced last year to provide free to and fro
transport, free drugs, free diagnostic, free blood, free diet to pregnant
women and sick new-born. In the last year itself, about Rs. 12 hundred
crores was given to states to begin this initiative. This year over Rs.
2200 crore have been provided for this purpose. This new initiative has
picked up well in most states.

Communitization

. 8.84 lakhASHAs have been engaged to act as an interface between
community and healthcare facilities.

. 5.03 lakh VHSNCs at village level have been constituted across the
country to facilitate village level healthcare planning.

. 35.23 lakhVillage Health and Nutrition Days held during 2012-13.
New Initiatives

. Mother and Child HealtiWings: In this year 267 dedicated Mother and
Child Health Wings with 100/50/30 bed capacity have been sanctioned in
high case load district hospitals and CHCs which would create about
19603 additional beds for mothers and children. Rs. 304431 Crore have
been sanctioned by Gol for MCH wings during 2012-13.

. Drugs: Rs.1301.58 Crore have been approved to provide free drugs to
patients.

International workshop on patient safety and drug detection technology

2686.SHRI NAND KUMAR SAI: Will the Minister of HEAITH AND FAMILY

WELFARE be pleased to state:

(@ whether Government hasgamnized an Internationalorkshop on Patient

Safety and Drug Detectioechnology in the recent past;
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(b) if so, the details thereof;

() whether there is any proposal to strengthen policies relating to drug
regulation and the regulatory framework in the country;

(d) if so, the details thereof; and
(e) the details of action so far taken by Government in this regard?

THE MINISTER OF HEAIDH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) and (b)A two-day InternationaMWorkshop on Patient Safety and
Drug DetectionTechnology was held on 1@1September2012 at India Habitat
Centre, New Delhi. It was an initiative to share information on the appropriate use
of detection and prevention technologies for drug safety and quality and to
discuss global cooperation related to the use of detection and authentication
technologies to promote drug safefihe Government also participated in it.

(c) to (e) Strengthening of policies and infrastructure of the regulatory system
in the copuntry is a continuous and ongoing process. The Government has taken
a number of measures in the past in this regard and is also active in this
direction. The Central Government's drug regulatory mechanism, the Central Drugs
Standard Control Organisation (CDSCO) has been strengthened with additional
manpower by creation of 216 additional posts at various levels since A808.
against the total number of sanctioned posts of 111 in 2008 and 64 officers in
position then, there are 310 posts in CDSCO now and 121 officers in position.
Selection of 90 more Drug Inspectors has already been completed recently which
would take the total of Central Drugs Inspectors to T&%%0 Sub-zones of CDSCO
(Hyderabad andAhmadabad) have been upgraded to full zones and three new sub-
zones (Bangaluru, Chandigarh and Jammu) have been created. The Central Drugs
Testing Laboratories have been strengthened with new sophisticated testing
equipmentsA new laboratory at Hyderabad has been construdtkd. scheme of
regular overseas Inspection of manufacturing facilities situated abroad has been
initiated to ensure proper compliance of Manufacturing facilities before registering
them for Import of Drugs from overseaBwo such inspections have already been
done in China. 12 New Drugdvisory Committees (NDAC) and 6 Medical Devices
Advisory Committees (MDACs) comprising of eminent experts from all over the
country in various therapeutic fields have been constituted for advising the Drugs
Controller General (India) in approval of new drugs and medical devices and clinical
trials. To tackle the problem of spurious drugs, the Drugs and CosnAeticsl940
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was amended in 2008 by the Drugs and Cosmetics (Amendment)2008 for
making the penal provisions tinder tet more stringent and enabling setting up

of specially designated courts all over the country for speedy trial of offences
under theAct. 14 Sates/UE have already set up such cousnew Centrally
Sponsored Scheme to help strengthen and upgrade the infrastructure of States'
drug regulatory system during thevelfth Five Year Plan has been envisaged.

Satus of family welfare programmes

2687.SHRI SHANTARAM NAIK: Wil the Minister of HEAITH AND FAMILY
WELFARE be pleased to state:

(@) the status of family welfare programmes in the country;
(b) the present norm of small family adopted by Government;

(c) the success achieved by Government in convincing people on the
concept of small family;

(d) what are the hurdles which come in the way; and

(e) the details of the efforts of Government and NGOs, regarding carrying
the message of small family to the illiterate sector of cur society?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) Sate-wise details of allocation and expenditure on Family
Planning services, under the National Rural Health Mission is given in the
Statement(See below).

(b) The National Population Policy2000 (NPP) and National Rural Health
Mission (NRHM) affirms the commitment of Government towards voluntary and
informed choice and consent of citizens while availing of reproductive health care
services and continuation of the target free approach in administering family
planning services.

(c) Total Fertility Rate has come down from 6.0 in 1951 to 2.5 in 2010.

21 major $ates have already reached the replacement level of fenilith a
TFR of 2.1 or less.7 States have a TFR between 2.1 and 3 and remaining 7 States
have a TFR of more than 3.

(d) and (e) High Under 5 Mortalitjow contraceptive use, high unmet need
of Family Planning Services and poor social determinants of health which include
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low female literacy lack of women's empeerment and low age at marriage are the

main hurdles in reducing TFR to the desired level.

264 High Focus Districts having weak health indicators pertaining to maternal
health, child health and family planning have been identified across the country for
focused attention and supportive supervision.

Government of India has been vigorously implementing the National Rural
Health Mission launched in the year 2005 in line with the policy framework of
population stabilization as envisaged in National Population Poiicy-2000, by helping
create a robust service delivery mechanism to address the unmet need for family
planning.

The efforts of the Government regarding carrying the message of small family
norm include the following:

1. A new scheme has been launched to utilize the servicdsSHRA to
deliver contraceptives at the doorstep of beneficiaries. The scheme is
being implemented in 233 districts of 17 statdSHA is chaging a
nominal amount from beneficiaries for her effort to deliver contraceptives
at doorstepi.e Re. 1 for a pack of 3 condoms, Re. 1 for a cycle of
OCPs and Rs. 2 for a pack of one tablet of .ECP

2. With a view to ensuring spacing after marriage and between 1st and 2nd
child, services ofASHAs will be utilized for counseling newly married
couples to ensure spacing of 2 years after marriage and couples with 1
child to have spacing of 3 years after the birth of 1st child. The scheme
is operational in North East states, Gujarat, Haryana Uttar Pradesh, Bihar
Chhattisgarh, Jharkhand, Rajasthan, Uttarakhand, Orissa and Madhya
Pradesh-I.

3. In 7 high focus states of Uttar Pradesh, BjhiWtadhya Pradesh,
Rajasthan, Chattisgarh, Jharkhand and Odisha, the Prerna strategy
(Responsible Parenthood Practices) of Jansankhya Sthirata Kosh (JSK)
promotes population stabilization by encouraging delayed marriage (after
the legal age) among girls, by rewarding and publically honouring the
women who marry after the legal age and ensure proper spacing in the
birth of their children. The scheme is only for BPL fansilie
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10.

110

12.

13.

The Santushti strategy in the high focuates of Bihar Uttar Pradesh,
Madhya Pradesh, Rajasthan, Jharkhand, Chhattisgarh and Odisha provides
for private sector gynecologists and vasectomy surgeons an opportunity
to conduct sterilization operations in Public Private Partnership.

Under the Compensation package for sterilization an amount of Rs. 1500/-
is provided for each case of vasectomy for all categories in all States and
Rs. 1000/- for tubectomy to all categories in High Focus States and BPL/
SC/ST population in Non High Focus States in public health facilities.
However forAPL categories in Non High Focuda®es, a package of

Rs. 650/- has been provided for tubectomy only in public health facilities.

Introduction of a National Family Planning Insurance Scheme to cover
any mishap that may occur due to sterilization.

Promotion of male participation through Non Scalpakectomy

Strengthening of post partum family planning services in the
health facilities in view of the substantial increase in institutional

deliveries.

A rational human resource development plan is in place for provision of
IUCD, miniiap and NSV to empower the facilities (DH, CH, PHC, SHC)
with at least one provider each for each the services and Sub Centres
with ANMs trained in IUD insertion.

Demand generation activities in the form display of posters, billboards
and other audio and video materials in the various facilities.

More emphasis on Spacing methods like IUCD.

IEC campaigns to publicize the benefits of small family and availability of
free Family Planning Services are being undertaken through mass media
and mid media, under the "Swasth Bharat" programme \&odd
Population Day celebrations through Doordarshan and other satellite
channels.

Availability of Fixed DaySatic Services at all facilities.



Statement

Allocation and Expenditer under Family Planning for.¥s 2009-10to 2012-13.

(In crore)

Sl. No. State 2009-10 2010-11 2011-12 2012-13

Allocation Expenditure Allocation ExpenditureAllocation  Expenditure Allocation Expenditure

1 2 3 4 5 6 7 8 9 10

A. High Focus $ates

1 Bihar 58.15 46.87 8242 46.10 79.17 38.86 85.18 2.27

2 Chhattisgarh 2121 14.23 22.23 14.25 1911 26.67 25.32 0.73

3 Himachal Pradesh 4.02 415 397 2.87 4.20 2.96 4.03 011

4 Jammu and Kashmir  2.70 194 2.76 1:.96 3.05 2.29 2.50 012

5 Jharkhand 19.06 0.00 2452 16.22 17.08 17.61 26.69 121

6 Madhya Pradesh 59.00 40.73 59.28 65.44 72.12 62.17 72.32 134

7 Orissa 18.28 13.72 16.90 14.67 16.78 14.82 17.52 048

8 Rajasthan 40.90 34.74 50.82 38.78 47.49 30.52 47,02 5.00

9 Uttar Pradesh 84.81 49.87 83.45 44.27 79.06 28.80 67.11 0.69

10 Uttarakhand 3.65 3.65 5.19 347 455 360 4.83 0.13
Sus ToTAL 311.80 209.90 35154 248.03 34261 228.30 35252 12.09

0] SIamsuy USIM  OpT

[VHEVS VACYY]

suonsand pateisun



B. NE Sates

11 Arunachal Pradesh 0.30 0.19 0.34 021 0.34 0.21 0.74 0.03
12 Assam 17.25 9.20 19.17 16.48 18.66 10.03 13.27 0.93
13 Manipur 0.45 0.20 0.48 0.22 0.10 0.22 041 0.02
14 Meghalaya 0.46 0.03 0.82 0.38 0.74 0.11 0.69 0.07
15 Mizoram 047 0.30 045 0.28 0.53 0.31 0.64 0.05
16 Nagaland 0.59 0.05 0.56 034 0.37 0.28 1.09 0.02
17 Sinkim 0.14 0.16 0.10 0.07 0.10 0.05 0.12 0.01
18 Tripura 221 0.66 1.89 0.72 161 144 4.64 0.13
Sus TotaL 21.66 10.79 2381 18.70 22.44 12.65 2161 125
C. Non-High Focus $tes
19 Andhra Pradesh 62.82 61.28 27.80 30.20 34.31 19.05 68.24 2.56
20 Goa 0.14 0.12 011 0.12 0.18 0.12 0.19 0.02
21 Gujarat 23.32 20.64 24.69 16.23 24.28 16.22 30.80 240
2 Haryana 13.69 6J52 10.49 4.96 12.04 5.87 18.78 111
23 Karnataka 45.15 27.82 54.46 30.12 37.36 22.82 21.69 381
24 Kerala 5.20 4.86 447 3.50 411 3.19 554 0.74

0] SIaMSUY UM

EToZI9qWa09a 8T]

TT suonsand paselisun



1 2 3 4 5 6 7 8 9 10
25 Maharashtra 59.13 39.82 45.99 38.56 4314 36.22 42.94 453
26 Punjab 11.17 7.99 11.28 8.47 10.71 7.98 10.15 151
27 Tamilnadu 3121 24.25 34.05 26.26 3143 2550 32.32 3.20
28 West Bengal 41.13 27.14 42.50 2241 39.96 2245 35.45 348

Sue ToTtaL 292.96 220.55 255.84 180.82 237.50 159.42 266.09 2337

0] SIOMSUY UM\ ZvT

D. Small Sates/UTs

[VHEVS VACYY]

29 Andaman and Nicobar 0.10 0.10 0.10 0.05 0.04 0.05 0.22 0.01
30 Chandigarh 0.17 0.09 0.15 0.10 0.17 0.09 0.17 0.02
31 Dadra and Nagar Haveli0.14 011 0.15 011 0.19 011 0.17 0.00
32 Daman 0.05 0.02 0.05 0.01 0.03 0.01 0.04 0.00
33 Delhi 312 172 3.63 1.46 3.63 0.96 4.39 0.12
A Lakshadweep 0.05 0.00 0.02 0.01 0.02 - 0.02 0.00
35 Puducherry - 0.39 0.77 0.62 0.70 0.72 0.82 0.14
Sus ToTAL 3.63 244 487 2.38 478 194 5.83 0.28
GRAND TOTAL 630.03 443.68 636.06 449.93 607.33 402.31 646.06 36.99

Note:- Expenditure figures for FY2009-10 are as peAudit Report and for Ffs. 2010-1 to 2012-13 (up to 30.06.2012) are as per FMR.

suonsand paleisun
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Outbreak of Dengue across major metro cities

2688.DR. KANWAR DEEP SINGH: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether the country has recently witnessed a sudden outbreak of
Dengue across major metro cities;

(b) if so, the details thereof;

(c) the steps taken by Government to tackle the same;
(d) whether the disease is now under control;

(e) if so, the details thereof; and

( if not, the reasons therefor and the proposed plan of action and
estimated time horizon to control the disease?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) and (b)An increase in the number of dengue cases during
current year was reported from major metropolitan cities of the country

Dengue Cases reported from four metropolitan in the current year upto 11
December 2012 and in the corresponding period in 2@ke given below:

SI. No. Metropolitan City Dengue Cases in 2011 Dengue Cases in 2012

1 Delhi 1111 2068
2 Mumbai 320 907
3 Kolkata 199 3321
4 Chennai 973 988

(¢) The Government of India advises and helps the States/UT Governments
in tackling vector borne diseases, including dengue, through the Nalkfectdr
Borne Diseases Control Programme. The Government of India has taken the
following steps for prevention and control of Dengue in the country:

1. Technical Assistance:

(@ A Long Term Action Plan was formulated and circulated to theat&
UTs for implementation in Januar2007.
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(b) A Mid Term Plan was desloped for prevention and control of Dengue
and approved by the Committee of Secretaries on 26-05-11. This plan
was also circulated to thetefe/UTs for implementation.

(¢) National guidelines for clinical management of cases have been sent to
the States for circulation and use in all hospitals.

The dengue situation in the country is closely monitored and reviewed with
the States/UT Government.

(@ Union Health and FW Secretary reviewed the situation in the States
with the Sate Health Secretaries on 12th SeptemBéd?2.

(b) Committees of Secretaries (CoS) reviewed the situation through video
conferencing in Karnataka, Kerala, Maharashtra, Pudduchiamyil Nadu
and West Bengal on 05th Octohe2012.

(¢) The Union Minister for Health and FW reviewed the situation with the
State Health Ministers of Delhi and Haryana on 08th Octobet?2.

(d) The situation inAndhra Pradesh, Karnataka, Keralegmil Nadu and
Puducherry was reviewed by the Union Minister for Health and FW on
12th October 2012 at Chennai.

() A review with Mission Directors, NRHM was undertaken on 31st
Octobey 2012.

In view of the importance of the issue, the Union Health and FW Minister
had written on 31st May2012 to all CMs of tates & UB to tackle the
Dengue problemAn Advisory was earlier issued by the Union Health and
FW Secretary on 26th March, 2012 to all Chief Secretaries and by Director
NVBDCP to all Director Health Services on 28th Febryag012.

Field visits were carried out to assess the preparedness and to provide
technical guidance to the States.

Training is imparted to clinicians on case management as per GOI guidelines
and to other health care functionaries on programme activities.

Diagnostic Facilities Provided:

(@ For augmenting diagnostic facilities, the numbers of Sentinel Surveillance
Hospitals (SSHs) with laboratory support has been increased to 347
across the country from10 and linked with 14Apex Referral
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laboratories with advanced diagnostic facilities for back up support for
Dengue across the aotry.

(b) ELISA based IgM test kits were provided to these institutes through
National Institute ofVirology, Pune free of cost. During current year (till
16.11.12), a total of 2312 dengue diagnostic kits (1 Kit= 96 tests) have
been provided by Centre to SSHs.

() ELISA based NS1 test kits for early detection of cases from 1st day of
disease can be procured by the States/UT Governments locally using
NRHM/NVBDCP funds.

(d) to (f) Controlling dengue is an ongoing activity under the NatiMeaitor
Borne Disease Control Programme (NVBDCP).

The situation is closely monitored for the prevention and control.

The GOI has taken steps as mentioned in the answer to the para (c) of the
question.

Business of spurious drugs

12689. SHRI MOTILAL VORA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that the business of spurious drugs in the country
is increasing rapidly in absence of stringent punishment;

(b) whetherASSOCHAM has also mentioned in its report that the business
of spurious drugs has taken its roots in the country and 25 per cent of the drugs
are spurious;

() whether the shortage of the drug inspectors and laboratories is also
one of the reasons for the expansion of spurious drugs business; and

(d) if so, the steps being taken by Government to check the business of
spurious drugs?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) to (d) No.The manufacture and sale of spurious drugs is a
clandestine activity generally indulged in by anti-social elements and carried out by

tOriginal notice of the question was received in Hindi.
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unlicensed or sometimes by the licensed manufacturers to exploit the confidence
enjoyed by certain fast selling branded drugs by making their imitations. The media
and some organisations have been projecting the problem of spurious drugs in the
country in a manner which does not provide a balanced perspective and has,
therefore, caused serious apprehensions. These are unsubstantiated reports. For
example, on the basis of an alleged WHO report, the media frequently reports that
35% of fake drugs produced in the world come from India. Howewdren
enquired, theWHO has denied its authenticith survey conducted by the
Government in 2009 to assess the extent of spurious drugs revealed that the extent
of drugs found spurious was 0.046% omMESOCHAM's report is not based on
substantiated facts. The Government has taken a number of measures to check the
problem of spurious and adulterated drugs in the country in tfie past in this regard
and is also active in this direction, as follows:

() To specifically tackle the problem of spurious drugs, the Drugs and
CosmeticsAct, 1940 was amended in 2008 by the Drugs and Cosmetics
(Amendment)Act, 2008 for making the penal provisions under #Auot
more stringent so as to make it deterrent for the anti-social elements
from indulging in these illegal practices. Certain offences have also been
made cognizable and non-bailablhe Amendment also provided setting
up of specially designated courts all over the country for speedy trial
of offences under théct. 14 Sates/UB have already set up such
courts.

(i) The Central Government's drug regulatory mechanism, the Central Drugs
Standard Control Organisation (CDSCQO) has been strengthened with
additional manpower by creation of 216 additional posts at various levels
since 2008.As against the total number of sanctioned posts 14f it
2008 and 64 officers in position then, there are 310 posts in CDSCO
now and 121 officers in position, including 65 Drug Inspectors. The
selection of 90 more Drug Inspectors has already been completed.

(iiy Two Sub-zones of CDSCO (Hyderabad aAdldmadabad) have been
upgraded to full zones and three new sub-zones (Bangalore, Chandigarh
and Jammu) have been created to effectively cover the entire country
under the active supervision of the CDSCO.

(iv) The Central DrugsTesting Laboratories have been strengthened with
new sophisticated testing equipmenés.new laboratory at Hyderabad
has been constructed.
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v)

(vi)

(vii)

(i)

()

The scheme of regular overseas Inspection of manufacturing facilities
situated abroad has been initiated to ensure proper compliance of
Manufacturing facilities before registering them for Import of Drugs from

overseas.Two such inspections in China have already been completed.

A Whistle Blower Scheme has been initiated by the Government to
encourage vigilant public participation in the detection of movement of
spurious drugs in the countrynder this scheme the informers would
be suitably rewarded for providing concrete information in respect of
movement of spurious drugs to the regulatory authorities.

The inspectorate staff have been regularly instructed to keep vigil and
draw samples of drugs for test and analysis to monitor the quality of
drugs moving in the country

The Government has envisaged large scale capacity building of drug
testing in the country during th&welfth Plan including upgradation of
existing labs, setting up of new labs, setting up of Mini labs at ports of
entry, commissioning of Mobile Labs, special labs for medical devices
and cosmetic, etc.

The Government has given special attention to strengthening and
upgrading the infrastructure of States' drug regulatory system which
plays major role in enforcement of provisions of the Drugs and
CosmeticsAct and hence in checking the problem of spurious drAgs.
new Centrally Sponsored Scheme to help them duringTibedfth Five

Year Plan has already been envisagddhe scheme includes
strengthening of both the physical infrastructure and human resources.
A new budget line has been opened and an initial token provision of
Rs. 2 crore has been made in 2012-13 budget.

Action against drug manufacturers for violating CDSCO
rules during clinical trials

12690. SHRIMAT MAYA SINGH: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@)

whether it is a fact that Central Drugs Standard Control Organisation

(CDSCO) has left some companies involved in clinical trials by simply warning

them;

tOriginal notice of the question was received in Hindi.
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(b) if so, the details thereof and the rules of CDSCO violated by these
companies and the reasons for sparing these companies without awarding any
punishment to them;

(c) whether the decision will lead to increase in possibility of clinical trail;
and

(d) if so, the details thereof?

THE MINISTER OF HEAIDH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) and (b)The action for violation of the conditions of permission
for clinical trials under the Drugs and Cosmetics Rules, 1945 are taken in
accordance with the severity of the violation and after making necessary
investigations in each case.

() No.
(d) Does not arise.
Achievement of universal healthcare goal

2691.SHRI SABIR ALI: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ the details of the steps taken to achieve the goal of universal healthcare
by overhauling public health system, medical education and regulating mechanism
of the country; and

(b) by when the desired goals are expected to be reached?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) and (b)The Government of India is implementing a number of
programmes to achieve the goal of universal health care. The most important of
these is the National Rural Health Mission (NRHM), whose main activity is to
support states to upgrade their public health facilities to deliver essential health
care services. The NRHM has laid down an Indian Public Health Standard (IPHS)
for public health facilities and now finances the states to achieve these standards.
This includes support for closing infrastructure gaps, more human resources with
necessary skills and provision of the necessary equipments, drugs and supplies.

There has been increased public spending primarily in rural areas and EAG
and N-E states after the launch of NRHM, on health systems strengthening,
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infrastructure development, increased human resource for health, capacity building,
communitisation, Mobile Medical Units (MMU) and patient transport systems,
drugs and supplies, RCH interventions including JSY and JSSK etc.

Free and universal health care is being provided for a range of health care
services, as mentioned below:

* Free Maternal Health services

- Antenatal checkups including free investigations andl fepplementation
- Post natal care

- Safe abortion services

- RTI/STI services including investigations and treatment

Free Child Health services

Home Based New born Care

- Facility Based New born Care

- Nutritional rehabilitation

- Supplementation, A and Vitamin A

- Diarrhea management including free ORS and Zinc

- Pneumonia management including antibiotics

- Universal Immunization Programme (UIP)

- Guarantees free vaccination of children against 7 diseases
- Free vaccination (TT) to pregnant women

- Basket of vaccines being expanded e.g. Pentavalent, JE

Free Adolescent Health services

- Adolescent friendly services througkRSH Clinics

- WIFS (Weekly Supplementation of Iron and Fohcid with Deworming)

- Sanitary napkins for Menstrual hygiene (in 107 districts, being scaled up)

- Universal screening of children in govt./aided schools and referral support
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Family Planning

Free services including information, supplies and sterilization

Communicable Diseases

Free investigation and treatment for Malaria, Kala ,aFdaria, Dengue, JE and
Chikungunya

Free detection and treatment for Tuberculosis including MDR-TB
Free detection and treatment for Leprosy

Free detection, treatment and counselling for HIV/AIDS

Non Communicable Diseases

Free Cataract surgery for Blindness control
Free Cornea transplant

Free Glaucoma/ Diabetic Retinopathy

Free spectacles to children (BPL only)

Free screening for NCDs (in pilot phase)

Janani Shishu Suraksha Karyakram (JSSK)

An initiative launched on 1st June, 2011

Guarantees free and no expense delivery including C-section in public health
facilities

Entitlements include free to and fro transport
Free drugs, consumables, diagnostics, blood and diet

Similar guarantees for sick neonates
Rs. 2,060 Crores provided to States for 2012-13 under NRHM

Another major step forward under this programme is to guarantee a publicly

financed emergency response and patient transport ambulance services. Over 12,000

such ambulances are now financed nationwide and all of these provide cashless

transport facilities to patients including those in life threatening emergencies.

State/UT are also being supported to provide free essential drugs to patients

visiting public health facilities.
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The basket of services under the universal health care is constantly on the
rise with increased support under NRHM.

Contaminated in bottled water

2692.SHRI K.N. BALAGORAL: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Government has noticed the contamination level in the bottled
water/mineral water being sold in the country by different agencies; and

(b) if so, the details of cases registered and corrective measures taken on it
by Government?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) and (b) No information on the contamination in bottled/mineral
water being sold in the countrys maintained centrally either by the Bureau of
Indian Sandards or by the Food Safety anthrBlardsAuthority of India. BIS has
formulated two standards one for Packaged Drinkiveger (IS 14543) and one for
Packaged Natural MineralVater (IS 13428). Both these standards are mandatory
i.e., license has to be taken by the manufacturing units from BIS. In case of
samples drawn from BIS licensees, if any of the requirements as laid down in
these standards are not met, actions such as issuance of warning letters, stoppage
of use of ISI mark, cancellation of license, etc are taken depending on the
seriousness of the non-conformity

No separate data for contaminated bottled/mineral water is centrally
maintained. Howeveras per information provided by soméat®s/UB, details of
cases registered for violation the Prevention of FAddlteration Act, 1952/Food
Safety and @ndardsAct, 2006 and Rules and Regulations made thereuldeing
the year 2011-12, are given in the Statement.

Statement

Number of casesegistered, challaned and convicted during the y2841-12

Sl. No. Name of the tte/U.T No. of Cases No. of Cases
Registered, Challaned Convicted

1 2 3 4

1 Andhra Pradesh 342 56

2 Andaman and Nicobar Islands Nil Nil
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1 2 3 4
3 Arunachal Pradesh N.A* N.A
4 Assam N.A N.A
5 Bihar 251 Nil
6 Chandigarh 64 (PR)** 124 (PR)
7 Chhattisgarh 39 15
8 Dadra and Nagar Haveli Nil Nil
9 Daman and Diu 4 Nil
10 Delhi 70 Nil
11 Goa 13 N.A
12 Gujarat 92(PR) Nil (FSSA)** 13(PR) Nil (FSSA)
Haryana N.A N.A
14 Himachal Pradesh 60 22
15 Jammu and Kashmir 126 12
16 Jharkhand 53 Nil
17 Karnataka 35 3
18 Kerala N.A N.A
19 Lakshadweep Nil Nil
20 Madhya Pradesh N.A N.A
21 Maharashtra 677 74
2 Manipur N.A N.A
23 Meghalaya N.A N.A
24 Mizoram Nil Nil
25 Nagaland N.A NA
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1 2 3 4
26 Orissa N.A N.A
27 Puducherry N.A N.A
28 Punjab N.A N.A
29 Rajasthan N.A N.A
30 Sikkim N.A N.A
31 Tamil Nadu 126 120
32 Tripura N.A N.A
33 Uttar Pradesh 4477 519
A Uttarakhand 53 14
35 West Bengal N.A N.A
ToTaL 6482 972
Indication:
*N.A. - Not Available Nil - 0
*PEA - Prevention of Food\dulteration Act, 1954 **ESS Act - Food Safety and

StandardsAct, 2006

Revival of vaccine producing PSUs

2693.SHRI AMBETH RAJAN: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether any road map had been drawn by Government for revival of
vaccine producing PSUs, namelpie Central Research Institute (CRI), Kasauli, the
Pasteur Institute of India (PIl), Coonp@nd the BCGVaccine Laboratory (BCGVL),
Chennai; and

(b) if so, the details thereof?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) and (b)The revival of Public Secto¥accine Manufacturing
Units has been taken up by the Government. The details are as under:

. The upgradation work for manufacturing of Diphtheria, Pertussis and
Tetanus (DPT) group of vaccine at Central Research Institute (CRI),
Kasauli has been completed.
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. Upgradation of DPT group of vac® manufacturing facility at Pasteur
Institute of India (PIlI), Coonoor has been approved. The preliminary
work at ground level has started.

. Upgradation of BCGVaccine LaboratoryGuindy for manufacturing of
Bacillus Calmette—Gue'rin (BCG) vaccine has been approved and the
project has started.

Rise in cases of chronic diseases in the country

2694.DR. JANARDHAN WAGHMARE: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether Government is aware that there is a rapid increase in number of
people suffering from chronic diseases in the country;

(b) if so, whether the existing healthcare facilities are not found adequate to
treat patients of such chronic diseases in the Country;

(¢) if so, the details thereof; and

(d) the steps taken by Government to ensure that the patients suffering
from chronic diseases are given due treatment and timely attention?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) to (d) Yes. While health is a fate Subject, assistance is
provided for strengthening of healthcare system and facilities for treatment of all
diseases including chronic diseases under various health programme of Government
of India. These programmes include, National Rural Health Mission (NRHM),
National Programme for Prevention and Control of Canb@&betes, Cardiovascular
diseases and Stroke (NPCDCS), National Programme for Health Care of Elderly
(NPHCE), etc. The programmes focus on awareness generation for behaviour and
life-style changes, early diagnosis of persons having chronic diseases and their
referral to higher facilities for appropriate management of these diseases. Patients
are being treated in the Government healthcare delivery system through Primary
Health Centres, Community Health Centres and District Hospitals besides
Government Medical colleges and tertiary health care utistits.

llegal trading of human organs

2695.SHRI ARSHOTTAM KHODABHAI RUPALA:
SHRI MANSUKH L. MANDAVIYA:
Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:
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(@ the steps takenybthe Ministry in coordination with the State
Governments as on date, fa-negistration of medical practitioners after every five
years to enhance professional skills of medical practitioners in era of
unprecedented climatic conditions, changing of disease pattern and stiff resistance

from virus and bacteria on anti-biotic medicines;

(b) the details of punishment/action taken by the Ministry to punish medical
practitioners involved in illegal trading of human organs and unethical clinical trials;

and

() the number of such cases registered during the last three years and the

details of further action taken in this regard Statewise?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM

NABI AZAD): (a) The Ministry has introduced the National Commission for Human
Resources for Health (NCHRH) Bill in the Rajya Sabha for setting up of NCHRH
which inter-alia envisages updation of professional knowledge and skill of medical
professionals by making it mandatory for them to attend seminars, conferences,
workshops or any other programme of minimum standard for re-registration in a
periodic mannerHowever as per information provided by Medical Council of India,
periodical re-registration is already being done by the State Medical Councils of
Arunachal Pradesh, Goa, Kerala, Maharashtra, Punjab, Rajasthan, Sikkim and

Uttarakhand have provisions for periodical re-registration of medical practitioners.

(b) and (c) Health being a State subject, such information is not maintained
centrally However in order to curb such practice, the Central Government has
made the penal provisions and punishments in the Transplantation of Human

Organs (Amendmentpct, 2011 more stringent.

As regards unethical clinical trials, the MCI has informed that complaint
received by the Council regarding such trials is under process, awaiting the final

investigation report from the Central Drugs Standard Control Organisation (CDSCO).
District hospitals as referral hospitals

2696.SHRI RAJKUMAR DHOOT Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:
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(@ whether Government proposes to convert the district hospitals in
Maharashtra and other parts of the country into referral hospitals; and

(b) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF HEAIDH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) and (b)The District Hospitals in tates and UnionTerritories
including the State of Maharashtra are already functioning as referral hospitals
wherein patients who develop complications and those in need of advanced care
are referred from primary and secondary care facilities such as Sub District
Hospitals, Community Health Centres and Primary Health Centres for treatment.
However there is a proposal to strengthen District Hospital in the 12th Plan draft
document. The 12th Plan has so far not been approved.

Unauthorised drug trials in Andhra Pradesh

2697.SHRI NANDI YELLAIAH: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ the details of unauthorised medical clinical drug trials having been
conducted inAndhra Pradesh, District-wise, for the periods 2009-10, 2016sid
2011-12;

(b) the details of action taken so far with regard to unauthorised medical
clinical drug trials having been conducted Andhra Pradesh for the periods 2009-
10, 2010-11 and 2011-12; and

() the details of action taken and proposed to be taken to put an end to
such unauthorised medical clinical trials Amdhra Pradesh and in various other
States of India?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) and (b) Two cases of alleged irregularities in clinical trials
conducted inAndhra Pradesh were reported during the period of 2009-10, 2010-1
and 2011-12. Details of the cases and action taken thereon is given in the
Statement (See below).

(¢) The Drugs and Cosmetics Rules, 1945 provide that no clinical trial for a
new drug shall be conducted except under and in accordance with the permission,
in writing, from the Drugs Controller General (India). The following measures have
been taken to strengthen the regulatory control over clinical trials in the country:
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(1) Registration of clinical trial in ICMR registry at wwetri.in has been
made mandatory since 15.6.2009.

(@ 12 New DrugAdvisory Committees (NDAC) consisting of leading experts
from the government medical colleges, institutes from all over the country
have been constituted to advise CDSCO in matters related to approval
of clinical trials and new drugs.

(3 Applications of Investigational New Drugs (IND); i.e, New Drug
Substances which have never earlier been used in human beings, are
evaluated by the IND committee, chaired by the Director General, Indian
Council of Medical Research.

(4) Every approval/permission for conducting clinical trials now includes a
condition that in case of study related injury or death, applicant will
provide complete medical care as well as compensation for the injury or
death and statement to this effect would be incorporated in the informed
consent form.

(5) Guidelines for conducting inspection of Clinical Trial sites and sponsor/
Clinical Research Organizations (CROs) have been prepared.

(6) Draft rules have been notified to provide for the following:

() Medical treatment and financial compensation to the trial subjects in
case of trial related injury or death;

(i) Procedure for payment of financial compensation;

(iiy Enhancement of responsibilities of Ethics Committee (EC), Sponsor
and Investigator to ensure that financial compensation as well as
medical care is provided to the trial subjects who suffer trial related
injury or deaths and such information is provided to the Drugs
Controller General (India) [DCG(l)].

(iv) Amendment of the format for obtaining informed consent of trial
subjects to include the details of address, occupation, annual
income of the subject so as to have information regarding socio-
economic status of the trial subjects.

(v) Giving authority for clinical trials inspections to CDSCO and to
take administrative actions like restriction on investigators/
sponsors/CROs from conducting future clinical trials in case of
non-compliance.

(vi) Specifying requirements and guidelines for registration of Ethics
Committee.



Cases of alleged irregularities in clinical trials in State of Andhra Pradesh and action
taken in these cases durir2P09-10, 2010-1land 2011-12

Statement
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SI. No.Year Name of Firm Name of Site/State Drug Action Taken

1 2 3 4 5 6

1 2010 Path (in 1. Khammam District, Human Papilloma This was a Phase-IV post licensure clinical trial. The
Collaboration Andhra Pradesh, Virus Vaccine trial was initiated by RTH (Programm for
with ICMR), 2. Vadodara District, (HPV Vaccine) Appropriate Technology in Health), an NGOThe
A-9, Qutab Gujarat Indian Council of Medical Research (ICMR) and the =
Institutional State Governments ofAndhra Pradesh and Gujarat »n
Area, USO were the collaborating partners. 14091 girls receive =
Road, New the vaccine inAndhra Pradesh whereas 10686 girls >
Delhi 110067, received the vaccine in Gujarat. Media reported

India.

death of 7 girls during the trial. The trial was
suspended by ICMR on 7#pril, 2010. A Committee

appointed to enquire into "Alleged irregularities in
the conduct of studies using Human Papilloxfieus

Vaccine by Path in India" reported certain
discrepancies in taking informed consent, Ethicso
Committee's approval, reporting of serious adverse;o
event and monitoring, etc. in the conduct of the§

trial.

paleisun

suon



2

2011

Axis Clinical
Limited,
Andhra Pradesh

Axis Clinical
Limited,

(Unit No. 1)

1st, 2nd, 3rd,

5th and 6th Floor
H.No. 1-121/1,

Sy. No. 66 (Part)
& 67 (Part), Miyapur
Hyderabad-500050
& (Unit No. 2)
Plot No. 33 to 35,
Mirra Hospital,

Bio-availability
& Bio-equivalent
studies ofAnti
Cancer Drugs
(Exemistane
25mg Tablets)

Basal on the findings of report, a warning letter
has been issued to M/sAFH on 03.07.2012 asking
them to be careful while conducting clinical trial so asZ

=
=
D
)

to ensure that such discrepancies / violation are no%
repeated in future and also directed them to complyz
with the corrective action taken to ensure strict"
compliance of Schedule-Y and GCP guidelines in

ongoing study and proposed to be started in future
research studies.

8Tl

M/s. Axis Clinical Research, Hyderabad was reportedy
to have conducted clinical trial of an anti-cancer%
drug on poor people without proper informed%
consent. The investigations revealed that the fimE
conducted bio-equivalence study on an already
approved anti-cancer drug and there were certain &
irregularities with respect to informed consent%
process and review and decision making process o@_
Ethics Committee. The permission granted to the firmg
for conducting bio-equivalence and bio-availability §_

study was suspended on 22.06.2011. Consequent %

this, the firm, @ 04.07.2011, submitted corrective 5
(o]



4

6

097

1st Floor Alluri
Seetaramraju
Colony, Opp.
JPN Colony
Miyapur,
Hyderabad.

actions being taken by them including revisedg
Standard Operative Procedures (SOPs) for subjeccbg
recruitment process, informed consent process and3>
review and decision making process of the Ethics%
Committee. Based on further investigations and%
verifications, M/sAxis Clinical Research, Hyderabad 3
was granted 'NOC' to conduct bio-equivalence study
subject to fulfilment of various conditions regarding =g
informed consent process including documentation 0§
the Informed consent process through audio-videoy,
means and functioning of Ethics Committee and@

[VH

investigators.

suonsand pateisun
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Misleading labelling by junk food companies

2698.SHRIMATI NAZNIN FARUQUE: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether it is a fact that junk food companies are misleading consumers
by labelling at least 16 ajor food brands as healthy food;

(b) whether it is also a fact that most junk foods contain very high levels
of trans fats, salts and sugdeading to obesity and diabetes; and

(c) if so, the details thereof and Government's reaction thereto against those
companies?

THE MINISTER OF HEAIODH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) to (c) Food Safety andt&hdardsAuthority of India (FSSAI)
monitors labels on various food items by different companies in media as well as
on the product labels. Such complaints received from the public are analysed in
FSSAI and show-cause notices issued to the manufactures. Their replies are
examined at FSSAI by a 3 member committee constituted for this pur®geer
recommendations of this Committee, actions including prosecution are initiated by
Designated Cfcers at their regional levels. So faB8 food items have been
identified with misleading claims. Prosecutions have been launched in case of 19
such cases by Designated Officers at their regional levels.

Although the term "Junk Food" has not been defined under the Food Safety
and SandardsAct, 2006 and Rules/Regulations made thereynid@ds which have
high fat, salt and sugamith little or no protein, minerals and vitamins are
considered as "unhealthy foods" and belong to the category of fast foods.
Consumption of unhealthy foods is one of the risk factors but not a sole factor for
development of obesity and diabetes. Consumption of food having trans fat is a
risk factor for cardiovascular disease.

Upgradation of district hospitals into medical colleges

2699.SHRI DHIRAJ PRASAD SAHU:WIill the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether Government pposes to upgrade district hospitals to medical
colleges across the country;



162 Written Answers to [RAJYA SABHA] Unstarred Questions

(b) if so, the details thereof inditing the district hospitals identified and

criteria adopted for the purposetate/UTFwise;
(¢) the funds earmarked and allocated for the purpotse/S8TFwise; and

(d) the time by when all the district hospitals are likely to be upgraded to
medical colleges in the country?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) to (d) There is a proposal in th&welfth plan to support
establishment of new medical colleges in some districts of underserved states by
upgrading existing district hospitals. Opening of the new medical colleges and
funds to be released for these medical colleges will depged alia on the plan
allocation and priorities finalized.

Odiya language for All India Medical Entrance Test

2700.SHRI RAMA CHANDRA KHUNTIA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether it is a fact that Government has already allowed language other
than English and Hindi in théll India Medical EntranceTest; and

(b) if so, whether Government would consider allowing Odiya students to
appear in théAll India Medical EntranceTest, to be conducted by CBSE, in Odiya

language?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) Yes. The Central Board of Secondary Education (CBSE) is
conducting National Eligibility cum Entranc&est (NEET) for admission to
undergraduate medical courses in six regional languages, viz. Gujarati, Bengali,
Tamil, Marathi, Telugu andAssamese in addition to Hindi and English.

(b) It has been decided to conduct NEBG only in those regional
languages in which the State Governments were conducting the State level Medical
Entrance Examinations in regional languages prior to NE&Tce the fate
Government of Odisha was not conducting Medical Entrance examination in Odiya
language, the same has not been seleate@ language for conducting NEHT,

2013.
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Child deaths in Delhi hospital

2701.SHRIMATI JAYA BACHCHAN: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether it is a fact that over ten thousand children have died during
the last five years in the Kalawati Saran Hospital in New Delhi alone;

(b) the number of children died during the same period in the country;

() the number of children died due to the negligence of doctors or the
Para-medical staff and due to the mal-functioning of the ventilator or other such
equipments; and

(d) the reasons for such a large number of deaths of children and the steps
taken by Government to save the children?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) During 2008, 2009, 2010, 2Dland upto 31st Jyly2012, out of
the 1,37,078 admitted children 10,081 children died in the Kalwati Saran Children
Hospital (KSCH).

(b) Since the Public Health is a State Subject; no such information is
maintained centrallyHowever as far as other two Central Government Hospitals in
Delhi namely Safdarjung Hospital and DRML Hospital are concerned, 1034
children and 5960 children died in . DRML Hospital and Safdarjung Hospital
respectively during the last five years.

In so far as three Central Government Hospitals in Delhi, viz. Safdarjung
Hospital, Dr RML Hospital and LHMC and associated Hospitals are concerned, no
children died due to the negligence of doctors or the Paramedical staff and due to
the mal-functioning of the ventilator or other such equipments.

(d) There are various common causes for above stated deaths in KSCH
which include preterm and other ill-defined condition in perinatal period;
Bronchopneumonia and other respiratory infection; Neonatal septicemia and other
septicemia; Meningitis and meningococcal infection; Intestinal infections and other
diseases; occurrence of more than 50% of these deaths within 1st 48 hours of
admission indicating that these patients were brought late and in a critical
condition; receiving extremely sick infants from referral by Hospitals of Delhi and
neighboring States, etc. For modifiable cauges infections advanced antibodies
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are being used and best of care being provided using high end equipments like
warmers, ventilators monitors etc. Government is also providing assistance for

capacity building of health care providers in basic and comprehensive obstetric

care; name based tracking of preghant women to ensure antenatal; intra-natal and
postnatal care; launch of new initiative namely Janani Shishu Suraksha Karyakaram;
etc., which provide timely treatment of women and infants near their home and

improved access to health care and early referral of sick children which can also

reduce mortality

Increase in diabetic patients

2702.SARDAR SUKHDEV SINGH DHINDSA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(@ whether Government is aware that the diabetics among the people is
increasing at alarming rate in the country year over year;

(b) whether any survey has been conducted recently by Government to
know their figure;

(¢) if so, the details thereof; and

(d) the various steps taken by Government in checking the disease and
make medicines available to the patients at affordable price?

THE MINISTER OF HEAIDH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) to (d) Yes. According to diseases burden study on Non
Communicable disease by ICMR in 2006, the prevalence of Diabetes was 62.47
cases per thousand. Under National Programme for Prevention and Control of
Cancer Diabetes, Cardiovascular Diseases atrdk8 (NPCDCS) launched in 2010,
screening of 1.29 crore persons has been done of which 9.67 lakh persons (7.48%)
are suspected for diabeteAs per the programme, opportunistic screening of
persons above the age of 30 years for diabetes and hypertension in various health
care facilities viz. District Hospitals, Community Health Centres (CHCs) and Sub-
Centres is being undertaken in 100 Districts in 21 States. Each district in the
programme is being supported with Rs. 50,000/- per month for essential drugs and
consumables for Diabetes and Hypertension. Diabetic patients are treated in the
Government healthcare delivery system through Community Health Centres and
District Hospitals besides Government Medical Colleges Bertiary Health Care
Institutions. NPCDCS, in addition to early diagnosis of persons and their referral to
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higher facilities for appropriate management also promotes awareness generation for
behaviour and life style changes. Drugs are also made available through other
Central and State Government programmes/ schemes. Needy persons are also
supported through RashtriyArogya Nidhi (RAN) and Health Minister's
Discretionary Grant. Extension of the NPCDCS programme to cover all districts in
the country in a phased manner is envisaged duringhwedfth Five Year Plan.
Government of India is also giving support fetrengthening/upgradation of
Medical colleges/District Hospital which includes services for non communicable
diseases including diabetes.

Rural Medical Course

12703. SHRIMA| BIMLA KASHYAP SOOD: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(@ whether the Rural Medical Course — Bachelor of Science (Community
Health) would be started from the academic year 2013-14 to provide standard
healthcare facilities in rural areas;

(b) the appropriate steps Government is taking so as the eligible and poor
students could get admission therein easily and to bring transparency in it; and

() the steps Government is taking so as all intelligent and poor students
are not deprived of admission in this course and to ensure relaxed formalities for
the students?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) Bachelor of Science (Community Health) course is likely to be
introduced in the states willing to adopt it from the academic year 2013-2014.

(b) and (c) The purpose of the proposed short term course is to generate a
cadre of health care providers who by the virtue of the way they are chosen,
trained, deployed and. supported will be motivated to live in and provide
comprehensive primary health care in the rural areas at the sub-center level.
Admissions as well as deployment of these graduates would be district based and
reservation in admission would apply as per the norms of the respective State
Government. It has also been left to the State Governments to decide the upper
age limit of students seeking admissit;m the course.

tOriginal notice of the question was received in Hindi.
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Harmful treatment for women in cancer cases

1t2704. SHRI KAPAN SINGH SOLANKI: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether it is a fact that regular screening of chemotherapy and
radiation, used for the treatment of canaeay be harmful to women; and

(b) if so, whether Ministry has any plan to aware the public in this regard
and whether there is any alternative to it?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) Yes, the patients including women who are exposed to
chemotherapy and/or radiation for the treatment of cancer are at risk for developing
toxic/harmful effects.

(b) Each patient including women, are explained by treating doctor in
advance, about different toxic/harmful effects which a patient may develop following
the treatment with chemotherapy and/or radiation.

There are several diagnosis tests which can be used for detecting Gdecer
self breast examination and clinical examination of breast are used under the
National Programme for Prevention and Control of Canbebetes, Cardiovascular
Diseases and Stroke (NPCDCS).

Health is a State subject and Government of India's efforts are supplement to
State Government efforts.

For public awareness, a half an hour dedicated health magazine programme,
Swasth Bharat/Arogya Bharatam is telecast through 30 regional Doordarshan
Kendras and broadcast through 29 regional radio stations across the country
These programmes are telecast/broadcast for 05 days a week in regional languages
covering all the issues relating to health care and national disease control

programme.
Deaths during clinical trials

2705.SHRI DEVENDER GOUDT.: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

tOriginal notice of the question was received in Hindi.
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(@) the details of each of deaths taken place during clinical trials in the
country during the last three years, year-wise and company-wise;

(b) the details of compensation paid to the kith and kin of each of the trial
victims in the last three years, year-wise and company-wise;

() what globally harmonized standards are being followed in payment of
compensation if there is death during clinical trials;

(d) if so, whether these global standards are followed in the country in true
spirit; and

(e) if not, how the Ministry is planning to make the pharma companies,
both domestic and foreign to follow suit?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) Details of number of SeriouAdverse Events of deaths in
clinical trials in the country reported during the last three years and company-wise,
as per the information available, is given in the Statement-I (See below).

(b) Details of cases where compensation has already been paid by the
sponsors, as per the information available, during last three years in cases of
deaths related to clinical trials is given in the Statement-1l (See below).

(c) to (e) Clinical trials of new drugs are regulated under the Drugs and
CosmeticAct, 1940 and the Drugs and Cosmetic Rules, 1945 made therelihder
requirements and guidelines for undertaking clinical trials are specified in Schedule
Y of these Rules, which mandates that clinical trial is conducted as per Good
Clinical Practices (GCP) Guidelines issued by Central Drugs Standard Control
Organisation (CDSCO). The GCP guidelines have been evolved with consideration
of International conference on harmonization (ICH), WHO, USFDA and European
guidelines.

At present, there is no provision under these Rules requiring payment of
financial compensation in case of clinical trial related injury or death of trial
subject. HoweverPara 2.4.7 of the Good Clinical Practice (GCP) guidelines for
clinical trials provides that trial participants who suffer physical injuries as a result
of their participation in clinical trials are entitled to financial or other assistances to
compensate them equitably for any temporary or permanent impairment or djsability
subject to confirmation from Ethics Committee. In case of death, their dependents
are entitled to @mpensation.
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Draft Rules have, howevernlready been published for incorporating provision
in the Drugs and Cosmetic Rules, 1945 for payment of financial compensation to
the trial participants or his/her legal heir in case of trial related injury or death.

Statement-|
Number of deaths during clinical trials during the last three years
2009
Total Cases 637

Sl. No Sponsor/CRO's Sl. No Sponsor/CRO's

1 Abott 20 J&J

2 Actelion 21 Johnson & Johnson
3 Allergan 22 Lambda

4 Amgen 23 Lilly

5 Bayer Health 24 Medpace

6 BMS 25 Merck

7 Cadila 26 MSD

8 Catalyst 27 National Aids Research
9 Chiltern 28 Nicholas

10 Cipla 29 Novartis

11 Clinigene 30 Omnicare

12 CliniRx 31 Parexel

13 Diagnoasearch 32 Pfizer

14 DNDi India 33 Pharmaleaf

15 Eisai A Pharmalink

16 Fulford 35 Piramal Lifesciences
17 GSK 36 PPD

18 ICON 37 PRA

19 IPCA 38 Quintiles
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SI. No Sponsor/CRO's SI. No Sponsor/CRO's
39 Reliance 45 Siro
40 Roche 46 Spectrum
1 sandoz a7 Sristek
12 Sanofi 48 Takeda
43 Schering Plough 49 Veeda
4 Serdia 50 Wyeth
2010
Total Cases 668

Sl. No Sponsor/CRO's SI. No Sponsor/CRO's
1 Acetlion 16 ICON
2 Acunova 17 Intas
3 Allergan 18 Invida
4 Amgen 19 J&d
5 AstraZeneca 20 Jubilant Clinsys

21 Kemin
6 Bayer

2 Lilly
7 Boehringer

23 Max neeman
8 Bristol Myers

24 Maya Clinicals
9 Chiltern

25 Merck
10 Clinigene

26 MSD
1 CliniRx .

27 Novartis
12 DiagnoSearch 28 Parexel
13 Dr Reddy 29 Pfizer
14 GSK 30 Pharm-Olam
15 GVK Bio 31 Piramal
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SI. No Sponsor/CRO's SI. No Sponsor/CRO's
32 PPD 39 Spectrum
33 PRA 40 Takeda
4 Quintiles 41 Torrent
3H Reliance 42 Veeda
36 Sanofi 43 Virchow
37 Serdia 44 Wyeth
38 SIRO
201

Total Cases 438

Sl. No. Sponsor/CRO's

1 2

1 Abbott India Limited

2 Actelion Pharmaceuticals Ltd, Switzerland
3 Amgen Technology

4 Apothecaries Pvt. Ltd.

5 Bayer

6 Bharat Serums anWaccines Ltd.

7 Boehringer Ingelheim India Pvt. Ltd.
8 Bristol-Myers Squib India Pvt. Limited
9 Cadila Pharmaceuticals

10 Catalyst Clinical

1 CD Pharma

12 Daiichi Sankyo Inc.

13 Dr. Reddys Lab Ltd.

14 Ell Lilly & Company
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1 2

15 Excel Life Science

16 Fresenius Kabi

17 George Institute

18 Glaxosmithkline Pharmaceuticals
19 Icon Clinical

20 Imperial Clinical

21 Incgvk Bio

22 Intas Pharmaceuticals

23 Invida India Private

24 Ipsen Pharma

25 J&J

26 Jane Field

27 Jubilant Clinsys

28 Kendle DataAnd Technologies
29 Lambda Therapeutic

30 LG Life Sciences

31 Manipal Acunova

32 Max Neeman International

3 Merck Specialities

A MSD Pharmaceuticals

35 National Aids Research Institute, Pune
36 NIMR

37 Novartis Healthcare

3B Panacea Biotec

39 Parexel International

40 Pat Pharma
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1 2
41 Pfizer Ltd
12 Pharmanet Clinical
43 Piramal Life
4 PPD Pharmaceutical
45 PRA International
46 Quintiles
47 Reliance Life Science
48 Sanofi-Synthelabo
49 Siro Clinpharm
50 Spectrum Clinical
51 Sristek
52 <. John NationalAcademy of Health Sciences
53 Sun Pharma
%) The George Institute
55 Trident Clinical Research
56 United Therapeutics
57 Veeda Clinical Research
538 Virchow Biotech
(A) Details of compensatations paid in the cases of
clinical trial related deaths in2009
SI.No. Sponsor Compensation
1 M/s. Quintiles Research India Pvt. Ltd. Rs 1,50,000/-
2. M/s. Roche Products (I) Pvt. Ltd., Mumbai Rs 1,00,000/-
(B) Details of compensations paid in the cases
of clinical trial related deaths 2010
Sl. No Sponsr Compensation
1 2 3
1 Merck Rs 1,50.000/-

2 Wyeth Rs 1,50,000/-




Written Answers to [18 December2013  Unstarred Questions 173
1 2 3

3 Quintiles Rs 20,00,000/-
4 Quintiles Rs 3,00,000/-
5 Lilly Rs 1,08,000/-
6 Lilly Rs 2,00,000/-
7 Lilly Rs 2,00,000/-
8 Bayer Rs 2,50,000/-
9 Bayer Rs 2,50,000/-
10 Bayer Rs 3,50,000/-
1 Bayer Rs 2,50,000/-
12 Bayer Rs 2,50,000/-
13 Amgen Rs 1,50,000/-
14 Amgen Rs 1,50,000/-
15 Bristol Myers Rs 2,50,000/-
16 Sanofi Rs 1,50,000/-*
17 Sanofi Rs 1,50,000/-
18 Sanofi Rs 2,00,000/-
19 PPD Rs 10,00,000/-
20 Pfizer Rs 1,50,000/-
21 Pfizer Rs 2,25,000/-
22 Pfizer Rs 1,50,00/-

* Compensation remained unpaid as whereabouts of the legal heir could not be located
investigator and his team in spite of their best efforts.

(C) Details of compensationgaid in the cases of

clinical trial related deaths in2011

SI. No. Name of Sponsor/CRO Compensation Paid
1 2 3

1 Apothecaries 2.16 lakhs

2 Fresenius 50,000

3 Fresenius 50,000

by the
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1 2 3

4 Icon 2.025 lakhs
5 Icon 2.7 lakhs
6 Icon 1.8 lakh
7 Lambda 2 lakh
8 Pfizer 1.5 lakh
9 Pfizer 5 Lakh
10 Sanofi 1 lakh
1 Sun Pharma 3 lakh
12 Sun Pharma 3 lakh
13 Sun Pharma 3 lakh
14 Sun Pharma 3 lakh
15 Sun Pharma 3 lakh
16 Veeda 50,000

Treatment of poor patients by top hospitals

2706.SHRI MOHAMMED ADEEB: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether it is a fact that most of the top hospitals in the country are
avoiding poor patients in providing them medical services;

(b) if so, the details thereof; and
(¢) the action being taken against them?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) to (c) Since, the Public Heath is @a® Subject, no such
information is maintained centrally

However as informed by the Government of N@F Delhi, out of the 43
identified private hospitals presently providing free treatment to the eligible
category of economically weaker section patients, the achievements of 34 identified
private hospitals were either less than 10% in IPD and/or 25% in OPD. These
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defaulter hospitals were issued notices dated 19/09/2012 by the Department of
Health and FamilyWelfare, Government of NCTof Delhi. Amongst these 34
defaulter hospitals, those ten hospitals, whose free IPD achievement was less than
3.3% in the month of OctoheP012 were also issued notices on 0RQ12 by the
Government of NCT of Delhi, to explain why proceedings of contempt of court may
not be initiated against them.

As far as three Central Government Hospitals in Delhi nanté&fdarjung
Hospital, Dr RML Hospital and LHMC and associated Hospitals are concerned, all
the patients irrespective of their financial conditions are attended and provided
necessary treatment within the available infrastructure and facilities.

Clinical trials of homoeopathic cancer drug

t2707. SHRI RASHEED MASOODWill the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether it is a fact that the Supreme Court has directed the Central
Government to get the homoeopathy medicine of cancer clinically tested; and

(b) if so, action taken in this regard?

THE MINISTER OF SATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI S. GANDHISEVAN): (a) No. The Central Council for Research in
Homoeopathy (CCRH) has informed that the Hon'ble Supreme Court in its
judgment dated 17.08.2012 iWrit Petition (C) No. 333/21 in the form of public
interest litigation byWorld Homoeopathic Developmentgamnisation, directed that
the Task Force constituted to examine Petitioner's proposal for treatment of cancer
by Homoeopathic medicines should be now presided over by the Director General
of Health Services, and that the petitioner should be granted an opportunity to
present complete evidence that he has in his favowluding case sheets,
treatments, medicines administered to the patienters\g from cancer

The Hon'ble Supreme Court in its judgment dated 07.09.2012 took cognizance
of the facts placed before it by the CCRH, the second respondent that the
petitioner could not satisfy th@ask Force of the &facy and scientific basis of
the Homoeopathic composition 'cancer cure' and that the task force was not
satisfied with the data and documentation produced by the petitidher court
decided not to interfere in the matter and dismissed the writ petition with the
liberty to the petitioner to approach the task force with all the requisite material and
documentation.

(b) Does not arise, in view of the rgpto (a) above.

tOriginal notice of the question was received in Hindi.
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Viral diseases in the country

2708.SHRI V.P. SINGH BADNORE: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether seasonal viral diseases have spread in the country;
(b) if so, the details thereof;

() the number of cases of morbidity and mortality reported from these viral
diseases; and

(d) the details of steps the Ministry has taken to curb it?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) to (c) The pandemic of InfluenzA HIN1 has subsidedlhe
HAIN1 influenza has moved into the post-pandemic period and is now circulating as
seasonal influenz& HIN1 virus. Sporadic outbreaks have been reported from
across the countryA total number of 4568 cases and 344 deaths have been
reported from various parts of the country during the period Jan2&d?2 to
November 2012.

(d) Laboratory based surveillance to detect clusters of influenza like illness
is continuing through Integrated Disease Surveillance Project (IDSP). Forty five
laboratories throughout the country have been identified for testing of samples.
Hospitals have been identified in States for strengthening isolation facilities. Critical
care facilities at district level have also been earmarked. States have been
requested to earmark screening centers of influenza like illness. For treatment of
Influenza A HIN1, adequate quantity of Oseltamivir capsules is available.

National Programme on Palliative Care

2709.SHRI ANIL DESAI: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Government has made a provision for National Programme on
Palliative Care;

(b) whether for the vast majority of Indians there is extremely limited access
to quality palliative care services;

() whether Government is planning to open palliative care centres across
the country particularly in Maharashtra; and
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(d) if so, by when and if not, the reasons therefor?

THE MINISTER OF HEAIDTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) There are provisions for manpoweirugs and home based care
etc. for various activities including palliative care under the National Programme for
Prevention and Control of Can¢dbiabetes, Cardiovascular Diseases ahwk®,
during the Eleventh plan period in 100 districts in 21 States.

Further an Expert Group was constituted by the Ministry to work out
strategies for palliative care in India. The expert group has submitted its
recommendations outlining the strategies for palliative care in India. The suggested
strategies include Care Cells, strengthening of Government Medical Colleges,
Regional Cancer Centres (RCCs), and District Hospitals by augmenting human
resources, providing reserved beds for palliative care in addition to outpatient
facilities, improved availability of morphine as a painkijlleapacity building through
training and awareness generation.

(b) No data is maintained centrally regarding the number of persons
requiring palliative care or on access to palliative care. The exact number of
Palliative care centres in the country is also not available.

(c) and (d) Details operational and financial modalities for implementation in
the health care delivery system have not yet been worked out.

Scheme for providing free sanitary pads in rural areas

2710.SHRI ISHWAR SINGH: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Government is aware that the girls residing in rural areas are
not aware of sanitary napkins/pads to be used by them during monthly periods;

(b) if so, whether in the absence of such knowledge the girls are suffering

from various ailments;

() whether the Central Government proposes to formulate any scheme to
make awareness about use of sanitary napkins during periods and provide the

same in rural areas at free of cost; and

(d) if so, the action Governmergroposes to take in this regard?
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THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) Yes, use of sanitary napkins during monthly periods is poor in
rural areas.

(b) Links are clear between poor menstrual hygiered urinary and
reproductive tract infections.

(c) and (d)The Ministry of Health and FamilyWelfare has launched the
Scheme for Promotion of Menstrual Hygiene among adolescent girls in the age-
group of 10 to 19 years in rural areas in 2010. The key objectives of the scheme
are to increase awareness among adolescent girls on Menstrual Hygiene, to
increase access to and use of quality sanitary napkins to adolescent girls in rural
areas and to ensure safe disposal of sanitary napkins in an environmentally
friendly manner

In the first phase, the scheme has been initiated as a pilot to cover 25% of
the country's adolescent girl population (aged 10 to 19 ydas)l.5 crore girls in
152 districts across 20 States, with centralised supply by the Government of India
in 107 districts and through Self Help Groups (SHGSs) in the remaining 45 districts.
Implementation has currently started in 107 districts, covered under central. supply
Under the scheme, sanitary napkins are sold to adolescents girls at the rate of Rs.
6 per pack of six napkins, i.e. Re. 1/- per sanitary napkirAdgredited Social
Health Activists (ASHAsS) every month under NRHM's brariBireedays'.

Cleaning of river Yamuna

t271. SHRIMATI MAYA SINGH: Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state.

(@ whether it is a fact that the success rate in restoration and preservation
work of river Yamuna is not as per expectation;

(b) the quantum of amount spent on cleaning of the river during the last
one decade and the results thereof;

() whether it is a fact that floods caused due to rain clean the river better
than the Government agencies in a year and various agencies engaged in cleaning
mission of the river take the credit themselves;

(d) the reasons behind failure in not achieving the target of cleanliness/
restoration; and

tOriginal notice of the question was received in Hindi.
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(e) the details of tasks performed undéamunaAction Plan?

THE MINISTER OF SATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) The water quality of river
Yamuna has not shown the desired improvement owing toge tpap between the
demand and availability of sewage treatment capacity and lack of fresh water in
the river

(b) An expenditure of Rs. 686.01 crore, including the State share has been
incurred in last one decade on execution of schemes WalaunaAction Plan
(YAP) Phase | and II.

() As per the report of the Central Pollution Control Board (CPCB) of
September2012 submitted to the Hon'ble Supreme Court, the cumulative assessment
of the key parameters of water quality of rivéemunaviz. pH, Dissolved Oxygen
(DO), Bio-chemical Oxygen Demand (BODAmmonia andTotal Coliforms indicates
that water quality is not conforming to the desired levels in the vicinity of Delhi
(downstream ofWazirabad barrage to upstream of Okhla barrage) due to higher
concentration of one or the other criteria pollutants. Howewneterms of BOD, an
important water quality parametethe water quality in the stretch of riv€amuna
from Hathnikund to Palla meets the prescribed standards, while it does not meet the
desired standards in the river stretch from Nizamuddin Bridge in DelAgta.

(d) As detailed in reply to part (a) above.

(e) The works taken up undeY¥AP relate to sewerage/interception and
diversion of drains, sewage treatment plants (STPs), low cost sanitation/community
toilet complexes, electric/improved wood crematoria, etc. Under Phase-l and Il of
YAP, a total of 296 schemes, including 40 sewage treatment plants, have been
completed in 21 towns of Uttar Pradesh, Haryana and Delhi. Sewage treatment
capacity of 902.25 million litres per day (mid) has been created under these two
phases ofYAP.

Achievement of MDGs target

2712.SHRI RARIMAL NATHWANI: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether as perWorld Health Oganisation (WHO), India may fail to
achieve some of the most important Millennium Development Goals (MDGSs) targets
by 2015;



180 Wtitten Answers to [RAJYA SABHA] Unstarred Questions

(b) if so, the details thereof;
(c) the reasons for poor germance of India in these sectors; and

(d) the steps taken by Government to improve performance in these
sectors?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) to (c) Millennium Development Goals (MDGs) are eight
international development goals set by the United Nations which member countries,
including India, have agreed to achieve by the year 2015. MDGs directly pertaining
to Health Sector and the progress made by India is as under:

Goal 4: Reduce Child Motality: Tamet is to reduce Under Five Mortality
Rate (USMR) by two thirds between 1990 and 2015. In case of India, it translates
into a goal of reducing USMR to less than 39 per 1000 live births by 2&1%er
the WHO/UNICEF report "countdown to 2015 on maternal, newborn & child
survival", India has made indigient progress with respect to USMR. Howevas
per the latest available estimates from the office of Registrar General of India (RGI),
the USMR was 59 per 1000 live births in 20suming an average decline of
7.8% per year observed during 2009 - 2010, India's USMR will be 39 by 2015 as
required under MDG-4.

Goal 5: Improve Maternal Health: Reduce Maternal Mortality Ratio (MMR) by
three quarters between 1990 and 204S8.per the estimates of MMR released by
the WHO, UNICEFE UNFFA and theWorld Bank, India requires to reduce MMR
from 600 in 1990 to 150 per 100,000 live births in 20AS. per the report
"countdown to 2015 on maternal, newborn & child survival”, India is "making
progress" to achieve MDG-5.

Further as per the latest estimates released by tiee aff RGI, the MMR in
India stands at 212 per 100,000 live births during 2007-286@88uming that the
5.5% rate of annual decline observed during 2004-06 and 2007-09 will continue,
India's MMR is likely to reduce to 143 per 100,000 live births in 2015, achieving the
MDG target.

Goal 6: Combat HIV/AIDS, malaria, and other diseases:Target is to halt by
2015 and begin to reverse the spread of HIV/AIDS and the incidence of malaria
and other major diseases.
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The progress made so far in this regard is as under:

. In case of HIV/AIDS, new annual HIV infections have declined by about
58 % from 2.74 lakhs in 2000 to 1.16 lakhs in 2011.

. In case of malariaAnnual Parasitic Incidence has been brought down
from 2.57 cases per 1000 population in 1990 to 1.10 cases per 1000
population in 2011.

. In case of Tuberculosis, prevalence in India has come down by 57.5%
from 586 per 100,000 population in 1990 to 249 per 100,000 population in
2009. Mortality has reduced by 45.2% from 42 per 100,000 population to
23 per 100,000 population during this period.

(d) The National Rural Health Mission (NRHM) was lunched in 2005 with
the aim to improve the availability of and access to quality health care including
Maternal and Child Health services and disease control programmes particularly to
rural population throughout the countrwith a special focus on 18ta&8es with
weak public health indicators and infrastructure.

The following steps have been taken by the Government to achieve the MDG
indicators in the health sector in the country

For reducing child mortalitythe steps taken include Integrated Management
of Neo-natal and childhood illness, training ASHAs (Accredited Social Health
Activist) in Home based new born care, Navajat Shishu Suraksha Karyakram,
setting up of sick new born care units at district hospitals, promoting exclusive
breastfeeding and complementary feeding, strengthening routine immunisation
programme, focussing on reduction in morbidity and mortality dué\dote
Respiratory Infections (ARI) and Diarrhoeal Diseases, name based tracking of

pregnant women and children, etc.

For improving maternal health, the steps taken include promoting institutional
deliveries, strengthening of infrastructure, Strengthening of Essential and Emergency
Obstetric Care services, Strengthening Referral Systems, launching of Janani Shishu
Suraksha Karyakaram, Maternal Dtath Reviemganising village health and
nutrition days, engagement A{SHA at community level, introduction of integrated
mother and child health card, etc.
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The steps taken to control diseases like HIV/AIDs, Malaria and Tuberculosis
include early diagnosis and treatment, improving monitoring and evaluation,
strengthening human resources, involvement of NGOs, Private sector and
community providing services near to the doorstep of commurtg.

“Free medicines for all” scheme

2713.DR. NAJMA A. HEPTULLA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether Government has come up with "free-medicines-for-all* scheme to
provide free medicines to all patients attending a Government health facility across
the country;

(b) if so, by when the scheme is likely to be introduced in the country;
and

(¢) the source by which Government plans to procure medicines by avoiding
irregularities in purchase, in view of the recently detected scandal in many States,
in purchase of medicines for Government Health Centres?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) and (b) 'Public Health' is at@e subject and the primary
responsibility of providing health care, including free medicines to patients rests
with the State Governments. Under the National Rural Health Mission (NRHM), the
proposals received from the States through their Programme Implementation Plans
(PIPs) for ensuring uninterrupted availability of free essential medicines to all
patients using government health facilities has been supported by the Government
of India. Further incentives to fates of upto 5% of their NRHM outlay have been
introduced in 2012-13 for establishing policy frameworks and systems for providing
free generic medicines to those who access government health facilities.

(c) and (d) In view of the position indicated above, question does not arise.
Expenditure on public health care

2714.SHRIMATI JHARNA DAS BAIDYA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether it is a fact that though the National Rural Health Mission
(NRHM) was introduced to improve health infrastructure in rural areas but still
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Government expenditure on health sector has been stagnant which led to greater
dependence on the private sector for healthcare facilities;

(b) whether it is also a fact that Government has noticed that people bear
70 per cent of the spending on health from their pocket and Government
contributes only 30 per cent of the total spending on health;

(c) if so, the details thereof;

(d) whether Government has any plan to raise the expenditure on the public
healthcare; and

(e) if so, the details thereof?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) National Rural Health Mission (NRHM) was launchedAipril,
2005, with a view to improve availability and accessibility to quality health care for
the people, especially residing in rural areas with focus on the underserved
population and marginalized groups. The main focus areas of NRHM included
improvement in health infrastructure, providing adequate human resources to man
health facilities and to provide quality health care sendse.per Economic Survey
the expenditure on health (Centre and State combined) stood at Rs. 1,15,426 crore
in 2011-12 as against Rs. 45,428 crore in 2005A8.a percentage of GDRt
increased from 1.23 percent in 2005-06 to 1.30 percent in 2011-12.

(b) and (c)As per World Health $atistics 2012 published bWorld Health
Organization (WHO), private and general Government expenditure on health as
percentage of total expenditure on health for India in 2009 is 69.7 % and 30.3%
respectively and Out of Pocket expenditure as percentage of private expenditure on
health for India in 2009 stood at 86.4%.

(d) and (e)As per the draft 12th Fivé&/ear Plan document, total public
funding by the Centre and States, plan and non-plan, on core health is envisaged
to increase to 1.87 per cent of GIbY the end of théfwelfth Plan.When viewed
in the perspective of the broader health sedtwe total Government expenditure as
a proportion of GDPn the Twelfth Plan is envisaged to increase to 3.04 per cent
of GDP by the last year of th@&welfth Plan. The tentative allocation foTwelfth
Five Year Plan for Ministry of Health and Familrelfare has substantially
increased to Rs. 300018 crore, which is an increase of 202 percent over actual
allocation for Eleventh Plan period.
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Harassment of attendants of patients at DrRML hospital

1t2715. SHRI NARENDRAKUMAR KASHYAP: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(@ whether it is a fact that any employee has been appointed for
maintaining hygiene and sanitation of the patients admitted in ICU ofRBm
Manohar Lohia Hospital, New Delhi;

(b) if so, the reasons therefor;

(c) whether the relatives of patients are harassed time and again by calling
them in ICU for sanitation works in case their patients soil the bed in the ICU of
the Hospital; and

(d) if so, the details thereof and the reasons therefor?

THE MINISTER OF HEAIDH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) to (d) As informed by Dr RML Hospital, sanitary workers of Dr
RML Hospital have been deployed for maintaining sanitation in the hospital ICUs.
In addition to this, the services of outsourcing agency are also taken to maintain
the sanitation in the hospital ICU. Nursing care of the patients in ICU is done by
the staff nurses on duty and ward boys, under the supervisions of staff nurse.

The Hospital has also informed that no case of harassment of relative of
patients, by calling them in ICU for sanitation work, in case their patients soil the
bed in the ICU, has been reported.

Legislation for employment of nurses in private hospitals

2716.DR. T.N. SEEMA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Government is aware of the bonded employment of the nurses
and para medical staff by the private hospitals in the country;

(b) whether Government has conducted any study on the issue;

() whether Government will bring a Central legislation to regulate the
employment of nurses and para medical staff in the private hospitals and ensure
decent pay and working condition to them; and

tOriginal notice of the question was received in Hindi.
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(d) whether the Central Government will consulith the State Governments
on the matter?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) Yes.

(b) to (d) The matter pertaining to improving and regulating the service
conditions of the nurses working in the private hospitals in the country comes
under the purview of the State Governments in which the private hospitals are
located.

However on the basis of matters raised in the Parliament, the debate in
Public Interest LitigationWrit Petition No. 430/201 in the Hon'ble Supreme Court
and references received from various sections of spaéityhe $ate Governments
have been askedjde letters dated 7th July2010 and 24th Februar012 to take
necessary measures for enacting a comprehensive Legislation for improvement of
service conditions of nurses including those working in the private sector

Further Indian Nursing Council has taken an initiatives and issued a circular
on 23rd September2011 to all the $ate Governments stipulating that if the
unethical practice of obtaining service bond/forcefully retaining the original
certificate of the student comes to notice then in that event penal action would be
taken against such erring institutions.

Redressal of grievances regarding treatment in hospitals

2717.SHRI RANBIR SINGH RRJAFATI: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether the Members of Parliament write letters to the Ministers for the
redressal of grievances of general public in connection with their treatment in
hospitals etc.;

(b) whether the individual is not informed by the Ministry regarding the
action taken to redress his/her grievance and they remain unaware of the action
taken on their grievances; and

(c) if so, whether there is any proposal to direct Ministries/Departments to
endorse a copy to the reply sent to MPs by Ministers to the concerned individual
about whom the MPs have written letters?
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THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) to (c) In so far as three Central Government Hospitals in Delhi
viz. Safdarjung Hospital, DrRML Hospital and Lady Hardinge Medical College and
Associated hospitaviz. Kalawati Saran Children's Hospital are concerned, letters are
received from the Hon'ble Members of Parliament for redressal of grievances of
general public in connection with their treatment in these hosphllisuch letters
are forwarded to the concerned hospital authorities through Directorate General
Health Services (Dte. GHS) for taking action as requested for by the Hon'ble
Members of Parliament. The action taken by the concerned hospitals is informed to
the Hon'ble MP by the Ministry/Directorate General of Health Services.

As far as references received from Hon'ble MPs relating to treatment of
patient in Hospitals of the States are concerned, the same are forwarded to the
concerned tate Governments for necessary action, as Health isate SubjectA
copy of the same letter is also sent to the Hon'ble MP for his information.

Rise in cases of pneumonia and diarrhoea among children

t2718. SHRI ISHWRLAL SHANKARLAL JAIN: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(@ whether rise in cases of pneumonia and diarrhoea among children has
been noticed during the last two years;

(b) whether treatment and as far as possible necessary medicines for the
treatment of these diseases are provided in all small and big hospitals situated in
urban and particularly in rural areas by Government;

() whether children of poor people in rural areas especially get affected
with the said diseases; and

(d) if so, the details thereof?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) and (b)As per the National Health Profile brought out by CBHI,
pneumonia cases have decreased from 785888 in 2010 to 715226 in 2011 and also
diarrhoea cases have decreased from 10742327 in 2010 to 10231949 in 2011 in the
country

tOriginal notice of the question was received in Hindi.
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The treatment in the form of ORS packets, Zinc and antibiotics are made
available in most of the public hospitals through NRHM.

(c) and (d)As per coverage Evaluation Survey (CES) 2009, 18.9% children in
rural areas are ffcted with Acute Respiratory Infection and similaylyl5.3%
children in rural areas and 16.3% in urban are affected with diarrhoea. The
disaggregated information about occurrence of diarrhoeaA&idin children in
poor and non-poor families is not available.

Partial achievement of millennium development goal targets

2719.SHRI N.K. SINGH: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that with the existing rate of increase in deliveries
by skilled personnel, the likely achievement for 2015 will only be 62 per cent,
which is far below the Millennium Development Goal (MDG) target of 100 per cent;

() whether the impact of the intervention envisaged in the NRHM and
dedicatedASHAs has been satisfactory;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF HEAIDH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) Goal-5 of the MDGs relates to improving maternal healthe
goal specifies a 3/4th reduction of Maternal Mortality Ratio (MMR) between 1990
and 2015.

Delivery by skilled personnel is one of the important indicators to monitor
progress towards achievements of MDGAs per Coverage Evaluation Survey
(CES), 2009, delivery by skilled personnel is 76.2% which was 52.7% as per District
level Household Survey (DLHS-2007-08)

(b) Under the National Rural Health Mission, the key steps taken to
increase the number of deliveries being conducted by skilled personnel are:

. Promotion of institutional deliveries through Janani Surakébjana.

. Capacity building of health care providers in basic and comprehensive
obstetric care.
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. Operationalization of sub-centers, Primary Health Centers, Community
Health Centers and District Hospitals for providing 24x7 basic and
comprehensive obstetric care services.

. Name Based web enabled tracking of drant Women to ensure
antenatal, intranatal and postnatal care has been introduced.

. Mother and Child Protection Card in collaboration with the Ministry of
Women and Child Development to monitor service delivery for mothers
and children.

. Antenatal, Intranatal and Postnatal care including Iron and FPRaid
supplementation to pregnant and lactating women for prevention and
treatment of anemia.

. Engagement of 8.71 lakhsccredited Social Healttctivists (ASHAS) to
generate demand and facilitate accessing of health care services by the
community

. Village Health and Nutrition Days in rural areas as an outreach activity
for provision of maternal and childealth services.

. Health and nutrition education to promote dietary diversification,
inclusion of iron and folate rich food as well as food items that promote
iron absorption.

. Janani Shishu Suraksha Karyakaram (JSSK) has been launched on 1st
June, 2011, to eliminate any out of pocket expense for pregnant women
delivering in public health institutions and sick newborns accessing
public health institutions for treatment till 30 days after birth.

(c) to (e) The key impact indicators have improved substantially since the
launch of NRHM in 2005The role played by more than 8.7 lakh dedica&&HA
has contributed to a large extent in linking the communities with mainstream public
health services. Number of JSY beneficiaries has increased from 7.38 lakhs in 2005-
06 to 109.37 lakhs in 2011-12. Latest figures released from Sample Registration
System (SRS) of Registrar General of India (RGI) indicate that:

. MMR decreased from 254 (SRS 2004-06) to 212 (SRS 2007-09)
. IMR decreased from 58 (SRS 2005) to 44 (SRS 2011)

. TFR decreased from 2.9 (SRS 20@8)2.5 (SRS 2010).
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Facilities to persons suffering from disability

2120.SHRI UPENDRA KUSHWAHA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether the Ministry is aware of the matter of transfer of Government
servants whose parents suffer from disability;

(b) if so, whether the matter has been examined and the decision taken
thereon;

() whether the Ministry has formulated any policy to address issues faced
by persons with disabilities;

(d) if so, the details thereof; and

(e) the details of facilities and priorities being given by Government
hospitals to disabled persons in the matter of treatment?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) and (b) Department of Personnel amihining have issued
instructions relating to preferred posting of employees who have mentally retarded
children and have not issued any instructions in partjculathe matter of transfer
of government servant whose parentsfegsufrom disability

(c) and (d)As per information provided by Ministry of Social Justice and
Empowerment, the Central Government developed and adopted the National Policy
for Persons with Disabilities in 2006. The National Policy recognizes that the
Persons with Disabilities are a valuable human resource for the country and seeks
to create an environment that provides them equal opportunities, protection of their
rights and full participation in societyt is in consonance/with the basic principles
of equality freedom, justice and dignity of all individuals that are enshrined in the
Constitution of India and implicity mandate an inclusive society for all, including
persons with disabilities. The National Policy recognizes that the persons with
disabilities can lead a better quality of life if they have equal opportunities and
effective access to rehabilitation measures. The salient features of the policy are
given in the Statemen{Seebelow).

(e) The following facilities are available for disabled persons in Central
Government Hospitals:
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Separate counter faregistration in the OPD.

Wheel Chairs, trolleys, ramps, etc. and porter services, for quick access
to the counters/Doctors

They are attended to on priority

Statement

Salient features of the National Policy for Persons with Disabilities

Physical Rehabilitation, which includes early detection and intervention,
counseling and medical interventions and provision of aids and
appliances. It also includes the development of rehabilitation
professionals;

Educational Rehabilitation which includes vocational training; and

Economic Rehabilitation, for a dignified life in society

The following mechanism is in place for implementation of the National Policy:

The Ministry of Social Justice and Empowerment is the nodal Ministry
to coordinate all matters relating to implementation of the PRolicy

The Central Coordination Committee, with stakeholder representation,
coordinates matters relating to implementation of the National Policy
There is a similar Committee at the State level. Panchayati Raj
Institutions and Urban Local Bodies are associated in the functioning of
the District Disability Rehabilitation Centres. They are required to play a
crucial role in the implementation of the National Policy to address local
level issues.

The Ministries of HomeAffairs, Health and FamilyVelfare, Rural
Development, Urban Developmentputh Affairs and Sports, Railways,
Science &Technology Satistics and Programme Implementation, Lapour
Panchayati Raj anilVomen and Child Development and Departments of
Elementary Education & LiteracySecondary and Higher Education, Road
Transport and Highways, Public Enterprises, Revenue, Information
Technology and Personnel ariktaining are also identified for
implementation of the policy

The Chief Commissioner for Persons with Disabilities at Central level and
State Commissioners at the State level play key role in implementation of
National Policy apart from their statutory responsibilities.



Written Answers to [18 December2013 Unstarred Questions 191

Drop in child sex ratio

2721.SHRI D. BANDYORDHYAY: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether the attention of Government has been drawn to the alarming
drop in the child sex ratio between censuses of 2001 and 2011;

(b) if so, whether the law against amniocentesis enacted in 1994 is
implemented fully;

(¢) if so, the details thereof; and

(d) the details of further action Government propose to take to prevent the
phenomenon of missing girl child?

THE MINISTER OF HEAIDH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) Yes.As per Census 201 the child sex ratio (0-6 years) has
declined from 927 females per thousand males in 2001 to 914 females per 1000
males in 2011.

(b) and (c) The State/UT Government have the key responsibility to
effectively implement the PC & PND®Rct. Government of India on its part, is
committed to strengthen fettive implementation of the PC & PNDAct to
address the declining child sex ratio in the country and has been providing
technical, financial and IEC support to the States. Further Government has been
regularly monitoring the progress of implementation of Aot

As an outcome of increased efforts by the Government, Quarterly Progress
Reports are now reflecting an improved compliance of the provisions ofdhe
by Sates/UB. So far a total of 556 cases have been registered against violation of
the PC & PNDTAct in last two years as against only 739 cases between 1995
and 2010. There are 111 convictions secured so far and medical license of 33
convicted doctors have been suspended by respective State Medical Councils.

(d) Government of India accords high priority to the issue of missing
children on account of sex determination and will continue to implement a multi-
pronged strategy to curb female foeticide in the counTiye steps include
awareness generation and legislative measures as well as programmes for socio-
economic empowerment of women. The Government will continue to take necessary
steps for dective implementation of the PC & PNDAct with the co-operation of
the states.
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The measures include the following:

1. Regular meeting of Central Supervisory Board and other statutory bodies
under the PC & PNDTAct.

2. Scaling up of inspections of ultrasound facilities by the by National and
State Inspection Committees and action against violations ofAtte

3.  Comprehensive awareness generation activities through print and
electronic media, community mobilization by Non Governmental
Organizations, involvement of religious leaders, women achievers etc in
the campaign against discrimination of the girl child.

4. The Government is rendering financial support to tteteS and U3 for
Information, Education and Communication campaigns and for
strengthening structure for the implementation of Aw under the
National Rural Health Mission.

5. Sex Ratio to ascertain the causes, plan appropriate Behaviour Change
Communication campaigns and effectively implementation provision of the
PC & PNDT Act.

Amendments to Drugs and Cosmeticé\ct, 1940

2722.DR. PRADEEPKUMAR BALMUCHU: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(@ whether Government is contemplating on bringing major changes in the
Drugs and CosmeticAct, 1940 in the light of inadequate monitoring of clinical
trials;

(b) if so, the details thereof; and
() the details of the proposed alterations in #uot?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) to (c) A Bill, namely the Drugs and Cosmetics (Amendment) Bill,
2007 for the purpose ofpter alia, regulating clinical trials of drugs in the country
has already been introduced in the Rajya Sabha on theARgsist, 2007.The
Bill contains specific chapter on Clinical Trials, and penal provisions for violations
of the conditions stipulated therein.
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Declining child sex ratio in the country

2723.SHRI JAGAT PRAKASH NADDA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether it is a fact that as per the Report 'Children in India 2012-A
Statistical Approach’, that the decline in child sex ratio during 2001201 rural
areas is more than three times as compared to the drop in urban area;

(b) if so, the reasons therefor;

() the steps Government has taken to improve the child sex ratio in the
country;

(d) the particulars of the worst performing States in terms of child sex ratio;

(e) whether Government has taken any State specific measures for these
States; and

(f if so, the details thereof?

THE MINISTER OF HEAIDH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) Yes.As per the report 'Children in India 2012A- Satistical
Approach’, the decline in child sex ratio during 2001-2011 in rural areas is more
than three times as compared to the drop in urban India. The child sex ratio in
rural India is 919 which is 17 points higher than that of urban India.

(b) Some of the reasons for neglect of girl child and low child sex ratio are
son reference, low status of women, social and financial security associated with
sons, socio-cultural practices including dowry and violence against women. Small
family norm coupled with easy availability of technologies that can be used for sex
determination and abortion services may also be a catalyst in the declining child
sex ratio.

() Government of India has adopted a multi-pronged strategy to improve
child sex ratio and to curb female foeticide in the couniftryincludes awareness
generation and legislative measures as well as programmes for socio-economic
empowerment of women. Some of the measures include:

. For prohibition of sex selection, before and after conception, and for
regulation of prenatal diagnostic techniques, the Government has enacted
a comprehensive legislation, the Pre-conception and Pre-Natal Diagnostic
Techniques (Prohibition of Sex SelectioAgt in 1994. It was further
amended in 2003.
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. The Government have intensifiedfegftive implementation of the saifict
and amended various rules covering provision for sealing and seizure
and confiscation of unregistered machines and punishment against
unregistered clinics. Regulation of use of portable ultrasound equipment
has been notified only within the registered premises has been notified.
Restriction on medical practitioners to conduct ultrasonography at
maximum of two ultrasound facilities within a district has been placed.
Registration fees have been enhanced. Rules have been amended to
provide for advance intimation in change in employees, place, address or
equipment.

. The Minister of Health and Familyelfare has requested all théat
Governments to strengthen implementation of Awe and timely steps
to stop use of illegal sex determination.

. The Prime Minister has urged the Chief Ministers of all States to
provide personal leadership to reverse the declining trend in child sex
ratio and address the neglect of the girl child through focus on
education and empowerment.

. Ministry of Health & FamilyWelfare has intensified fefits to exhort the
States and U3 to pay utmost attention to serious implementation of the
Act.

. The Central Supervisory Board (CSB) under the PNAET has been
reconstituted and regular meetings are being held.

. Matter has been taken up with Ministry of communication and
information technology to block sex selection advertisements on
websites.

. The National Inspection and Monitoring Committee (NIMC) have been
reconstituted and inspections of ultrasound diagnostic facilities have
been intensified. Inspections have been carried out in many states
including Bihar Chhattisgarh, Delhi, Haryana, Madhya Pradesh,
Maharashtra, Odisha, Punjab, Uttarakhand, Rajasthan, Gujarat and Uttar
Pradesh.

. The Government is rendering financial support to tteteS and U3 for
Information, Education and Communication campaigns and for
strengthening structures for the implementation of Am¢ under the
National Rural Health Mission.
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. States have been advised to focus on Districts/Blodksgés with low
Child Sex Ratio to ascertain the causes, plan appropriate Behaviour
Change Communication campaigns and effectively implement provisions
of the PC & PNDTACct.

. Religious leaders, women achievers etc. are being involved in the
campaign against skewed child sex ratio and discrimination of the girl
child.

(d) to (f) The State wise details of Child Sex Ratio in 2011 as per Census
2011 (provisional) is given at Statement-l. Haryana and Punjab have the worst Child
sex ratio.As per Census 201(provisional) the Child Sex Ratio (0-6 years) has
dipped further to 914 and has shown a decline in 22e$ and 5 WS Except for
the states of Himachal Pradesh (906), Punjab (846), Chandigarh (867), Haryana (830),
Mizoram (971), Tamil Nadu (946),Andaman and Nicobar Islands (966) which have
shown a maginal improvement, rest of the 27afs/UE have shown declinéd
declining trend in even North Eastern States (other than Mizoram) is also
discernible. State wise details are given in the Statemédedbelow).

The Government is rendering financial support to thates and U3 for
Information, Education and Communication campaigns and for strengthening
structures for the implementation of tiect under the National Rural Health
Mission, on the basis of proposals received from the State/UT governments in
their Programme Implementation Plans (PIPs).

Details of support provided BY Government of India to States for PNDT
activities under NRHM are given in the Statemen(Skebelow).

Many State Governments also implement State specific schemes for enhancing
the status and valuef girl child and women in the society

Satement-|

Child Sex Ratio as per Census (1971101

Sl. No. $ate/UTB 1971 1981 1991 2001 2011

1 2 3 4 5 6 7
India 964 962 945 927 914

1 Jammu and Kashmir 959 964 NA 941 859

2 Himachal Pradesh 981 971 951 896 906
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1 2 3 4 5 6 7

3 Punjab 899 908 875 798 846
4 Chandigarh 892 907 899 845 867
5 Uttaranchal NA NA 949 908 886

6 Haryana 899 902 879 819 830
7 Delhi 909 926 915 868 866
8 Rajasthan 932 954 916 909 883
9 Uttar Pradesh 923 935 927 916 899
10 Bihar 964 981 953 942 933
11 Sikkim 1087 978 965 963 944
12 Arunachal Pradesh 968 997 982 964 960
13 Nagaland 991 988 993 964 944
14 Manipur 986 986 974 957 934
15 Mizoram NA 986 969 964 971
16 Tripura 977 972 967 966 953
17  Meghalaya 992 991 986 973 970
18  Assam 1002 NA 975 965 957

19  West Bengal 1010 981 967 960 950
20 Jharkhand NA NA 979 965 943

21 Orissa 1020 995 967 953 934
22 Chhattisgarh NA NA 984 975 964

23 Madhya Pradesh 976 977 941 932 912
24 Gujarat 946 950 928 883 886

25 Daman and Diu NA NA 958 926 909
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1 2 3 4 5 6 7

26 Dadra and Nagar Havell021 995 1013 979 924
27 Maharashtra 972 956 946 913 883
28 Andhra Pradesh 990 992 975 961 943
29 Karnataka 976 974 960 946 943
30 Goa %64 965 %4 938 920
31 Lakshadweep 929 964 %1 959 908
32 Kerala 978 970 958 960 959
33 Tamil Nadu 974 967 948 942 946
A Pondicherry 978 975 963 967 965
35  Andaman and 978 978 973 957 966

Nicobar Islands

Source: Census of India.

Satement-1 |
Allocation For PNDT related Activities

FYs.2011-12 and 2012-13

(Rs. in lakhs)
Sl. No. States / UF 2011-12 2012-13
1 2 3 4
A. High Focus %ate
1 Bihar 50.00 46.27
2 Chhattisgarh 0.00 145
3 Himachal Pradesh 24.00 10
4 Jammu and Kashmir 9.10 17.7

5 Jharkhand 17.00 24.92
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1 2 3 4
6 Madhya Pradesh 190.52 134
7 Orissa 13.40 22.64
8 Rajasthan 185.25 169.35
9 Uttar Pradesh 47.35 344
10 Uttarakhand 0.00 61.74
Sue ToTaL 536.62 535.52
B. NE Sates
1 Arunachal Pradesh 9.00 138
12 Assam 0.00 18.27
Manipur 13.29 14.16
14 Meghalaya 0.90 7.71
15 Mizoram 240 2
16 Nagaland 21.64 16.13
17 Sikkim 2.00 197
18 Tripura 264 213
Sue ToTaL 51.87 76.17
C. Non High Focus $&tes
19 Andhra Pradesh 0.00 112.33
20 Goa 0.00 175
21 Gujarat 66.85 121.77
22 Haryana 90.16 92.36
23 Karnatka 31.40 59.48
24 Kerala 0.00 0
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1 2 3 4
25 Maharashtra 184.40 469.4
26 Punjab 295.28 8.22
27 Tamil Nadu 0.00 0
28 West Bengal 65.60 51.49

Sus TotaL 733.69 916.80

D. Small Sates/UTs

29 Andaman and Nicobar 0.20 12.16
30 Chandigarh 13.19 0.24
31 Dadar and Nagar Haveli 1.40 14
32 Daman 5.00 0
3 Delhi 65.23 451
4 Lakshadeep 2.00 05
35 Puducherry 2.00 25
Sus TotaL 89.02 61.90
GraND ToTAL 1411.20 1590.39

FMR-Financial Management Report.

Toll free number for lodging complaints

2724.SHRI A.A. JINNAH: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether he is aware that various Govemment/Ministries/Departments/
Offices have providedioll Free Numbers to public for lodging their complaints/
grievances;

(b) if so, what are the departmentdioés/hospitals under the Ministry
which are dealing with public and have not provided stich Free Numbers to
public for lodging complaints/grievances; and

() the details of reasons for not providiigll Free Numbers for public
complaints/grievances and by when these departments/hospitals are likely to
provide suchToll Free Numbers for public convenience?
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THE MINISTER OF HEAIDH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) to (c) The departmentsfites/hospitals under the control of this
Ministry have either provided the toll free numbers or general numbers or
constituted a Grievance Cell to deal with the public grievances and complaints.
The public grievances received from public either directly or through Department of
Administrative Reforms and Public Grievances are also addressed by the Senior
Officer in the respective ganizations. Furtherit is for the institute/hospital to
provide the toll free numbers for public convenience. There is no centralized data
maintained in the Ministry of the organizations without the toll free numbers.

Expensive medical education in the country

2725.SHRI RAJKUMAR DHOOT WIill the Minister of HEAITH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that the highly expensive medical education is the
major reason for the shortage of doctors in the country;

(b) if so, the details thereof; and
() what remedial measures Government proposes to take in this regard?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) to (c) There is a gap in the demand and availability of doctors
in the country due to various reasons like uneven deployment and distribution of
doctors, skewed distribution of medical colleges and limited admission capacities in
medical colleges, etc. The Government, in consultation with Medical Council of
India (MCI), has taken various remedial steps in this regard which include:

() Relaxation in the norms for setting up of a medical college in terms of
requirement for land, facultystaf, bed/ bed strength and other
infrastructure.

(i) Relaxation in teacher-student ratio to increase the seats at Postgraduate
level.

(ify Enhancement of maximum intake capacity at MBBS level from 150 to 250.

(v) Enhancement of age limit for appointment/extension re-employment against
posts of teachers/dean/principal/director in medical colleges from 65 to 70
years.
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(v) Setting up of new medical colleges.

(vi) Financial support to State medical colleges, under the scheme of
"Strengthening and Upgradation of State Government Medical Colleges",
to increase postgraduate seats in various disciplines or to start new
postgraduate medical courses.

(vii) Approval for establishment of eigitlIMS-like institutions (six in first
phase and two in second phase) in the country under PMSSY

Fresh leprosy cases in the country

2726.DR. CHANDAN MITRA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@) whether Leprosy has resurfaced in certain States in the country;

(b) if so, the details thereof along with the number of fresh cases of
Leprosy reported during the last three years, State-wise; and

() the steps taken by Government to upgrade human resource and
infrastructure to tackle the disease in endemic districts?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) The National Leprosy Eradication Programme (NLEPYets the
elimination of Leprosy which means prevalence of less than 1 case per 10,000
populations.This taget was achieved at national level in DecemB€05. However
States/UE are reporting new leprosy cases every.yEhae statement showing new
leprosy cases reported by altags/UB during last three years is given in the
Statement(See below).

() The steps taken by Government to tackle the disease are as under:

. Decentralized integrated leprosy services through General health care
systems.

. Early detection and complete treatment of new Leprosy cases.

. Carrying out house hold contact survey on detection of Multibacillary
(MB) and child cases.

. Involvement of Accredited Social HealtiActivist (ASHA) in the
detection and complete treatment of Leprosy cases under National Rural
Health Mission (NRHM) for Leprosy work.
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. Information, Education and Communication (IEC) activities in the
community to improve self reporting to Primary Health Centre (PHC).

. Intensive monitoring and supervision with block Primary Health Centre/
Community Health Centre (PHC/CHC) as a unit of analysis.

Statement
National Leprosy Eradication Programme

Details Yearwise New Cases Detected

SI. No. States/UB 2009-10 2010-11 2011-12
New Cases New Cases New Cases

1 2 3 4 5

1 Andhra Pradesh 9012 7448 7820

2 Arunachal Pradesh 24 32 28

3 Assam 1176 1252 1000

4 Bihar 21431 20547 17801
5 Chhattisgarh 7641 7383 6999

6 Goa 86 70 &4

7 Gujarat 7373 7309 7496

8 Haryana 365 321 524

9 Himachal Pradesh 164 214 195
10 Jharkhand 5345 4448 3615
1 Jammu and Kashmir 159 211 175
12 Karnataka 4408 3891 3718
13 Kerala 884 931 861
14 Madhya Pradesh 5592 5708 5858
15 Maharashtra 15071 15498 17892
16 Manipur 3 26 24

17 Meghalaya 20 61 1
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1 2 3 4 5

18 Mizoram 10 19 13
19 Nagaland 79 67 0
20 Orissa 6481 6742 8312
21 Punjab 824 819 695
2 Rajasthan 1200 1024 974

23 Sikkim 20 16 20
24 Tamil Nadu 5046 4617 4082
25 Tripura 56 29 36
26 Uttar Pradesh 27473 25509 24627
27 Uttarakhand 587 532 499
28 West Bengal 11453 10321 12169
29 Andaman and 15 26 27

Nicobar Islands

30 Chandigarh 25 43 4
31 Dadra and Nagar Haveli 156 205 237
32 Daman and Diu 2 2 3
3 Delhi 1448 1408 1295
K’} Lakshadweep 2 0 2
35 Puducherry 58 71 49
ToTAL 133717 126800 127295

Takeover of wagon units of Burn $andard Company Ltd. by Railways

2727.SHRI TARINI KANTA ROY: Will the Minister of HEA/Y INDUSTRIES
AND PUBLIC ENTERPRISES be pleased to state:

(@ whether it is a fact that wagon units oFthe Burn Standard Company Ltd.
situated at Burnpur and Howrah and Refractory and Ceramic Unit at Salem have
been taken over by the Ministry of Railways;
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(b) if so, the details of the properties being held by the Burn Standard
Company Ltd., as on date;

() whether it is also a fact that the Burn Standard Company Ltd. has
declined to take possession of the land property of the defunct Refractory and
Ceramic Unit; and

(d) if so, future planning of Government with regard to these companies?

THE MINISTER OF HEA’Y INDUSTRIESAND PUBLIC ENTERPRISES (SHRI
PRAFUL PATEL): (a) As per the order of Government of Indiddministrative
Control of Wagon Units of Burn tandard Company Limited situated at Burnpur
and Howrah was transferred to Ministry of Railways on 15.09.2010. The Refractory
Unit of BSCL at Salem has been transferred to SAIL Refractory Company Ltd.,
wholly owned subsidiary of SAIL (under M/o Steel) on 16.12.2011.

(b) Details regarding properties being held by BSCL are given in the
Statement(See below).

(c) and (d) In consonance with the decision of the Government of India,
BSCL, after identifying its surplus land assets, has taken up with BIFR for
according permission to transfer the same to Bharat Bhari Udyog Nagam Ltd.
(BBUNL) subject to the conditions imposed by BIFR.

Statement

Details of the Properties being held by BSCL as1@nl12.2012.

SI. No. Location of the Land Area (acres)
1 2 3
1 14, Alipore Avenue, Kolkata-700027 499

22B Raja Santosh Road, Kolkata-700027
26, Raja Santosh Road, Kolkata,700027

2. 20, 21, & 22, Nityadhan Mukerjee Road, Howrah-711 10124.29
3. Hirapur Mouza, BurnpurWest Bengal 5.4425
4, Narsinghbad Mouza, Burnpuwest Bengal 64.6263

5. Santa Mouza, BurnpuiVest Bengal 25.8060




Written Answers to [18 December201g  Unstarred Questions 205

1 2 3

6. Lalkuthi, Raniganj,West Bengal 69.833
7. Raniganj-Il, RaniganjWest Bengal 35.373
8. Durgapur Dt. Burdwan,West Bengal 36.54
9. Ramprasadpur Mouzandal, West Bengal 6.12
10. Vill & P.O. Khelari, Churi Mines, 0.17

Gulfarbari, Ranchi, Jharkhand

11. South Civil Lines, JabalpumMadhya Pradesh 8.8646
12. Niwar Village, Niwar Jabalpur Madhya Pradesh 49.25
13. Pandi L.S. Mines, NiwarJabalpur Madhya Pradesh 91.54

Implementation of National Mission for Hybrid and Electric Vehicles

2728.SHRI PIYUSH GOMWL: WIill the Minister of HEA/’Y INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(@ whether Government plans to promote electric and hybrid vehicles
production in the country;

(b) if so, the details thereof;

(c) the details of the steps taken by Government for early implementation of
the National Mission for Hybrid and Electri¢ehicles (NMUEV) in order to
encourage manufacturing and selling of alternative fuel based vehicles; and

(d) the details of the impact of the steps taken?

THE MINISTER OF HEA/Y INDUSTRIES AND PUBLIC ENTERPRISES
(SHRI PRAFUL PATEL): (a) and (b)Yes Sir Government has formulated a Mission
Plan for promotion of electric vehicles (including hybrid vehicles) viz. National
Electric Mobility Mission Plan 2020 (NEMMP 2020). The NEMMP 2020 provides a
roadmap for facilitating the manufacture and use of electric and hybrid vehicles
through a series of interventions in order to support R&D in technology including
battery technologycreate demand for such vehicles, and to enhance manufacturing
of such vehicles significantly by the year 2020. The ultimate objective of NEMMP
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2020 is to enhance the energy security of the country and reduce the impact of
transportation on environment by progressive introduction of electric and hybrid
vehicles.

(c) and (d) The Government has set up the National Council for Electric
Mobility (NCEM) having Union Ministers of all stakeholder Ministries as its
members, and the National Board for Electric Mobility (NBEM) consisting of
Secretary level officers of stakeholder Ministries. The National Council for Electric
Mobility (NCEM) in its meeting on 29tkAugust, 2012 has adopted the National
Electric Mobility Mission Plan 2020 (NEMMP 2020).

Sate of Machine Tools Industry in country

2729.SHRI NARESHAGRAWAL: Will the Minister of HEA/Y INDUSTRIES
AND PUBLIC ENTERPRISES be pleased to state:

(@ the present tate of MachineTool Industry in India;

(b) the production, import and export registered by the Machioel
Industry during the last three years;

() whether Government has any scheme for the growth of Mackoné
Industry in India;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF HEA/Y INDUSTRIES AND PUBLIC ENTERPRISES
(SHRI PRAFUL PATEL): (a) At present, the products manufactured by the Indian
Machine Tools Industry mainly meet the requirements of the standard and mid size
machine tools in manual and lower end Computerized Numerically Controlled (CNC)
machines. The industry has technology gaps in certain areas like grinding, gear
cutting, high precision machine tools, multi-axes and multi-function machines, large/
heavy duty machines and metal forming machines.

(b) Production: (Rs. in crore)
2009-10 2010-11 2011-12
2434 3624 4299

Source: Indian Machindools ManufacturersAssociation (IMTMA).
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Export: (Rs. in crore)

2009-10 2010-11 2011-12

7829 9431 13167

Source: Directorate General of Commercial Intelligence & Statistics (DGCI&S)

Import: (Rs. in crore)

2009-10 2010-11 2011-12

1118 1082 1384

Source: Directorate General of Commercial Intelligence and Statistics (DGCI&S).

(c) and (d) The Departemt formulated a "Scheme for Enhancement of
Competitiveness in the Capital Goods Sector" which included Madfinks Sector
also, Expenditure Finance Committee, Ministry of Finance considered the Scheme
on 10.01.2011 and advised the Department to re-submit the revised Scheme for
meeting the requirement of the Capital Goods Sector for consideration in the
Twelfth Five Year Plan.A revised Scheme is being formulated

() Not Applicable.
Terminal benefits to ex-employees of Bharat Ophthalmic Glass Ltd.

2730.SHRI TARINI KANTA ROY: Will the Minister of HEA/Y INDUSTRIES
AND PUBLIC ENTERPRISES be pleased to state:

(@ whether it is a fact that more than 150 ex-employees of the closed
Bharat Ophthalmic Glass Ltd. have not yet received their terminal benefits, pnamely
Gratuity PF and VSS/retrenchment benefits;

(b) if so, the reasons therefor; and
() by when the ex-employees will get their dues from the promoter?

THE MINISTER OF HEA/Y INDUSTRIES AND PUBLIC ENTERPRISES
(SHRI PRAFUL PATEL): (a) to (c) Bharat Ophthalmic Glass Ltd. (BOGL) is an
erstwhile Central Public Sector Enterprise (CPSE) presently under liquidation as per
the orders of Hon'ble High Court of Calcutta and all its assets have been handed
over to the Official Liquidator appointed by the Hon'ble High Court of Calcutta. In
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view of the fact that the CPSE is in the process of liquidation as per the direction
of High Court of Calcutta dated 7.5.2008 the Department of Heavy Industry has
released an amount of Rs. 199.15 lakhs téici@f Liquidator in August, 2008 to
meet out the terminal benefits to the employees of BOGL.

As per well laid out procedure, the employees of a Company under
liguidation get their dues from the f@fal Liquidator and not from the promotein
the interest of ex-employees, the Department of Heavy Industry has requested the
Official Liguidator- BOGL on 19.08.2008 to disburse the funds released by the
Department of Heavy Industry

Sate-level Public Enterprises Survey

2731.SHRI PIYUSH GOMWL: Will the Minister of HEA/Y INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(@ whether the Central Government has asked all the States to share their
experiences of handling of Public Sector Enterprises (PSES) in the recent past;

(b) if so, the details thereof and the reasons therefor;

() whether Government has started work on State-level Public Enterprises
Survey; and

(d) if so, the details thereof and the objectives for conducting such survey
by the Central Government?

THE MINISTER OF HEA/Y INDUSTRIES AND PUBLIC ENTERPRISES
(SHRI PRAFUL PATEL): (a) to (d)Yes Sir During the formulation of Eleventh Five
Year Plan, the Planning Commission felt the need of a consolidated report on the
performance of tate-Level Public Enterprises (SLPESs), at the all India leA&lno
such report existed, the Planning Commission requested the Department of Public
Enterprises to bring out a report on these enterprises on the patté&mnoél
Report on Central Public Sector Enterprises (CPS&=jordingly the first National
Survey of State Level Public Enterprise (2006-07) was brought out by the
Department inAugust, 2009 and another National Survey ¢&t& Level Public
Enterprise (2007-08) in May2012.The exercise on the next Survey for the financial
year 2008-09 and 2009-10 has also commenced.
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Natural Gas production in the country

2732.SHRI PRAKASH JAADEKAR: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@) the details of Natural Gas production in the country since 2006 field-
wise and year-wise; and

(b) the action Government proposes to take up to increase the natural gas
production?

THE MINISTER OF SRATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRIMATI PANABAKA LAKSHMI): (a) The details of natural
gas production by Oil and Natural Gas Corporation Limited (ONGC), Oil India
Limited (OIL) and Private/Join¥/enture (Pvt/Jvs) Companies in the country from
2006-07 to 2011-12 are given in Statement-l, Il and Il respecti{fde below).

(b) Government has taken the following steps to enhance production/
availability of natural gas in the country:

I. Offering of more unexplored areas for exploration through future New
Exploration Licensing Policy (NELP)/OpeAcreage Licensing Policy
(OALP) bidding rounds.

i. Exploring alternate energy sources such as Coal Bed Methane (CBM),
Shale Oil/Gas and Gas Hydrates etc.

ii.  Acquiring oil and gas assets abroad by oil Public Sector Undertakings
(PSUs).

iv. Sourcing gas through trans-national Turkmenistan-Afghanistan-Pakistan-
India (TAPI) pipeline.



Onshore fields

Statement-|

ONGC: Field-wise details of natural was production during the last six years

i.e. from 2006-07to 2011-12

Production in Million Metric Standard Cubic Metre (MMSCM)

Field 2006-07 2007-08 2008-09 2009-10 2010-11 2011-12
1 2 3 4 5 6 7
Mehsana

North Kadi 19.870 27.666 38.135 39.744 33.955 27.464
Sobhasan 29.905 27.586 34.349 42.890 47.278 50.919
Jotana 28.905 24.651 19.544 23438 24562 17.972
Nandasan 55.805 50.438 45.146 43.467 44.765 48.281
Linch 18.768 13.758 10.099 12.277 17.420 20.189
Langhnej 7.274 8.332 9.709 13.468 15.113 15.849
Balol 0.000 0.000 0.000 0.000 0.000 0.000
Santhal 0.000 0.000 0.000 0.000 0.000 0.000
Lanwa 0.000 0.000 0.000 0.000 0.000 0.000
Bechraji 0.000 0.000 0.000 0.000 0.000 0.000
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Others 9.379 10.369 9.018 5.793 2.363 0.572
ToTAL 170 163 166 181 185 181
Ahmedabad

Kalol 177.898 163.476 120.855 116.343 118.660 118.433
Sanand 17.557 16.198 11.687 10.201 8.600 8.624
Jhalora 16.387 16.432 16.268 16.387 16.387 16.432
Navagam 7.263 7.390 7.119 7174 7.170 7.999
Viraj 4.723 4.736 4.555 3.845 3577 3.587
S. Kadi 34.800 50.231 47.228 43.391 31.687 27.636
Ramol 30.321 25334 21.562 20.688 19.877 24.723
Halisa 0.000 0.000 0.000 0.000 0.000 0.000
Wasna 3.017 3.858 2.463 2412 2234 2222
Wadu/Paliad 13.281 14.634 14.483 15.456 16.454 17.126
Limbodra 21.339 23.603 23.695 23.020 22.063 22.091
Nandej 1.139 1.462 1.448 1.458 1458 1.462
S. Viraj 0.000 0.000 0.000 0.000 0.000 0.000
Gami 2.008 2.243 1.561 1.740 1.999 1834
Motera 10.837 10.831 11.749 10.998 9.650 9.326

0] SI9MSUY U3MNIHN

EToZI9qWa09a 8T]

1Tz suonsand pauesun



1 2 3 4 5 6 7
Mahilaj 0.408 0.000 1911 2.128 1.757 1.091
Sadra 0.000 0.000 0.000 0.000 0.000 0.000
Hirapur 0.000 0.00 0.000 0.000 0.000 0.000
Walod 0.000 0.000 0.000 0.000 0.000 0.000
ToTaL A1 340 287 275 262 263
Ankleshwar

Ankleshwar +Andada * 107.527 107.610 109.023 111.013 106.659 107.237
MOT + SIS + KUD. * 16.724 18.429 18.544 17.140 14.953 13.813
Kim + Katpur 3.583 2574 2.337 3.636 2.887 4214
Olpad 5.138 5.108 46.902 61.942 58.669 75.808
Gandhar + Dahej 1557.692 1453.846 1304.950 1248.022 1244.730 1249.777
Pakhajan 3.960 10.150 8.007 1131 0.697 7.223
Nada + S Malpur 15.134 16.232 14.953 27.890 27.740 27.816
Dabka + Gajera + Kural 23.095 22.305 14.147 19.115 9.852 6.568
Jambusar +Degam+Matar 42.763 49.907 72.895 81.654 98.266 97.640
North Sarbhan 1.359 2573 2410 2.460 3.049 0.892
TotaL-A 1777 1689 1594 1574 1568 1591

[AY4
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*Hazira gas transfer to 107 105 104 106 106 103
Ankleshwar field for gas lift-B

TotaL (A - B) 1670 1584 1490 1468 1462 1488
Cambay

Akholjuni 2.169 2.509 2932 3.751 3.001 2.116
Padra 1.882 1.947 3.027 5.042 5.051 4857
Kathana 0.253 0.264 0314 0.334 0.428 0.389
Chaklasi 0.000 0.000 0.719 0.000 0.000 0.000
ToTaL 4 5 7 9 8 7
Rajasthan

Manher Tibba 17.172 16.020 12.526 13.860 10.636 15.779
ToTaL 17 16 13 14 1 16
Assam

Lkw+Lkm+Dml+Laipling gaon 157.189 195.542 191.454 207.239 213.847 229.589
Safrai/Sonari 0.874 0.778 1.248 0.828 0.806 0.681
Geleki+Namti+ Makeypore 164.835 152.154 151.172 139.714 134.797 152.328
Rudrasagar+PD+NZR+DSAA 58.632 46.760 38.035 35.260 37.568 39.355
Charali 4418 8.035 4.694 2455 1.982 3.022
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1 2 3 4 5 6 7
Changmaigaon 15.108 6.357 7.331 7.664 4.598 2.738
(including CMG-9& 16)

ToTtAL 401 410 394 393 394 428
AAFB

Borholla+E-Lakhibari+ 58.264 52.064 37.339 37.985 41777 54.701
Kalyanpur+Khoraghat+Nam

(Including Jorhat)

ADM 10.593 10.542 13.084 10.987 4.095 0.793
BKS 28.599 27172 26.924 25.070 22.783 20.917
TotaL 97 Q0 Vs 74 69 76
Tripura

Agartala Dome 112.027 137.245 186.581 207.999 216.858 217.012
Baramura 74.799 70.629 70.279 73.991 120.596 147.467
Konaban 162.031 170.930 170.288 163.779 154.714 167.502
Rokhia 170.919 154.733 125.516 116.433 117.810 111.925
ToTtAL 520 534 553 562 610 644

0} SISMSUY USHIM 4Tz

[VHEVS VACYY]

suonsand paueisun



Rajahmundry
Adavipalan
Endamuru-GCS
Enugupalli
Gopavaram-EPT
Kaikalur-EPS
Kesanapalli (W)-GGS
Lingala-GGS
Mandapeta-GCS
Mori-GCS
Nandigama-EPS
Narsapur-GCS
Pasarlpudi-GCS
Ponnamanda-GCS
Tatipaka-GCS
Mandapeta(W)-EPS
Penumadam-EPS

MSAA

49.033
147.464
0.000
4472
3.235
86.990
40.965
94.008
220.402
22773
14.123
199.147
139.306
443221
14.395
18.356
0.000

95.401
133.846
0.000
5.391
0.962
102.282
28.758
77.949
309.072
18.937
16.436
184.111
135.796
407.043
16.213
13.173
0.000

113.353
116.504
0.000
8.585
1.491
141.961
31.655
60.743
331.799
16.425
27.369
150.833
142.711
346.664
18.049
10574
0.000

49.744
120.917
0.000
14.019
2.043
144.783
39.166
53.572
389.161
14.985
27.530
173.885
97.132
312.267
22.556
16.208
0.000

25525 56.410
108.490 95.009
0.000 0.864
14.116 13.787
0.883 1.436
110510 105.583
29.857 20.582
53.115 63.854
427.127 416.486
12.506 11.724
11.578 37.749
190.470 159.901
64.874 57.959
291.028 267.887
21.023 25.374
23.130 12.002
0.000 1.239
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1 2 3 4 5 6 7
Odalarevu-GCS 2452 18.875 3.039 0.379 0.108 15.939
Others 2.661 2.681 2415 0.587 0.049 0.000
ToTAL 1525 1567 1524 1479 1384 1364
Kaveri

Narimanam GGS 26.092 24.346 23532 23.597 22.653 26.167
Adiyakkamangalam GGS 74.334 88.562 79.597 58.259 50.007 56.450
Nannilam EPS 30.084 32.615 30.872 38.189 26.565 22.828
Kamalapuram EPS 44.026 40.479 37.171 22.632 28.707 31.504
Kovilkalappal EPS 149.816 154.095 158.762 125.288 141.362 159.413
Thiruvarur EPS 106.697 110.557 113.014 109.082 125.556 122.457
Bhuvanagiri EPT 2419 3.107 3.088 2435 3.267 2.496
Ramnad GCS 389.941 442.293 521.609 540.200 514.482 627.444
Kuthalam GCS 306.758 271.487 274.824 258.071 206.584 235.261
Pundi ETP 0.000 0.000 0.000 0.000 0.000 0.743
Others 0.000 1.863 0.000 0.000 0.000 0.000
ToTAL 1130 1169 1242 1178 1119 1285
OnsHorE ToTAL 5875 5877 5753 5633 5504 5751
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Offshore Fields

Production in Million Metric Standard Cubic Metre (MMSCM)

Field 2006-07 2007-08 2008-09 2009-10 2010-11 2011-12
Mumbai High 5514 5329 5075 5029 4641 4546
NLM 559 499 485 476 473 325
B-173A 19 19 18 17 15
Heera 422 482 835 679 647 838
B-134A 14.65 15.85
D-1 15 13 20 2 26 23
B-55 843 784 829 850 820 746
SB-11 16 12 35 37 52
Vsai East 56 142 392 384
C Series 11 310 403
B22 168
Bassein 9213 9316 9374 10182 10213 9974
GS-15 25
Offshore 16566 16458 16735 17474 17591 17565
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Satement-1 |

OIL: State-wise* details of natural gas production during the last six years i.e. 2@06-07to 2011-12

Natural Gas Production in Million Metric Standard Cubic Metre (MMSCM)

0} SI9MSUY UM  gTZ

2006-07 2007-08 2008-09 2009-10 2010-11 2011-12
Assam 2011.18 2076.54 2042.62 2188.96 2178.07 2391.99
Arunachal Pradesh 28.44 2454 22.18 21.37 17.29 17.93
Rajasthan 224.95 239.38 203.58 205.26 157.37 223.37
ToTAL 2264.57 2340.46 2268.38 241559 2352.73 2633.29

*Production figure are maintained State-wise by Oil India Limited (OIL).

Statement-111

[VHEVS VACYY]

Private/Joint ¥ntuile Companies: Field-wise details of natural ga®duction during
the last six years i.e. frorB006-07to 2011-12

Production in Million Metric Standard Cubic Meters (MMSCM)

c
Sl. No Fields/Blocks Area/State 2006-07 2007-08 2008-09 2009-10 2010-11 2011-12 32
&
1 2 3 4 5 6 7 8 9 3
o
1 CB-0S/2 Western Ofshore 1017.035 429.575 416.022 299.627 292.175 211917 ©
D
2 Mid & South Tapti 2248.290 3403.068 4301.124 3184.406 2778.542 2166.70%.
>
%]



3 Panna-Mukta 1786.050 2136.589 1764.952 2078.606 1561.907 2133.17%
Western Ofshore Total 5051.375 5969.232 6482.098 5562.639 4632.624 4511.795;—2
4 PY3 Eastern Offshore 68.952 43299 29.115 17.349 40.668 13.503 %
5 KG-DWN-98/3 0.000 0.000 79.326 15105.987 20400.493  15611.410 2’
6 PY-1 0.000 0.000 0.000 134.139 363.829 139.668
7 Ravva 788.161 848.318 757.549 529.649 616.843 633.462
Eastern Ofhore Total 857.113 891.617 865.990 15787.124 21421.833  16398.043 =
8 Kharsang Arunanchal Pradesh 6.185 5.117 7.647 18.235 26.923 21579 §
Arunanchal Pradesfiotal 6.185 5117 7.647 18.235 26.923 21.579 %
9 Amguri Assam 16.425 22.363 59.330 48.020 42.956 8.417 E\;
Assam Total 16.425 22.363 59.330 48.020 42956 8417 =
10 Bakrol Gujarat 0.222 0.311 2.308 10.261 9.896 9.337 g
11 Cambay 0.000 0.000 0.000 0.000 0.000 0.000 %_
12 CB-ON/2 0.000 0.000 0.000 3.077 3.333 2.364 'g
13 CB-ON/3 0.000 0.363 0.067 0.007 0.000 0.000 %‘
14 CB-ON/7 1.696 1619 1.067 0.925 0.855 0.614 %




1 2 3 4 5 6 7 8 9
15 CB-ONN-2000/1 0.000 0.352 0.901 0.847 0.910 0.849
16 CB-ONN-2000/2 115.960 102.006 96.442 88.781 55.943 32.318
17 Dholasan 0.289 0.143 0.000 0.000 0.000 0.000
18 Dholka 9.400 10.103 11.350 11.716 11.607 0.000
19 Hazira 974.082 713.557 525.143 376.761 246.567 164.792
20 Indrora 0.037 0.044 0.031 0.029 0.025 0.027
21 Kanawara 0.509 1.109 2445 4078 3.489 3.199
2 Lohar 0.065 0.083 0.101 0.096 0.097 0.144
23 N. Balol 5.590 9.243 15.192 14.244 11.310 11.035
24 Sanganpur 0.070 0.126 0.147 0.137 0.271 0.135
25 Unawa 0.090 0.000 0.000 0.000 0.000 0.000
26 Wavel 0.584 0.000 0.000 0.000 0.000 0.000
Gujarat Total 1108.594 839.059 655.194 510.959 344.303 233.908
27 RJ-ON/6 Rajasthan 0.000 0.000 0.000 0.000 20.894 63.193
28 RJ-ON-90/1 0.000 0.000 0.000 19.745 243.596 287.838
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RajasthanTotal 0.000 0.000 0.000 19.745 264.490 351.031
29 Jharia (CBM) Jharkhand 0.000 0.000 0.000 0.000 0.000 3.559
JharkhandTotal 0.000 0.000 0.000 0.000 0.000 3.559
30 Sohagpur East (CBM) Madhya Pradesh 0.000 0.000 0.000 0.000 0.000 0.381
3 SohagpurWest (CBM) 0.000 0.000 0.000 0.000 0.000 1.144
Madhya PradesHotal 0.000 0.000 0.000 0.000 0.000 1525
32 Raniganj East (CBM) West Bengal 0.000 0.000 0.000 0.000 0.000 9.066
3 Raniganj South (CBM) 0.000 0.000 19.785 38.402 41.362 70.040
West BengalTotaL 0.000 0.000 19.785 38.402 41.362 79.106
Tota CBM 0.000 0.000 19.785 38.402 41.362 84.190
GRAND TOTAL 7039.692 7727.388 8090.044 21985.124 26774.491  21608.963
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New rules for subsidised gas connection

t2733. SHRI PRABHA JHA: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@ whether it is a fact that new rules are being invoked by Government for
issue of subsidised LPG connections;

(b) if so, the details thereof;

() whether under the new rule not more than one subsidised LPG
connection will be delivered on a single address as of now;

(d) if so, the details thereof;

(e) whether there is a possibility that black marketing of LPG will increase
after introduction of the new rules;

(f) if so, the special measures being taken by Government to check black
marketing; and

(9) if not, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRIMATI PANABAKA LAKSHMI): (a) to (d) As per the
provisions under LPG (Regulation of Supply and Distribution) Qréeo0, a family
consisting of husband, wife, unmarried children and dependent parents living
together in a dwelling unit having common kitchen can have a domestic LPG
connection issued in the name of any adult member of the household. Multiple
LPG connections in contravention of the above stipulation in different names at the
same address or in same name at the same address are not allowed. However
such connections have been allowed by converting them into 14.2 kg connection at
Non Domestic Exempted Categories (NDEC) rates at the request of the customer

(e) to (g) The possibility of malpractice of subsidized domestic LPG cylinders
by some unscrupulous elements cannot be ruled out due to the gap between the
retail price of LPG for domestic use and the market price for commercial LPG

To check on malpractices relating to LPBublic Sector Oil Marketing
Companies (OMCs) carry out regular surprise inspections at distributors premises,
conduct refill audits, surprise checks at customers premises, en-route checking of

tOriginal notice of the question was received in Hindi.
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delivery vehicles, surprise quality control checks which includes weighment of
cylinders are carried out at the distributors godown etc. If LPG distributors are
found guilty of any malpractice, action is taken in accordance with the provisions
of the Marketing Discipline Guidelines (MDG).

In addition to the action k&n by the OMCs, State Governments are also
empowered under the LPG (Regulation of Supply and Distribution) OO0
promulgated under the Essential Commodithet, 1955 to take action against
blackmarketing of domestic LPG

Black marketing and illegal refilling of cylinders

2734.SHRI PRABHAT JHA:
SHRI ARVIND KUMAR SINGH:
SHRIMATI KUSUM RAI:
Will the Minister of PETROLEUMAND NATURAL GAS be pleased to state:

(@ whether Government is aware that due to the provision of limited
number of subsidized LPG cylinders, black marketing of cylinders and illegal refilling
of small cylinders even by gas agencies have increased causing distress to
common people;

(b) if so, the details thereof;
() the response of Government thereto; and

(d) the details of action Government would take to check black marketing
and illegal refill of small cylinders?

THE MINISTER OF SATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRIMATI PANABAKA LAKSHMI): (a) to (d) The possibility of
malpractice of subsidized domestic LPG cylinders by some unscrupulous elements
cannot be ruled out due to the wide gap between the retail price of LPG for
domestic use and the market price for commercial.LPG

To check on malpractices in LPG distribution, Public Sector Oil Marketing
Companies (OMCs) carry out regular surprise inspections at distributors premises,
conduct refill audits surprise checks at customers premises, en-route checking of
delivery vehicles, surprise quality control checks which includes weighment of
cylinders are carried out at the distributors godown etc. If LPG distributors are
found guilty of any malpractice, action is taken in accordance with the provisions
of the Marketing Discipline Guidelines (MDG).
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CAG's objection on RILs investment plan for KG-D6 gas fields

2735.SHRI D. RAJA:
SHRI M. P ACHUTHAN:
Will the Minister of PETROLEUMAND NATURAL GAS be pleased to state:

(@ whether it is a fact that the Comptroller Buditor General of India
(CAG) has asked this Ministry not to approve any of the investment plan of the
Reliance Industries Ltd. (RIL) for the flagging KG-D6 gas field unless the company
gives its unfettered access to audit its spending; and

(b) if so, the details thereof and Government's decision thereon?

THE MINISTER OF SRATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRIMATI PANABAKA LAKSHMI): (a) and (b) No, SirCAG
has not asked Ministry of Petroleum and Natural Gas not to approve any of the
investment plan but has recommended that pending complete submission of all
supporting records by the operators of Panna-Mukta Tapdi (PMT) and KG-D6
relating to expenditure for previous years upto 2011-12 and comprehensive and
detailed scrutiny thereof to verify that Government's financial interests have not
been adversely fected in any waythe Ministry may examine all relevant issues
closely and carefully before considering the desirability of any further approvals of
capital expenditure through thennual Work Programme and Budget, Development
Plans or otherwise, except those of an emergent nature. Government have directed
the Contractor to provide access to all records, accounts, documents of the block
to CAG as per Production Sharing Contract (PSC) and extant legal framework. RIL
has agreed to audit by CAG for block KG-DWN-98/3 for the years 2008-09 to 2011-
12 without prejudice to the rights and contentions of the contractor under the

contractual provisions.
Multiple LPG connections

2736.SHRI PRA/EEN RASHTRARL:
SHRIMATI SMRITI ZUBIN IRANI:
SHRI NATUJI HALAJI THAKOR:
Will the Minister of PETROLEUMAND NATURAL GAS be pleased to state:

(@ whether Government has decided to provide only six LPG cylinders in a
year to a family at subsidized rate;
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(b) whether Government is aware that there are a no. of households
possessing multiple LPG connections in different names of family members; and

(c) if so, the details of steps being taken by Government to ensure that
such families are not provided more than six cylinders in a year at subsidized rate?

THE MINISTER OF SRATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRIMATI PANABAKA LAKSHMI): (a) Government, as per the
decision of Cabinet Committee on Politicaffairs (CCR\), has decided that the
price of subsidized LPG cylinder be maintained at the current level with a cap of 6
cylinders per year for every consumand that any number of cylinders beyond 6
per year would be available at market rate to be notified by the Oil Marketing
Companies (OMCs) on a monthly basis. For remaining period of 2012-13 financial
year this will be limited to 3 cylinders.

(b) and (c) OMCs have generated a list of LPG connections who are
potentially violating the LPG control order and a process is in place to submit the
Know Your Customer (KYC) form to continue the domestic subsidized connection.

The LPG gas connection of those who fail to furnish the KYC forms by the
prescribed date, will be converted into Non Domestic Exempted Categories (NDEC)
rate connections by the OMCs suo-moto.

Reduction in kerosene quota forAndhra Pradesh

2737.SHRIMATI T. RATNA BAI:
SHRI MOHD. ALI KHAN:
Will the Minister of PETROLEUMAND NATURAL GAS be pleased to state:

(@ whether there is a very high cut in the quota of PDS Kerosene issued
to the States;

(b) if so, the details thereof, for the last three years, State-wise with special
reference toAndhra Pradesh;

() the reasons for reduction in quota, State-wise; and

(d) the alternative measures being provided by Government to each State in
this regard?

THE MINISTER OF SATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRIMATI PANABAKA LAKSHMI): (a) to (c) Quota of PDS
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Kerosene has been reduced in respect of varidaeeSUTFE including Andhra
Pradesh as a result of rationalization of PDS Kerosene allocation based on factors,
such as increase in Domestic LPG connections, lapse of PDS Kerosene quota and
cap on the PDS Kerosene allocation for non-LPG population.

Details of the PDS Kerosene quota reduced in respecttadésBJE during
the last three years i.e. 2009-10, 2010-11 and 2011-12 are given in the Statement.
(Seebelow).

(d) The Government has issued an order on 21.08.2012 enaléites/8
to draw one month quota of PDS Kerosene at non-subsidized rates during each
financial yearw.e.f. 2012-13 for special needs.

Statement

Details of the PDS kesene quotaeduced in ttes/UB
during the last three years

Sl States/UB Percentage Percentage Percentage

No. Reduction Reduction Reduction
in 2009-10 in 2010-11 in 2011-12

1 2 3 4 5

1 Andaman and Nicobar Islands 270 0.34 0.00

2  Andhra Pradesh 0.01 10.34 1091

3 Arunachal Pradesh 0.94 0.40 0.92

4  Assam 0.04 0.07 0.14

5  Bihar 0.56 0.30 0.54

6  Chandigarh 28.18 0.64 20.03

7  Chhattishgarh 0.76 0.22 0.20

8 Dadra and Nagar Haveli -0.11 15.15 18.20

9 Daman and Diu 212 12.59 1341

10 Delhi 15.97 20.07 55.81

11 Goa 0.02 8.12 12.80
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1 2 3 4 5

12 Gujarat 0.15 354 26.83
13 Haryana 0.54 7.24 8.90
14 Himachal Pradesh 7.98 31.09 19.35
15 Jammu and Kashmir 0.94 177 0.00
16  Jharkhand 0.10 0.09 021
17 Karnataka 0.03 5.06 413
18 Kerala 0.00 19.02 12.43
19 Lakshadweep 0.00 0.13 0.00
20 Madhya Pradesh 0.16 0.07 0.00
21 Maharashtra 0.02 4.65 19.52
22 Manipur 0.82 0.10 0.00
23 Meghalaya 021 0.10 0.28
24 Mizoram 0.58 0.29 1.05
25 Nagaland -0.05 0.08 0.00
26 Odisha 0.20 0.19 0.54
27  Puducherry 0.07 0.05 33.64
28 Punjab 1.05 5.37 450
29 Rajasthan 0.12 0.07 0.05
30 Sikkim 0.29 7.73 0.18
31 Tamil Nadu 0.09 11.70 12.99
32  Tripura 0.30 051 0.09
33 Uttar Pradesh 0.08 0.04 0.07
34 Uttarakhand 0.00 3.80 3.19
35 West Bengal 0.08 0.03 0.07

Percentage Reduction 0.52 3.80 7.90
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Subsidized LPG cylindes for schools, hostels and anganwadi centres

2738.DR. VIJAY MALLYA: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@ whether Government is aware that due to removal of subsidy on LPG
the schools, hostels andinganwadi centres are facing financial problems in
organizing mid-day meals in Karnataka;

(b) whether the Ministry intends to reconsider the issue of providing
subsidy at least for the schools, hostels Amganwadi centres; and

() what will be the financial burden to exchequer in case if it continues to
provide subsidy for the above said purpose?

THE MINISTER OF SRATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRIMATI PANABAKA LAKSHMI): (a) Government as per the
decision of Cabinet Committee on Politicsifairs dated 13.09.2012 has decided that
the price of subsidized LPG be maintained at the current level with a cap of 6
cylinders per year for every domestic LPG consumer

The Non-Domestic Exempt Category (NDEC) consumers including schools and
colleges (whether for hostel or for mid day meal schemes) are supplied LPG
cylinders at NDEC rates.

(b) No.
(c) Does not arise in view of (b) above.
Supply of LPG through pipeline

2739. SHRI FANKAJ BORA: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@ whether Government is planning to supply LPG to domestic households
through pipeline across the country;

(b) if so, the details thereof; and

() by when the major urban, semi-urban and rural areas would be covered
in the country?

THE MINISTER OF SATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRIMATI PANABAKA LAKSHMI): (a) No, Sir There is no
proposal for supplying LPG through pipeline across the cauntry

(b) and (c) not arise in view of (a) above.
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Import of LNG

1t2740. SHRI MAHENDRASINGH MAHRA: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(@ the quantities of Liquefied Natural Gas (LNG) being imported from
different countries, at preser country-wise;

(b) the places where refineries have been set up for refining imported LNG
region-wise;

(c) the ratio at which the refined gas is being supplied to different regions
of the country; and

(d) the fund spent by India every year on import of LNG?

THE MINISTER OF SATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRIMATI PANABAKA LAKSHMI): (a) As per available
information, the quantity of LNG imported from various countries entity-wise during
2012-13 (till October 2012) is as under:

Sl Name of the Entity Countries from where Quantity of LNG
No. LNG imported imported (in Million
Metric Tonne)

1 Petronet LNG Ltd. (PLL) Qatar Oman, Nigeria, 533
Norway, Malaysia,
Trinidad & Tobago

2. GAIL (India) Ltd. Oman, Egypt, Qatar 0.36
Nigeria, Algeria,
Trinidad & Tobago

3. Gujarat State Petroleum  Australia, United States 0.513
Corporation Ltd. (GSPC)  of America, Egypt,
Nigeria, Qatar

4, Hazira LNG Pwt. Nigeria, QatarYemen, 1.465
Ltd. (HLPL) Egypt, Abu Dhabi

(b) to (d) The imported LNG is in liquefied form has to be re-gasified before
supplying to the end consumekt present, there are two LNG re-gasification

tOriginal notice of the question was received in Hindi.
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terminals with 13.6 Million MetricTonnes PerAnnum (MMTPA) re-gasification
capacity (10 MMTR terminal of Petronet LNG Ltd. at Dahej, Gujarat and 3.60
MMTPA terminal of Hazira LNG Pwt. Ltd. at Hazira, Guajr&)l the LNG importers/
marketers execute Gas Sales and Purchageement (GS®) for supply of long
term/spot LNG from time to time, based on the demand of offtakers/consumers.
There is no fixed fund for import of LNG every year and the amount spent varies
as per prevailing price of LNG in international market.

Toll free numbersfor lodging complaints/grievances

2741.SHRI A.A. JINNAH: Will the Minister of PETROLEUMAND NATURAL
GAS be pleased to state:

(@ whether Government is aware that various Government Ministries/
Departments/Qites have providedoll Free Numbers (TFNs) to public for lodging
their complaints/grievances;

(b) if so, names of those Departments/Offices/Oil and Gas Companies under
the Ministry which are dealing with public and have not provided such numbers
to public for lodging complaints/grievances; and

() the reasons for not providingoll Free Numbers for registering
complaints/grievances and by when these Departments/Offices/Oil and Gas
Companies are likely to provide sudioll Free Numbers for public convenience?

THE MINISTER OF SRATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRIMATI PANABAKA LAKSHMI): (a) Yes, Sir

(b) and (c) There are four major Oil and Natural Gas Marketing Companies
under the Ministry of Petroleum and Natural Gas, which are directly dealing with
the public in matters of Liquefied Petroleum Gas (LPG)/Petrol Pumps and Piped
Natural Gas (PNG) and have provid&dll Free Numbers (TFNs) for lodging
complaints/grievances. These Oil & Natural Gas Marketing Companies and their
respective TFNs are:

() Indian Qil Corporation Limited (IOC) - [TFN: 1800-2333-555 and 155233]

(i) Bharat Petroleum Corporation Limited (BPCL) - [TFN: 1800-2333-555 and
1800-222-725]

(i) Hindustan Petroleum Corporation Limited (HPCL); [TFN: 1800-2333-555
and 155233] and
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(v) GAIL (India) Ltd. (GAIL) - [TFN: 1300-118-430] - for the purpose of
safety and security of pipeline operations.

Since the other oil Public Sector Undertakings (PSUs) are not dealing directly
with the public, the facility of providinglFNs is, therefore, not feasible. However
these PSUs have their own public grievance outfits with designated Public
Grievance Cfcers to deal with the public grievances, received by them, if any

Supply of PNG in Bihar

2742.SHRI RAM KRIPAL YADAV: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@ whether Government has any plan to supply pressurized Piped Natural
Gas (PNG) for domestic use in Patna and other cities in Bihar;

(b) if so, the details thereof and if not reasons therefor;

() whether it is a fact that Government is planning to supply of PNG in
more than 200 cities across the country;

(d) if so, whether any of cities in Bihar is covered by this plan; and
(e) the details of all cities under this plan, State-wise?

THE MINISTER OF SATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRIMATI PANABAKA LAKSHMI): (a) Yes, Sir

(b) to (d) Petroleum and Natural Gas Regulatory Board (PNGRB) has
envisaged a phased roll out plan of CGD network development in several
GeographicalAreas (GAs) covering more than 300 cities/towns in the country
including Nawada, DeoghaGaya, Sasaram, Patna, Chappra, Budehanabad and
Arrah in the $ate of Bihar on the basis of Expressions of Interest (EOIs)
submitted to the Board and on suo moto basis, depending on the natural gas
pipeline connectivity/availability

(e) State-wise details of the proposed GAs for CGD network are given in the
Statement.
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Statement

Statewise details of the proposal for GAs for CGD network

Sl. No City Enroute State

1 2 3

1 Chitoor Andhra Pradesh
2 Kakinada Andhra Pradesh
3 Yanam Andhra Pradesh
4 Rajahmundry Andhra Pradesh
5 Khammam Andhra Pradesh
6 Tirupati Andhra Pradesh
7 Eluru Andhra Pradesh
8 Suriapet Andhra Pradesh
9 Guntur Andhra Pradesh
10 Nalgonda Andhra Pradesh
1 Vijaywada Andhra Pradesh
12 Vishakapatnam Andhra Pradesh
13 Vizianagarm Andhra Pradesh
14 Bhimumpatnam Andhra Pradesh
15 Srikakulam Andhra Pradesh
16 Hyderabad Andhra Pradesh
17 Secunderabad* Andhra Pradesh
18 Sangareddy Andhra Pradesh
19 Zahirabad Andhra Pradesh
20 Shaund Andhra Pradesh

21 Mallavaram Andhra Pradesh
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1 2 3

22 Warangal Andhra Pradesh
23 Karimnagar Andhra Pradesh
24 Nizamabad Andhra Pradesh
25 Adilabad Andhra Pradesh
26 Kottaguddem Andhra Pradesh
27 Duliajan Assam

28 Dibrugarh Assam

29 Shivsagar Assam

30 Moran Assam

31 Jorhat Assam

32 Silchar Assam

33 Nawada Bihar

K’} Deoghar Bihar

35 Gaya Bihar

36 Sasaram Bihar

37 Patna Bihar

38 Chappra Bihar

39 Buxar Bihar

40 Jehanabad Bihar

41 Arrah Bihar

42 Chandigarh Chandigarh
43 Raipur Chhattisgarh
4 Durg Chhattisgarh
45 Bhillai Chhattisgarh
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46 Daman* Daman & Silvassa
47 Silvasa* Daman & Silvassa
48 Delhi Delhi
49 Goa Goa
50 Hazira Gujarat
51 Surat Gujarat
52 Ankleshwar* Gujarat
53 Bharuch* Gujarat
%) Vadodara Gujarat
55 Dahod Gujarat
56 Valsad Gujarat
57 Navasari Gujarat
58 Billimora* Gujarat
59 Gandevi* Gujarat
60 Khambat Gujarat
61 Ballabh Vidhyanagar Gujarat
62 Halol-Kalol Gujarat
63 Kheda Gujarat
64 Ahmedabad Gujarat
65 Ghandhinagar Gujarat
66 Mehsana Gujarat
67 Sabharkanta Gujarat
63 Surendranagar Gujarat
69 Rajkot Gujarat
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1 2 3

70 Jamnagar Gujarat
71 Bhuj Gujarat
72 Kandala Gujarat
73 Bhavnagar Gujarat
74 Banaskantha Gujarat
75 Umbergaon* Gujarat
76 Yamuna Nagar Haryana
7 Jagadari* Haryana
78 Dabwali Haryana
79 Faridabad Haryana
80 Gurgaon Haryana
81 Rewari Haryana
82 Rohtak Haryana
83 Hissar Haryana
&4 Jind Haryana
85 Sonepat Haryana
86 Panipat Haryana
87 Karnal* Haryana
83 Kurukshetra Haryana
89 Ambala Haryana
0 Jammu J&K

91 Katra J&K

92 Udhampur J&K

93 Chota Nagpur* Jharkhand
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1 2 3

A Dhanbad Jharkhand
9% Girudih Jharkhand
9% Kodarma Jharkhand
97 Hazaribag Jharkhand
93 Bokaro Jharkhand
9 Chamranjnagar Karnataka
100 Kollegal Karnataka
101 Mysore Karnataka
102 Ramanagaram Karnataka
103 Bengaluru Karnataka
104 Kolar Karnataka
105 Kolargold Fields* Karnataka
106 Mulbagal Karnataka
107 Bangarapet Karnataka
108 Kanakpura Karnataka
109 Ramanagaram Karnataka
110 Kunigal Karnataka
111 Sri Rangapatnam Karnataka
112 Mandya Karnataka
113 Hassan Karnataka
114 Saklshpur Karnataka
115 Chikmangalur Karnataka
116 Madikeri Karnataka

117 Mangalore Karnataka




Written Answers to [18 December2013  Unstarred Questions 237

1 2 3

118 Suratkal Karnataka
119 Udupi Karnataka
120 Kasarakod Karnataka
121 Tumkur Karnataka
122 Koppal Karnataka
123 Hampi Karnataka
124 Chitraduge Karnataka
125 Davangere Karnataka
126 Gadag Karnataka
127 Bellary Karnataka
128 Shimoga Karnataka
129 Hubli-Dharwad Karnataka
130 Charwadmarga Karnataka
131 Homnabad Karnataka
132 Bidar Karnataka
133 Karakal Kerala
134 Kasaragod Kerala
135 Madikeri Kerala
136 Kannur Kerala
137 Mahe Kerala
138 Kalpetta Kerala
139 Khozikhode Kerala
140 Mallapuram Kerala

141 Palakad (Palghat) Kerala
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1 2 3

142 Thrissur Kerala

143 Ernalyulam Kerala

144 Kochi Kerala

145 Kottayam Kerala

146 Alapuzha Kerala

147 Periyar Kerala

148 Kollam Kerala

149 Thiruvanthapuram Kerala

150 Jhabua Madhya Pradesh
151 Dhar Madhya Pradesh
152 Ratlam Madhya Pradesh
153 Shahjapur Madhya Pradesh
154 Ujjain* Madhya Pradesh
155 Indore Madhya Pradesh
156 Gwalior Madhya Pradesh
157 Vijaipur Madhya Pradesh
158 Guna* Madhya Pradesh
159 Raghogarh * Madhya Pradesh
160 Shivpuri Madhya Pradesh
161 Datia Madhya Pradesh
162 Dewas Madhya Pradesh
163 Mandsaur Madhya Pradesh
164 Hoshangabad Madhya Pradesh

165 Bhopal Madhya Pradesh
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1 2 3

166 Sehore Madhya Pradesh
167 Raisen Madhya Pradesh
168 Vidisha Madhya Pradesh
169 Shahdol Madhya Pradesh
170 Betul Madhya Pradesh
171 Chinndwara Madhya Pradesh
172 Nagpur Maharashthra
173 Kolhapur Maharashtra
174 Ratnagiri Maharashtra
175 Satara Maharashtra
176 Ali Bag Maharashtra
177 Mumbai Maharashtra
178 Chandrapur Maharashtra
179 Gadchiroli Maharashtra
180 Yavatmal Maharashtra
181 Wardha Maharashtra
182 Solapur Maharasthra
183 Osmanabad Maharasthra
184 Karmala Maharasthra
185 Latur Maharasthra
186 Ahmadnagar Maharasthra
187 Shirdi Maharasthra
188 Nashik Maharasthra

189

Pune

Maharasthra
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190 Lonavala Maharasthra
191 Khopoli* Maharasthra
192 Matheran Maharasthra
193 Wadgaon Maharasthra
194 Panvel Maharasthra
195 Kalyan Maharasthra
196 Thane Maharasthra
197 Shahpur Maharasthra
198 Murbad Maharasthra
199 Tarapur Maharasthra
200 Amravati Maharasthra
201 Paralakhemundi Orissa
202 Rourkela Orissa
203 Chattrrapur Orissa
204 Khordha Orissa
205 Bhubaneshwar Orissa
206 Jajapur Orissa
207 Bhadrak Orissa
208 Ananapur Orissa
209 Kamakhyanagar Orissa
210 Baleshwar Orissa
211 Baripada Orissa
212 Pondicherry Puducherry
213 Rajpura Punjab
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214 Nangal Punjab
215 Patiala Punjab
216 Mandi Govindgarh Punjab
217 Sangrur Punjab
218 Ludhiana Punjab
219 Jallandhar Punjab
220 Amritsar Punjab
221 Bhatinda Punjab
222 Pathankot Punjab
223 Hoshiarpur Punjab
224 Kota Rajasthan
225 Banswatri Rajasthan
226 Dungarpur Rajasthan
227 Udaipur Rajasthan
228 Chittorgarh Rajasthan
229 Bhilwara Rajasthan
230 Jaipur Rajasthan
231 Jodhpur Rajasthan
232 Jhunjhunu Rajasthan
3 Bikaner Rajasthan
234 Sriganganagar Rajasthan
235 Ajmer Rajasthan
236 Badmer Rajasthan

237 Jaisalmar Rajasthan
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238 Bhiwadi Rajasthan
239 Hosur Tamil Nadu
240 Krishnagiri Tamil Nadu
241 Khichpuram Tamil Nadu
242 Chennai Tamil Nadu
243 Kanchipuram Tamil Nadu
244 Tiruvannamalai Tamil Nadu
245 Kallakkurrichichi Tamil Nadu
246 Dharmapuri Tamil Nadu
247 Cudalore Tamil Nadu
248 Salem Tamil Nadu
249 Perambalur Tamil Nadu
250 Lalgudi Tamil Nadu
251 Namakkal Tamil Nadu
252 Karur Tamil Nadu
253 Erode Tamil Nadu
254 Tiruchchirapalli Tamil Nadu
255 Thanjavur Tamil Nadu
256 Dindigul Tamil Nadu
257 Padukkottai Tamil Nadu
258 Madurai Tamil Nadu
259 Virudunagar Tamil Nadu
260 Aruppukkotai Tamil Nadu

261 Kovilpatti Tamil Nadu
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262 Tirublveli Tamil Nadu
263 Tuticorin Tamil Nadu
264 Coimbator Tamil Nadu
265 Udhagammandalam Tamil Nadu
266 Tiruttani Tamil Nadu
267 Agartala Tripura
268 Jhansi Uttar Pradesh
269 Lucknow Uttar Pradesh
270 Auraiya Uttar Pradesh
271 Dibiyapur* Uttar Pradesh
272 Phaphund* Uttar Pradesh
273 Babarpur* Uttar Pradesh
274 Mainpuri Uttar Pradesh
275 Etawah Uttar Pradesh
276 Jagdishpur Uttar Pradesh
277 Badayun Uttar Pradesh
278 Shahjahanpur Uttar Pradesh
279 Bareilly Uttar Pradesh
280 Unnao* Uttar Pradesh
281 Kanpur Uttar Pradesh
282 Aligarh Uttar Pradesh
283 Hathras Uttar Pradesh
284 Firozabad Uttar Pradesh

285 Khurja Uttar Pradesh
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286 Bulandshahr* Uttar Pradesh
287 Dadri Uttar Pradesh
288 Meerut Uttar Pradesh
289 Modinagar Uttar Pradesh
290 Muzzafarnagar Uttar Pradesh
291 Saharnpur Uttar Pradesh
292 Noida Uttar Pradesh
293 Greater Noida* Uttar Pradesh
294 Ghaziabad Uttar Pradesh
295 Hapur Uttar Pradesh
296 Garhmukteshwar Uttar Pradesh
297 Moradabad Uttar Pradesh
298 Rampur Uttar Pradesh
299 Agra Uttar Pradesh
300 Mathura Uttar Pradesh
301 Allahabad Uttar Pradesh
302 Ghazipur Uttar Pradesh
303 Ballia Uttar Pradesh
304 Mirzapur Uttar Pradesh
305 Bhadohi Uttar Pradesh
306 Mau Uttar Pradesh
307 Jaunpur Uttar Pradesh
308 Sultanpur Uttar Pradesh
309 Azamgarh Uttar Pradesh
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310 Akbarpur Uttar Pradesh
311 Faizabad Uttar Pradesh
312 Kashipur Uttrakhand
313 Ramnagar* Uttrakhand
314 Roorkee Uttarkhand
315 Haridwar Uttarkhand
316 Rudrapur Uttarkhand
317 Haldwani Uttarkhand
318 Kathgodam* Uttarkhand
319 Dehradun Uttarkhand
320 Rishikesh Uttarkhand
321 Kharagpur West Bengal
322 Medinpur West Bengal
323 Tamlk West Bengal
324 Kaora West Bengal
325 Alipur West Bengal
326 Kolkata West Bengal
327 Haldia West Bengal
328 Bankura West Bengal
329 Asansol West Bengal
330 Durgapur West Bengal

Impact of petroleum price hike on common man

AND NATURAL GAS be pleased to state:

2743.SHRIMATI SMRITI ZUBIN IRANI: Will the Minister of PETROLEUM
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(@ whether Government propose to increase the prices of diesel and
kerosene in the near future;

(b) if so, the reasons therefor; and

() whether any further increase in the prices of diesel and kerosene will
have an adverse impact on the prices of essential commodities and resultantly will
increase the burden on common man?

THE MINISTER OF SRTE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRIMATI PANABAKA LAKSHMI): (a) to (c) There is no such
proposal before the Government, at present.

Allotment of gas and petroleum outlets under Scheduled Castes quota

t2744. DR. BHUSHAN LALJANGDE: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@ the number of retail outlets of gas and petroleum products allotted
under the Scheduled Castes quota in the country;

(b) the number of allocations of retail outlets of gas and petroleum products
still pending under the Scheduled Castes quota;

(c) the reasons for their pendency;

(d) whether it is a fact that most of the gas agencies and petroleum pumps
allotted to the persons of Scheduled Castes community in Chhattisgarh have been
kept pending due to some reasons or the other; and

(e) if so, by when Government would clear such cases by doing away with
the pending process?

THE MINISTER OF SRATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRIMATI PANABAKA LAKSHMI): (a) A total of 4339 retail
outlet (RO) dealerships and 1805 LPG distributorships including Rajiv Gandhi
Gramin LPGVitraks (RGGL) of public sector oil marketing companies (OMG&).

Indian Oil Corporation Limited (IOC), Hindustan Petroleum Corporation Limited (HPC)
and Bharat Petroleum Corporation Limited (BPC) have been allotted to Scheduled
Castes (SC) category in the country (as on 01 OGt&eHr2).

tOriginal notice of the question was received in Hindi.
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(b) As on 1.10.2012, there are 659 RO dealerships and 485 LPG
distributorships including RGGL under SC category throughout the country
pending for commissioning.

(c) to (e) The reason for pendency of RO dealerships under SC category is
on account of several reasons. First is the non-availability of suitable plots of land
for development of the ROs at advertised location. In view of this situation, all
pending Letter of Intent (LOI) holders have recently been advised to arrange
suitable land at a place of their choice anywhere in the country irrespective of
State/Class of market for setting up of RO dealerships subject to the offered land
meeting techno-commercial viability norms.

Further delay in commissioning of LPG distributorships is also caused by:

() Delay in getting various approvals and statutory licenses from authorities
like Petroleum and Explosives Safety Organization (PESO), No Objection
Certificates from various State Government Departments, etc by the LOI
holder

(i) Delay in providing of infrastructure viz. godown, showroom etc. by the
LOI holder

(iiy Court Cases/Litigation etc.
Constitution of Dealer Selection Board

t2745. SHRI JUGULKISHORE: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@ the number of people, who have been allocated retail outlets and LPG
agencies under various quotas fixed for widows, honoured soldiers and disabled
persons in Uttar Pradesh during the last three years; and

(b) the details of the Dealer Selection Board constituted for the purpose of
the selection of candidates and their final approval along with the policy
governing the procedure of their constitution?

THE MINISTER OF SATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRIMATI PANABAKA LAKSHMI): (a) A total of 53 retail outlet
(RO) dealerships and 75 LPG distributorships including Rajiv Gandhi Gramin LPG

tOriginal notice of the question was received in Hindi.
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Vitrak (RGGLY) of public sector oil marketing companies (OMCs), viz., Indian Oil
Corporation Limited (I0C), Hindustan Petroleum Corporation Limited (HPC) and
Bharat Petroleum Corporation Limited (BPC) have been allotted for the reserved
category groups which includes Defence and Physically Handicapped in Uttar
Pradesh during the last three years.

(b) Prior to May 2002, selection of dealers for retail outlets was done by
the Dealer Selection Board chaired by Chairman nominated by the Government of
India and two members of the oil industiijhe Dealer Selection Boards were
dissolved on 9.5.2002. On the basis of broad guidelines issued by this Ministry
public sector OMCs have framed their own detailed guidelines for selection of
candidates. Effective 20.7.2012, the Government has announced for selection of RO
dealerships by draw of lots with a view to improve transparency and remove
discretion in the selection process.

Misuse of Government transport

2746.PROF ANIL KUMAR SAHANI: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@ whether it is a fact that the country is still to meet over half of its
demands of petroleum and its products through imports and there is no possibility
of respite in the near future despite vigorous efforts for oil explorations; and

(b) if so, the measures taken to conserve oil and steps taken to check
misuse of Government transport by officers and Ministers?

THE MINISTER OF SATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRIMATI PANABAKA LAKSHMI): (a) Import dependency of
the country based on consumption provisionally works out to 76.2% during the
period of April-September 2012-13.The details of import dependency since 2009-10
are given under:

(Million Metric Tonnes)

2009-10 2010-11 2011-12 2012-13 (P)
(Apr.-Sep.)

1 2 3 4

Total consumption 138.2 141.0 148.0 76.0

Indigenous crude processing 289 333 337 17.1
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1 2 3 4
Products from Indigenous crude 27.1 313 317 16.1
Products from Fractionators 44 42 42 20
Total indigenous production 315 355 35.9 18.1
% Self Sufficiency 228 252 242 238
% Import Dependence 772 74.8 75.8 76.2

Source: Oil Companies and compiled byARPR
(P) - Provisional.

Further the projection of crude oil production during theelfth Five Year Plan
period is given beloywhich too indicate import dependency in the near future:

(Million Metric Tonnes)

2012-13 2013-14 2014-15 2015-16 2016-17

41.12 43.78 4476 42.55 41.16

The country however has surplus refinery capacitinfact the country is not

only self sufficient in production of petroleum products but also exports petroleum
products. During 2011-12 the country exported 60.2 MMT of petroleum products

worth Rs. 2,84,644 crore.

(b) Petroleum Conservation and Reseafdsociation (PCRA), set up by the

Government in 1978, has been working for promotion of conservation of petroleum

products in the major sectors of economy like transport, industyseholds and

agriculture. PCRA has developed a unique set of following activities aimed at

promoting conservation of hydrocarbons and other forms of energy in different

sectors of economy:
. Field Activities
i.  Education Campaign

ii. Research and Development.

Government Transport in the Ministry are being used by officers and

Ministers for official duties.
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Fluctuation in LPG price

2747.DR. BHALCHANDRA MUNGEKAR: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(@) the details of steps Government has taken to arrest fluctuations in the
price of LPG;

(b) what is the price of petroleum at international level in the year 2011-12,
month-wise; and

(c) the details of pricing of petroleum products at the time of price hike in
the country?

THE MINISTER OF SRATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRIMATI PANABAKA LAKSHMI): (a) In order to insulate the
common man from the impact of rise in oil prices in the international market and
the domestic inflationary conditions, the Government has been modulating the
Retail Selling Price (RSP) of Subsidized Domestic .LRIGo, no revision in the RSP
of Subsidized Domestic LPG has been made since 25th June, 2011 and only a cap
of 6 cylinders of Subsidized Domestic LPG per annum for each consumer has been
introduced dective 14th Septembe012.As per the Refinery Gate Pricefesdtive
1st December2012 the Public Sector Oil Marketing Companies (OMCs) are
incurring under-recovery of Rs, 520.50 per 14.2 kg cylinder of Subsidized Domestic
LPG

(b) The prices of petroleum products in the international market* month-wise
during 2011-12 are given below:

Month Petrol Diesel PDS Subsidized
Kerosene Domestic LPG
($/bbly# (BIMT)##
1 2 3 4 5
April, 2011 127.86 135.31 136.15 884.00
May, 2011 121.68 123.85 125.15 975.00
June, 2011 117.76 123.44 12453 897.00

July, 2011 123.38 125.96 126.88 839.00
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1 2 3 4 5
August, 2011 119.75 120.24 122.28 865.00
September201L 122.06 120.02 120.98 835.00
October 2011 119.90 118.99 121.06 783.00
November 2011 11117 125.59 125.77 786.00
December 2011 111.50 121.12 120.59 800.00
January 2012 120.69 125.92 124.40 886.00
February 2012 128.63 130.54 130.15 1028.00
March, 2012 134.48 133.72 133.87 1200.00
Average during  121.60 125.38 125.90 899.42
2011-12

* Price of Petrol is 92 RON unleaded for Singapore market. Price of kerosene and Diesel
(0.5% sulphur) is forArab Gulf Market. LPG Price is Saudiramco CPbased on 60:40
butane/propane ratio.

# bbl-barrel.
## MT - Metric Tonnes.

() The details of revision in RSP of Petrol, Diesel, PDS Kerosene and
Subsidized Domestic LPG since 1.4.2011 are given in the Statement.

Statement

Revisions in RSPs of Petroleum Product sifise April, 2011 at Delhi

Date of Petrol*  Diesel PDS Domestic Reasons
revision Kerosene LPG

Rs. per litre Rs. per cylinder
1 2 3 4 5 6

01.04.2011 5837 37.75 12.73 345.35 RSP as on 01.04.2011

15.05.2011 63.37 Increase in Prices
25.06.2011 41.12 1483 395.35 Increase in Prices
01.07.2011  63.70 41.29 399.00 Increase in Siding &

shunting charges/Dealer
commission
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1 2 3 4 5 6

16.09.2011  66.84 Increase in Prices

01.10.2011 4091 Rebate of Rs.0.38 per litre
in VAT on diesel in Delhi.

04.11.2011 68.64 Increase in Prices

16.11.2011  66.42 Reduction in Prices

01.12.2011 65.64 Reduction in Prices

24.05.2012  73.18 Increase in Prices

03.06.2012  71.16 Reduction in Prices

18.06.2012  70.24 41.29 Rebate(Petrol)/Removal of
rebate (Diesel) inVAT at
Delhi

29.06.2012  67.78 Reduction in Prices

24.07.2012  68.48 Increase in Prices

01.08.2012 68.46 41.32 Revision in Siding/
shunting charges

14.09.2012 46.95 Increase in Prices

07.10.2012 410.50 Increase in LPG distributor
commission

09.10.2012  67.90 Reduction in price

03.10.2012 14.79 Revision in siding charges

27.10.2012  68.19 47.15 Increase in dealer
commission

16.11.2012 67.24 Reduction in price

67.24 47.15 1479 41050 Current RSP at Delhi

*Price of Petrol is as per Indian Oil Corporation Limited (IOCL).
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Delay in construction of LNG pipelines

2748. SHRI PRAKASH JAADEKAR: WIill the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@ the status of the construction of Liquefied Natural Gas (LNG) pipeline
terminal connecting Puthuvypeen, Kochi to Mangalore and Bengaluru;

(b) whether it is a fact that the delay in construction of LNG pipelines have
affected the supply of Gas;

(c) if so, the reasons for the delay; and

(d) the steps Government has proposed to take to speed-up the
construction of LNG pipelines?

THE MINISTER OF SRATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRIMATI PANABAKA LAKSHMI): (a) GAIL has informed that
the pipeline from Kochi LNG terminal is being implemented in two phases.

Phase-l pipeline (40 km): Mechanical completion done and ready for gas
intake subject to availability of gas from Petronet LNG Ltd.

Phase-II pipeline (879 Km): Pipeline from Fertilizer and Chemicals Travancore
(FACT) Udyogmandal, Kochi to Mangalore and Bengaluru is under implementation
and the actual physical progress of the project is 64.1%.

(b) Phase-ll of Pipeline (879 Kms) is passing through the states of Kerala
(501 Kms), Tamil Nadu (312 Kms) and Karnataka (66 KmAys per Board approval
schedule date of completion of the project is Decemb@t2 but the project has
got delayed.

() GAIL acquires Right of Use in land from land owners/farmers to lay the
pipeline and compensation is paid to land owners/farmers as per Petroleum and
Mineral Pipelines (Acquisition of Right of User In Landpt, 1962. GAIL has
completed the process of acquiring RoU but is unable to handover RoU to the
contractors due to severe resistance from land owners/farmers.

(d) GAIL is carrying out media campaign on safety and environment aspects
along with benefits of the gas pipeline in the region by releasing periodic
publications in local newspapers in these states. Fyrtheetings with Chief
Minister of concerned State and Senior State Government officials are being held
regularly to resolve the issues and expedite the activities.
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Waiting period for booking LPG

2749.SHRIMATI GUNDU SUDHARANI: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(@ whether it is a fact that the Ministry is considering to provide only six
LPG cylinders to each household in a year;

(b) if so, the details thereof;

() whether it is also a fact that a gap of 20 days has to be observed to
book LPG cylinders by the consumers;

(d) whether there are any plans to increase or decrease the waiting period;
and

(e) if not, the reasons therefor?

THE MINISTER OF SRATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRIMATI PANABAKA LAKSHMI): (a) and (b) Government, as
per the decision of Cabinet Committee on Politidtiairs (CCR), has decided that
the price of subsidized LPG cylinder be maintained at the current level with a cap
of 6 cylinders per year for every consumand that any number of cylinders
beyond 6 per yearwould be available at market rate to be notified by the Oil
Marketing Companies (OMCs) on a monthly basis. For remaining period of 2012-13
financial year this will be limited to 3 cylinders.

(©) No such limits have been imposed by the OMCs.
(d) and (e) Does not arise in view of (c) above.
Increase in security deposit for new LPG connections

2750.DR. K.P RAMALINGAM: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@ whether it is a fact that Government has increased the security deposit
on new LPG connections;

(b) if so, the details thereof;

() whether it is also a fact that there is a temporary hold on issue of new
connections by the oil marketing companies; and
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(d) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRIMATI PANABAKA LAKSHMI): (a) and (b)Yes, Sir Security
Deposit on 14.2 kg LPG cylinder for North Eastern States has been enhanced from
Rs. 900/- to Rs. 1150/- and for rest of the country from Rs. 1250/- to Rs. 1450/-.

(c) and (d) Public Sector Oil Marketing Companies (OMCs), nanhetian Olil
Corporation Limited (IOC), Bharat Petroleum Corporation Limited (BPCL), Hindustan
Petroleum Corporation Limited (HPCL) have informed that release of new LPG
connections including DBC has not been stopped.

Customers desirous of taking new LPG connection have to register their
names at the distributorship along-with a completed Kimur Customer (KYC)
form. A new subsidized LPG connection is released after completing the de-
duplication exercise and verification of the data of the customer concerned.

Further instant LPG connections at non-subsidised rates are available without
de-duplication.After completion of de-duplication process, the connection can be
converted to a subsidized one.

The new connections are being processed as per the policy in vogue and
released as per demand.

Kerosene quota for Rajasthan

t2751. SHRIASHK ALl TAK: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@ whether it is a fact that Rajasthan is geographically the largest State of
the country;

(b) whether Government proposes to increase the quota of kerosene for
Rajasthan keeping in view the geographical condition and population of the State;
and

(¢) if not, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRIMATI PANABAKA LAKSHMI): (a) Yes, Sir

(b) and (c)At present there is no proposal to increase the PDS Kerosene
quota for the State of Rajasthan.

tOriginal notice of the question was received in Hindi.
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The Public Distribution System (PD3erosene quet of the $ates/UTF is
broadly determined by rationalizing the previous years allocation on the basis of
factors, such as increase in Domestic LPG connections, lapse of PDS Kerosene
guota and cap on the PDS Kerosene allocation for non-LPG population. The same
process has been followed while allocating PDS Kerosene for the State of
Rajasthan for the year 2012-13.

Vision 2015 for LPG sector

2752.SHRI C.M. RAMESH: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@ whether "\¥sion-2015' adopted for LPG sector will able to achieve the
objective of having minimum one LPG distributor in each block of the country in a

time bound manner; and

(b) if so, the details of distributors existing at block-levels in the State of
Andhra Pradesh?

THE MINISTER OF SRATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRIMATI PANABAKA LAKSHMI): (a) The Government has
formulated the "ion-2015" for LPG sector to raise the country's LPG population
coverage to 75% by releasing 5.5 crore new LPG connections between 2009 and
2015, specially in rural areas. For this purpose special scheme ndiRajw
Gandhi Gramin LPGVitaran Yojana" (RGGWV) for establishing small-size LPG
distribution agencies was launched on 16.10.208@vertisements inviting
applications for distributorships under the scheme have been released by the
Public Sector Oil Marketing Companies (OMCs) covering 5261 locations, out of
which 1591 distributors have been commissionksl.on 01.1.2012, OMCs have
enrolled 21.31 Lakh domestic LPG customers through these RGiBtributorships
in the country OMCs have reported that during the next 3 year additional 3760
RGGLVs would be set upAs on 01.04.2012, the total number of blocks in the
country is 6531, out of which 3828 have been covered by the LPG distributorships
and the number of blocks, where advertisements have been released but not

commissioned is 1730.
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(b) As on 01.12.2012, the company-wise number of the LPG distributors at

Mandal level in the tate of Andhra Pradesh is as under:

IoC 393
BPCL 170
HPCL 298
ToTaL 861

Development of shale gas in the country

2753.SHRI RAJIV PRATAP RUDY : Will the Minister of PETROLEUM
NATURAL GAS be pleased to state:

(@ whether Government has announced any policy for development of
shale gas in the country;

(b) if so, the details of the resource availability;

() whether Indian public sector companies have invested in the US based
shale gas producing companies;

(d) if so, the details thereof;

(e) whether India has signed any bilateral agreements for joint development
and sharing of technology for shale gas development; and

(H if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRIMATI PANABAKA LAKSHMI): (a) and (b)A Draft Shale
Oil/Gas Policy has been prepared by the Government and comments of the
stakeholders received, which will form the basis for final polidye assessment of
shale oil/gas resources in the country is a continuous and ongoing process.
Resource estimation of shale oil/gas in selected Indian Basins has been taken up
by various agencies such as United States Geological Survey (USGS), ONGC and
Central Mine Planning and Design Institute (CMPDI).

(c) and (d) Qil India Limited (OIL) and Indian Oil Corporation Limited (IOCL)
have invested in a shale oil/condensate asset (with minor gas to the tune of 20%)
in the producing Niobrara shale oil/condensate asset of Carrizo Oil and Gas Inc., in
United Sates ofAmerica (USA) and GAlLacquired 20% of the working interest of
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Carrizo's Eagle Ford producing shale acreage (net 4040 acres to GAIL) through its
wholly owned US subsidiaryGAIL Global (USA) Inc. at a transaction cost of
US$95 million with an estimated future capital expenditure of US $ 208 million
(GAIL's share).

(e) and (f)A Memorandum of Understanding (MOU) between Ministry of
Petroleum and Natural Gas (MoP & NG), India and Department of State (DOS),
USA has been signed on 06.11.2011 for co-operation in the area of shale gas. The
MOU envisages co-operations in following areas:

i. Shale Gas Resourckssessment
i.  Technical $udies
ii. Regulatory Framework Consultation
iv. Investment promotion
Removing of subsidies on gas cylinders

2754.SHRI D.P TRIPATHI: Will the Minister of PETROLEUMAND NATURAL
GAS be pleased to state:

(@ whether it is a fact that removal of subsidies on gas cylinders would
hamper Government Schemes;

(b) if so, the details thereof; and
() the steps Government would take in this regard?

THE MINISTER OF SRATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRIMATT PANABAKA LAKSHMI): (a) No, Sit

(b) and (c) Do not arise.
Refusal by RIL to performance audit by CAG

2755.SHRI K. N. BALAGORL: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@ whether Reliance Industries Ltd. (RIL) has refused to accept the
‘exceptional circumstance' advanced by the Ministry for conducting the performance
audit by CAG;
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(b) whether RILdemanded an assnce that the performandaidit Report
would not be tabled in Parliament; and

(¢) if so, the stand taken by Government in this regard?

THE MINISTER OF SATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRIMATI PANABAKA LAKSHMI): (a) RIL had initially objected
to audit by CAG for time barred years as per Production Sharing Contract (PSC)
and had not accepted the 'exceptional circumstances' advanced by Ministry of
Petroleum and Natural Gas (MOP&NG). Howev&IL has agreed for audit for
those years with mutual consent.

(b) No, Sir RIL has sought confirmation from the (MOP&NG) that:
() The audit report be submitted by CAG to MOP&NG

()  All information submitted by contractor during the course of the audit be
kept and considered confidential and not disclosed to any third. party

@iy All such information not to be used for any other purpose other than
as allowed under the PSC.

(¢ RIL has since agreed for audit of KG-DWN-98/3 for the years 2008-09 to
2011-12 as per provisions of PSC and relevant legal framework.

Ministry of Petroleum has advised RIL that Parliament is part of Union of
India, a signatory to the Contract, and not a third pdRty has been directed to
provide access to all records, documents, accounts of the block to CAG as per the
contractual provisions.

Revision in unscheduled interchange charges

2756.SHRI A. ELAVARASAN: Will the Minister of POWER be pleased to
state:

(@ whether Unscheduled Interchange (Ul) charges have been revised
upwards with déct from September2012 following the dismissal of thEamil Nadu
generation and distribution Corporation's petition against the CERC's regulations by
the Madras High Court;

(b) if so, the details thereof;
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(¢) whether this has resulted in the implementation of amendments to two
regulations, the Indian electricity grid code and the unscheduled inter change
charges and related matters regulations; and

(d) if so, the details thereof?

THE MINISTER OF SRATE OF THE MINISTRY OF POWER
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) Yes, Sir

(b) The revised Unscheduled Interchanges (Ul) Charges as per the Central
Electricity Regulatory Commission (Unscheduled Interchange charges and related
matters) (Seconddmendment) Regulations, 2012 is given in that&nent-l(See
below).

(c) and (d) The Central Electricity Regulatory Commission (CERC) had notified
following two regulations on 5th March, 2012 revising the operating frequency band
and the Ul Chajesw.e.f. 02.04.2012:

() Central Electricity Regulatory Commission (Indian Electricity Grid Code)
(first amendment) Regulation, 2012,

(i) Central Electricity Regulatory Commission (Unscheduled Interchange
charges and related matters) (Second amendment) Regulations, 2012.

However the above Regulations were stayed by the Madras High Court on
29.03.2012 on two writ petitions filed byamil Nadu Generation and Distribution
Corporation (RNGEDCO). The writ petitions of TANGEDCO before the Madras
High Court were finally dismissed on 14.09.2012, and the above two Regulations
came into effect from 17-09-2012. Salient feature of amendment to the Indian
Electricity Grid Code is given in the Statemen{3eebelow). The Salient feature of
the Ul Regulations as amended is given in the Statement-lll.

Statement-|
Unscheduled Interchange (Ul) Charges:

In terms of clause (1) of Regulation 5, the charges for Unscheduled
Interchanges for all the time-blocks payable for over-drawal by the buyer or the
beneficiary and under-injection by the generating station or the seller and
receivable for under-drawal by the buyer or the beneficiary and over-injection by
the generating station or the seller shall be worked out on the average frequency
of the time-block at the rategiven hereunder:
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Average Frequency of the time block (Hz) Ul Rate
Below Not Below (Paise per kWh)
1 2 3

50.20 0.00

50.20 50.18 16.50
50.18 50.16 33.00
50.16 50.14 49.50
50.14 50.12 66.00
50.12 50.10 82.50
50.10 50.08 99.00
50.08 50.06 115.50
50.06 50.04 132.00
50.04 50.02 148.50
50.02 50.00 165.00
50.00 49.98 193.50
49.98 49.96 222.00
49.96 49.94 250.50
49.94 49.92 279.00
49.92 49.90 307.50
49.90 49.88 336.00
49.88 49.86 364.50
49.86 49.84 393.00
49.84 49.82 421.50
49.82 49.80 450.00

49.80 49.78 478.13
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1 2 3

49.78 49.76 506.25
49.76 49.74 534.38
49.74 49.72 562.50
49.72 49.70 590.63
49.70 49.68 618.75
49.68 49.66 646.88
49.66 49.64 675.00
49.64 49.62 703.13
49.62 49.60 731.25
49.60 49.58 759.38
49.58 49.56 787.50
49.56 49.54 815.63
49.54 49.52 843.75
49,52 49.50 871.88
49.50 90000

(Each 0.02 Hz step is equivalent to 16.50 Paise/kWh in the 50.2-50.00 Hz frequency range,
28.50 Paise/kWh in 50 Hz to 49.8 Hz and 28.12 Paise/kwh in frequency in the below 49.8
Hz to 49.5 Hz range.)

Satement-11
First amendment in the CERC (Indian Electricity Grid CodR®gulations,2012

The Central Commission notified the amendment to CERC (Indian Electricity
Grid Code) Regulation, 2012 on 16.08.20The main purpose of thidmendment
was to narrow down the operating frequency band from 49.5-50.5Hz to 49.7-50.2Hz.

Statement-111

CERC (Unscheduled Interchange and related matters) (Second Amendment)
Regulations,2012 dated 05.03.2012along with corrigendum date80.03.2012

The second amendment of Ul Regulations was notified on 5th March, 2012
amending the Ul charges and Ul price vector duly taking into account the
variation in energy charges due to increase in fuel prices and use of imported coal
in power generation and narrowing of grid operating frequency range from 50.2
Hz - 495 Hz to 50.2 Hz-49.7 Hz.
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Ul amendment also introduced the price caps for the injection of infirm power
as Ul.

The salient features of the Ul amendments are as follows:

l. Ul Charges: Payable for over-drawal and under-injection and receivable for
over-injection/under-drawal) applicable below frequency of 50.2 Hz.

50.2 - 50.0 Hz: For each step of 0.02 Hz@ 16.5 paise /
kWh (At 50.2 Hz 0 paise /kWh and at 50

Hz - 50.02 Hz 165 paise / kWh)

50.0 Hz - 49.8 Hz: For each step of 0.02 Hz @ 28.5 paise/
kWh (At 50.0 - 49.98 Hz 193.50 paise /
kwh and 49.82 - 49.8 Hz 450.00 paise /
kwh)

49.80-49.5 Hz: For each step of 0.02 Hz @ 28.12 paise/
kWh(At 49.8-49.78 Hz 478.13 paise and
below 49.5 Hz 900 paise/kWh).

II. Ul Cap rates: 421.50 paise/kWh for following:

1. Generating station using coal or lignite or gas undi@ministered Price
Mechanism (APM) as the fuel if actual generation is higher or lower
than Scheduled Generation.

2. For the under-drawl by the buyer or beneficiaries in excess of 10% of
the schedule or 250 MW whichever is less.

3. For the injection by the seller in excess of the 120% of the schedule
subject to a limit of ex-bus generation corresponding to 105% of the
Installed Capacity

lll.  Additional Ul charge: In addition to the above charges, additional charges
applicable when frequency is below 49.7 Hz.

(i) For frequency below 49.7 Hz and up to 49.5 Hz and above

For over drawal 20% of Ul charges corresponding to frequency
below 49.5 Hz 900 paise/kWh

For under injection 10% of Ul charges corresponding to frequency
below 49.5 Hz 900 paise/kwh

For generating stations 10% of Ul cap rate of 421.50 paise/kWh
using fuel undelAPM
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(i) For frequency below 49.5 Hz and up to 49.2 Hz and above

For Over drawl 40% of the Ul charges corresponding to
frequency of below 49.5 Hz 900
paise/kWh

For Under injection 20% of the Ul charges corresponding to

frequency of below 49.5 Hz 900 paise/kWh

For Generating stations 20% of the Ul Cap rate of 421.50 paise/kWh
using fuel undelAPM

(i)  For frequency below 49.2 Hz

For Over drawl 100%) of the Ul charges corresponding to
frequency of below 49.5 Hz 900 paise/kWh

For Under injection 40%) of the Ul charges corresponding to
frequency of below 49.5 Hz 900 paise/kWh

For Generating stations  40% of the Ul Cap rate of 421.50 paise/kWh
using fuel undelrAPM

Environmental clearance for power projects

2757.SHRI OM PRAKASH MATHUR: WIill the Minister of POWER be pleased
to state:

(@ whether several power projects in the country are pending due to
absence of environmental clearance from the Ministry of Environment and Forests;

(b) if so, the details thereof, Project wise and State-wise including Rajasthan,
till date;

() the concrete steps taken by Government in this regard;

(d) whether any decision has been taken by Government to provide
assistance/benefits and funds, sanctioned under the Restruétcceterated Power
Development and Reforms Programme (RAPDRP) to the States including Rajasthan;
and

(e) if so, the details thereof?

THE MINISTER OF SATE OF THE MINISTRY OF POWER
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) Construction of six
Hydro Electric Power Projects (HEPSs) is held up due to absence of Environment
clearance, which are pending with Ministry of Environment and Forests (MoEF).
The State-wise details of such HER=e given in the Statementt$ee below).
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MoEF accords Environment clearance to Power Projects as per defined
procedures laid down through various Notifications issued by them from time to
time. At times, concerns have been expressed by CPSEs regarding non-receipt of
timely Environmental clearance. The status of Environment clearance for Power
Projects is being monitored regularly by Ministry of Power (MoP). Regular
interaction is also held by MoP with MoEF for expediting the clearances. The
CPSEs and other projects developers are also pursuing the matter at the appropriate
level to get the clearance expedited. The specific issues pertaining to Environment
clearance are also taken up at various fora for resolution.

(d) and (e)Yes, Sir Government of India approved Restructured-Accelerated
Power Development and Reforms Programme (R-APDRP) as a Central Sector
Scheme in July2008. So farunder R-APDRPprojects worth Rs. 32323.70 Crs.
(Part-A: Rs. 6638.79 Crs. covering 1402 towns and 63 SCADA projects In 63 towns;
Part-B: Rs. 25684.91 Crs. in 1132 towns) have been sanctioned. Cumulatively an amount
of Rs. 6304.96 Crs. has been disbursed under R-APDRBanctioned projects.

For the $ate of Rajasthan, under R-APDRprojects worth Rs. 2007.31 Crs
have been sanctioned and a sum of Rs. 371.13 Crs. has been disbursed for
implementation of projects.

The total amount of central financial assistance sanctioned and disbursed to
various state power utilities under the R-APDRP Programme is given in the

Statement-II.
Statement-|
List of Hydro electric projects pending for want of
environment clearance pending with MOEF
(as on 31.10.2012)
Sl.  Name of Project/ State Agency Status with MoEF

No. Location

1 2 3 4 5
1.  Kolodyne-ll HEPP Mizoram  NTPC MoEF has been requested
@xl5 MW) to extend validity ofTerms

of Reference (@R) for one
year i.e. upto 10.07.2013
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1 2 3 4 5
2. Dhaulasidh HEP Himachal SJVNL Environment Clearance

(66 MW) Pradesh (EC) awaited
3. Luhri HEP (775 MW) Himachal SJVNL -do-

Pradesh

4. Loktak Downstream Manipur NHPC -do-

HEP
5. Teesta-IV Project Sikkim NHPC -do-

(520 MW)
6. Gundia St. | Karnataka KPCL -do-

(200 MW)

Statement-11

Sanctions and Disbursement (Cumulative) in R-APDRP

State Utility Sanctions Cumulative Disbursement
Cummulative

1 2 3 4
Haryana UHBVNL 563.64 2254
DHBVNL 27557 27.14
TOTAL 839.21 49.68
HP HPSEB 435.37 130.60
J &K J&KPDD 1870.15 561.04
Punjab PSEB 1834.94 368.07
Chandigarh ED 33.34 0.00
Rajasthan AVVNL 462.67 80.14
JaVVNL 703.37 141.22
Jo/VNL 841.27 149.76
TotAL 2007.31 37113

Uttar Pradesh MWNL 1344.08 303.67
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1 2 3 4
PoorvaVUNL 533.93 107.55
PaschimVUNL 1130.78 217.01
DVUNL 1192.03 199.08
TotAL 4200.82 827.31
Uttarakhand UPCL 535.00 189.13
TotaL Utilities (North) 11756.14 2496.97
MP MPPKVVCL(E) 766.31 152.69
MPMKVVCL(C) 977.70 172.09
MPPKVVCL(W) 624.25 106.20
ToTtAL 2368.26 430.98
Gujarat PGVCL 804.35 161.09
DGVCL 246.21 41.55
MGVCL 218.70 77.00
UGVCL 93.75 2443
ToTtAL 1363.01 304.07
Chhattisgarh CSEB 873.75 155.59
Maharashtra MSEDCL 3954.78 638.43
BEST 0.00 0.00
Goa GOA ED 110.73 3147
Daman and Diu ED 0.00 0.00
TotaL (West) 8670.53 1560.53
AP APCPDCL 1064.09 195.65
APEPDCL 64.76 18.93
APNPDCL 21791 41.21
APSPDCL 21545 54.38
ToTaL 1562.21 310.17
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1 2 3 4
Karnataka BESCOM 551.64 121.95
CESCOM 207.29 35.25
GESCOM 238.16 41.33
HESCOM 330.98 57.54
MESCOM 12.07 3.62
TotaL 1340.14 259.68
Kerala KSEB 1375.85 220.07
Tamil Nadu TNEB 3878.73 671.69
Puducherry PD 2753 450
TotaL (South) 8184.46 1466.12
Bihar BSEB 1371.84 140.90
Jharkhand JSEB 160.60 48.18
West Bengal WBSEDCL 872.54 205.02
Andaman and PD 0.00 0.00

Nicobar Island

TotaL (East) 2406.14 394.11
Assam APDCL 839.65 251.89
Arunachal PD 37.68 11.30
Nagaland PD 34.58 10.37
Manipur PD 31.55 947
Meghalaya MeSEB 33.97 10.19
Mizoram PD 35.12 10.54
Sikkim PD 94.76 2843
Tripura PD 200.28 55.04
ToraL (NE) 1307.59 387.23
ToTAL 32323.70 6304.96

Note: The sanctions above include Project Cost approved by R-APDRP Steering Committee
for Part-B projects.
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Power shortage in the country

2758.SHRI N. BALAGANGA: Will the Minister of POWER be pleased to
state:

(@ whether it is a fact that the power deficit in India hampers economic
development of the country;

(b) if so, the details thereof, including the generation and consumption of
power and the overall shortage in pow&om various sources, for the current
year; and

() the steps taken by Government to bridge the gap between demand and
supply of power?

THE MINISTER OF SRATE OF THE MINISTRY OF POWER (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b)There is an overall shortage
of power in the country both in terms of energy deficit and peak shortage. The
details of overall energy deficit and peak shortage in power during the current year
(April to November 2012) is as given below:

Period Energy Peak
Require- Availa-  Energy Deficit Peak Peak Peak Shortage
ment bility Demand Met

(MU)  (MU)  (MU) %)  (MW)  (MW)  (MW) (%)

April to 664,492 607,256 57,236 8.6 135,453 123,294 12,159 9.0
Nov., 2012

The source-wise details of generation in the country for the current year i.e.
April, 2012 to November2012 are given below:

2012-13 (April to November2012)

(Billion Unit)
Thermal 494.6
Hydro 220
Nuclear 86.0
Bhutan Import 4.6

TotAaL 607.2
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©

The steps taken/being taken by the Government to bridge the gap

between demand and supply of power in the country include the following:

®

(i)

(i)

(iv)
v)

(vi)

(vii)

(i)

()

®

(i)

Acceleration in generating capacity addition durifgelfth Plan with a
proposed target of 88,537 MW (excluding renewable) against an
achievement of 54,964 MW during Eleventh Plan.

Rigorous monitoring of capacity addition of the on-going generation
projects.

Development of Ultra Mega Power Projects of 4000 MW each to reap
benefits of economies of scale.

Planning of generation capacity addition projects Taelfth Plan.

Augmentatie of domestic manufacturing capacity of power equipment
through JointVentures.

Coordinated operation and maintenance of hydro, thermal, nuclear and
gas based power stations to optimally utilize the existing generation
capacity

Thrust on import of coal by the power utilities to meet the shortfall in
coal supplies to thermal power stations from indigenous sources.

Renovation, modernization and life extension of old and inefficient
generation units.

Strengthening of inter-state and inter-regional transmission capacity for
optimum utilization of available power

Strengthening of sub-transmission and distribution network as a major
step towards loss reduction.

Promoting energy conservation, energy efficiency and demand side
management easures.

Average PLF in thermal power generating units

2759.DR. JANARDHAN WAGHMARE:

SHRI N.K. SINGH:

Will the Minister of POWER be pleased to state:
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(@) the average Plant Load Factor (PLF) in thermal power generating units
in the country for the last three years;

(b) whether Government is proposing any mandatory measures for improving
the PLF in thermal power generating units;

(c) if so, the details thereof;

(d) whether Government conducts any review and assessment of plants
which operate below the national average PLF; and

(e) if so, the details thereof?

THE MINISTER OF SATE OF THE MINISTRY OF POWER
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) The national average of Plant
Load Factor of Thermal Power Stations for the last three years and the current year
2012-13 (upto NovembeR012) are as under:

Year Plant Load Factor (in %)
2009-10 775
2010-11 751
2011-12 73.3
2012-13 69.2

(upto November2012)

(b) and (c) The steps taken by the Government for improving the PLF in
thermal power generating units include the following:

() Continuous interaction with plant authorities, BHEL and other concerned
agencies for solving bottlenecks in Operation and Monitoring (O&M)
activities.

(i) Continuous interaction of CEA with better performing power utilities and
the other power utilities for sharing better O&M practices.

(i) Ministry of power and CEA along with State and Central Power Utilities
has initiated external cooperation in the area of Energy Efficiency R&M
(EE R&M) with foreign agencies such as USAID/JCOAL/IGEN/K-fW/
GlZ, etc.
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(v) Renovation and Modernization, Life Extension and Uprating of various
existing power projects operating lw PLE

(d) and (e) Based on the process of review and assessment of power plants
which operate below the national average Plant Load Fasich power generating
plants are considered for R&M work and Life Extension and Operating from time to

time.
Vacancies in National Grid Operator
2760.SHRI SANJA’ RAUT: Will the Minister of POWER be pleased to state:
(@ whether the national grid operator continues to be grossly understaffed;

(b) whether lack of adequate and timely interventions to curb overdrawing
by northern region States was cited as one of the reasons for the consecutive grid
failures that took place on 30 and 31 J#@12; and

(c) if so, the steps Government is taking to fill up the vacancies in the
national grid operator?

THE MINISTER OF SATE OF THE MINISTRY OF POWER
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) At present, there is no
shortage of manpower for important Grid Operation function being done by the
National Grid Operatgri.e. Power System Operation Corporation (POSOCO).
POSOCO has adequate manpower at each Regional Load Despatch Centre (RLDC)
and National Load Despatch Centre (NLDC). Howewtditional manpower is
required in other functions of POSOCO like Market Operation, Regulatory and Legal
functions.

(b) No, Sir The Enquiry Committee constituted by the Ministry of Power
after the grid disturbances on 30th and 31st,J2042 has found that disturbances
were due to a combination of factoister-alia, weak inter-regional corridors due to
multiple outages, high loading on some inter-regional links due to overdrwal by
Northern Region (NR) Utilities and under drawal by WR Utilities, inadequate
protection system and inadequate response by State Load Despatch Centres
(SLDCs) to the instructions of RLDCs, etc.

() Suitable action has already been taken to fill up vacancies in the
National Grid Operatori.e. POSOCO.
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Operating cost of thermal power plant

2761.SHRI HUSAIN DALWAI: Will the Minister of POWER be pleased to

state:

(@ the share of thermal power in the total power production in the

country;

(b) whether the thermal power plants rely more and more on imported coal

as their feed stock;

(c) if so, the magnitude of this reliance and increase in it since last five

years;

(d) whether imported coal has disturbed the economies of thermal power

plants; and

(e) if so, the steps taken by Government to keep the operating cost of

thermal power plants at reasonable level?

THE MINISTER OF SATE OF THE MINISTRY OF POWER
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) The Share offThermal Power
in Total power production in Country for current year 2012-13 (April-November
2012) is 81.46%:

Year Total Generation Thermal Generation % of Thermal
(Million Unit) (Million Unit) Power out of
Total Power

2012-13 607,168.16 494,600.36 81.46

(April-November 2012)

(b) and (c) In order to meet the shortfall between requirement of domestic
coal and its availabilityPower Utilities have been importing coal for blending in
Power Stations designed to operate on domestic coal. In addition, coal is also
imported by Thermal Power stations designed to operate on imported coal. The
detail of import of coal by the power utilities during the last five years and for
current year (April to Novembger2012) are given as under:
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Year Coal import by Thermal Wer Stations Total Import
Designed to operate on Designed to operate (MT)
Domestic coal (for blending) on Imported coal

(In Million Ton) (In Million Ton)

Domestic coal Based Imported coal

TPS (for blending) Based TPS
2007-08 8.1 21 10.2
2008-09 139 22 16.1
2009-10 18.8 44 232
2010-11 21.3 9.2 305
2011-12 272 17.7 449
2012-13 (upto Nay 186 179 365

(d) and (e) Increase in variable cost of generation with 10% of blending of
imported coal in the plant design to operate on the domestic coal is of the order
of 10 to 45 paisa per Kilowatt hour depending upon location of plant.

To keep the operating cost of generating power plants at reasonable level,
the new thermal power plants are based on super critical/ultra super critical
technology with higher plant f&diency.

Assessment of powerequirement during Twelfth Five Year Plan

2762.SHRI RAM KRIFAL YADAV: Will the Minister of POWER be pleased to
state:

(@ whether Government has made any State-wise assessment about
requirement of power during th&welfth Five Year Plan;

(b) if so, how much power would be required to Bihar as well all other
States in the country during thEwelfth Five Year Plan, tte-wise;

() the steps being taken by Government to fulfil these requirements; and

(d) how much investment would be required for the same and their source
of funding?
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THE MINISTER OF SRATE OF THE MINISTRY OF POWER
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b)The 18th Electric
Power Survey (EPS) of India, has made year-wise forecast for Electrical Energy
Requirement and Peak Electric Load at Powatiéhs for Twelfth Plan period for
all States/UB including Bihar According to this report, the Electrical Eggr
Requirement and Peak Electric Load of Bihar by endlhwélfth Plan period are
estimated to be 29,447 MU and 5,018 MWspectively

The State-wise forecast of electrical energy requirement and peak electrical
load for Twelfth Plan period is given in thetefement(See below).

(c) and (d)As per Planning Commission, the capacity additiorgearof
88,537 MW s planned from conventional sources for fwelfth Five Year Plan on
an all-India basis to fulfill these requirements for which the Estimated investment
requirement is Rs. 5,74,214 crore. The sources of funds would be loan from banks,
PFC, REC, Bonds/Debentures, Multilateral/ Bilateral Credit, etc.

Statement

(A) All India & State wise/UT wise forecast
Electrical Energy Requirement at Power Station Bus Bars (Utilities Only) (U/R)
2012-13 to 2016-17

(In Million Unit)

12th Plan

State/UT 2012-13 2013-14 2014-15 2015-16 2016-17
1 2 3 4 5 6
Delhi 29100 31011 33047 35217 37529
Haryana 40750 44254 48060 52193 56681
Himachal Pradesh 8974 9421 9891 10384 10901
Jammu and Kashmir 14425 14872 15333 15808 16298
Punjab 51595 55567 50844 64450 69410
Rajasthan 54243 59382 65007 71166 77907

Uttar Pradesh 93148 102924 113727 125664 138854
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1 2 3 4 5 6
Uttarakhand 10735 11207 11700 12214 12751
Chandigarh 1767 1859 1956 2058 2165
Northern Region 304737 330497 358565 389153 422498
Goa 3641 3912 4204 4517 4853
Gujarat 82331 88254 94603 101409 108704
Chhattisgarh 17703 19146 20707 22396 24222
Madhya Pradesh 56763 61448 66519 72010 77953
Maharashtra 140736 147402 154383 161695 169353
Dadra and Nagar Haveli 4977 5276 5593 5930 6286
Daman and Diu 2375 2479 2587 2700 2817
Western Region 308527 327917 348597 370655 394188
Andhra Pradesh 93189 101231 109968 119458 129767
Karnataka 58513 63001 67833 73036 78637
Kerala 20516 21889 23354 24917 26584
Tamil Nadu 91625 97865 104529 111648 119251
Puducherry 3024 3155 3293 3436 3586
Southern Region 266867 287141 308977 332495 357826
Bihar 16529 19096 22062 25489 29447
Jharkhand 21309 22844 24407 25990 27691
Orissa 26265 28374 30652 33113 35772
West Bengal 51021 55288 59912 64923 70352
Sikkim 440 461 482 504 528

Eastern Region 115564 126063 137515 150018 163790
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1 2 3 4 5 6
Assam 6392 6953 7562 8225 8947
Manipur 737 840 956 1089 1241
Meghalaya 1749 1861 1981 2108 2243
Nagaland 692 725 760 796 834
Tripura 1029 1112 1201 1297 1401
Arunachal Pradesh 524 531 538 545 552
Mizoram 503 588 686 801 936
North E. Region 11628 12609 13684 14862 16154
Andman and Nicobar 328 337 347 356 366
Lakshadweep 43 45 a7 49 52
ALL INDIA 1007694 1084610 1167731 1257589 1354874

(B) All India and $ate-wise/-UTwise foecast
Peak Electric Load at Power Station Bus Bars (Utilities Only) (U/R)
2012-13to 2016-17

12th Plan

in MW
State/UT 2012-13 2013-14 2014-15 2015-16 2016-17
1 2 3 4 5 6
Delhi 5290 5547 5818 6101 6398
Haryana 7291 7944 8655 9429 10273
Himachal Pradesh 1459 1558 1665 1778 1900
Jammu and Kashmir 2471 2523 2577 2631 2687
Punjab 10292 10770 11271 11794 12342
Rajasthan 9396 10360 11422 12594 13886
Uttar Pradesh 14152 15993 18073 20424 23081
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1 2 3 4 5 6
Uttarakhand 1716 1824 1938 2060 2189
Chandigarh 352 370 387 406 426
Northern Region 44033 47758 51799 56181 60934
Goa 622 666 712 762 815
Gujarat 13047 14350 15782 17358 19091
Chhattisgarh 3534 3792 4070 4367 4687
Madhya Pradesh 10299 11102 11967 12899 13904
Maharashtra 22368 23795 25313 26928 28645
Dadra anad Nagar Haveli693 749 809 874 944
Daman and Diu 380 3% 409 425 411
Western Region 46909 50300 53936 57835 62015
Andhra Pradesh 15553 17044 18681 20476 22445
Karnataka 9742 10473 11258 12102 13010
Kerala 3701 3922 4157 4405 4669
Tamil Nadu 14174 15736 17497 19489 20816
Puducherry 533 555 579 604 630
Southern Region 39850 43623 47752 52273 57221
Bihar 2843 3277 3777 4354 5018
Jharkhand 3452 3727 4010 4301 4616
Orissa 4397 4686 4994 5322 5672
West Bengal 8289 9052 9887 10798 11793
Sikkim 117 123 130 137 144
Eastern Region 16638 18291 20109 22106 24303
Assam 1300 1414 1537 1671 1817
Manipur 180 212 249 294 346

Meghalaya 338 362 388 415 445
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1 2 3 4 5 6
Nagaland 145 154 164 174 185
Tripura 254 274 294 317 340
Arunachal Pradesh 111 117 123 129 135
Mizoram 174 197 223 252 285
North East Region 2214 2382 2563 2757 2966
Andman and Nicobar 59 61 63 65 67
Lakshadweep 8 9 10 10 11
ALL INDIA 143967 156208 169491 183902 199540

Development of smart grids in country

2763.SHRI ALI ANWAR ANSARI: Will the Minister of POWER be pleased to
state:

(@ whether Government has initiated any pilot/test projects for development
of smart grids in the country;

(b) if so, the details thereof;

() whether Government plans to utilize smart grid technology for wind and
solar generated power during tAgvelfth Plan period; and

(d) if so, the details thereof?

THE MINISTER OF SATE OF THE MINISTRY OF POWER
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) On the
recommendations of India Smart Gflésk Force, Ministry of Power has shortlisted
14 Smart Grid pilot projects in different DISCOMS. The details of shortlisted pilot
projects are as given in the StateméBeebelow).

Implementation of these pilots would be taken up on continuation of
R-APDRP in Twelfth Plan and availability of funds for Smart Grid pilot projects.

(c) and (d)The Working Group on Renewdb Enegy for Twelfth Plan has
suggested that the concept of Smart grid will help in integration of different
renewable power sources with gridfeetively. Development of smart grid and its
utilization for renewable energy will be helpful for effectively utilizing power
generation from various renewable energy technetog



Statement

Details of Pilot Proposals

Sl. No. Utility Name Area Proposed Functionality Proposed Initial Consumer  InputEnergy
Base (In MU)
1 CESC, Mysore, Karnataka Mysore Additional City AMI R, AMI [, OM,
Area Division PLM, Micro Grid/DG 21,824 151.89
2 APCPDCL, Andhra Pradesh Jeedimetla Industriahrea AMI R, AMI I, 11,904 146.48
PLM,0OM, PQ
3 APDCL, Assam Guwahati ProjeciArea PLM, AMI R, AMI 1|, 15,000 90.00
oM, DG PQ
4 UGVCL, Gujarat Naroda/Deesa AMI R, AMI |, OM, PLM, PQ 39,422 1700
5 MSEDCL, Maharashtra Baramati, Pune AMI R, AMI I, OM 25,629 261.6
6 UHBVN, Haryana Panipat City Sub Division AMI R, AMI |, PLM 30,544 131.8
7 TSECL, Tripura Electrical Division No. 1, AMIR, AMI |, PLM 46,071 128.63
Agartala
8 HPSEB, Himachal Pradesh ESD KalaAmb Under AMI I, OM, PLM, PQ 650 533.00

Electrical Division, Nahan
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10

11

13

14

Puducherry Div 1 of Puducherry
JVVNL, Rajasthan VKIA Jaipur
CSPDCL, Chhattisgarh Siltara, Chhattisgarh
PSPCL, Punjab Mall Mandi City

Sub-Division Amritsar
KSEB, Kerala

WBSEDCL, West Bengal Siliguri town, Darjeeling
District

AMI R, AMI |
AMI R, AMI |, PLM
AMI |, PLM

OM

AMI |

AMI R, AMI |, PLM

87,031

2,646

9,000

25,078

4,404

367

374.68

21409

299

376

a2

AMI R- Advanced Metering Infrastructure for Residential Consumers.

AMI |- Advanced Metering Infrastructure for Industrial Consumers.

OM- Outage management.
PLM- Peak Load Management.
PQ- Power Quality Management.

DG- Distributed Generation.
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Growth in power sector during Twelfth Plan period

2764.SHRI RAJEEV CHANDRASEKHAR: Will the Minister of POWER be be
pleased to state the details of steps Government is taking or proposes to take to
enhance capacity and growth of the power sector inTthelfth Plan, including
renewable sources of energy in view of the fact that the power sector has failed
to achieve its set tgets in the Eleventh Fiv¥ear Plan period?

THE MINISTER OF SATE OF THE MINISTRY OF POWER
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): Several steps have been initiated
by the Government to achieve the capacity addition programme duringweiéh
Plan. These include:

() Augmentation of manufacturing capacity of BHEL from 10,000 MW in
December 2007 to 20,000 MWby 2012.

() Formation of several new joint ventures to manufacture super-critical
boilers and turbine-generators for thermal power plants.

(ify Periodic review of issues related to supply of power equipment from
BHEL by a group under the Chairmanship of Secretary (Heavy Industry).

(iv) Rigorous monitoring of projects at different levels including by Ministry
of Power Central ElectricityAuthority and Power Projects Monitoring
Panel.

Delayed construction of power plants

1t2765. SHRI RNl SHANKAR PRASAD: Will the Minister of POWER be
pleased to state:

(@ whether it is a fact that the construction work of many power projects
are running behind their schedule in the country;

(b) if so, the number of such projects, construction work of which has been
delayed by five years or more from their scheduled time;

() the cost of these projects being estimated at present; and

(d) the amount already invested in these projects till Septer@fd?2 along
with the production capacity thereof?

THE MINISTER OF SATE OF THE MINISTRY OF POWER
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (d) 8 hydro power projects
have been delayed for more than five years. The latest estimated cost of these
delayed projects along with capacity and expenditure incurred so far are given in
the Satement(Seebelow). Howeverno thermal power project has been delayed for
five years or more from their scheduledei

tOriginal notice of the question was received in Hindi.
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Hydro power pojects having time over un moe than5 years as on Decemhe2012

Sl. Name of Project Benefits Commissioning Schedule Latest Expenditure

No Capacity Agency/ (MW) Cost (Rs. lakhs)
State Date ofApproval Original mmlyy Latest mm/yy (Rs. lakhs)

1 2 3 4 5 6

Central Sector

1 Tuirial (2x30 MW) 60 Jul-06 2016-17 91363 (03/10) 34999
NEEPCO 2006-07 (09/12)
Mizoram
16.07.1998

2 Teesta Low Dam-lll 132 Mar-07 2013-14 162800 156313
(4x33 MW) 2006-07 (09/12)
NHPC W B
30.10.2003

Sate Sector

Himachal Pradesh

3 Uh1-lll (3x33.33MW) 99.99 Mar-07 2014-15 94084 (03/08) 78767
BVPCL (HPSEB) 2006-07 (07/12)

19.09.2002
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1 2 3 4 5 6

Tamil Nadu

4 Bhavani Kattalai 30 Mar-06 2012-13 49746 50042
H.E. Project Barrage |l 2005-06 (03/12)
(2x15MW) TANGEDCO
11.06.1999

5 Bhavani Kattalai H.E. 30 Mar-06 2012-13 44273 40595
Project Barrage Il 2005-06 (03/12)
(2x15 MW) TANGEDCO
27.03.2002

Meghalaya

6 Myntdu (2x42MW + 126 2006-07 2011-13 117313 (2010) 11681
(Ix42 MW) (07/12)
MeECL
09.06.2003

Private Sector

Uttarakhand

7 Srinagar (4x82.5 MW) 330 2005-06 2013-14 206900 332801
Alaknanda Hydro Power (03/12)
Co. Ltd.
14.6.2000 (TEC)

Madhya Pradesh

8 Maheshwar 400 2001-02 2013-15 393866 291770
(10x40 MW) (04/12)

SMHPCL 30.12.1996
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Issue plaguing power sector
2766.SHRIAJAY SANCHETI: Will the Minister of POWER be pleased to state:
(@) the details of issues which are plaguing the power sector today;
(b) the reasons behind these problems; and
(c) the steps taken to solve these problems?

THE MINISTER OF SRATE OF THE MINISTRY OF POWER
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) Power sector is
facing numerous issues and efforts are being made by the Government to address
these. Some of the major issues being faced by the power sector include shortage
of coal, shortage of gas and poor financial health of Distribution Companies
(DISCOMS).

() Several steps have been initiated by the Government to address the
issues in the power sectorhese include advice to Coal India Limited (CIL) to
enhance production of coal in the country; import of coal, to the extent technically
feasible, to bridge the gap between its requirement and availability from domestic
sources; thrust on ramping up production of coal by captive coal block allottees
from existing mines and expedite commissioning of new coal blocks; initiation of
steps by Ministry of Petroleum and Natural Gas to augment production of natural
gas from the gas fields/wells; and notification of a scheme for financial
restructuring of the State distribution companies (DISCOMS) by the Ministry of
Power on 05.10.2012 to enable the turnaround of the State DISCOMs and ensure
their long term viability

Capacity addition in power sector

2767.SHRI BIRENDER SINGH:Will the Minister of POWER be pleased to
state:

(@ whether the target of capacity addition in power sector in the first and
subsequent years of the Eleventh Fitear Plan was reduced;

(b) if so, the reasons therefor;

() whether the Ultra Mega Power Projects (UMPPSs) initiatives suffered
slowdown in the whole span of Eleventh Plan;
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(d) if so, the reasons therefor; and

(e) whether Mundra and Sarguja UMPP of Chhattisgarh has been

commissioned?

THE MINISTER OF SRATE OF THE MINISTRY OF POWER
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b)The Planning
Commission had originally fixed the capacity addition target of 78,700 MW for the
Eleventh Plan. Howeveruring the Mid-termAppraisal (MTA) carried out by the
Planning Commission, the capacity addition target for the Eleventh Plan was revised
to 62,374 MW taking into account the stage and pace of construction of power

projects and their likelihood of commissioning during the Eleventh Plan period.

(c) to (e) No, SirAs per schedule in the Power Purchdgsgeements, all the
units of 4 awarded Ultra Mega Power Projects (UMPP) are to be commissioned in
the Twelfth Plan, except the last unit of 660 MW aiya UMPP which is likely to
come in the Thirteeth Plan. Three units of 800 MW each of Mundra UMPP have
been commissioned so farhe UMPPat Saguja in Chhattisgarh t&e is at bidding

stage.
Proposed extension of RGGVYn Twelfth plan

2768.SHRI FALVAI GOVARDHAN REDDY: Will the Minister of POWER be
pleased to state:

(@) the details of projects sanctioned under the Rajiv Gandhi Grameen
Vidyutikaran Yojana (RGGVY) in the countrywith a particular reference thndhra
Pradesh under Phase-l and Phase-ll;

(b) the progress of each of the projects, particularlyAidhra Pradesh;

(¢) whether Ministry has put forward any proposal to the Planning
Commission to continue RGGV¥ the Twelfth Plan period; and

(d) if so, the details thereof and the response from the Planning Commission
thereto?

THE MINISTER OF SRATE OF THE MINISTRY OF POWER
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) Under Rajiv Gandhi Grameen
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VidyutikaranYojana (RGGVY), under phase-l, 576 projects (235 projects ddenth

Plan and 341 projects during Eleventh Plan) were sanctioned in the country covering
electrification of 1,10,886 un/de-electrified villages (UEV), intensive electrification of
3,42,831 partially electrified villages (PEV) and release of free electricity connections to
2,29,39,51 Below Poverty Line (BPL) households at a cost of Rs. 34199.26 &®re.

on 30.11.2012, the electrification works in 1,066l UEV, intensive electrification of
2,73,328 PEV have been completed and free electricity connection to 2,02,60,469 BPL
households have been released under the scheme.

In addition, under phase-ll, 72 projects have been sanctioned in the country
during 201-12 covering electrification of 1,909 UE\Vhtensive electrification of
53,505 PEY 46,491 un-electrified habitations, 26,062 partially electrified habitations
and release of free electricity connections to 45,59,141 BPL households with a cost
of Rs. 8103.26 crore.

Cumulatively subsidy amount of Rs. 26253.36 crore has been disbursed by
REC to States under RGGVY as on 30.11.2012.

In Andhra Pradesh, under phase-l, 26 projects (17 projects dieimdp Plan
and 9 projects during Eleventh Plan) covering intensive electrification of 27,477 PEV
and release of free electricity connections to 24,84,665 BPL households were
sanctioned with a cost of Rs.907.94 craks. on 30.1.2012, the electrification works
in 26,324 PEV have been completed and free electricity connections to 26,02,921
BPL households have been released. Cumulatively subsidy amount of Rs. 721.31
crore has been disbursed by REC Aodhra Pradesh under RGGV¥s on
30.11.2012. No project oAndhra Pradesh has been sanctioned under Phase-Il of
RGGWY.

(b) The project-wise details of electrification of villages and release of free
electricity connections to BPlhouseholds under RGGV¥ Andhra Pradesh, is
given in the Statemen(Seebelow).

(c) and (d)Yes, Sir The Ministry has proposed to continue RGGWiY
Twelfth Plan and to expand it to all remaining villages/habitations irrespective of
population size; and also to give free connections to all remaining BPL households
in the country The Planning Commission has given, in principle, approval for
covering all habitations irrespective of population. The Plan outlay for the same is
yet to be finalized by the Planning Comssion.
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Project-wise details of electrification of villages and releaof BPL connections under RGGVY in Andhra Pradesh

Sl. No. Name of District Name of Revised Coverage CumulativeAchievement as on 3Qt12012)
Implementing

agency UE/DE Village PEV BPL HH UE/DE Village PEV BPLH/MH
Tenth Plan
1 Anantapur CPDCL 0 926 103401 0 904 108017
2 Kurnool CPDCL 0 902 135203 0 902 158725
3 Mahboob Nagar CPDCL 0 1477 158770 0 1477 140722
4 Nalgonda CPDCL 0 1131 78352 0 1124 93877
5 Srikakulam EPDCL 0 1819 152065 0 1819 153163
6 Visakhapatnam EPDCL 0 2620 136075 0 2620 139523
7 Vizianangaram EPDCL 0 1438 115483 0 1438 116569
8 West Godavari EPDCL 0 1141 77831 0 1141 77831
9 Adilabad NPDCL 0 1760 115384 0 1207 115384
10 Khammam NPDCL 0 1245 90000 0 1245 87315
11 Nizamabad NPDCL 0 1050 84020 0 1050 83055
12 Chittoor SPDCL 0 1274 165697 0 1274 161897
13 Guntur SPDCL 0 694 135273 0 694 184290
14 Kadapa SPDCL 0 954 104205 0 954 117578
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15 Krishna SPDCL 0 1005 125774 0 1005 125714
16 Nellore SPDCL 0 1127 121931 0 1127 135889
17 Prakasham SPDCL 0 1067 160335 0 1067 155350
Sus ToTAL 0 21630 2059799 0 21048 2154899
Eleventh Plan
1 Medak CPDCL 0 1061 45587 0 1031 45283
2 Ranga Reddy CPDCL 0 893 24504 0 865 25061
3 East Godavari EPDCL 0 1323 191292 0 1280 149882
4 Karimnagar NPDCL 0 935 38500 0 723 85740
5 Warangal NPDCL 0 1003 39430 0 858 80888
6 Anakapalle RE-coop society 0 143 33162 0 143 23025
(Visakhapatnam)
7 Cheepurupalli RE-coop society 0 104 26600 0 104 14154
(Vizianagaram)
8 Kuppam (Chittor) RE-coop society 0 212 15786 0 212 15612
9 Sircilla RE-coop society 0 173 10005 0 60 8377
(Karimnagar)
Sue ToTAL: 0 5847 424866 0 5276 448022
GRrAND TOTAL: 0 27477 2484665 0 26324 2602921

There was no un-electrified village in the DPRs submitted bgteSof Andhra Pradesh for consideration under RGGVY
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Fund allocation to Gujarat under RGGVY

2769.SHRI NATUJI HALAJI THAKOR: Will the Minister of POWER be

pleased to state:

(@) the details of funds released to Gujarat under the Rajiv Gandhi Grameen
Vidyutikaran Yojana (RGGVY) from 2004-05 to 20412, yeawise;

(b) the total number of BPL families provided electricity connections during

the period; and

() whether Government proposes to allocate more funds to provide
electricity connections to remaining BPL families in the State?

THE MINISTER OF SATE OF THE MINISTRY OF POWER
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) The details of funds (subsidy
plus loan by Rural Electrification Corporation) released under Rajiv Gandhi Grameen
Vidyutikaran Yojana (RGGVY) during the year 2004-05 to 24P and 2012-13 (upto
30.11.2012) for the State of Gujarat, are as under:

Year Funds released
(Rs. in crore)

2004-05 0.23
2005-06 0.00
2006-07 13.36
2007-08 17.93
2008-09 52.38
2009-10 94.32
2010-11 76.80
2011-12 30.62
2012-13 1.35

(as on 30.11.2012)

ToTAL: 286.99
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(b) Under RG®Y, free electricity connections to 8,23,966 Below Poverty Line
(BPL) households have been released in the State of Gujarat during the period from

2004 to 2012 (up to 30.11.2012).

() Government has proposed to continue RGGWYTwelfth Plan for
covering of remaining villages/habitations and BPL families subject to availability of

funds.

Compensation for farmers due to acquisition

of land by NTPC

t2770. SHRI MOTILAL VORA: Will the Minister of POWER be pleased to

State:

(@ the number of farmers whose lands have been acquired by the National
Thermal Power Corporation (NTPC) for construction of Rakhad Dam in

Chhattisgarh and the time of acquisition of these lands; and

(b) by when the compensation, house and job would be given to the

farmers whose lands have been acquired?

THE MINISTER OF SATE OF THE MINISTRY OF POWER
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b)The details of number
of farmers whose land has been acquired by NTPC for construction of Rakhad Dam
(ash dykes) in Chhattisgarh project-wise is given in the StategSs=dbelow).
Land has been acquired by NTPC in the State of Chhattisgarh as per provisions of
Land Acquisition Act by the erstwhile &te Governments of MP/Chhattisgarh
including the land for Rakhad Dam and due compensation as decided by the State
Government was deposited by NTPC with the State Government and the same has
been disbursed by them to the land losers. Resettlement benefits have been
extended to the Homestead oustees as per the extant Policy and as decided by the

State Government.

tOriginal notice of the question was received in Hindi.
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The Station-wise details are as under:

Sl. Project/ No. of Year of Compensation House  Resettlement Remarks
No.  Station land land paid acquired benefit paid
losers of acquisition
Rakhad
Dam
1 Korba Stage-I 256 1978 256 307 307 Although no commitment for
employment was given by NTPC to
land losers, based on availability of
vacancy and suitability of candidates
employment has been provided to
323 land losers out of which 38
belongs to ash dyke area. Other
rehabilitation benefits have been
extended to the balance land losers
as per extant R&R Policy and as
decided by the State Government.
Stage-ll 162 1995 162 Nil NA -
Stage-lll 174 2010-11 174 36 29 Payment of resettlement benefits to

remaining 7 house losers is in
process.
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ToTAL: 592 592 343 336 -

2 Sipat 1033 2000 1033 Nil NA Although no commitment for
employment was given by NTPC to
land losers, based on availability of
vacancy and suitability of candidates
employment has been provided to
279 land losers which includes land
losers ofAsh Dyke area also.
Rehabilitation benefits have been
paid to land losers as per extant
R&R Policy and as decided by the
State Government.

0] SIaMSUY USNINA

3 Lara 359 2012 285 Nil NA Land acquisition is presently under
the proces.

EToZI9qWa09a 8T]

4 Bhilai expansion* Ash Dyke for the expansion project has been developed on land taken on lease from SAI1L/BSP (Bhi
Steel Plant) and no private land has been acquired for this purpose.

ng

* Power station under JV company of NTPC and SAIL.
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Hydro-electric power projects in Karnataka

2771.SHRI RAJEEV CHANDRASEKHAR: Will the Minister of POWER be
pleased to state:

(@ whether the proposed hydro-electric projects in Karnataka lies in the
midst of eco-fragileWestern Ghats Rain Forests, and the man-elephant conflict
zones;

(b) whether it is a fact that to avoid necessary environmental clearances,
some of these projects have been scaled down into smaller projects of less than 25
MW which requires less than five hectares of forest land; and

(c) if so, the details of such projects and action taken by Government?

THE MINISTER OF SATE OF THE MINISTRY OF POWER
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) The Techno-economic
Clearance (TEC) for Gundia Hydro Electric Project (HEP) (1x200=200 MW),
Karnataka lying inWestern Ghats was accorded by Central Electrigitghority
(CEA) on 25.04.2008. HoweveWestern Ghat Ecology Expert Panel (WGEEP),
constituted by Ministry of Environment and Forests (MoEF) has not recommended
execution of Gundia HEP as loss of diversity and environmental impacts would be
significant. Detailed Project Report (DPR) of Shivasamudram HEP (run-of-river)
(3x100+3%x15=345 MW), Karnataka was received in CEBAApril, 2012 for
concurrence. Howevethe DPR was returned on 16.05.2012 with the observations
that the project would be taken up for examination in CEA after inter-State issues
are resolved. No other DPR of any HHEP Karnataka in the eco-fragilé/estern
Ghats Rain Forests is pending with CEA for concurrence.

(b) and (c)As per the information furnished by Government of Karnataka, no
project has been scaled down into smaller projects of less than 25 MW which
require less than five hectares of forest land to avoid necessary environmental
clearances.

Use of power from renewable energy sources under RGGVY
2772.SHRI A.V. SWAMY: Will the Minister of POWER be pleased to state:

(@ whether any tribal habitation or households have been electrified by
means of the different locally available renewable energy resources under the Kutir
Jyoti Programme or the Rajiv Gandhi Gramé&é&dyutikaran Yojana (RGGVY);
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(b) if so, the details thereof;

() whether the funding available from the Ministry of New and Renewable
Energy Sources was also taken into account; and

(d) if so, the details of the contribution from each Ministry and the

disbursement procedure?

THE MINISTER OF SRATE OF THE MINISTRY OF POWER
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) Under Decentralized
Distributed Generation (DDG), component of Rajiv Gandhi Graméegutikaran
Yojana (RGGVY), villages/habitations where grid extension is either not feasible or
not economically viable, are electrified using either conventional or renewable
sources. Under DDG204 projects covering 39%ribal habitations (villages/hamlets)
and 12,751 households have been sanctioned in tiesSof Andhra Pradesh,
Chhattisgarh, Madhya Pradesh and Uttar Pradesh. The details are as under:

SI.LNo. Name of State Name of districts No. of No. of No. of
DDG Habitations Households
projects
1 Andhra Pradesh Visakhapatnam, % 135 3500
Adilabad and
Khammam
2 Chhattisgarh Korba and Sarguja 19 50 1440
3 Madhya Pradesh Sidhi, Umaria, 48 170 4053
Balaghat and
Shadol
4 Uttar Pradesh Sonebhadra 41 41 3758
ToTAL: 204 396 12751

So far projects covering 14 tribal habitations andl 4iouseholds have been
completed inVisakhapatnam oAndhra Pradesh.

(c) and (d) No, SirAs per RGGVY guidelines, 90% of project cost is given
as grant to tates/Discoms from RGGVYunds only.
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Exemption of import duty for power generating equipments

2773.DR. T. SUBBARAMI REDDY: Will the Minister of POWER be pleased
to state:

(@ whether there is any plan to establish power plants on large scale in
future in view of the increasing demand of power;

(b) if so, the details thereof;

() whether the companies have been provided exemption from import duty
on equipment needed for the power plants;

(d) if so, the details thereof; and

(e) the likely impact of such decision on power equipment manufacturing
companies?

THE MINISTER OF SATE OF THE MINISTRY OF POWER
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) Keeping in view the
growing demand for power88,537 MW of fresh capacity comprising 10,897 MW
Hydro, 72,340 MWThermal and 5,300 MWNuclear is planned to be added on all-
India basis during thdwelfth Five Year Plan period.

(c) to (e)With effect from 19.07.2012, Custom Duty @5%, CVD @ 12% (as
applicable and equal to excise duty on domestic industry from time to time) and
SAD @4% will be uniformly applicable to the imported equipments of all
categories of new power generation projeeig,, Mega Power Projects (including
UMPPs) and non-Mega Power Projects. In view of above, no project is being given
Mega status certificate by Mo&fter 19.07.2012. EarlieMega Power Projects had
been exempted from import duty on equipments needed for power plants.

National Expressway and Connectivity Corporation

2774.SHRI D.P TRIPATHI: Will the Minister of ROAD TRANSPOR AND
HIGHWAYS be pleased to state:

(@ whether it is a fact that Government has commissioned the National
Expressway and Connectivity Corporation.; and

(b) if so, the details thereof?
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THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI SARVEY SATHYANARAYANA): (a) No, Sir Government has not
commissioned National Expressway and Connectivity Corporation, Government has
‘in-principle’ decided to setup National Expressway and Connectivity Corporation
(NEXCORY);

(b) Does not arise.
Target for development of highways during 2012-13

2775.SHRI Y. S. CHOWDAR: Will the Minister of ROAD TRANSPOR AND
HIGHWAYS be pleased to state:

(@ whether Government has fixed any target for development of National
Highways for the year 2012-13;

(b) if so, the details thereof; and
(c) the details of target achieved till date by Government?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI SAR/EY SATHYANARAYANA): (a) to (c) The length of 6,089
km of National Highways (NHs) are targeted to be developed/improved during
current financial year 2012-13 under National Highways Development Project (NHDP)
and Non- NHDP schemes, out of which, a length of 2967 km have been
developed/improved up to Octobet012.

Congestion on DND Expressway

2776.SHRI JAI PRAKASH NARA’AN SINGH: Will the Minister of ROAD
TRANSPOR AND HIGHWAYS be pleased to state:

(@ whether there is a lot of road congestion on Delhi-Noida DND
expressway and it is getting worse day by day;

(b) if so, what steps Government proposes to take to decongest the sectoral
road traffic;

() whether there is any plan to construct expressway between Sdrda
in Delhi and Noida; and

(d) if so, the details thereof?
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THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI SAR/EY SATHYANARAYANA): (a) and (b)This Ministry is
primarily responsible for development and maintenance of National Highways (NHSs)
in the country The DND expressway doesn't fall within the purview of this
Ministry as it is a State Government project.

(¢) There is no plan of this Ministry to construct expressway between
Sarita Vihar in Delhi and Noida.

(d) Does not arise.
Multiple revision of toll rates

2777.DR. CHANDAN MITRA: Will the Minister of ROAD TRANSPOR AND
HIGHWAYS be pleased to state:

(@ whether there is any uniform policy for revision of toll charges on
National Highways and Expressways across the country;

(b) if so, the details thereof;

() whether the Government has taken note of the frequent protests by road
users against the present practice of multiple revision of toll rates linked to
Wholesale Price Index; and

(d) if so, the steps taken by the Government to do away with the practice
of multiple revision and make it an annual affair at the earliest?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI SAR/EY SATHYANARAYANA): (a) Yes, Sir

(b) Government has notified the National Highways Fee (Determination of Rates
and Collection) Rules, 2008 on 5.12.2008, as amended from time to time, for the projects
taken up on or after 05.12.2008. For the stretches completed before
5th December2008 the fee collection is as per the National Highways (collection of
Fees by any person for the use of Section of National Highways/Permanent Bridge/
Temporary Bridge on National Highways) Rules, 1997; the National Highways (Fees
for the use of National Highways Section and Permanent Bridge - Public Funded
Project) Rules, 1997; and the National Highways (Rate of Fee) Rules, 1997 for those
completed after the date of notification of these Rules. The abovementioned Rules
have been notified under Section 7 of the National Highways1956.The user fee
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on a stretch of National Highway is collected as per the individual Notifications
published in the Official Gazette by the Central Government. In cases where a particular
stretch of National Highway is entrusted totat& Government/UTthey comply with

the Notifications issued by the Central Government.

(c) and (d) The revision of user fee in being done as per the provisions of
applicable fee rules. For projects under NH (Fee) Rules, 1997 the revision of fee is
after every five year and for projects under NH (Fee) Rules, 2008 as amended from
time to time, revision of fee is being done annually

Demand for removal of liquor shops along highways

2778.SHRI M.R ACHUTHAN: Will the Minister of ROAD TRANSPOR AND
HIGHWAYS be pleased to state:

(@ whether the Road Safety Forum had demanded for the removal of all
liuor shops along the roads and highways in the country;

(b) if so, the details of this demand;

(¢) whether the Road Safety Forum has been voicing this demand for a
long time;

(d) whether Government has held a meeting with the Forum to obtain all the
details and statistics in this regard; and

(e) the action proposed to enhance road safety?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI SAR/EY SATHYANARAYANA): (a) to (c) This Ministry has
received suggestions from .DP. Pullarao, President, Road Safety Forudndhra
Pradesh from time to time in which it was suggested that the Government of India
should instruct National HighwayAuthority of India (NHAI), to block access to
all liquor shops on the National Highways. It was also suggested that an advisory
be issued instructing all state governments, to remove liquor shops along the state
highways.

The matter of removal of liquor shops along Highways was discussed in the
7th meeting of the National Road Safety Council (NRSC) held on 15.1.2004 in New
Delhi and it was unanimously agreed that the licenses for liquor vends should not
be given along National Highways. The Chief Secretary/Principal Secretary/Secretary
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(Transport) of all &ates/UB were requested by this Ministry on 26.08.2007,
22.07.2010 and 1.12.2011 to remove existing liqguor shops along National Highways
and not to issue fresh licenses to Liquor vendors for operating shops along
National highways. It was also stated that States/UT's must review such cases
where licenses had already been given in the past to open liquor shops along
National highways, and take corrective actidction is to be taken by the
concerned State Government in this regard.

(d) and (e)A meeting was heldn 31st July 2012 in New Delhi which was
attended by theTransport Ministers from thet&es, Pr Secretaries/Secretaries/
Commissioners offransport and DG/IG of Police oft@8es/UB. The issues of
increase in road accident deaths, institutional mechanism at state/district level
to address road safety issues, setting up of state level council/district level
committee, creation of state road safety fund, states' annual action plan on road
safety funding of road safety plan on road safety etc. were discussed in the
meeting.

The steps suggested and the resolution adopted as a future strategy to
reduce road accidents included setting up of state road safety councils and district
road safety committees, setting up of road safety funds by pooling of 50% of the
penalties realised by way of compounding of traffic offences, identifying and
rectification of black spots on state highways and rural roads, setting up of more
driving schools with private participation, inclusion of road safety curriculum in
school syllabus, enforcement of use of seat belt by four wheelers and use of
helmets by two wheelers, action against over-loading, action against drunken
driving etc.

Target set under NHDP

2779.DR. PRADEEPKUMAR BALMUCHU: Will the Minister of ROAD
TRANSPOR AND HIGHWAYS be pleased to state:

(@ whether the Ministry has fixed targets to achieve construction of 8300
kilometres highways to be completed in the current financial year;

(b) if so, the details thereof;
() the progress made so far in achieving the targets;

(d) the reasons for not achieving the expected targets under the National
Highway Development Programme (NHDP); and
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(e) the action pla formulated to reach the targets?

THE MINISTER OF SKATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI SARVEY SATHYANARAYANA): (a) to (e) No, SirThe taget
for construction of National Highways (NHs) under National Highways
Development Project (NHDP) during the current financial year 2012-13 is 3,000 km,
out of which, 1,169 km have been completed up to Octchi¥r2.

Four laning of Mumbai-Goa National Highway

2780.DR. BHARATKUMAR RAUT: Will the Minister of ROAD TRANSPOR
AND HIGHWAYS be pleased to state:

(@) the status of the project of widening the Mumbai-Goa National Highway
in to a 4-lane road;

(b) the details of plan and when the work actually began;
() by when it is expected to be completed; and
(d) the details of cost involved?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI SAR/EY SATHYANARAYANA): (a) to (d) Widening of Panvel
(Km 0/0) to Indapur (Km 84/0) section of National Highway-17 has already been
taken up.The cost of project is Rs. 942.69. dhe date of start is 19.12.20%and
scheduled completion date is 16.6.20A#other project for widening to 4 lane road
from Zarap (Km 450/0) to Patradevi/Goa border (Km 475/0) has also been taken up.
The cost of project is Rs. 264.05. drhe date of start is 26.10.2007 and is
scheduled to be completed in March, 2013.

Delay in construction works of EastWest Corridor

2781.SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of ROAD
TRANSPOR AND HIGHWAYS be pleased to state:

(@ whether Government has taken into notice that the construction work for
East West Corridor inAssam is very slow and its completion period is delaying

years by years;

(b) if so, the details thereof and the reasons therefor;
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() the details of actiorby Government upon the work executing agencies
for delaying construction work and completion of the project; and

(d) the time by when the construction work of this project will be
completed?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI SAR/EY SATHYANARAYANA): (a) to (d) Average physical
progress of the 670 km long Ease® (EW) corridor projects in thete&ie of
Assam is 60.36%. Out of 670 Km of length of Edurridor in the &te of Assam,

420 Km have already been completed and 219 Km of length are under
implementation through the National Highwaksithority of India (NHAI) and 31

Km through various agencies of théat® Government oAssam. Initial delay was
mainly due to delay in land acquisition, utility shifting, tree cutting, obtaining
statutory clearances, poor law and order conditions and frequent local disturbances
etc. Three packages of 93 Km length from Bijni to Srirampur and five packages of
115 Km length from Lumding to Maibang to Harangajo in the Dima Hasao area
were affected due to poor law and order condition, resulting foreclosure and re-
award of five projects in Dima Hasauea in the year 2010 and Z0INHAI has
issued Show Cause Notices for termination or concession, for declaration of non
performance and debarment from participating in future contracts to various firms
engaged in development of EWorridor in the &te of Assam. Liquidated Damages
(LD) has also been imposed on one firm. Contractors have also been instructed for
completion of the remaining works as per the revised schedule and any further
delay beyond revised schedule will be clearly attributable to them, invoking
appropriate penal provisions under the contractRegional Ofice of NHAI has

also been set up at Guwahati to co-ordinate and monitors the projects. State Level
Co-ordination Committee has also been formed to expedite the acquisition of land,
utility shifting, forest clearance and tree cutting eaticipated date of completion

of the EW Corridor projects in the t&e of Assam is March, 2014.

Road connectivity for non-major ports in Odisha

2782.SHRI DILIP KUMAR TIRKEY: Will the Minister of ROAD TRANSPOR
AND HIGHWAYS be pleased to state:

(@ whether the Ministry would consider early implementation of the scheme
for road connectivity to identified non-majoionps in Odisha;
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(b) if so, the details of action taken or proposed to be taken thereon; and
(¢) if not, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI SAR/EY SATHYANARAYANA): (a) to (c) The National
Highways Authority of India (NHAI) had received proposals for development of
road connectivity to six non-major ports in théat® of Odisha,\viz. Astranga,
Baliharachandi, GopalpuDhamara, Chudamani and Subarnarekha, from thte S
Government of Odisha.

Initially, feasibility study for four lane connectivity to these non-major ports
was awarded to two consultants in Febrya2912. Subsequentlythe Sate
Government of Odisha decided to prepare feasibility study report by themselves.
Accordingly, NHAI has suspended the contract agreements.

Fine on drunken driving

2783.SHRI AVINASH RAI KHANNA: Will the Minister of ROAD
TRANSPOR AND HIGHWAYS be pleased to state:

(@ what is the fine imposed on a drivéf he or she is driving while using
a mobile phone, for drunken driving, and for triple riding and without helmet riding
on bikes;

(b) how many accidents have been caused due to using mobile phone
while driving, drunken driving and death and injury in these cases, State-wise; and

() whether Government is planning to make a law in which, if a mobile user
is caught, his mobile is taken in the custodpd if a drunken driver is caught he
be admitted in hospital till he become normal, the third rider on two wheelers is
asked to get down, in addition to fine?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI SAR/EY SATHYANARAYANA): (a) Penalties for various
offences under the MotovehiclesAct, 1988 are prescribed in Chapter Xl of the
said Act.

(b) State-wise break-up of accidents, deaths and injury cases caused due to
intake of alcohol/drugs during the year 20las available with the Ministryis
given in the Statemen(iSeebelow).
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() No, Sir However the Motor Vehicles (Amendment) Bill, 2012 whicinter
alia seeks to provide/enhance penalties for various offences, was passed by Rajya
Sabha on 08.05.2012. The Bill, as passed by Rajya Sabha, is presently pending in
Lok Sabha.

Statement

Details of accidents, deaths and injury cases caused due to intake
of alcohol/dugs during 2011 (Sate/Union Erritory-wise):

Sl. No. States No. of Accident No. of Persons
Killed Injured
1 2 3 4 5
1 Andhra Pradesh 2,205 778 739
2 Andaman and Nicobar 21 1 22
J Arunachal Pradesh 8 3 13
4 Assam 760 302 593
5 Bihar 1,590 754 1,059
6 Chandigarh Not Reported Not Reported Not Reported
7 Chhattisgarh 304 85 309
8 Daman and Diu 1 1 1
9 Delhi 46 8 69
10 Dadra and Nagar Haveli 0 0 0
1 Goa 30 0 20
Gujarat 212 27 158
Haryana 368 143 281
14 Himachal Pradesh 538 31 69

15 Jammu and Kashmir 92 21 a1
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1 2 3 4 5
16 Jharkhand 1,220 485 974
17 Karnataka 541 136 728
18 Kerala 67 12 71
19 Lakshadweep 0 0 0
20 Madhya Pradesh 4,028 810 4,843
21 Maharashtra 2,452 479 1,725
2 Manipur 140 30 186
23 Meghalaya 93 27 134
24 Mizoram 17 10 14
25 Nagaland 4 3 13
26 Odisha 1,141 480 1,441
27 Puducherry 23 1 23
28 Punjab 226 158 180
29 Rajasthan 1,159 530 1,407
30 Sikkim 27 3 7
31 Tamil Nadu 3,096 575 3475
32 Tripura 19 7 19
33 Uttar Pradesh 4,706 4,633 2,463
A Uttarakhand 1 0 1
35 West Bengal 0 0 0

Smart card scheme for Delhi-Gurgaon Express Highway

1t2784. SHRI RAMCHANDRAPRASAD SINGH:Will the Minister of ROAD
TRANSPOR AND HIGHWAYS be pleased to state:

tOriginal notice of the question was received in Hindi.
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(@ whether it has been decided to implement the scheme of providing smart
card to the users of Delhi-Gurgaon Express highway in order to rid them of delay
in travel;

(b) if so, the details of the scheme; and
() by when it would be implemented?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI SAR/EY SATHYANARAYANA): (a) to (c) A Memorandum of
Understanding (MoU) has been signed on 18/09/2012 between the National
Highways Authority of India (NHAI) and the Concessionaire, Messers Jaypee-DSC
Ventures Limited (subsequently renamed as Delhig&am Super Connectivity
Limited), in the Hon'ble High Court of Delhi. The Concessionaire has agreed to
implement a cheapefouch CardTechnology at its own cost to minimize cash
transactions at toll booths within four (4) months from the date of MoU. The
Touch card shall be issued to the commuters at a minimal price to be decided by
NHAl/Independent Consultant (IC) for the project, so that it is being charged only
to act as a deterrent for the commuters against misusing the card issues.

Target for development of expessway in the county

2785.SHRI Y. S. CHOWDAR: Will the Minister of ROAD TRANSPOR AND
HIGHWAYS be pleased to state:

(@ whether Government has fixed any target for development of
expressways for the year 2012-13;

(b) if so, the details thereof; and
(c) the details of target achieved till date by Government?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI SAR/EY SATHYANARAYANA): (a) No, Sir

(b) Does not arise.
(c) Does not arise.
Constitution of Expert Committee to study diverse safety issue

2786.SHRI M.P ACHUTHAN: Will the Minister of ROAD TRANSPOR AND
HIGHWAYS be pleased to state:
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(@ whether Government has constituted an expert committee to study
diverse safety issues to reduce the menace of road accidents;

(b) whether suggestions of the Road Safety Forum are pending; and

() the details of steps will be taken to direct the expert committee to hold
hearings with the Road Safety Forum and examine all issues related to safety and
poor people displacement?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI SAR/EY SATHYANARAYANA): (a) Presently there is no Expert
Committee to study diverse safety issues to reduce road accidents. Hoagver
per the deliberations in the 12th meeting of the National Road Safety Council, held
on 25th March, 2011 the Ministry formed five separate working groups on four E's
of Road Safetyiz. (i) Education (ii) Enforcement (iii) Engineering (roads as well as
vehicles) and (iv) emergency care to deliberate in detail and submit their
recommendations on short term and long term measures for immediate
implementation so as to curb road accident in the couMNR®SC in its 13th
meeting held on 29th Februar2012, deliberated on the recommendations of all the
five working groups.A synthesis report containing all the major recommendations of
five Working Groups has been uploaded on the Ministry's website.

In addition, a Committee set up under the Chairmanship of Shri S. Sundar
former Secretary of Ministry of Surface Transport, has recommended creation of a
National Road Safety and@rafiic Management Board through act of Parliament.

A bill for creation of National Road Safety and Traffic Management Board was
accordingly introduced in Lok Sabha on 4.5.2010 which was later referred to
Parliamentary Standing Committee for examination. The Committee has submitted its
recommendations on 21.7.2010. The Government has examined the recommendations
of the Committee and initiated necessary process to incorporate certain amendments
in the bill in line with the recommendations of the Committee for consideration of
the Parliament.

(b) No, Sir The Road Safety Forum has from time to time given suggestions
on Road SafetyWherever possible, actions have been initiated on those
suggestions.

(c) Does not arise in we of (a) above.
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Representation on CRZ notification 201 for ports and harbour

2787.SHRIMATI SMRITI ZUBIN IRANI:
SHRI PRA/EEN RASHTRARL:
Will the Minister of SHIPPING be pleased to state:

(@ whether the State Government of Gujarat has submitted any
representation to the Central Government on CRZ Notification 2011 for the Ports
and Harbour;

(b) if so, the response of the Central Government thereto; and

(¢) whether concerns of State Government have been addressed by the
Central Government?

THE MINISTER OF SHIPPING (SHRI .&X. VASAN): (a) No, Sir

(b) and (c) Do not arise.
Investment in port sector

2788.DR. T. SUBBARAMI REDDY: Will the Minister of SHIPPING be pleased
to state:

(@ whether Government has a discussion with the coastline States to devise
comprehensive port policy to attract substantial investments in the port sector;

(b) if so, the details thereof especially Andhra Pradesh; and
(¢) if not, the reasons therefor?

THE MINISTER OF SHIPPING (SHRI .&K. VASAN): (a) and (b)Yes, Sir The
Central Government regularly interacts with the CoastateS, includingAndhra
Pradesh, through the forum of Maritime States Development Council (MSDC) to
oversee the development of the Port sector in India. The MSDC was set up in
1997 to act as the overall coordinating and advisory body for the development of
major ports and to ensure integrated development of major and non-major ports.

() Does not arise.
Revenue crunch with MPT

2789.SHRI SHANTARAM NAIK: Will the Minister of SHIPPING be pleased to
state:



Witten Answers to [18 December201g  Unstarred Questions 309

(@ whether it is a fact that Mormugao Port Trust (MPT) will have no fund
to disburse the salaries of their emplegedue to the revenue loss caused to it
on account of ban on mining activities in Goa;

(b) if so, the details of the annual revenue of MPT from various business
activities;

(¢) whether MPT has made any efforts to expand its business/trade
activities; and

(d) if so, the details thereof?

THE MINISTER OF SHIPPING (SHRI .GK. VASAN): (a) On account of ban
on iron ore mining in Goa since Octop&012, Mormugao PorTrust's (MPT)
income receipts have drastically reduced. While the present monthly revenue is
approximately Rs. 10 crores, the monthly requirement of funds for meeting revenue,
expenditure, including salaries and pension, is approximately Rs. 25 crores.

(b) Annual Revenue of MPT from various business activities during the
year 2011-12 and expected annual revenue for 2012-13 are as under:

(Rupees in crores)

SI. No. Activity 2011-12 (Actual) 2012-13 (Estimated)
1 Cargo related charges 205.69 94.11
2. Vessel related chges 103.10 53.77
3. Railway earnings 38.82 4351
4. Estate Rentals 11.59 13.19
5. Finance & Misc. income 18.52 7.61
ToTAL INCOME : 372.72 212.19

(c) and (d)Yes, Sir Port has taken several initiatives for increasing its
business including conduct of trade meets with exporters in the nearby areas for
attracting other cargoes. Port has constructed two new berths for handling of cruise
and other non cargo vessels. The Port has also made efforts to handle foodgrains
for Food Corporation of India.
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FDI in Shipping sector

2790.SHRI AMBETH RAJAN: Will the Minister of SHIPPING be pleased to
state:

(@ whether Government proposes to allow/increase FDI in shipping sector
for creation and maintenance of port infrastructure including cargo handling
capacity at major ports; and

(b) if so, the details of the steps taken in this regard?

THE MINISTER OF SHIPPING (SHRI GK. VASAN): (a) and (b) Foreign
Direct Investment (FDI) upto 100% is allowed through automAticoute in Port
Sector for creation and maintenance of Port infrastructure including cargo handling
capacity at Major Ports.

PAPERS LAID ON THE TABLE

SHRI M. VENKAIAH NAIDU (Karnataka): What has happened to the
statement by the Home Minister2(Interruptions)...

MR. DEPUTY CHAIRMAN: | will take up that subject after laying of Papers
on theTable. ...(Interuptions)...| am taking that subject after laying of Papers on
the Table. ...(Interuptions)...| will allow you. ...(Interuptions)... Take your seatsid
dfesv| ..(=aem)... syl ..(=@@uH)... The matter which has been raised in the
morning by the hon. MembeiShrimati Maya Singh, is very serioudle are all
distressed of that. | am allowing the House to raise this mattethose who have
given notice for Zero Hour will be allowed; and others also certainly will be
allowed. The Home Minister is here. | hope the Home Minister will react also.
...(Interruptions)...

l. Notifications of the Ministry of Health and Family Welfare

Il.  Reports and Accounts (201-12) of various Medical Education Institutes,
Councils, Commission andAcademy and elated papers

THE MINISTER OF HEAIDH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): Sir, | lay on theTable:—

. () A copy (in English and Hindi) of the Ministry of Health and
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Family Welfare Notification No. &.R. 575 (E), dated the 17th July
2012, publishing the Drugs and Cosmetics (Athendment) Rules,
2012, under Section 38 of the Drugs and Cosmeiicts 1940,
along with delay statement. [Placed in LibraBeeNo. L.T.7909/15/
12]

A copy each (in English and Hindi) of the following Notifications
of the Ministry of Health and Familyelfare, under sub-section
(3) of Section 31 of the Cigarettes and otfi@bacco Products
(Prohibition of Advertisement and Regulation dffrade and
Commerce, Production, Supply and Distributiégt, 2003:—

(1) GS.R. 708 (E), dated the 21st Septemérl2, publishing the
Cigarettes and otheTobacco Products (Prohibition of
Advertisement and Regulation of Trade and Commerce,
Production, Supply and Distributioddmendment Rules, 2012.

(2 GS.R. 724 (E), dated the 27th Septemi@812, publishing the
Cigarettes and otheTobacco Products (Packaging and
Labelling) Amendment Rules, 2012. [Placed in LibraRor Sr
No. (1) and (2)SeeNo. L.T.7915/15/12]

A copy each (in English and Hindi) of the following papers, under
sub-section (4) of Section 18 and Section 19 of the Post-Graduate
Institute of Medical Education and Research, Chandigech
1966:— [Placed in LibrarySeeNo. L.T. 8236/15/12]

(@) Forty-fitth Annual Report andAccounts of the Postgraduate
Institute of Medical Education and Research (PGIMER),
Chandigarh, for the year 2012, together with théuditor's
Report on theAccounts.

(b) Review by Government on the working of the above
Institute. [Placed in LibrarySeeNo. L.T. 7914/15/12]

A copy each (in English and Hindi) of the following papers:—

() (@ Annual Report andAccounts of the Regional Institute
of Medical Sciences (RIMS), Imphal, Manipuior the
year 201-12, together with théuditor's Report on the
Accounts.
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Review by the Government on the working of the above
Institute. [Placed in LibrarySeeNo. L.T. 7905/15/12]

Annual Report andAccounts of the Pharmacy Council
of India (PCI), New Delhi, for the year 2011-12, together
with the Auditor's Report on thé\ccounts.

Review by Government on the working of the above
Council. [Placed in LibratySeeNo. L.T. 7911/15/12]

Annual Report andAccounts of the Regional Institute
of Paramedical and Nursing Sciences @B), Aizawl,
Mizoram, for the year 2011-12, together with the
Auditor's Report on théccounts.

Review by Government on the working of the above
Institute. [Placed in LibrarySeeNo. L.T. 7913/15/12]

Annual Report andAccounts of the Pasteur Institute of
India, Coonoar for the year 201-12, together with the
Auditor's Report on théccounts.

Review by Government on the working of the above
Institute. [Placed in LibrarySeeNo. L.T. 7910/15/12]

Annual Report and Accounts of the Indian
Pharmacopoeia Commission, Ghaziabad, Uttar Pradesh,
for the year 201-12, together with théuditor's Report

on the Accounts.

Review by Government on the working of the above
Commission. [Placed in LibranseeNo. L.T. 8235/15/12]

Annual Report andAccounts of the Dental Council of
India, New Delhi, for the year 2011-12, together with the
Auditor's Report on théccounts.

Review by Government on the working of the above
Council. [Placed in Library SeeNo. L.T. 8233/15/12]



Papers Laid

(vi) (a)

(b)

©

wii) ()

(b)

(CYCY

(b)

® @

(b)

) @

(b)

[18 December2013 on the &ble 313

Annual Report of the National Institute of Health and
Family Welfare (NIHFW), New Delhi, for the year
2011-12.

Annual Accounts of the National Institute of Health and
Family Welfare (NIHFW), New Delhi, for the year
2011-12, and theAudit Report thereon.

Review by Government on the working of the above
Institute. [Placed in LibrarySeeNo. L.T. 8234/15/12]

Annual Report andAccounts of the National Institute of
Mental Health and Neuro Sciences, Bangalore, for the
year 201-12, together with théuditor's Report on the
Accounts.

Review by Government on the working of the above
Institute. [Placed in LibrarySeeNo. L.T. 7906/15/12]

Annual Report andAccounts of the Nationahcademy
of Medical Sciences (India), New Delhi, for the year
2011-12, together with theé\uditor's Report on the
Accounts.

Review by Government on the working of the above
Academy [Placed in Library SeeNo. L.T. 7904/15/12]

Annual Report andAccounts of the National Institute of
Biologicals (NIB), NOIDA, for the year 2011-12, together
with the Auditor's Report on théccounts.

Review by Government on the working of the above
Institute. [Placed in LibrarySeeNo. L.T. 7916/15/12]

Twenty-secondAnnual Report andAccounts of the
North Eastern Indira Gandhi Regional Institute of Health
and Medical Sciences (NEIGRIHMS) Shillong, for the
year 201-12, together with théuditor's Report on the
Accounts.

Review by Government on the working of the above
Institute. [Placed in LibrarySeeNo. L.T. 7905/15/12]
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(xi) (& Annual Reprt and Accounts of theAll India Institute
of Speech and Hearing (AlISH), Mysore, for the year
2011-12, together with theAuditor's Report on the
Accounts.

(b) Review by Government on the working of the above
Institute. [Placed in LibrarySeeNo. L.T. 7908/15/12]

(i) (@ Annual Report andAccounts of the Lokopriya Gopinath
Bordoloi Regional Institute of Mental Healtfezpur
Assam, for the year 2Q112, together with théwuditor's
Report on theAccounts.

(b) Review by Government on working of the above
Institute. [Placed in LibrarySeeNo. L.T. 7907/15/12]

Notifications of the Ministry of Civil Aviation

THE MINISTER OF SRATE IN THE MINISTRY OF CIVIL AVIATION

(SHRI K.C. VENUGORAL): Sir, | lay on theTable:—

. A copy (in English and Hindi) of the Ministry of CiviAviation
Notification No. GS.R. 487 (E), dated the 21st June, 2012, publishing the
Aircraft (Amendment) Rules, 2012, under Section 1afAthe Aircraft Act,
1934, along with Explanatory Note. [Placed in LibreBgeNo. L.T. 8122/
15/12]

II. A copy (in English and Hindi) of the Ministry of CiviAviation
Notification No. GS.R.605 (E), dated the 1August, 2012, publishing the
Airports Economic Regulatorputhority (Secretary), Recruitment Rules,
2012, under Section 53 of thgrports Economic Regulatonputhority of
India Act, 2008. [Placed in LibrarySeeNo. L.T. 7791/15/12]

Notifications of the Ministry of Shipping

Reports and Accounts (201-12) of various Dock Labour Boards, University,
Port Trusts and Corporations and elated papers

THE MINISTER OF SHIPPING (SHRI .&. VASAN): Sir, | lay on theTable:—

. A copy each (in English and Hindi) of the following Notifications of the
Ministry of Shipping, under sub-section (4) of Section 124 of the Major
Port Trusts Act, 1963:—
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GS.R. 81 (E), dated the 5th Novemhe2010, publishing the
Jawaharlal Nehru Port Trust Employees (Retirement) Third
Amendment Regulations 2012. [Placed in Libr&geNo. L.T. 8004/

15/12]

GS.R. 725 (E), dated the 27th Septeml2&12, publishing the New
Mangalore Port Trust (Licensing of Stevedores) Regulation, 2009.
[Placed in Library SeeNo. L.T. 8246/15/12]

G.S.R. 776 (E), dated the 19th Octob@012, publishing the
Mormugao Port Employees' (Medicalttendance) (Amendment)
Regulations, 2012. [Placed in LibraigeeNo. L.T. 8004/15/12]

A copy each (in English and Hindi; of the following papers, under
Section 5E of the DockVorkers (Regulation of Employmenfct,

1948 —

0 @

(b)

@ @

(b)

Annual Administration Report andiccounts of the
Calcutta Dock Labour Board (CDLB), Kolkata, for the
year 201-12, together with théuditor's Report on the
Accounts.

Review by Government on the working of the above
Board. [Placed in LibrarySeeNo. L.T. 8245/15/12]

Sixty-first Administration Report and\nnual Accounts of
the erstwhile Bombay Dock Labour Board, Mumbai, for
the year 201-12, together with théuditor's Report on
the Accounts.

Review by Government on the working of the above
Board. [Placed in LibrarySeeNo. L.T. 8003/15/12]

A copy each (in English and Hindi) of the following papers, under
sub-section(3) of Section 32 and sub-section (4) of Section 33 of
the Indian Maritime UniversityAct, 2008:—

(@ Third Annual Report of the Indian Maritime University
Chennai, for the year 2011-12.

(b) Annual Accounts of the Indian Maritime UniversitfChennai,
for the year 201-12, and theAudit Report thereon.
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(¢ Review by Goernment on the working of the above
University [Placed in Library SeeNo. L.T. 8244/15/12]

(iiy A copy each (in English and Hindi) of the following papers, under
sub-section (2) of Section 103 and Section 106 of the Major Port
Trusts Act, 1963:—

(@ Administration Report of the Kandla Port Trust, Gandhidham,
Kachchh, Gujarat, for the year 2011-12.

(b) Annual Accounts of the Kandla Portrust, Gandhidham,
Kachchh, Gujarat, for the year 2012, and theAudit Report
thereon.

(¢) Review by Government on the working of the above Port
Trust.

(d) Review by Government of thAnnual Accounts of the above
Port Trust.

(20 Statement (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) above. [Placed in Lib&SegNo. L.T. 8000/
15/12]

(iv) A copy each (in English and Hindi) of the following papers, under
sub-section (1) of Section 6198f the Companie#\ct, 1956:—

(1) (@ Seventh Annual Report andAccounts of the
Sethusamudram Corporation Limited (SCL), Chennai, for
the year 201-12, together with thé\uditor's Report on
the Accounts and the comments of the Comptroller and
Auditor General of India thereon.

(b) Review by Government on the working of the above
Corporation. [Placed in LibranyseeNo. L.T. 8002/15/12]

(@ (a) Forty-fifth Annual Report andAccounts of the "Central
Inland Water Transport Corporation Limited (CIWTC),
Kolkata, for the year 2a112, together with théuditor's
Report on theAccounts and the comments of the
Comptrolle and Auditor General of India thereon.
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(b) Review by Government on the working of the above
Corporation. [Placed in LibranfseeNo. L.T. 8243/15/12]

Reports and Accounts (201-12) of various Public Sector

Companies andAssociation and elated papers

SHRI K.C. VENUGORAL : Sir, | lay on theTable:—

A copy each (in English and Hindi) of the following papers, under sub-
section (1) of Section 619Af the Companieg\ct, 1956:—

O @

(b)

@ (2

(b)

(i) (&)

(b)

v) (@

Annual Report andAccounts of the Bharat Bhari Udyog Nigam
Limited (BBUNL), Kolkata, and its subsidiaryiz. Braithwaite Burn
and Jessop Construction Company Limited (BBJ), Kolkata, for the
year 201-12, together with the Auditor's Report on tAecounts
and the comments of the Comptroller aidditor General of India
thereon.

Statement by Government accepting the above Refielaced in
Library. SeeNo. L.T. 8250/15/12]

Forty-secondAnnual Report anddccounts of the Hindustan Paper
Corporation Limited, Kolkata, and its subsidiaries viz. Hindustan
Newsprint Limited, Chennai; Nagaland Pulp and Paper Company
Limited, Nagaland and Jagdishpur Paper Mills Limited, Lucknimm

the year 201-12, together with thé\uditor's Report on the
Accounts and the comments of the Comptroller axditor
General of India thereon.

Review by Government on the working of the above Corporation.
[Placed in Library SeeNo. L.T. 8247/15/12]

Forty-eighth Annual Report andAccounts of the Cement
Corporation of India Limited (CCI), New Delhi, for the year 2011-12,
together with theAuditor's Report on theAccounts and the
comments of the Comptroller amsuditor General of India thereon.

Statement by Government accepting the above Report. [Placed in
Library. SeeNo. L.T. 8259/15/12]

Annual Report andAccounts of theAndrew Yule and Company
Limited (AYCL), Kolkata, for the year 20t12, together with the
Auditor's Report on théAccounts and the comments of the
Comptroller andAuditor General of India thereon.
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(b)

v @

(b)

(vi) (a)

(b)

(vii) (a)

(b)

iil) (a)

(b)

Statement byGovernment accepting the above Report. [Placed in
Library. SeeNo. L.T. 8254/15/12]

Annual Report andAccounts of the Bharat Heavy Electricals
Limited (BHEL), New Delhi, and its subsidiary companies, Bharat
Heavy Plate andvessels Limited,Visakhapatnam and BHEL
Electrical Machines Limited, Kasaragod, for the year 2011-12,
together with theAuditor's Report on théAccounts and the
comments of the Comptroller amsuditor General of India thereon.

Statement by Government accepting the above Report. [Placed in
Library. SeeNo. L.T. 8253/15/12]

Fifty-ninth Annual Report andAccounts of the HMTLimited,
Bangalore and its subsidiaries, HMWMachine Tools Limited,
Bangalore; HMTWatches Limited, Bangalore; HMThinar Watches
Limited; HMT (International) Limited, Bangalore and HMT
(Bearings) Limited, Hyderabad, for the year 2011-12, together with
the Auditor's Report on théccounts and the comments of the
Comptroller andAuditor General of India thereon.

Statement by Government accepting the above Report. [Placed in
Library. SeeNo. L.T. 8248/15/12]

Forty-secondAnnual Report andAccounts of the Bharat Pumps
and Compressors Limited (BPCL), Naimjlahabad, for the year
2011-12, together with the Auditor's Report on tAecounts and

the comments of the Comptroller ardiditor General of India

thereon.

Statement by Government accepting the above Report. [Placed in
Library. SeeNo. L.T. 8249/15/12]

Annual Report andAccounts of the Heavy Engineering
Corporation Limited (HEC), Ranchi, for the year 2011-12, together
with the Auditor's Report on théccounts and the comments of
the Comptroller andiuditor General of India thereon.

Statement by Government accepting the above Report. [Placed in
Library. SeeNo. L.T. 8256/15/12]
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Thirty-first Annual Report andAccounts of the National Bicycle
Corporation of India Limited (NBCIL), Mumbai, for the year 2011-12,
together with theAuditor's Report on théAccounts and the
comments of the Comptroller amsuditor General of India thereon.

Statement by Government accepting the above Report. [Placed in
Library. SeeNo. L.T. 8260/15/12]

Annual Report andAccounts of the M/s Bridge and Roof
Company (India) Limited, Kolkata, for the year 2011-12, together
with the Auditor's Report on théccounts and the comments of
the Comptroller andiuditor General of India thereon.

Statement by Government accepting the above Report. [Placed in
Library. SeeNo. L.T. 8371/15/12]

Fifty-third Annual Report andAccounts of the Hindustan Salts
Limited (HSL), Jaipur alongwith the Forty-seventAnnual Report
and Accounts of its subsidiary companthe Sambhar Salts Limited
(SSL), Jaipur for the year 201-12, together with théAuditor's
Report on theAccounts and the comments of the Comptroller and
Auditor General of India thereon.

Statement by Government accepting the above Report. [Placed in
Library. SeeNo. L.T. 8255/15/12]

Fortieth Annual Report anddccounts of the Scooters India Limited
(SIL), Lucknow for the year 200-12, together with théuditor's
Report on theAccounts and the comments of the Comptroller and
Auditor General of India thereon.

Statement by Government accepting the above Report.[Placed in
Library. SeeNo. L.T. 8258/15/12]

Twenty-eighth Annual Report andAccounts of theTyre
Corporation of India Limited (TCIL), Kolkata, for the year 2011-12,
together with theAuditor's Report on theAccounts and the
comments of the Comptroller amsuditor General of India thereon.

Statement by Government accepting the above Report. [Placed in
Library. SeeNo. L.T. 8257/15/12]
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(xiv) (a)

(b)

(v) ()

(b)
©

Sixtieth Annual Report andAccounts of the Hindustan Cables
Limited (HCL), Kolkata, the year 2011-12, together with the
Auditor's Report on théAccounts and the comments of the
Comptroller andAuditor General of India thereon.

Statement by Government accepting the above Report. [Placed in
Library. SeeNo. L.T. 8251/15/12]

Forty-secondAnnual Report andAccounts of the Engineering
Projects (India) Limited (EPI), New Delhi, for the year 2011-12,
together with theAuditor's Report on théAccounts and the
comments of the Qoptroller andAuditor General of India thereon.

Statement by Government accepting the above Report.

Statement by Government on thennual Accounts of the above
company [Placed in Library SeeNo. L.T. 8252/15/12]

(xviy A copy each (in English and Hindi) of the following papers:—

@)

(b)

Forty-secondAnnual Report andAccounts of theAutomotive
ResearchAssociation of India (ARAI), Pune, for the year 2012,
together with theAuditor's Report on théccounts.

Statement by Government accepting the above Report. [Placed in
Library. SeeNo. L.T. 8261/15/12]

Reports and Accounts (2009-10 and 20dt12) of various Pharmaceuticals

Companies and ISI, Kolkata and related papers

THE MINISTER OF SRATE OF THE MINISTRY OF STATISTICS AND
PROGRAMME IMPLEMENTATION AND THE MINISTER OF SATE IN THE
MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA): Sir | lay
on the Table:—

L@

A copy each (in English and Hindi) of the following papers, under
sub-section (1) of Section 6194f the Companieg\ct, 1956:—

() (@ Forty-ninth Annual Report andAccounts of the Indian
Drugs and Pharmaceuticals Limited (IDPL), Gurgaon, for
the year 2009-10, together with tieiditor's Report on
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the Accounts and the comments of the Comptroller and
Auditor General of India thereon.

(b) Review by Government on the working of the above
Company [Placed in Library SeeNo. L.T. 8274/15/12]

@M (@ Annual Report andAccounts of the Karnataka
Antibiotics and Pharmaceuticals Limited (KAPL),
Bangalore, for the year 2011-12, together with the
Auditor's Report on théccounts and the comments of
the Comptroller andduditor General of India thereon.

(b) Review by Government on the working of the above
Company

(20 Statement (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) (i) above. [Placed in Libr8seNo. L.T.
8279/15/12]

A copy each (in English and Hindi) of the following papers:—

(@) Eightieth Annual Report andAccounts of the Indian t&tistical
Institute (ISI), Kolkata, for the year 2011-12, together with the
Auditor's Report on théccounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library SeeNo. L.T. 8275/15/12]

Notifications of the Ministry of Environment and Forests

THE MINISTER OF SRATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): Sir, | lay on theTable:(—

() A copy each (in English and Hindi) of the following Notifications of the
Ministry of Environment and Forests, under Section 26 of the
Environment (Protectionfct, 1986:—

(1) GS.R. 820 (E), dated the 9th Novemb@012, publishing the
Environment (Protection) FourtAmendment Rules, 2012. [Placed in
Library. SeeNo. L.T. 8282/15/12]

(20 S.0. 2303 (E), dated the 26th Septeml2&12 keeping in abeyance
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(In

Notification No. S.O. 1519 (E), dated the 23Algust, 2007
regarding regulation of GM processed food by the Food Safety
and SandardsAuthority. [Placed in Library SeeNo. L.T. 8280/15/

12]

A copy each (in English and Hinddf the following Notifications of the
Ministry of Environment and Forests, under sub-section (3) of Section
63 of theWater (Prevention and Control of PollutioArt, 1974.—

() GS.R. 840 (E), dated the 22nd Novemb2012, publishing the
Central Pollution Control Board (Memb&ecretary Terms and
Conditions of Service and Recruitment) Rules, 2012.

(2 GS.R. 860 (E), dated the 30th Novemb2012, publishing the
Central Pollution Control Board (Qualifications and otflerms and
Conditions of Service of Chairman) (Amendment) Rules, 2012.
[Placed in Library For Sr No. (1) and (2)SeeNo. L.T. 8281/15/12]

l. Notification of the Ministry of Power

Il. Reports and Accounts (201-12) of various Powerand Corporations and
related papers.

lll. Report and Accounts (2010-1) of BEE, New Delhi and elated papers.

THE MINISTER OF SRATE OF THE MINISTRY OF POWER
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): Sir, | lay or theTable:—

A copy (in English and Hindi) of the Ministry of Power Notification No.
GS.R. 780 (E), dated the 22nd Octob2012, publishing the Bureau of
Enegy Efficiency Appointment andTerms and Conditions of Service of
Deputy Director General (NMEEE) Rules, 2012, under sub-section (1) of
Section 59 of the Engy ConservatiomAct, 2001. [Placed in LibrarySee

No. L.T. 8287/15/12]

A copy each (in English and Hindi) of the following papers, under sub-
section (1) of Section 619Af the Companieg\ct, 1956:—

() (@ Thirty-sixth Annual Report andAccounts of the National
Thermal Power Corporation Limited (NTPC), New Delhi, for
the year 201-12, together with théuditor's Report on the
Accounts and the comments of the Comptroller Awndlitor
Geneal of India thereon.
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(b) Review by Government on the working of the above
Corporation. [Placed in LibranSeeNo. L.T. 8372/15/12]

@) (@ Annual Report andAccounts of the Power Grid Corporation
of India Limited (PGCIL), New Delhi, for the year 2011-12,
together with theAuditor's Report on thé\ccounts and the
comments of the Comptroller andluditor General of India
thereon.

(b) Review by Government on the working of the above
Corporation. [Placed in LibranSeeNo. L.T. 8283/15/12]

@iy (@ Twenty-fourth Annual Report andAccounts of theTHDC
India Limited (formerly known adlehri Hydro Development
Corporation Limited),Tehri, Garhwal (Uttarakhand) for the year
2011-12, together with théuditor's Report on théccounts
and the comments of the Comptroller afvdditor General of
India thereon.

(b) Review by Government on the working of the above
Corporation. [Placed in LibranSeeNo. L.T. 8285/15/12]

(1) A copy each (in English and Hindi) of the following papers, under
Section 24 and sub-section (4) of Section 25 of the Energy Conservation
Act, 2001:—

(@ Annual Report andAccounts of the Bureau of Empr Efficiency
(BEE), New Delhi, for the year 201Q@-1together with theAuditor's
Report on theAccounts.

(b) Review by Government on the working of the above Bureau.

(20 Statement (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) above. [Placed in Lib&egNo. L.T. 8373/
15/12]

Notifications of the Ministry of Petroleum and Natural Gas

Reports and Accounts (201-12) of various Oil and Petoleum Institutes,
Boards, Corporations and Company and related papers
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THE MINISTER OF SRATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRIMATI PANABAKA LAKSHMI) : Sir, | lay on theTable:—

(i)

A copy each (in English anHlindi) of the folowing Notifications of the
Ministry of Petroleum and Natural Gas, under £ sub-section (3) of
Section 31 of the Oil Industry (Developmen{yt, 1974:—

() S.0. 867 (E), dated the 20#pril, 2012, rescinding Notification No.
S.0. 253 (E), dated the 28th Febrya2@06.

(2 S.O. 868 (E), dated the 20#&pril, 2012, specifying the rate of duty
of excise in respect of crude oil.

(3) S.O. 869 (E), dated the 20thpril, 2012, exempting the duty of
excise on crude oil production from the fields under the Production
Sharing. [Placed in LibrarySeeNo. L.T. 7959/15/12]

A copy (in English and Hindi) of the Ministry of Petroleum and Natural
Gas Notification F No. Infra/IM/NGPI /1/2010, dated the 6th November
2012, publishing the Petroleum and Natural Gas Regulatory Board
(Integrity Management System for Natural Gas pipelines) Regulations,
2012, under Section 62 of the Petroleum and Natural Gas Regulatory
Board Act, 2006. [Placed in LibrarySeeNo. L.T. 7959/15/12]

() A copy each (in English and Hindi) of the following papers, under
sub-section (4) of Section 26 of the Rajiv Gandhi Institute of
PetroleumTechnologyAct, 2007:—

(@ Annual Report andAccounts of the Rajiv Gandhi Institute of
PetroleumTechnology (RGIPT), Rae Bareli, Uttar Pradesh, for
the year 201-12, together with théuditor's Report on the
Accounts.

(b) Review by the Government on the working of the above
Institute.[Placed in LibrarySeeNo. L.T. 7958/15/12]

@iy A copy each (in English and Hindi) of the following papers, under
sub-section (4) of Section 20 of the Oil Industry (Development)
Act, 1974.—

(@ Annual Report anddiccounts of the Oil Industry Development
Board (OIDB), New Delhi, for the year 2011-12, together with
the Auditor's Report on théccounts and the comments of
the Canptroller and Auditor General of India thereon.
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(b) Review by Government on the working of the above Board.
[Placed in Library SeeNo. L.T. 7962/15/12]

A copy each (in English and Hindi) of the following papers, under sub-

sections (1) and (2) of Section 41 of the Petroleum and Natural Gas
Regulatory BoardAct, 2006:—

@)

(b)

Annual Report andAccounts of the Petroleum and Natural Gas
Regulatory Board (PNGRB), New Delhi, for the year 2011-12,
together with theAuditor's Report on théccounts.

Review by Government on the working of the above Board.
[Placed in Library SeeNo. L.T. 7961/15/12]

A copy each (in English and Hindi) of the following papers, under sub-
section (1) of Section 619Af the Companieg\ct, 1956:—

@)

(b)

@)

(b)

@)

(b)

Fifty-ninth Annual Report andAccounts of the Bharat Petroleum
Corporation Limited (BPCL), Mumbai, for the year 2011-12, together
with the Auditor's Report on thé\ccounts and the comments of
the Comptroller andduditor General of India thereon.

Review by Government on the working of the above Corporation.
[Placed in Library SeeNo. L.T. 7953/15/12]

Eleventh Annual Report andAccounts of the Balmer Lawrie
Investments Ltd. (BLIL), Kolkata, for the year 2011-12, together with
the Auditor's Report on théAccounts and the comments of the
Comptroller andAuditor General of India thereon.

Review by Government on the working of the above Company
[Placed in Library SeeNo. L.T. 7954/15/12]

Sixtieth Annual Report andAccounts of the Hindustan Petroleum
Corporation Limited (HPCL), Mumbai, for the year 2011-12, together
with the Auditor's Report on thé\ccounts and the comments of
the Comptroller andduditor General of India thereon.

Review by Government on the working of the above Corporation.
[Placed in Library SeeNo. L.T. 7957/15/12]
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4. (a) Fifty-third Annual Report andAccounts of the Indian Oil
Corporation Limited (IOC), Mumbai, for the year 2011-12, together
with the Auditor's Report on théccounts and the comments of
the Comptroller andiuditor General of India thereon.

(b) Review by Government on the working of the above Corporation.
[Placed in Library SeeNo. L.T. 7956/15/12]

5. (a) Fifty-third Annual Report andAccounts of the Oil India Limited,
Dibrugarh, Assam, for the year 2@112, together with théuditor's
Report on theAccounts and the comments of the Comptroller and
Auditor General of India thereon.

(b) Review by Government on the working of the above Company
[Placed in Library SeeNo. L.T. 7955/15/12]

Reports and Accounts (201-12) of NIUM, Bangalor and
NIA, Jaipur and related papers

THE MINISTER OF SATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI S. GANDHISENAN): Sir, | lay on theTable, a copy each (in
English and Hindi) of the following papers:—

() (@ Annual Report andAccounts of the National institute of Unani
Medicine (NIUM), Bangalore, for the year 2011-12, together with
the Auditor's Report on théccounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library SeeNo. L.T. 7977/15/12]

(M) (@ Annual Report andAccounts of the National Institute @yurveda,
Jaipur for the year 201-12, together with théuditor's Report on
the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library SeeNo. L.T. 7976/15/12]

Reports and Accounts (201-12) of AAl, New Delhi and IGRUA,
Fursatganj, Raibareli and related papers

SHRI K.C. VENUGORAL: Sir, | lay on theTable:—

() A copy each (in English and Hindi) of the following papers, under sub-
section (4) ofSection 28 of theAirport Authority of India Act, 1994.—
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(a) SeventeenttAnnual Report andAccounts of theAirports Authority
of India, New Delhi, for the year 2011-12, together with the
Auditor's Report on théccounts.

(b) Statement by Government accepting the above Report. [Placed in
Library. SeeNo. L.T. 8210/15/12]

(M) A copy (in English and Hindi) of thé&nnual Report and\ccounts of
the Indira Gandhi Rashtriya Urakkademi, Fursatganj, Raebareli, for the
year 201-12, together with the Auditor's Report on tAecounts.
[Placed in Library SeeNo. L.T. 8209/15/12]

l. Reports and Accounts (201-12) of SAMEER, Mumbai and Media Lab Asia,
New Delhi and related papers.

II.  Reports and Accounts (201-12) of NIECIT, New Delhi and C-MET, Pune and
related papers.

THE MINISTER OF SATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY THE MINISTER IN SRTE OF THE MINISTRY OF
SHIPPING (SHRI MILIND DEORA): Sir | lay on theTable, a copy each (in
English and Hindi) of the following papers:—

I (@ Annual Report andAccounts of the Society forApplied
Microwave Electronics Engineering and Research (SAMEER),
Mumbai, for the year 20t12, together with théuditor's Report
on the Accounts.

(b) Review by Government on the working of the above Society
[Placed in Library SeeNo. L.T. 8215/15/12]

(M) (@ Annual Report andAccounts of the Media Lalsia, New Delhi,
for the year 201-12, together with théuditor's Report on the
Accounts.

(b) Review by Government on the working of the above Society
[Placed in Library SeeNo. L.T. 8214/15/12]

Il. (a) SeventeenttAnnual Report andAccounts of the National institute
of Electronics and Informatiomechnology (NIELIT) formerly
(DOEACC Society), New Delhi, for the year 2011-12, together with
the Auditor's Report on théccounts.



328 Papers Laid [RAJYA SABHA] on the @able

[Shri Milind Deora]

(b) Review by Government on the working of the above Society
[Placed in Library SeeNo. L.T. 8213/15/12]

@M (@ Annual Report andAccounts of the Centre for Materials for
Electronics Technology (C-MET), Pune, for the year 2012,
together with theAuditor's Report on théccounts.

(b) Review by Government on the working of the above Centre.
[Placed in Library SeeNo. L.T. 8212/15/12]

l. Notification of the Ministry of Health and Family Welfare

Il. Report and Accounts (201-12) of NDTB, New Delhi and FSSAI, New Delhi
and related papers

THE MINISTER OF HEAIDTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): Sir, | lay on theTable:—

. A copy (in English and Hindi) of the Ministry of Health and family
Welfare Notification No. G5.R. 418 (E), dated the 5th June, 2012,
publishing the Pre-conception and Pre-natal Diagno$échniques
(Prohibition of Sex SelectioPhmendment Rules, 2012, under Section 34
of the Pre-conception and Pre-natai Diagnosgchniques (Prohibition of
Sex SelectionAct, 1994, along with delay statement. [Placed in Library
SeeNo. L.T. 8312/15/12]

Il. A copy each (in English and Hindi) of the following papers:—

() (@ Annual Report andAccounts of the New Delhiruberculosis
Centre (NDTB), New Delhi, for the year 2011-12, together
with the Auditor's Report on thé\ccounts.

(b) Review by Government on the working of the above Centre.
[Placed in Library SeeNo. L.T. 8311/15/12]

@ (@ Annual Report andAccounts of the Food Safety and
StandardsAuthority of India (FSSAI), New Delhi, for the year
2011-12, together with the Auditor's Report on thecounts.

(b) Review by Government on the working of the above
Authority. [Placed in Library SeeNo. L.T. 7979/15/12]
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Notifications of the Ministry of Road Transport and Highways

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI SAR/EY SATHYANARAYANA): Sir, | lay on theTable:—

€Y

A copy each (in English and Hindi) of the following Notifications of the

Ministry of Road Transport and Highways, under Section 10 of the
National HighwaysAct, 1956:—

@)

&)

©)

Q)

®)

S.0. 1026 (E), dated the 5th Ma®012, regarding acquisition of
land, with or without structure, from K.M. 18.000 to K.M. 26.000
(Hailakandi bypass) on National Highways No. 154 in Hailakandi
District in the $ate of Assam, along with delay statement. [Placed
in Library. SeeNo. L.T. 8314/15/12]

S.0. 1599 (E), dated the 17th JuB012, regarding acquisition of
land, with or without structure, from K.M. 48.340 to K.M. 108.600
(Sheohar-Sitamarhi Section, Package No. I, Sitamarhi-Jaynagar
Section, Package No. Il) on National Highway No. 104 in Sitamarhi
District in the $ate of Bihar [Placed in Library SeeNo. L.T. 8374/
15/12]

S.0. 1600 (E), dated the 17th JuB012, regarding acquisition of
land, with or without structure, from K.M. 40.000 to K.M. 48.340
(SheoharSitamarhi Section, Package No. I) on National Highway No.
104 in Sheohar District in thetéfe of Bihar [Placed in Library See

No. L.T. 8374/15/12]

S.0. 1601 (E), dated the 17th JuB012, regarding acquisition of
land, with or without structure, from K.M. 108.600 to K.M. 216.000
(Sitamarhi-Jaynagar Section, Package No. Il and Jayanagar-Narhiya
Section, Package No. IlI) on National Highway No. 104 in
Madhubani District in the tdte of Bihar [Placed in Library See

No. L.T. 8374/15/12]

S.0. 1978 (E), dated the 28#&ugust, 2012, regarding acquisition of

land, with or without structure, from K.M. 18.000 to K.M. 26.000
(Hailakandi bypass) on National Highways No. 154 (Dhaleshwari -
Bhairabi Road) in Hailakandi District in thetaf of Assam. [Placed

in Library. SeeNo. L.T. 8314/15/12]
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S.0. 1986 (E), dated the 29&ugust, 2012, regarding acquisition of
land, with or without structure, from K.M. 00.000 to K.M. 52.000
(Patna-MahabalipurArwal-Aurangabad-Hariharganj Section) on
National Highway No. 98 in Patna District in theéate of Bihar
[Placed in Library SeeNo. L.T. 8314/15/12]

S.0. 1987 (E), dated the 29#&ugust, 2012, regarding acquisition of
land, with or without structure, from K.M. 52.000 to K.M. 88.000
(Patna-Mahabalipur-Arwal-Aurangabad-Hariharganj Section) on
National Highway No. 98 imArwal District in the $ate of Bihar
[Placed in Library SeeNo. L.T. 8374/15/12]

S.0. 1988 (E), dated the 29#&ugust, 2012, regarding acquisition of
land, with or without structure, from K.M. 88.000 to K.M. 149.000
(Patna-Mahabalipur-Arwal-Aurangabad-Hariharganj Section) on
National Highway No. 98 irAurangabad District in the t&e of
Bihar [Placed in LibrarySeeNo. L.T. 8374/15/12]

S.0. 2274 (E), dated the 21September2012, amending Notification
No. S.0. 2591 (E), dated the 18th Novemk2d1l, to substitute
certain entries in the original Notification. [Placed in LibraBee
No. L.T. 8314/15/12]

(10) A copy each (in English and Hindi) of the following Notifications

of the Ministry of Road Transport and Highways, under sub-
section (3) of Section 50 of the Control of National Highways
(Land andTraffic) Act, 2002:—

() S.0. 2373 (E), dated the 5th Octop@012, amending
Notification No. S.O. 76 (E), dated the 20th Janu&§05, to
insert certain entries in the original Notification.

@ S.O0. 2374 (E), dated the 5th Octop&012, amending
Notification No. S.O. 999 (E), dated the 20th June, 2007, to
insert certain entries in the original Notification.

8 S.0. 2375 (E), dated the 5th Octope&012, amending
Notification No. S.O 1001 (E), dated the 20th June, 2007, to
insert certain entries in the original Notification.
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4 S.O. 2376 (E), dated the 5th Octop&012, amending
Notification No. S.O. 120 (E), dated the 21st Januaép8, to
insert certain entries in the original Notification. [Placed in
Library. For SiNo. (1) to (4)SeeNo. L.T. 8316/15/12]

(iiy A copy each (in English and Hindi) of the following Notifications of the
Ministry of Road Transport and Highways, under Section 37 of the
National HighwaysAuthority of India Act, 1988:—

() No. NHAI/11011/09/2009-HR.II, dated the 5th Decemb@01l,
publishing the National HighwayAuthority of India (Recruitment,
Seniority and PromotionAmendment Regulations, 201

(2) No. NHAI/11011/17/2012-HR.1 (. 1), dated the 17tMpril, 2012,
publishing the National HighwayAuthority of India (Recruitment,
Seniority and PromotionAmendment Regulations, 2012.

(3 No. NHAI/11011/17/2012-HR.I (¥@l. 1), dated the 24th July2012,
publishing the National HighwayAuthority of India (Recruitment,
Seniority and Promotion) Secomdmendment Regulations, 2012.

(4) No. NHAI/11011/17/2012-HR.I (@l. 1), dated the 24thAugust, 2012,
publishing the National HighwayAuthority of India (Recruitment,
Seniority and PromotionThird Amendment Regulations, 2012.

(5) No. NHAI/11011/17/2012-HR.I (@l. VI), dated the 28thAugust, 2012,
publishing the National HighwayAuthority of India (Recruitment,
Seniority and Promotion) FourtAmendment Regulations, 2012.

(6) No. NHAI/11011/17/2012-HR.I (@l. V), dated the 1th September
2012, publishing the National Highwaysuthority of India
(Recruitment, Seniority and Promotion) Fifthmendment
Regulations, 2012.

(7) No. NHAI/11011/17/2012-HR.l (\dl. V), dated the 1th September
2012, publishing the National Highwaysuthority of India
(Conduct, Discipline and\ppeal) (Repeal) Regulations, 2012.

(8) GS.R. 637 (E), dated the 17#&ugust, 2012, publishing the National
Highways Authority of India (theTerm of Ofice and other
Conditions of Service of Member&ymendment Rules, 2012.[Placed
in Library. For Sr No. (1) to (8)SeeNo. L.T.8315/15/12]
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STATEMENTS OF THE DEPARTMENT RELATED
PARLIAMENT ARY STANDING COMMITTEE ON COAL AND STEEL

N P fFeIR (SR USRI HEQd, § PR WA B e AW (2010-11)
3R (2011-12) TAT WM TAT FWA HAGAT B SFEM AR (2011-12) & Fag H
fourm <9fda e iR swid e W9dy Wit 9ffd & mEer 1Y, deisd,
FEd iR seReEd uftded (TsEdl dle wW) A oidfie wgfeaaiRimiRel w
WHR gRT &I MY HRAS & Gay d Iffd F Red, STHd, Io9d (IR dsdd
gfdes (UsEdl Al W) & S | IR v H Ifdfde  |HRE/RIEIR uR
WHR GRT B T3 BRI H SO drel faa=oll @ v ofd @Eel denr = %)
| Yed WXl g

REPORTS OF THE DEPARTMENT RELATED
PARLIAMENT ARY STANDING COMMITTEE ON ENERGY

SHRI MOTILAL VORA (Chhattisgarh): Sirl lay on theTable, a copy each (in
English and Hindi) of the following Reports of the Department-related Parliamentary
Standing Committee on Energy (2012-13):—

() Thirty-first Report onAction Taken by the Government on the
recommendations contained in tAwventy-seventh Report on '‘Demands
for Grants (2012-13)' of the Ministry of New and Renewable Energy; and

() Thirty-second Report omction Taken by the Government on the
recommendations contained in tieenty-eighth Report on 'Demands for
Grants (2012-13)' of the Ministry of Power

REPORTS OF THE DEPARTMENT RELATED PARLIAMENT ARY STANDING
COMMITTEE ON FOOD, CONSUMER AFFAIRS AND PUBLIC DISTRIBUTION

DR. BHARATKUMAR RAUT (Maharashtra): Sirl lay on theTable, a copy
each (in English and Hindi) of the following Reports of the Department-related
Parliamentary &anding Committee on Food, Consum#ffairs and Public
Distribution (2012-13):—

() Twenty-fourth Report orAction Taken by the Government on the
Recommendations/Observations of the Committee contained in their
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Seventeenth Report (2011-12) on 'Demands for Grants (2012-13)" of the
Ministry of ConsumerAffairs, Food and Public Distribution (Department
of Food and Public Distribution); and

Twenty-fifth Report onAction Taken by the Government on the
Recommendations/Observations of the Committee contained in their
Eighteenth Report (2011-12) on 'Demands for Grants (2012-13)" of the
Ministry of ConsumerAffairs, Food and Public Distribution (Department
of ConsumerAffairs).

REPORTS OF THE DEPARTMENT RELATED PARLIAMENT ARY STANDING

COMMITTEE ON INFORMA TION TECHNOLOGY

2 FelH ARl (STR UQw): Heled, # fq9rT e gaer drenfiel  dee
T R |@ffa (2012-13) & fFeEfafed ufdedt @ ts-ue ufd @RS der
fet #) W ued W WA §-

0

(i)

(i)

(iv)

Thirty-eighth Report onAction Taken by the Government on the
Recommendations/Observations of the Committee contained in their
Thirty-third Report (Fifteenth Lok Sabha) on 'Demands for Grants (2012-
13)' relating to the Ministry of Communications and Information
Technology (Department of Posts);

Thirty-ninth Report onAction Taken by the Government on the
Recommendations/Observations of the Committee contained in their
Thirty-fourth Report (Fifteenth Lok Sabha) on '‘Demands for Grants (2012-
13)' relating to the Ministry of Communications and Information
Technology (Department of Electronics and Informati@thnology);

Fortieth Report onAction Taken by the Government on the

Recommendations/Observations of the Committee contained in their
Thirty-second Report (Fifteenth Lok Sabha) on 'Demands for Grants
(2012-13)' relating to the Ministry of Information and Broadcasting; and

Forty-first Report onAction Taken by the Government on the
recommendations/observations of the Committee contained in their Thirty-
first Report (Fifteenth Lok Sabha) on 'Demands for Grants (2012-13)'
relating to the Ministry of Communications and Informatidechnology
(Department ofTelecommunications).
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STATEMENTS OF THE DEPARTMENT RELATED PARLIAMENT ARY

STANDING COMMITTEE ON RAIL WAYS

SHRI ISHWAR SINGH (Haryana): Sjrl lay on theTable, a copy each (in
English and Hindi) of the following Statements of the Department-related

Parliamentary Standing Committee on Railways (2012-13):—

0

(i)

Action Taken by Government on the recommendations contained in
Chapter-1 and final replies in respect of recommendations contained in
Chapter V of the Thirteenth Report of the Committee (Fifteenth Lok

Sabha) onAction Taken by Government on the recommendations

contained in the Eleventh Report of Committee (Fifteenth Lok Sabha) on
'‘Demands for Grants (2011-12)' of the Ministry of Railways'; and

Action Taken by Government on the recommendations contained in
Chapter-l1 and final replies in respect of recommendations contained in
Chapter V of the Sixteenth Report of the Committee (Fifteenth Lok
Sabha) onAction Taken by Government on the recommendations
contained in theTwelfth Report of the Committee (Fifteenth Lok Sabha)
on "New Railway Recruitment Policy".

REPORTS OF THE DEPARTMENT RELATED PARLIAMENT ARY

STANDING COMMITTEE ON RURAL DEVELOPMENT

DR. CHANDAN MITRA (Madhya Pradesh): Sit lay on theTable, a copy
each (in English and Hindi) of the following Reports of the Department-related

Parliamentary Standing Committee on Rural Development (2012-13):—

®

(i)

Thirty-fourth Report on action taken by the Government on the
recommendations contained in tieenty-seventh Report (Fifteenth Lok
Sabha) on 'Demands for Grants (2012-13)' of the Ministry of Drinking
Water and Sanitation;

Thirty-fifth Report on action taken by the Government on the
recommendations contained in tiheventy-eighth Report (Fifteenth Lok
Sabha) on 'Demands for Grants (2012-13)"' of the Ministry of Rural
Development (Department of Land Resources);
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(iiy Thirty-sixth Report on action taken by the Government on the
recommendations contained in tAgventy-ninth Report (Fifteenth Lok
Sabha) on 'Demands for Grants (2012-13)' of the Ministry of Panchayati
Raj; and

(iv) Thirty-seventh Report on action taken by the Government on the
recommendations contained in the Thirtieth Report (Fifteenth Lok Sabha)
on 'Demands for Grants (2012-13)' of the Ministry of Rural Development
(Department of Rural Development).

STATEMENT OF THE DEPARTMENT RELATED PARLIAMENT ARY
STANDING COMMITTEE ON RURAL DEVELOPMENT

DR. CHANDAN MITRA (Madhya Pradesh): Sit lay on theTable, a copy
(in English and Hindi) of the Statement showing further follow up action on the
recommendations contained in tleenty-third Action Taken Report (Fifteenth Lok
Sabha) of the Committee on 'Demands for Grants (2011-12)' of the Ministry of
Drinking Water and Sanitation.

STATEMENTS BY MINISTER

Satus of implementation of recommendations contained in the two-hundd and
twenty-seventh and two hundred and thirty-fourth reports of department-related
parliamentary standing committee on industry

THE MINISTER OF SATE OF THE MINISTRY OF POWER
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): Sir, | make the following
statements regarding:—

Status of implementation of recommendations contained inTthe Hundred
and Twenty-seventh Report of the Department-related ParliamentarydiBg
Committee on Industry pertaining to the Ministry of Heavy Industries and
Public Enterprises; and

Status of implementation of recommendations contained inTihe Hundred

and Thirty-fourth Report of the Department-related Parliamentary Standing
Committee on Industry pertaining to the Ministry of Heavy Industries and
Public Enterprises.
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MOTION FOR ELECTION OF THE INDIAN INSTITUTE OF SCIENCE
EDUCATION AND RESEARCH (IISERS) COUNCIL

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI M. M.
PALLAM RAJU): Sir, | move the following Motion:—

"That in pursuance of clause (j) of sub-section (2) of Section 30A of the
National Institutes offechnology (Amendmenthct, 2012 (No. 28 of 2012),
read with sub-section (1) of Section 31 of the National Institutes of
TechnologyAct, 2007, this House do proceed to elect, in such manner as the
Chairman may direct, one Member from amongst the Members of the House
to be a member of the Indian Institutes of Science Education and Research
(ISERs) Council."

The question was put and the motion was adopted.

MATTER RAISED WITH PERMISSION

Demand for severe punishment against perpetrators of gangrape of a
para-medical student in New Delhi on 16th Decembe012

MR. DEPUTY CHAIRMAN: Hon. Members, a very important and serious
matter which has upset and distressed all of us is going to be raisedlhew
matter being so serious, we are allowing all the hon. Members who have given
their names. Firstlyl would invite those who have given noticEhen, | would

call others too. Smt. Maya r&jh.

sttt wrr R (@ uQen): Suwfa S, & <9 B IeEl §OUd ORT
AfEHa B BAT F W W Y B Sl G g 8, I AN WP R Wb W
ARGleaR o de F Wedh W Bl T E, T8 FRAl bl WGBS &1 H S
oAl § fb faeell # @ dT IS § A YSI b1 9 82 AT Y HA SN A
M AR ¥ WaE € SR § ST garn wedl § 6 ¥ "ew @iy e H oA FE
Sl # TR GR-GXIS1 & gl § F8l Hel B, ¥E "edl fdeell & QRIOT St
A fER # "l gl S AlRAr & WY el B Fsdl W 90 e 9@
RO PR & e ARUAER Bled URAT & WEH Be fedr TN Y WA SN, S
7 R 8l e "o T8l o), 99 faF iR @ "eAnW "dl off 1 ghum e
ST W Uh BE a4 @I gl b WY §HH bl "gedr W S feT v g SR
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frafier Yol §@ | TP gah @ o arr felt off, g N wem oftl sw %
AT YT PR, ARGIE F qE gb W B e warl ¥ FE SEAT AEd § e
fooell # PR 8% ¥ IRE 3R dolldR & =Hearll &l derRl 8 I8 § 3R
fU w1 e PI? B S aRal T [ Fadl b W@y W 9 g qE b,
fer @ ¥ SHF [ WK H BAN R Al S9F RR, M, G iR eaRe
M W R e 9 dic Ugdl T, SUd PRU g8 Al AHhe’er IRUdd H
FT SfaF-ARY @ SR s IE 2| oS 9§ dfedler W OE, SHSl Eed
faarome 8, 98 oMY, H B adiddl |7 SHe W M e A aeR e
2, 98 98 IWHG Tl O WA SN, g9 WG "N & 9 PR Ig ARl 99
A SRt B, @1 SEET W @ Sflad AP W P ALl BN IEP HEE WSl
JEE YAl ©, 98 S9 UG H HY IR UG R T NFERT el B
qEEEl offt A1 omy o, Rife fiee # Yo U awn Mg wWIE @ e?
s e A A o " W PEA uEW B PRl B s "SAT b A€ IR
M g R BT P ded P @R B 9 PedR s9Bl o oFl, dl AT g
Sae B} IO e ¥ T8l 99 ¥ed B 39 9ed H .L.(9ET $ ud)...
ITedfy o, e fieel

2 TR (s BIoIg |

ded A H 39 wed d ARge WU ¥ U WA @ diedl g fh o a afed
g, 91 ofdadl & fav @ ff seraw 9 FuiRd @1 (@eauE)..

ot Suwumfer: eRH B T ¥l MUS dF fMe ' T § (haEm)..

St 7T RE: g9 9 9c9 & ol 3R WReR SifRgdst ¥ Wt ag srdle
™ fF 7 T aaiREl b AWl W W T B ().

st Sumumfer wRT R S, oMU °redw Wd 8 T ®, ofub OiF e '@
T (FauE)... A USid dee .(dE)...

st W fe ) <w d R W dfed ame € Re @ fears &
HRO A Ol WR AW A ge S ¥ SR g 39 @b P AWM dRd E,
gTHl TH WM Bl HOR W HOR FAl A b gAH B 7 AT gALT
WHR B ey faar & f& & geael @ Rkl 9 8 iR It afm @
PoR s el, 9P faU § ST g e aRal gl
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SHRI PRASANR CHATTERJIEE (West Bengal): Mr Deputy Chairman, Sir
this is an unimaginable and barbarous attack that took place in Delhi. It has come
to our notice that the vehicle had crossed a few police pickets when such a
heinous act was being done. The entire nation has been shocked by this incident.
Now, today we have seen the footage in one of the media channels that yesterday
night, none of the police was found in any of the police camps.| Siant the
Home Minister to answer on this point. Please see the footage, and the answer
will have to be given on this point. The Chief Minister of Delhi has said that law
and order is not their problem as it does not come under the Delhi Government. It
is the Home Minister who has to reply on this point. It is being reported in one
of the newspapers that even this yags to this time, 635 rape cases have taken
place in this Capital city of DelhiThis incident has shocked the entire nation, Sir
I would like to ask of the Home Minister as to what steps are being taken to
save the girl who is struggling for life. It is a very serious incident. f&im our
party, one more speakenamely Dr. T.N. Seema, would be speaking on this
subject. Sir with these few words, | conclude and want an answer from the hon.
Minister.

SHRI M. VENKAIAH NAIDU (Karnataka): Mr. Deputy Chairman, Sirit is
really a shameful thing that such incidents are happening under the nose of the
Central Government directly in the National Capital. That is why we had given a
notice for suspension of the Question Hour because of the importance of the issue.
Sir, it is not an isolated incident. If it is one incident, gkese can discuss it and
then we can say'law will take its own course'. But continuously recurring
incidents are happening in the National Capital and the Government is not able to
do anything! Sirin 201, there were 1233 cases, and in 2012, up to December
there were 1050 cases. Every 18 hours, there is a rape, and every 14 hours, there
is an atrocity committed against the women. There are around 10,000 cases of
atrocities on women pending in various courts in Delhi. Whenever something
happens, we talk about CCTWhen there was attack by terrorists, we talked
about CCTV installation in the High Court premises. Now people are talking about
CCTV installation in the buses also. ,Sivhat is required is the political will to deal
with such situations, and sending a strong message to the perpetrators of this sort
of heinous crimes that they will not be spared; they will be taken to task.

Sir, see the audacity of those people. Right in the National Capital, the
Parliament is in Session, the Government is here, the Home Minister is here, the
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Prime Minister is here, and these fellows in a bus commit the gang rape! That
means, they do not even bother about the Government; they do not bother about
the entire Government machinery here. They feel that nothing will happen to them
whatever they do. That is the thinking of these people. That is the message this
Government has given.

Sir, if you go through the details, from 2005 onwards, every,ysach
incidents are happening, and the Government is totally hel@e&elhi University
student was gang-raped in a moving car at Dhaula Kuan; a class Xll student was
gang-raped in a moving vehicle; an eighteen year girl and 24 year woman were
raped by four men in a car in Sultanpuri; a BPO employee from Manipur was
gang-raped by four drunken men near Dhaula Kuan in a moving vehicle; a class X
student in Gurgaon was abducted and raped by three men as they drove around
South Delhi; inAugust, 2012, a minor was gang-raped by nine boys who drove
around Pitampura area in a car; a 21-year-old girl employed with the Delhi Jal Board
Call Centre was gang raped by eight men in a moving car; and in 2012, last
month, five persons robbed and gang-raped a 24-year-old woman and moved
around in a car; and the other daye saw that the people went and attacked the
ICU, and then fired on them. What is happening? Is there a Government? Is there
a system? Is there a fear of the Governm&utid will take this responsibility? Sir
simply making some officials here and there a scapegoat will not suffice. It is the
Home Minister it is the Government of India, who must take the moral
responsibility of these happenings, and they must come out with some clear-cut
message. What is the message they want to give to the nation? Who will be held
responsible for this?..(Time-bell rings)...Sir, condolence for the dead and
compensation for the survived cannot be a poli&r, here the lady is
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Your time is over Nothing is going on record.
SHRI M. VENKAIAH NAIDU: *

MR. DEPUTY CHAIRMAN: It is not going on record.

SHRI M. VENKAIAH NAIDU: *

MR. DEPUTY CHAIRMAN: It is not going on record..(Interruptions)...It is
over ...(Interuptions)..

*Not recorded.
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SHRI M. VENKAIAH NAIDU: *
MR. DEPUTY CHAIRMAN: Your time is overlt is not going on record.
SHRI M. VENKAIAH NAIDU: *

MR. DEPUTY CHAIRMAN: | have to allow other Members also.
...(Interuptions)..| have to allow everybody...(Interuptions)... There are a lge
number of notices...(Interuptions)... We have so many Members to speak.
...(Interuptions)... You cannot do this. Please sit down(Interuptions)...

SHRI M. VENKAIAH NAIDU: *

MR. DEPUTY CHAIRMAN: It is not going on record. That is what | am
saying. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: *

MR. DEPUTY CHAIRMAN: So many notices have been given.
...(Interruptions)...

SHRI M. VENKAIAH NAIDU: *

MR. DEPUTY CHAIRMAN: What | said is that..(Interruptions)... Whatever
the House decides, | have no objection. | am for..i{interruptions)...I said it is
a very serious mattetWe are all upset and we are all highly distressed.
...(Interruptions)...l said that. But | further said that there are a large number of
notices, therefore, | will allow all those Members. That means even in three hours
it is not possible because | have with me now 25 plus 4 names. So, that means
even if | allow three minutes, then where is the timgMhterruptions)...Please sit
down. | am on my legs...(Interruptions)...|1 have to give preference to those
Members who have already given noticeqInterruptions)...Please sit down. Then
| also said that the Home Minister should also react on your request. Now the
House should decide as to what you wanf{interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, | respectfully submit to the Chair that it is
such an important issue. It is not an incident that has happened sudgealy
incidents are continuously happening. That is why the House should
...(Interruptions)...

MR. DEPUTY CHAIRMAN: What should | do?..(Interruptions)...

*Not recorded.
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SHRI M. VENKAIAH NAI DU: You allow three hours...(Interuptions)... It is
two hours or three hours, let the House decidénterruptions)...Let the House
decide as to what is more important than thiginterruptions)...

MR. DEPUTY CHAIRMAN: | am not allowing you....(Interruptions)...| have
only allowed Mr Venkaiah Naidu....(Interuptions)...| have allowed only Mr
Venkaiah Naidu and nobody else(Interuptions)...| have only allowed him.

SHR M. VENKAIAH NAIDU: You allow everybody...(Interuptions)...

MR. DEPUTY CHAIRMAN: She never asked me(Interruptions)...Her name is
not there....(Interruptions)...She is only standing..(Interruptions)...l have no
objection to call her...(Interuptions)...She never asked me.(Interuptions)...Mr.
Raut, you are my friend, please take your sedteruptions)...| have allowed Mr
Venkaiah Naidu. MrSanjay Raut, she did not ask me(Interuptions)...I am ready
to give her time...(Interuptions)...Venkaiahji, please allow me..(Interruptions)...
Venkaiahji, | listened to you..(Interuptions)...l leave it to you....(Interuptions)...
Let me have my say..(Interuptions)...Venkaiahji said that allow three hours. | am
telling you that | have no objection. Before that there should be notice. Please give
notice and it is up to the Chairman to decide and the House to decide. | have no
objection....(Interruptions)...The time at my disposal.(Interruptions)...Let me say
...(Interuptions)...You know | am standing.(Interuptions)...You should know the
rule that when the Chair is standing, you should not interrufinteruptions)...At
least, you should know that rule. What | am saying is, if the House wants a
discussion for three hours, Chair has no objection to it. But the point is there should
be a notice for that..(Interuptions)...But, now at my disposal, there is only one
hour for it and only thirty-five minutes have left. |1 will have to restrict the time.
...(Interruptions)...What should | do?

SHRI M. VENKAIAH NAIDU: Sir, please don't go by technicalitiedlow the
people to discuss and raise the issue and, then, let the hon. Home Minister
respond....(Interruptions)...Please do not go by technicalities(Interruptions)...
There are umpteen number of precedents in this Haugeterruptions)...House
had decided...(Interruptions)...

MR. DEPUTY CHAIRMAN: How can | do that?..(Interruptions)... There are
twenty-five speakers. If everybgpdasks for...(Interruptions)...
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SHRI M. VENKAIAH NAIDU: Sir, my point is this, let us not go by
technicalities....(Interruptions)...Let us not go by the technicalities. Hear the
Members. Give them reasonable time(Interruptions)...

MR. DEPUTY CHAIRMAN: Three-minute's time is reasonable.
...(Interruptions)... Three-minute's time is reasonable(Interruptions)...

SHRI M. VENKAIAH NAIDU: Let the hon. Home Minister respond after that.
...(Interruptions)... What is more important issue that has to be taken up?
...(Interuptions)... Please take it seriously..(Interuptions)...

MR. DEPUTY CHAIRMAN: | am a human being...(Interuptions)... Twenty-
nine names are there, and | have to allow everybody for three minutes. What
should | do?...(Interruptions)...| am also a human being. Please tell me the
solution. ...(Interuptions)... Tell me the solution...(Interuptions)... Let the House
decide. | put the question to you.(Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, | conclude by saying that the Home
Minister should take the responsibility for this and assure the House that such
things will not recur again. What is the action proposed by the Government on
such people? What is the special drive that they are taking? What are the special
steps that they are likely to take? Let him assure the House and, then, you can

move forward.
...(Interruptions)...
MR. DEPUTY CHAIRMAN: Shrimati Renuka Chowdhury..(Interruptions)...

SHRI SANJA' RAUT (Maharashtra): Sirplease allow Smt. Jaya Bachchan.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: If she asks me, | will allow herBut she is just
standing. How will | know that she wants to speak(@nterruptions)...Silence is
golden, but not in the Parliament.(Interruptions)...Silence is golden, but not in
the Rajya Sabha..(Interuptions)... Okay if you want to speak, | will call you
after Renukaji....(Interruptions)... Seemaji, you please take your seat.
...(Interuptions)... Yes; yes. So many Members have given notimu take your
seat. ...(Interruptions)... Please take your seat.(Interruptions)...| have given the
floor to Shrimati Renuka Chadhury ...(Interuptions)...
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SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh): Siyou know it is a
large re-assurance that cutting across political lines, cutting across gender divide,
we get united to fight a blot on social conscience when an incident like this
happensAll of us, collectively are people who are oriented towards safety of
women. This is really not the time to nitpick and say who has to be blamed.
Collectively it is a social failure and we demandInteruptions)...

SHRI PRAKASH JA/ADEKAR (Maharashtra): It is the Government.
...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY: Let me finish....(Interuptions)...Let me
finish. ...(Interruptions)...It is people like you who do not allow.(Interruptions)...
Listen to me first,...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let us not fight over this..(Interruptions)...Let
us not fight over this...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY: It is precisely the height of intolerance.
...(Interuptions)... Will you please let me complete my sentence(Interuptions)...
What a pathetic lot!...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let us not fight over this...(Interruptions)...
Renukaji, you address the Chair.(Interuptions)... You address the Chair
...(Interuptions)... Renukaji, you please address the Chaifinteruptions)...

sfrrclt vt et e eMu v sl ®'d © to get political scoring
..(STEH)...

MR. DEPUTY CHAIRMAN: Renukaji, you please address the Chair
...(Interruptions)...Please allow her to speak.(Interruptions)...

SHRIMATI RENUKA CHOWDHURY: Let me complete my sentence before you
all jump to a conclusion...(Interruptions)...

MR. DEPUTY CHAIRMAN: Hon. Members, this is not an issue where we
should fight. ...(Interuptions)... We are all concerned..(Interuptions)...

SHRI RA/I SHANKAR PRASAD (Bihar): Renukaji, just one minute.
...(Interruptions)...l request you...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY: No, no; | am not yielding.
...(Interruptions)...I am not yielding, gentleman..(Interruptions)...No, | will not
yield. ...(Interuptions)...What is this?...(Interuptions)... You don't even allow me
to complete thesentence....(Interruptions)...
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MR. DEPUTY CHAIRMAN: Let her complete...(Interruptions)...Don't pass
the buck....(Interruptions)...s&l, 3Md &1 STl Let her speaksma @ dfeyl
...(FTET). .

SHRIMATI RENUKA CHOWDHURY: | am not here to defend the Government.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Renukaji, you address the Chair
...(Interuptions)... You please address the Chair(Interuptions)... Let her speak.
...(Interruptions)...No, | have not allowed you..(Interruptions)...

SHRI BALBIR PUNJ (Odisha): She is accusing the Opposition.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: | will allow you. ...(Interruptions)...| will allow
you later ...(Interuptions)...

SHRIMATI RENUKA CHOWDHURY: Sir, this is the tragedy of our time that
there is such an intolerance that they don't want to hear a woman's point of view
at the end of the starylease, Sirl may be permitted...(Interuptions)...

MR. DEPUTY CHAIRMAN: Please go ahead.

SHRIMATI RENUKA CHOWDHURY: Sir, | am not here to defend anyone. |
am here to condemn. If you are capable of listening, please listen to méheSir
point is, I am not going to allow this incident to become another statigtics.
young girl, within her right empowered by the Constitution, moved around in Delhi.
A terrible atrocity has happened. This cannot be compensated by cash. It will not
be compensated by shouting in this House. It cannot be compensated
...(Interruptions)...

SHRI BALBIR PUNJ: You can't abuse the Opposition(Interuptions)...
MR. DEPUTY CHAIRMAN: Mr. Balbir Punj, please sit down.

SHRIMATI RENUKA CHOWDHURY: This is, unfortunatelya very sad
reflection of how we react to such an important issue. iSiis not yet another
incident, because each incident on its own carries the tragedy of failure. The police
whose business it is to give us confidence as citizens, which should be involved
in confidence building, are required to take such determined steps that a fear is
there. How is it that these individuals who commited this atrocity believed that
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they will get away with it? How is it that thewctually had the courage — |
won't call it courage; it is, actuallcowardice....(Interuptions)...

MR. DEPUTY CHAIRMAN: Now, please conclude..(Interuptions)...

SHRIMATI RENUKA CHOWDHURY: Is this a music?..(Interruptions)... What
is this?...(Interruptions)...

MR. DEPUTY CHAIRMAN: You don't listen to them. Please conclude .now

SHRIMATI RENUKA CHOWDHURY: So, Sir it is this breach of trust that
comes aroundThe hon. Home Minister is her@ll the women in the Parliament
are giving an invitation, through you, Sthat we should collectively go, meet him,
the Commissioner of Police, separatedytside this House, meet the Chief Minister
New Delhi, to work out an action plan whereby such incidents do not happen
again. ...(Time-bell rings)...

MR. DEPUTY CHAIRMAN: Okay:.

SHRIMATI RENUKA CHOWDHURY: It is not enough for us to treat this as
yet another statistics and that tomorrow things will finish and thereafter another
incident will happen like this. | strongly condemn this. | join my hon. colleagues in
condemning this incident.

PN AR (SR USR): AFAE SURHid o, faeell 99 @l IoEHl g SR
foeehl & F0I o oRY ¥ H ¥® @ W g B oMU A s@@R B weAw @
B Bl PR T v A8 o e, PR 9 s @RE @ "eaW T@ Bk gnml
G foeel d Arge qfeedl SR Afeeell & FW FG sodd IREM 8 @ &,
SafieT B @ ¥ TAOhR @I "gedAw feaufafes dedt o & €1 98wl R
ard g1 3l recently T 99 &b 3fER TP BRI b W O dRE A AHEd
AR HI "edl AR 9MF s B, ¥9Y Usdl Wl Bl geAW 9WH s g,
AR Al b AT Sl Sed, SAEd! 81 el €, S WY qellcbR  fdAr S e
2 39 e @ o "geaW fieel # gAN WM o @ ¥, 3@ Ady H gIaife
o Q@ 98 9 AFE GSR T Bl PO Al 8 ST Al H MU 3Mudl e
A B F dfeT sHe Wy & W IE N FEA B W™ AR ¥ A g A
Stofe ST s9 fhW @ dRE dRd B S 39 W & elementsg, SH¢ Raemm
B W T A& PRATS IR Bl ORd gl BIifh 99 H Th BET b AT S
I8 IREE gT T, TOH facel gferd F Fwl SR @ ¥ SR S gam €
ITH UHSl T, Sl Ufedicd €, SAPI UHS] T, olfdd dhad STB Uhed ¥ BM
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REINRIRIER])

TE Fe dren g1 S al AN § Sl Udbs ol M g iR ST gsde 8l
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it S ey @ifew | | am listening
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R T, ®ife I9 Rgwam & & 9 s R d ok wW dR ¥ g
P EF H g RE P! RS Bl 8, O8] UK $B PR AS Ui |

So, | feelfs @ < fe@mEr & 39 AESWR & AP d HI <A1 AIRY|
The way we are discussing this topic tqdayshould have been done eatli&ir,
look at the kind of reports that we get in this HousesR w Rucd €, aiidhs
fer g &1 F Uk A U @Eee deR #Al A fRy €1 sHH W1 siiws £
3T @ PR MU shockedq WIEI| WX, ¥ ofihe S S96 UM M g, they are
the only cases which are registered with Wemen Cell.3R, T8q9 & #d <Ry,
ISE

MR. DEPUTY CHAIRMAN: | have to allow more Members.

SHRIMATI JAYA BACHCHAN: Sir, please don't do thisThis is a very very
serious subject.

MR. DEPUTY CHAIRMAN: Yes, but there are more people.

SHRIMATI JAYA BACHCHAN: | do not want to make an issue of it. Please
allow me to speak.

MR. DEPUTY CHAIRMAN: There are more people.

SHRIMATI JAYA BACHCHAN: Let me speak, Sil am not doing politicSR,
Ig Ifipg fou U £l foeell ® ..(zmaum)...

MR. DEPUTY CHAIRMAN: No; Jayaji, please conclude. | have to allow more
people ...(Interruptions)...

At ST ge=a W), § €l a1 would protest outside the House. | will
not speak.This is not fair Sir. Whenever we come to a discussion about women
...(Interruptions)...For the last three days | have been asking for an opportunity to
speak, but | have not been allowed.

MR. DEPUTY CHAIRMAN: You may give a separate notice.

SHRIMATI JAYA BACHCHAN: | am sorry Sir. This is a very important
subject.

MR. DEPUTY CHAIRMAN: | would advise you to give a separate notice for
this.
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SHRIMATI JAYA BACHCHAN: How is it that we take up other political
subjects? Rajya Sabha is not meant for this!

MR. DEPUTY CHAIRMAN: You may give a separate notice.

SHRIMATI JAYA BACHCHAN: Si, Rajya Sabha is meant for issues like this.
We have to discuss it.

MR. DEPUTY CHAIRMAN: That is what | am saying.

SHRIMATI JAYA BACHCHAN: *

MR. DEPUTY CHAIRMAN: These remarks will not go on record.
SHRIMATI JAYA BACHCHAN: *

MR. DEPUTY CHAIRMAN: Your remarks will not go on record. 1 am trying
to accommodate the maximum number of people.

SHRIMATI JAYA BACHCHAN: *

MR. DEPUTY CHAIRMAN: You may give a separate notidde can have a
separate discussioRlTd separatedifcd <Y . (raem)...

SHRIMATI JAYA BACHCHAN: *

MR. DEPUTY CHAIRMAN: Shri Shivanand Tiwari.
SHRIMATI JAYA BACHCHAN: *

MR. DEPUTY CHAIRMAN: What can | do?
SHRIMATI JAYA BACHCHAN: *

MR. DEPUTY CHAIRMAN: It is easy to blame the ChaiEverybody wants to
speak and Members don't want me to exercise control. What do | do? | would
leave it to the House to decide.

SHRIMATI JAYA BACHCHAN: *

MR. DEPUTY CHAIRMAN: | have told you, it is not going on record. |
have called the name of Shri Shivanafidiari. Jayaji, you are my sisteYou may
give a separate notic&ou would get enough time.

*Not recorded.
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SHRIMATI JAYA BACHCHAN: *

MR. DEPUTY CHAIRMAN: You would get enough time latelout not now
SHRIMATI JAYA BACHCHAN: *

MR. DEPUTY CHAIRMAN: Is it my fault? How can you blame the Chair?
SHRIMATI JAYA BACHCHAN: *

MR. DEPUTY CHAIRMAN: Now, Shri Shivanandliwari. ...(Interuptions)...
st Ram< a9 9),.(@9)...

MR. DEPUTY CHAIRMAN: If you don't wish to speak, | would like call the
next speaker

A Ram< e ([(ER): STwld weiey, 9 A/ H 39 d® Sl $B  Pel
TR, H S 9@l Bl WA eRal g IR Al g b fieell gfemt @l ¥E ER
Il gl S S A fden € S99 W o n ¥ fe foeel g wRE @t
gl & fau o @ g g1 cfed # e gt ard ff @A wredr g
aar & e f6 ¥' qw AReni & W dRE IE W Tl o™ ' el b
RT W Th TR BY & Th 9% T (09 IRAl b A JU g8d b A1
JN@HR AT @R oMl & &% 9 ol o€t & WY dAhR 9 &l gl BIe-
B afEdl 4 99, 5 @Y, 6 9Y B SH @, 67 dY B, 70 A4 B @l AW,
TIH W T W W FARBR 8 Y@ gl I TP fdopad AHINIG SR wipld
dde T 39 QW HI 39 TWe @ "edarll d fiwd 2025 aui d S 3fE g B
BH Ol TP SUHIGEE] WPl "l ¢ €, SU BARN] REl WPl T gF T
AR Bl qOR Bl A, A0 P g FAPR b <« H G TRE I JARDR
Pl AFRIBTT TR B ST @ B, THADI T T P T Al o H ¥ IR T
S AERiear & g fad g @ gem @ & 98, S eReR Wis, Shm St
gl HIS[E €, oMoidhel 3MgeH S dol gl ©, R e U didiefed A S
g W ¥ SR a9e | ¥9 oW H JOhR B AHRIGdT IR 8 & ¥

M ST g W), L (9EH)...
At Rar< fad W, § e e § @@ o) @ gl AU gEel fewed A4
DN ..(FETH)...

M ST g I8 AT RT I PR N © b seH S @l duig 3
FAHR B I8 T? ..(TIUH)...

*Not recorded.
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N REam< ek § 78 @8 W@ o1 & 96 IR d < d TRar F 9™
77 R B iRy f& R S Refd @ % ofR ' swar Rid o Us omew
P A AN, AT GAT BT GEEE el BN dlel § IR Ay {RRE e
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Mt Suaumfesr: Ram< eyt St eza @ 8 T
M REm< fER: 58 99a 4 te 9=e ifd el S| 9gd-9gd gaie |

SHRI DEREK O'BRIEN (V¢st Bengal): Sjrmore than anything else, this
morning, | stand here nervous and scared as the father of a 17-year-old daughter
living in India. Sir Delhi has, for long, been the political capital, the administrative
capital. But if you look at the track record of the last so many years, it has now
become the rape capital of India. 575 cases of réyeelare not trying to justifying
that one city is having more cases than the otBach rape is a rape to marf
you look at Mumbai, it is no betteP50; if you look at Bengaluru, equally bad,

96; if you look at Chennai, equally shameful, 76 and if you look at Kolkata, also
very bad, 42. Sjrl want to make two points in a short time. Firstlythink,
whenever there is a rape we think that it is a woman's id&eoften want to

make it a woman's issue; we believe that it is much beyond the woman's issue. In
fact, it is actually a male issue because it is about men, and | am one, who stop
behaving like human beings and start acting like animals. | think, this is an animal

instinct. As some of you are saying, and | agree, this is even worst than animals.
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| was listening to the discussions that we have rule in Rajya Sabha for this or
that notice, but the girl who is raped gets no notice. They get raped whether they
are travelling by bus or whether they are travelling by train. ISwant to ofer

just two quick solutions, and | don't believe that these are the only two solutions
being ofered. One is, Sjrof course, the Home Minister needs to give us good
reasons about the responsibility of the Police force. Secosdtyal communication
plays a very important role. | think, it is time now we took this issue of preventing
rape and create a lot of social communicatife can spread this message through
different media.Thank you, Sir for giving me this opportunityWe wait for the

reply of the hon. Home Minister on this issue.

MR. DEPUTY CHAIRMAN: | request the hon. Members to reduce the time of
their speech so that we can hear the reply of hon. Home Ministghall be

grateful if you take one or one-and-a-half minute.

SHRIMATI VASANTHI STANLEY (Tamil Nadu): Mr Deputy Chairman, Sir
Mahatma Gandhi said, "When a woman fully attired in gold ornaments can go
freely in the late hours and then come back home safedy only | can say that
the country has attained real freedom." But, 8irthis present case, where we are
discussing about this particular girl, just 23-year old, what about the nation's
freedom? Where is our nation's respect? In this particular case, we are talking about
one small girl. She has been torn into pieces, gang-raped and she is now fighting
for her life in the hospitalWe are living in a society which has completely failed
to protect and nurture its womehVe call this our motherland; we call our
language mother tongue; we call rivers by the names of women; and, we call
women devi,mata, shaktiWe keep them all in the temples, but the real women
are not respected’hey are not taken care ofhere is no protection for themhs
my brother said, Delhi has become not only the national capital, but it is the
capital of rape also. Not only here, it is happening in the entire nation. | would
like to bring to your notice the recent video clipping of a teenage girl being
molested by a mob in Guwahati, the gang-rape of a girl at the National Law School
of India University Bangalore, recent rape incidents in Haryana and this recent
incident also.What does all this sayR survey conducted byrhomson Reuters
TrustLaw Women says, "India — shame, shame, shame, | would like to say it here

— ranks with Afghanistan, Congo and Somalia as one of the most dangerous
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places for women." Last year alone, 24,206 cases of rape were registered in police
stations across India and the cases-of violence registered against women in 2010
alone were more than 2,00,00Q(Time bell rings)...Sir, there is still time. If anyone

can shirk off their responsibility just by saying that the bus licence has been

cancelled, the public is waiting to cancel their licence to rule.
MR. DEPUTY CHAIRMAN: Please, conclude.

SHRIMATI VASANTHI STANLEY: | hope the Home Ministry will come up
with watchtowers which they have promised already and the CCTVs will come.
Give more teeth to the laws. Punishment should not be for ten years; it should be

life imprisonment. These kinds of people, these culprits have to be hanged to death.

MR. DEPUTY CHAIRMAN: See, senior leaders are here. | am posing a
guestion which | want this House to decide. | am unable to decide. The point is,
| have got more than 12 names. Everybody is insisting to speak for three minutes.
If that is allowed, it cannot be over by one o'clock. Then, the Minister has to
reply. Let the House decide..(Interruptions)... My request is that those who

speak, can finish within one or one-and-a-half minute@interruptions)...

THE MINISTER OF HOMEAFFAIRS (SHRI SUSHILKUMAR SHINDE): Sir |
would say that the matter is very serious and the Government is very much
interested in knowing the feelings of all my brothers and sisters. So, you can find

out some way that everyone can speak and | will reply

MR. DEPUTY CHAIRMAN: In that case, the Government's view is that this

can be extended. If the House agrees, after 2 p.m. also, we can discuss this.
HON. MEMBERS: Yes.

MR. DEPUTY CHAIRMAN: So, everybody will be given three minutes. Now
Shri Shashi Bhusan Behera.

SHRI SHASHI BHUSAN BEHERA(Odisha): Sirl would give my compliments
to the hon. Home Minister for the gesture that he has shown and his concern on
this shocking news. Sil share my concern with all the Members of this House

who have spoken cutting across the party lines, especially the woman Members —
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Maya Singhji, Renuka Chowdhuryji and Jaya Bachchanji, who is still standing and
protesting on this. Certainlyit is a very serious mattett is unbelievable for
everybody The entire nation is shocked and the world is also watching this news
and an impression is going regarding our nation. It is a very serious incident.
Women are not safe in Delhi. It is not the case of a single incident; these
incidents are continuously taking place in Delhi.. Nderek O'Brien also mentioned
the figures of what is happening in a single year

Sir, this House has always kept and protected the dignity of the women, and,
it has fought for the cause of womerhis House passed th&omen Reservation
Bill. Here, in this House, we must keep the dignity of the women.|Sind that
this is lack of will on the part of the Government. The Government should not
think of taking action alone but it should do even much more than that. | also
agree with the opinion given by Shri Shivanand Tiwariji that it is happening with
changing social, cultural position but, Sin the name of social and cultural
background, we cannot excuse the shameful incident. tB& situation is
deteriorating day-by-daywe must witness the action taken by the Government.
The Government should think seriously about this matter and take appropriate
steps in this particular incident. The culprits must not be freed for any reason.
There should not be any lenient action, and, it should not be over only at the
enquiry stage. Stringent action as per the existing laws must be taken. The
Government should take care to see as to how our nation can develop its dignity
for women.We cannot sit here lik&aurvas and Pandavasyho sat silently in
Kuru Sabha, and, this country should not watch Draupadi's insult, if we speak in
terms of mythological stories.

Sir, 1 want to seek assurance from the Government. | am thankful to the Home
Minister for showing concern, and, | hope that only when he takes proper action,
this House and the people of the country will be satisfied. Thank you.

SHRI DEVENDER GOUDT. (Andhra Pradesh): MiDeputy Chairman, Sii do
not wish to take much time of the House. Shindeji must understand that apart
from this discussion, there is no other meeting today in the Rajya Sabdiay
morning also, all the agitated Members protested against this incident. He must
take it seriously Sir, having served as the Home Minister of @t& | know very
well that it is not the fault of the Home MinistéBut while taking advantage of
what is being said in Rajya Sabha, he should call the officers concerned and tell
them that action willbe taken against them if incidents like this happen in future,
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1.00 p.m.

T B A ARyl e O "ew &% IR # wel o wW H @al '/
REN 8, S9 f&de &1 ARIY o gY, 9R AGARI Bl b $Ub R H &l
ey dom W™ § WA incidents @l dgd seriously oM @12y | Please take advan-
tage of this debate. Our Membeshrimati Sudharani will also speak today about

this incident. Thank you.

DR. V. MAITREYAN (Tamil Nadu): Mr Deputy Chairman, Sireverybody is
really shocked and agitated by whatever has happened. Of course, we all have
called for a serious action. The Home Minister will reply to the concerns expressed
by the hon. Members. Sithe reply which he will give, may satisfy us, onay
not satisfy us, but after the debate is ovethink, the life, probablygoes on
forever as usual. Siwe should put an end to this problem. Of course, the Home
Minister will call a meeting of his officers and give strict warnings and instructions
and all that. Sjrwhat is important is that we call this country 'Bharat Mata

and, if its meaning has got anything to do, there should be a strong deterrent.

This House has made so many amendments to our ConstitWWenave
made so many epoch-making laws. | urge upon this House to make one more law—

'‘Death penalty for the rapists’. Thank you.

DR. NAJMA A. HEPTULLA (Madhya Pradesh): Sicutting across the party
line, cutting across the gendezverybody has condemned Wenkaiahji, as the
Chairman of the Home Committee, has given us the figures. So, there is no need
for repeating them. Everybody is anguished; everybody is angry; everybody has
expressed his feelingghis is not the time to make speech¥é& can ask the
Chairman to give us time when all of us can make long speeches. The time has
come when some action should be taken. The Home Minister comes from
Maharashtra where, at least, the law and order situation at one time used to be
very well in Bombay We have lot of expectations from you, .Mdome Minister
We hope that you will take action. It takes time to improve things, but | also
request, Sjrthat there should be a thinking among the people why these incidents
are taking place, why such incidents take place in Delhi more than in any other
city in the country
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Secondly | support Mr Maitreyan that death penalty is the only punishment
we should give. There are 10,000 cases pending in the court. The court should
also see to itWe can pass a Resolution or amend the Constitution to that extent
that the court's hands should be strengthened so that they can give punishment
to them which everybody will be scared of raping any girl on the street or in the
college or in the bus or anywhere. This is my only demand. This is not the time to
make long speeches to express our views. This is the time for action and the
Home Minister should do that, the Government should do that. Everybody has
condemned everything, but the question is what action the Home Minister is going

to take.That is what the House wants to hear

MR. DEPUTY CHAIRMAN: There are some more names. | will call everybody
but | see our sisterJaya Bachchan, has been standing for a long time and hon.
LoP has also given a suggestion. Even though rule does not permit to allow one
person to speak again, | am using my discretion and allowing you to speak, but

please conclude in two minutes. My only request is, please take only two minutes.

SHRIMATI JAYA BACHCHAN : Thank you, SirThank you Jaitleyji. He has
always been very supportive. | am really vewery moved. Sjras Najmaji has
said, we don't need to give long speeches. | am, wagy disturbeda3rt AR
Uh Rl 4 dEl b IE Wed Sl §, o8l 89 @N SURYd € 98 ged dell Bls
gq & Ext ¥ W' ¥9 matter of factsarel discussiongd €1 He is absolutely
right. 81 @ 980 & wed oid d speechest T &, trying to scorefd @A
T aresT dlerm SR BF fear a1 derml § ¥g @l de dredr gl R
S owel AE € A W UEd ddl S ¥ A 9} oS, 9 WHR 4 99 URAR
Pl Bl @ @ Fdew Sars? Did you publicly make any announcement saying
that you are really sorry that something so shameful has happened in our,country
forget the &te, and you will take veryery strict action? Sirl am basically an
artist and | am terribly disturbed by this. | am very worried about the parents of
this girl. Everybody will foget what is going to happen to hdyut she will
remember for the rest of her life. It will be a scHris a terrible mental torture
more than physical. How are you going to repay for this? Evenfsiaywomen are
getting raped by their fathers, their brothers, their cousins, their unclest Sira
shame.We are bringing in Bills to protect certain sections of society who are

deprived. What about the women who bring you into this world? Where is their
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protection? Do you not think that we should think about it very seriously? | am
ashamed. | personally feel veryery ashamed that | am sitting in this House and

| am helpless and | am not being able to do anything. | am certainly very
disturbed and | am equally disturbed by the answers that keep coming and being
placed in this august House by the Ministers concerned which are totally incorrect.
| do not know what else to say thank you very much. | think that there should

be a law to deal with such matters. | am not going to say anything more on this.
But | have a suggestion. | think the act of sexual assault should be treated on a
par with attempt to murder and section 307 of the IPC should be amended to
include rape under its purviewhis is a very good opportunity for us—it is sad
that 1 am calling it an opportunity-to set an example and show the country that

you mean busines§hank you very much, Sir

SHRIMATI RENUKA CHOWDHURY: Sir, | associate myself with the mention

made by the hon. Member

SHRI SUKHENDU SEKHAR ROY(West Bengal): Sirl associate myself with

the mention made by the hon. Member

S U SIGR RIORYM): ITFHURT ABled, oMl fdeell d S 39 @RE @
BEEl BT T Al W SW W [ED @ Onl gl el d ud R SR Ee
BEdl g3l AU fi g9 R &b BEW, Wil RN, IRl P WA GEHH, AHed
g4, BIC dfedl & WA g 8l k8 & Weled, R $rd W B S I®
g, S B WEl gREM Y «W W ogedl of & & - feell H W S8R <w &
3 SRl W | ¥E |G qWIHY dgd AHBAN Bl & R EARI BIA gl
SIS B? d BART WU SR gfere s emifew ¥ f swa PIE W
I PIE IR e Frper WET ¥ 9ueE R’ el e e €, § g9dl doiw
gaF AEd gl Sl gole I8 & b SWRIEEl Bl SR A8l @ W Bl SHhl SR
BHT Y, W e ARy fd SHA eoiad dem 8 SN A7 9 d[hs Uhs
ST, feell JRA A oS Rl Wb, SRl 8 bR fedn S A Telt gR
SIEEN, Wfh Ul fRR HS @1 SRl €% B el gl H OWBR W 3Abs Sl
arEdl g & fUed @ A 4 A, afedi a1 asfeal & 9™ S g9 gv
g S umel # fea oIl @1 wwn gs, fhad god wHER) A W sttt
W AWl terminategy? MR S WS fHA Sar @ ol 9 99 §'Td @
S g fedl @1 |en Bk @ el g ueuE 9 9@ S9d AW 9dd ol H
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Bl AEA § P Ub WEM P SR W A bl FRARU 8 iR de won <
TG, I STRIRRT @I Wi Bl SR fisd S d Bl B 9™ w9 SR AN
B ® o Red ¥8l WOl TE B2 U BRE ¢ dled 91 Ay, g
Afeem gomt o # RO @XM Sd g¢ Sxdl §1 R® Sl &2 @ 6l 98 q8l
AU HEQH PR, Theoll WEQW Al &l B2 TE ARV Yo oMl Bl oA
S TRE W PUPR G BN, SFH terminatedRAT BN S dF fll & U
W A el U, 99 dh T AT H By IR el AN dren| d T\ W
o] g e W @ e o, Sl N g a) o w9 gear @ wmoml w@
I8t W B @ Tl 980 qGEN R 9gd & W @ 99 T f5 @ Tq$ & W«
B WO A B @Al BIM? BR H, URIR H, I W e gy, AR Hel
W HEpw el 8, el Sm d HEpw @ E

MR. DEPUTY CHAIRMAN: Please concludelime is over

ST o oIgR: ¥ Refi snR € a1 Rt sufew € 6 iRl @ =R Rl
gl 99 S=° 39 9 b1 X 8NN B S oo ferft, 9t A R ww BN
TS |

At o wed: #eled, Rib fooell 7, W1 ¥ Pol THER gem ¥ SR o
H e gl 8 W OBAR g HR HE e I P faeell Pfied sfi; v &
T gl 78 R fReell @ & T8 8, ® oW d Sl g9 WeX §, AR qWg
8l, FTfe B, BIIBIl Bl A FAH Bl, BX WUeX H HARARBH b HUR AR
IR qAHR B TeAY N wWe F a0 9 9% W@ § WReR § g g faw
N gz @ & ;e A F B o T R R W A B jw, WA
g Fedl 38, @ el Hficad offe Y ol ok @™ &1 W Mm@
SRAM W), B o ® f6 el § O 9@ dg "o, gde B @ M, 9
gad gl el ofl, i el off I8 WAl YOI TN A1l R ARBR Bl AR
T ' 1 gfe dEl 9§ M W U WReR REIRR ' # wg TE e
& ® ¥ W 7 Ao sue fou RRRR 2l WReR & 9 gde d S
& fErR 2

W, 39 Wed H ARl & IOy RAUT F IR H A Tl P, &
BN, [d U gol, oifb Rawel Ug@ qefl Wied SR S A BHY U 4 GR
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(o o R1sd]

¥ Pl T 3R g8 ;' © & ARel B aRem @ AE WU H SwRd T,
U8l SR GREUT SINY, 91§ SHel RE S| MoV drel Solldl § SR
39 e F AREM BRI &, A WG 7 & g iR WeR T we W Ffkey
g SR M Tl W qREl @ AT b AU gfe T el fe W sl @
BRI B [ et AEy SR gE YOerd, Sl bdl foeell W gHEAl 8% ®, 99
SRl W B eyl # osar & wgwl gwErs |

SHRI RAM JETHMALANI (Rajasthap Sir, | just wish to respond to my very
distinguished friend, Renukaji, who raised a point in her speech. Renukaji is talking
away with somebodySir, it is a very legitimate query that she made as to how
these non-human mastodons convinced themselves that they will get away with
this dastardly crime. Sirthe short answer is that they had convinced themselves
that the investigating agencies, whose duty it is to maintain law and, ader
totally impotent and unworthy of the positions in which they are located.I Sir
wish to recall one of the greatest names which we have produced in India, the late
Lal Bahadur Shastri. He set an example of democratic responsibility and prompt
recognition of that democratic responsibility that somebody's head must promptly
roll. 1 do not say that the person who should make that sacrifice is the hon. Home
Minister. He is a good and anfiefent man, and | have no doubt that he will do
his best. But, todaybelieve me, these people rightly thought that the police in
this country is incompetent and the head of the police head must roll. If he does
not voluntarily allows his head to be rolled, you must make sure that this example
is set forthwith so that the people should know better

DR. T.N. SEEMA (Kerala): Sir this incident of gang rape which happened on
Sunday in South Delhi is very shocking and more shocking is the irresponsible
attitude shown on the part of authorities, whether it is the State Government or the
police oficials of the $ate Government or the Ministry of Hon#dfairs. Sir this
is not an isolated case. Sigang rapes have been happening again and again in
the Capital city This Capital city is directly under yod’he women want to know
what is happening in this Capital citNo woman is safe in this Capital cit§o,

Sir, through you, we want an assurance from the hon. Home Minister to take some
steps to ensure safety of women in tbuntry

Sir, there is a blame game going on between tia¢e SSovernment, the hon.
Chief Minister the police dicials and the Ministry of Homeé\ffairs. This is not
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going to help women in this countryfWe want strict action, we want immediate
action and we want assurance. | want to put some concrete suggestions, through
you, to the hon. Home Ministef1) All DTC and private buses should be fitted
with surveillance cameras as a precondition for licenses. (2) The civil defence
volunteers should be deployed along with the police force to patrol the streets and
localities. (3) People's Committee including representatives of women organisations
should be formed and attached with every police station to take up crimes against
women. (4) Speedy justice to the victims and exemplary punishment for criminals
must be ensured. (5) The cases fail in court and culprits escape punishment during
trial on technical grounds due to shoddy manner in which the investigation is done
by the police, that should be stopped. The police should be sensitised to conduct
scientific investigation and proper recording of evidence. Fast track courts should
be set up in all districts to take up cases against women in an exclusive .manner
The last point is, young boys should be educated in school itself to treat women

as equal citizensWe want change in the mindset of the society

gt [ T [ (oRE): W, Reell § 5@ 9 PR PR B "]
Hedl § Al 8 §R B W& H oUAl fOdl, S/l MBI e dRd ol BH TH
oy w® 957 § 9 feawr W ey e @R o, ae fead ff sound bytes
T T dAfpT el & Wedl @ EPBd W Pl R ALl Tedl vl R I«
W UH 23 A P 9l Bl dABR gAl, I WA W Headlines dday &1 U
Higdl TABR TEDIDPR PR & [y Sl &l Fey fbil 7 Fer & 98 wW@d DCP
B U Tl TS M H ARUE ASd OMd § AR IAPI WM PId 2| AT
Afgell TR WX #9rl ¥ fi thank God a male cameraman was with me, so |
was protectedss Wed H IREGR Wewi 4 FEl & ' AR fhawm ff emper @
R o, feeell &1 wa ¥ & & ¥el S RS € S FNA F1 @w €]
gl

W, & AHEIR W IC B I & [ B a9 4 dsal & JARPR 8IT,
qE Th Thal o M| B SRS 7 AgHl B qecpr fhA, 9w T== bl W
dAR S gl e fieelt ¥ 1 o@ @t Swer ¥ public transport systerfi
ply ® & Tl T U@ S 4 F8l & 84 above party lines camaraderi@
g I 39 I w® =af o= TRyl Te atedl e 8W & A9 § Th 98d
d PEal ARl g b 8 TaRR, 2010 ¥ el gfom @feR W feed #Rd an
¥ & f& 3my PCR vansa! ed d@gy, foot patrolling RMET axAEy| UG A1
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ISR EREE AR

& I At el & A e} We e wRarsy fh mus wM W R
PIeH °C @ § A 98 @ ol ' fieel gfo sfTR ¥ Iw W fFaed e
g1 f& M UH quick response teard gyl $W Wah dEGE AR /il f A
W IR T8 fear marl feeeft d 2010 ¥ @dX 2011 T@& sexual harassment
POST # 120 U@ @ ded g ol oo ol fowe A UM 9ga W dfewi g
e o@ wel T a1 S g % GHORT 7 dEl fh smuel wer # ¥,
g d @l fearl W), (el § gd SHO &1 a9 © f& R Afgell @1
JAHR BT § o IGh HUSI $H QAW T, I9 SRS B I TE T S TAGR
IR Bl I TEl UH Higenm Wew F del b 3y DTC &9 # CCTV «varsyl

W, ficell § WNPR B WY F dIC NV &Rl § JR sHPH gyon
g gal ¥ f& DTC &6 § CCTV ofl, dfed ¥ I8 ¥ f& o9 d& DTC &9
# CCTV oM @ forRe 78 fiell ¥ ..(awm).. ¥), U & time up &8 I8
g, the time should be up for criminals, not for Members of Parliament discussing
this issue.

faeel ¥ public transport servicel T4 MG IR @Rl & @lad fdy W E
S illegally s =@ % Tl W ARV Y AT ST 9§ Waa 7 B U9 T
Hil e SINYl TR 3 f9e W faeT T9R el ® SR fevm 3w fged
B HBRT 72

st SuwuUlr 3MURT <lgE WA 8 T el

At wift gfaT R{EL W, 36 €S H 23 G B ASH Bl TARPR BT T,
6 I B gTdl BT FAHR BT T IRGN FAHR 59 < Pl o= H

MR. DEPUTY CHAIRMAN: It is not going on record.

ghreit wfa Sfeq s

it SUMfY: SMUdT <gH W ' T 'l It is not going on record.

*Not recorded.
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MR. DEPUTY CHAIRMAN: It is not going on record, my dear sistemadl
TIEM WA B W ¥, IE YIpie # Al M &l ¥l Now, Dr. Vijaylaxmi Sadho.

31 faogesdt wr (\e uQw): W), g S e "o d®fed g8 7, U9
TSB! F A SHd GG @ IURART H uH U fEmd F R IWHT S
I YU g w sHH R a1 @ 9, s9el RN 9T @ Y, SaHl @H
Tl B W9 AN ¥@l THER €

R, BART < ROACH B <% &1 I8 GRPR ©, APl g, ARl P
REAN 2, WM & AWM W, FU P AN @, AARM, JEHV| W, _ P Py
SABl H BRI dfedl & AT S8R WS S9e RO 8 9@l a_0 de T IRd Bl
A BART Q¥ ¥l F8 & 40 fHarfiey W Udh S/ W, Udh Ifel URdw, Ud
I AR B gY N O @R 9 Yaew d A ®d 8§ SR e
UH B ®, VAl BARI S B, Ul BRI WP Bl MR T8l W g9 dWE Dl
"Heqg "fed BRI €, o I8 BH Wb [A¢ dgd B ey R wEHare gl H
FHING e A PeAl A@Edl g b T WM ¥ SR S8 dR g 9Nl W
TR ¥ faR &9 @ MEWHAT gl WeHR bz Al 8, WReR et @
g, ofd R ARERN & FW JAER 8 W & dq I ' J9d oy
Tl PR H 9 &% H UG Pl MR H d@ Fe fdodll B, O WAR A g
| P B WHR 7, d A4 US¥ H ol @ WeR gl A mErR #
g8l Ugell TWR B, d fieell ¥ orex W, UE AR B I® T ...(IUM)...

MR. DEPUTY CHAIRMAN: Don't bring in politics....(Interruptions)...Please
don’t bring in politics here.

3. faoraeredt Wk focell & srex W), IEf SR ' @ B ...(aum)...

MR. DEPUTY CHAIRMAN: Don'’t bring in politics....(Interruptions)...Please

don’t bring in politics here...(Interruptions)...

o1, fasee®t @k § Sermd RO W $WR 98 BR A bRl dlsdl gl
...

sft UM ST (AT UQY): MU Wed ®I WdedRel & A Radars Ad ST
...(TTE)...

MR. DEPUTY CHAIRMAN: Vijaylaxmiji, don't bring in politics....(Interuptions)...
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o1, fasee®t Wk § Sermd joifd W B 98 BR A HRAl drsdl gl
...

st Suwumfr: e g Sl B (9.

o1, fasee®t @k § Sermd joEifd W SR 98 BR A bRl dlsdl gl
...

St Sugumfe: g IRV .(ERF)...

St T ST W), Y P9 W @1 W R I B R FJAPR H OS] B
gle o7 ..(EE)...

o1 oot 9t 9y Suavufg "Biey, 99 fioel @t Y 9 @ ®
(FEEF).. B ool B W 9d B vl F et B W 99 R @ g b el
P erex Wt A wedAw gfed B @ Fl .(aum)...

S SuwuTafer SMUGI <Y WH B AT ().

DR. NAJMA A. HEPTULLA: Sir, cutting across party lines, cutting across
gender we are condemning an issue(Interruptions)... That should not be made
...(Interuptions)...on each otherThat is lowering down our concern.

MR. DEPUTY CHAIRMAN: Let us not bring in politics here. Don't bring
politics into this discussion...(Interruptions)...

sft SUHHMRT: eMUdT <lRH WS B AT ¥ . (aEum).. It is not going on
record.

1. faoraeresdt @ -

St Suwwmfe: oMU 93T . (aa@em™).. & W, e ISy . (=awmM).. Please take
your seat....(Interuptions)... It is not going on record...(Interuptions)... You are
my sister Please listen to the brother.(Interuptions)...

31, faogerestt @i -
MR. DEPUTY CHAIRMAN: Now, Shrimati Gundu Sudharani.

SHRIMATI GUNDU SUDHARANI (Andhra Pradesh): Sit feel so depressed
with this incident. Not just myself, but all the women in this country have the
same feeling.

*Not recorded.



Matter raised [18 December2013 with permission 363

MR. DEPUTY CHAIRMAN: It is not just women, but all the people are one
in this.

SHRIMATI GUNDU SUDHARANI: All the people in the country arefedted
by this incident. It is horrifying to know how a 23-year old physiotherapist was
gangraped in Delhi. | just wish to bring to the notice of the august House about
the gravity of the crime in the words of the doctors who attended toTher
doctors said, "W have never seen a victim of sexual harassment subjected to
such brutality’ This single observation is enough to gauge the intensity of the
crime. | feel very sorry that such an incident is happening in this coutry
o A Afkemell @ gom eRd €, SH@r wHWE eRd 89 QW H v sRee
BF 980 §@ @ dd ¥l W IRST B e F U a1 9gd 9R ww
o EM | have no hesitation to say that Delhi has become the rape capital of the
country If you look at the statistics of the last three years, this becomes lklear
2010, 507 cases were reported in Delhi. This went up to 572 in 2011 and, until
today that is, December2012, 635 rape cases have been reported. So many
people, including young girls, come to this capital city from other States. It is very
bad to hear such a thing happening in this. city

Sir, the first suggestion which | would like to make is that a special court
should be set up and cases should be decided in a time-bound .nBewendly
it is unfortunate that even after two days of the incident, the Delhi Police has
only arrested the driver of the bus, but has failed to arrest the remaining four or
six culprits. Siy it is not for the first time that such an incident has happened in
this area. Earlieron the Nelson Mandela Road, one journalist, Mfiswanathan,
also was killed. This clearly shows that this area is notorious anddda for
culprits. 1 am given to understand from newspaper reports that the accused belong
to Mahipalpur or Masoodpur village dfasant Kunj. Sir women nowadays feel
unsafe at any place and at any time. So, we have to take care of them.

MR. DEPUTY CHAIRMAN: Your time is over...(Interuptions)... It is not
going on record....(Interruptions)...Only three minutes are allowed for each
Member ...(Interuptions)... There are five or six Members who have to speak. |
request everybody to take two minutes so that we can finish it off.

DR. ASHOK S. GANGULY (Nominated): | will take less than that ,Sbut, |
must put on record that we must not reduce what has now become a national
epidemic to individual incidents alon&he attack against women has reached
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national epidemic proportions which is beyond the abilities to control of even the
best police force in the world. | cannot however excuse the police forces, but we
must don't go on expecting some miraculous solution either from the Hon. Home
Minister of the nation or from Home Ministers of th&at8. We have to face up to

the problem that we have got a monsterous national crisis on our hands. It is an
epidemic which has violently attacked this nation. It is not going to go away
easily | must put on record my acknowledgement to the media for significantly
highlighting this issue and broadcasting how it is spreading like wild fire across the
length and breadth of this country am putting a suggestion for the consideration
of the Home Minister that we should set up a National Commission for Protection
of Women. We are not going to have instant solutions. Rape and molestation of
women are a major challengé/e cannot blame anybody other than the people of
India for what is happening in this countrgnd which has gone beyond control.
No amount of speeches will do. Hon. Home Minisiglease consider setting up a
National Commission for Protection ®ffomen because we cannot blame policemen,
we cannot blame politicians, we cannot blame all the young people in this country
We cannot blame the entertainment industry eitfdre problem is a social
challenge. Sirthank you for giving me this opportunity because | am deeply
deeply hurt, and | cannot see a light at the end of the tunnel. | go along with
every Member in this House. Don't treat this major crisis as a question and answer
session. Thank you.

SHRI BIRENDRA PRASAD BAISHYA (Assam):Thank you very much, SiiVe
are very deeply shocked to hear about yesterday's incident. Delhi is our National
Capital. In our National Capital, our mothers, sisters are not getting protection.
They are not safe. If our mothers and sisters are not getting protection in our own
capital, then, from where can they get justice and protection? &member the
days, on many occasions we have seen in Delhi, female members and girls coming
from the North-Eastern Region are facing the same probAeah.all the time when
this type of tragic incident takes place, we discuss the matter and after discussing
the matter we fget it. We never take any action on anybodlywould like to put
a question to the hon. MinisteA few days back, a few Manipuri students from
North-Eastern Region were assaulted in Delhi. What action has the Home Minister
taken, let me knowTill now, no action has been taken against the cul@gvé. are
always just discussing/Me are not doing anything. So, every dalyis type of
crime is increasingToday again, we are discussing here. By tomorrow we will
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forget. So, it is a time not to criticize anybody and it is the time not to politicise
the issue. It is time for the Government to take it seriously and take a serious
action against the culprits who have done these type of activities to our mothers
and sisters. My only suggestion is: amend the Constitution, amend thé&itaily
include capital punishment against those people who are doing this type of dirty
action. Capital punishment is the only option. My suggestion is, kindly amend the
Constitution and give capital punishment for the culpifisank you, Sir

A gafdex fg Ys¥ (W@): W, I S 98 & terrible g g, SHH dAlegd
fedl ol & d9 & W T o8, afed Ig AR FEdl, dfcdl w1 bw gl R
S oW H oo BW BANI 98l dfdl Bl Wpel A Blell H Sfbell WO el W
3R PE PIE S W Abell Aol Ol Wbl §l FABI PRU R 8?7 TADI BRUI
I T f G w1 S Gl T, IS GRR WS B gH ©l gAY, USAl Wi
Yg HEl aedl § fb BART ol Ual B =iy, e e oW U 9H @A dral
AN B SEh U B UE WY B M ARy SR S9 WY B F oSt
o€l S BM EfRYl guRT wWige I€ v 6 gue fau S owen g wfey, d8
wr life imprisonmentg T @1z f6 T aR S w@n, @ R 9E” A8 ST
TR Y T8 @ 5 ome W &R ber o WA S ' VA W B O,
qq T AN =N

9 <o W SaN 98I ORI s 8, S9 o9 H §9 de & slod 8 @
gl g8l B T TR 9 B WA WA Fhd §, T ool A Gad &l fha W@
incidentdl i # o € FE € S Ale ¥ A d 987 B9 ©l IS TD
fed @ a/d 8, 1 @i 9d T, dfbT I8 W g fad Bl § SR 9 $ e
CuR B ERCI

W, § Uh qd AR HEd AR g fb RO R P g W fel A A
form f& ¥g S &f WY oSt € AW ST concerned officerE, S Raemw @
PrRAs gsl| AU T s9 e @ "edlw B @ 8, olfed sHal ve T @
3, gR fed ¥E U A Sm iR AR feT wid W 8 ol g LL(AHd B
)., sOfelY, S¢ RaeM®m 9%d ®Rals 8N IRVl 8FR Udh & RIas W 9%
PR BA, A AR ¥E 9 Tl SO 9€) S Hedl g8 € ' 9Wl @ S
g9 Tl B 9@ ME A € SR WEHR U Pl died © b $9d oY W
A A P DI U fBAT SMUL E=dTg |
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St AR fheas (eiTe): IR, ST R onf BWR WE Wed q dEl, I®
U epidemic® T ¥ R IWH T Red @ P wdrl € S 7 T W aH
DY Bg W TS T (G0 few B B uEd TE v e Rl oovar ® e g
TqM ¥ W 98K Bl WM T MR ¥ W FER B W Tl H U FEA @rEdl
g2 % ugdd & SN H Tl @l Sl PR QU S 9, 9 o@ &l g1 o 9
g B S SEET oI, I9H UF Saie el Ried o, R e wiamm T8
g, d s=d & character buildingd gfeai Wt e <A & S #@AW afew
PUS §, e BRI W TS gU 5, SAPI By Y Al el & B T PE N
T E T W I} L A T T B OAEen SR deRm g fF S wme A
Wh AEd B daren o o ot RRE 9=l @1 character buildingglar el e
T 9 S w8 2l oo R gfe ard % WIRY, WReR & WiRT g9
AN Bl AEl b Fhd ®, SAY 3Ih U BH WEdl fAd wR U T A9
I ARy, o 8 R Q9 @1 3Rl @ IR 9 2| QIRd & U F AN
gl 82 Rib v g8 A ® Re fag a8 999 Bl ® SR arbd & wmA
IqH WA Uedl T AL attempt to murdest TE, dfed WX H BE B GIRY,
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A I8 Pedl AEd § b THM 989 b A& MU IjEron fbar b Srst & B
S A Bl R IR b AU AW §1 I8 TR § b B WRIa Pl &g,
BRE & dlcd 991G, then and theress HWiRA & exemplarydsn e =2yl
Jg ga heinous crime? & S d® oMy wom TE <N, 99 db 3@ oA A
GehRl e dren 81 &1 H wHskl g P sAR Hew & RNl Al oWy A Ry
8, 98 A & A W T gl Bl
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SHRI D. RAJA (Tamil Nadu): Sirit is a great shame; it is a great concern for
the entire nation. Our women are not safe. Our children are not safe. | join the
entire House in expressing my anguish in condemning the heinous crime that took
place in the National Capital of Delhi.

Sir, it should be a collective social responsibility to protect our women and
children. It should also be the specific responsibility of the Police and the law-
enforcing authorities to protect our women and children. iSithe dignity of the
last woman is not protected, whether in Delhi or elsewhere in the coumry
cannot claim that we are a civilized natidle cannot claim that we are a civilized
society and it worries me to think that our collective consciousness has become
so sick that it does not express anger and condemnation effectively on all these
matters.

Sir, in this regard, | fully associate myself with my hon. colleague from the
Left, Dr. Seema, in demanding that the Home Ministry takes up this issue very
seriously and considers these suggestions positively so that our women are
protected in the National Capital of Delhi.

Sir, | am the father of a daughtéWhether | am in an intense debate in
Parliament or outside Parliament, whether | am in a campaign or agitation, at the
back of my mind, looking at the reports emanating from Delhi, | always get worried
for my daughter Maybe, it is the same feeling with all our Members, with all the
right-thinking people.We should collectively think how to address this menace,
how to address these crimes, and the Home Ministry has a special task at its

*Not recorded.
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[Shri D. Raja]

hands. | wold appeal to the Home Minister to consider the suggestions made by
all the Members, cutting across party lin&¥e will have to protect our women
and children. Only then can we claim that we are a nation of Buddha and Gandhi,
and we are a country with an ancient civilization and culture. t8is is my
appeal. The Home Ministry must act and set an example. The national Capital is
with him. If things change in the national Capital, it would send the right message
across the countryfor the future of our women and children.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir this discussion is not a vent for
feelings provoked by a recent incident. | hope the outcomes of this discussion
would send the message across this country that such heinous crimes would not
happen again in this countrfhe Home Ministry must be having all the statistics,
but what is more worrisome, which | want to share with this august House, is the
place of the crime and the time when it happened. It is not at the stroke of
midnight in a remotest part of the countly is in the capital of this nation, at 9
p.m. in a moving vehicle. Sirevery eighteen hours, there is a rape in Delhi itself.

In 2011 itself, there were 568 registered rape cases and there could be many
unregistered cases.

Sir, what is more worrisome is that there have been ten rapes in moving
vehicles in Delhi in the past ten years; out of which, four have happened in this
year This shows that the law and order situation in Delhi is deteriorating.

Mr. Minister, we would like to share our feelings and we need a response. If
this had happened in a State, you would have entrusted the responsibility to the
State Government as the maintenance of law and order is with them. But, it has

happened in a Unioferritory and we repose our confidence in you.

Sir, | think, you will recall an incident which happened in this country where
a nurse was sexually harassed and she went into coma and suffered for more than
twelve years and succumbed very recenipo was taken care of by the nurses
and doctors; the hospital had provided a separate room fprtchéwok after her
But, Sir what is to be noted here is, the culprit, who was behind it, led a normal
life whereas the victim was suffering for years together under coma. But, the culprit
was released after a few years and he was scot-free in Delhi without the
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identification of who he was andhat he had committed. He was just like any
common manWhat could we expect from you now®e are making a simple
appeal to you. | share the concerns of all the Memb#es.all have ladies in our
homes who go out. If it happens anywhere, first of all, such a thing should not
happen; if it happens in Delhi at an odd hotlrat too repeatedlyis a serious
thing. | wish, such a thing should not come for discussion in future. It means,
your stringent action should send such a message across the country that if any
person involves in such a crime, he will be severely dealt With. expect the
Home Minister to deal with this with an iron hand. | think, all the measures will be
taken by you in this regard which will send strong signals to all against
committing such a crime in future. | hope, such a measure would work as a model

to all other States as well.
Thank you, Sir

MR. DEPUTY CHAIRMAN: Since ShriAvinash Khanna has given the original

notice, 1 am calling himAbout the rest, | will decide later

SHRI M. VENKAIAH NAIDU: Sir, we are sitting for a long time and some of
us are diabetic. Please adjourn for lunch. If something happens, it will not be nice.
Let the discussion continue after the break. Many Members left without permission.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Since | called ShriAvinash Khanna, let him

complete.After two minutes, let us break for lunch.

SHRI PREM CHAND GUPA (Bihar): Sir it seems there is a problem. Our

party is not given a chance to speak.
MR. DEPUTY CHAIRMAN: | will tell you about the problem after this.

SHRI PREM CHAND GUPRA: Even last time also we were not given an

opportunity | am sorry to say so.

MR. DEPUTY CHAIRMAN: Guptaji, it is not like that. His letter came very
late. | have kept it here and | am going to call hin{interruptions)...My worry

is that he will have just three minutdswill call him.
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St faArer R @ (o) gRrEe R1OH O "EHR FE oot @l W gwrare dRar
g R Qo 79 @ 39 by @1 gad awn ek JW deRi b A S
B gaT g9 ged fewmrr g Sub fay H ouel gwde e)al gl W, il Pv
T 9 39 TRl Bl R & Us IS B IHRT e, dfed e IR ARG
qHET b WU H W U fR Bl W), W A Shis™ owd & o S & fh
WEE YW 6 99T H UEH "gedl g8 ol O W@l B 8T B A AT WA H
P WHY H GIUEl P R BRU BT AT I UUSdl R BRAI b A fHaAr TSI
gg BN A W, I S "eAW & I ol US ISR P HeAN T BIGR HAF-THM
P W geA §l W, W@ AT fAeell b IR W A M b AR W Th [ Dl U@l
f& @ @ Far wew 7 @l W AR ws @ I 9Rd gHEar # oder waroQw
g, el Aftan 99 9 oRREed ©1 g9 Afeeel & AWM @ 9 dRd g,
df gfr # w8 Se fau dlar 99 9 sRREE <9 2

39 B R PIAI BI? W, IORAM H Th RIS P W VY g3, A I
I WRHR 7 39 TS VAT Y 91 of R BRe ¢ die 9 R gRde
FEAT A O SREN Bl won & Al gafow § AeA gE @A ot W Mded @
fe 9 ARFE &1 9 59 99l W F9 g ¢, 98 99S @l Fai & P9 59
B P IIAE U BN SR HE ddb SEP! conviction I F WEA SMTE? W,
59 v w §gd € TRAde <l gs § g9y Sal & TRar d gl 8iR
@ efforts dx7 @Ry A AW H Sieal A TR B SR STRIRRT BN
CIISCHIRECT!

W, U Fd & IR facell # 45 WA OS@HMI @ geaRll H U™ T8
fpar Tl R TP Aded ¥e © P Aol 9gd SRRE™ B W & @ A’
A M dlel @NT FEl U Bl SRR HEYH BN ST SUPl T IR H
Sgewd fad A erftl W UE w@wEd # oo Sae fawr ® fF o9 wwel #
conviction ratesgd w9 | a¥ 2009 H 21000 & HW I &9 gY o H J
b 22000 P9 IOREY BY, MR 24000 HF IVRER Y, ofbd rate of conviction,
feufe-fea &9 =1 =1 2l

MR. DEPUTY CHAIRMAN: The time is over...(Interuptions)... No use of
saying. It is not going on record.(Interruptions)...It is not going on record.

ft fArERE =T

MR. DEPUTY CHAIRMAN: Now, | want the advice from the House.
...(Interruptions)... There are three-four na®. If | allow all requests — there are

*Not recorded.
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at least half-a-dozen names — then it will take time. One request pending is of
Shri Ram KripalYadav After Shri Ram KripalYadav is allowed, should we go for
reply, or, what should we do?.(Interuptions)...Yes, Shri Ram Kripalvaday | am
telling you to take only three minutes. That is my worry with you.
...(Interruptions)... Yes, you speak. Only three minutes(Interuptions)... You
speak.You don't look at them...(Interuptions)... No, no; let that be over

i I FUIT Ieq ([WER): Weled, & & gear 4 b fSeeh & T80 o
d QR QY AR B W gl H Awear g fb #El W < # SR @l He
8, WRY @I gear 8 a fFfEd dR W ' W AN IR B WM B IR,
9 Y& TR 980 g AR TR A f q €S TPb W PR b 8 98 a9
AR A fGoell & Py saAdl H Sl &l 98 Py VS dlscd 9 [Maboll, &g
o uRed A Fbell, <lfbd 98 s H S oMl ¥E Al fMREd IR W SRR
aRdl & 6 ggl B A @@en &N g2 A dHwar § fb I8 IHQ dAR 98
RE & ok /@ I8 W ¥ ¥ ¥ @ vl # O uqw @R @ omar g 98
fled 7 &4 8 auf & 7008 YU T FRU P "weaA g T AT Far @1 vy T
& _.(FaF)... TR U dEl S RET € SR EHNI WHRIGAT bEl o YEl 87
§ fded s @@ g e fed dR W W sieRal & ReAre FREE e
Y| el gferd HfAeR V9 AWel § TeRT AfNd 8, orM Wifed B, 89 W
FREE BT @Ryl U9 THUESl. U R HRAlS §s, 59 Bl SIHBRI BT
FRYI #weRy, W XU &9 7 udhs W APge @& e A4l 9 wEER gA
P HEH W WESe By S @Ry aifd SERT Pl VAT IR RA @l fREd
9 X Wbl W 1520 Al W URST B9 S YW W GEfd €, S BRE ob
Pled PR AWIMAT Bl o @l Sl =gy aife g8 R U e Rl
F oAEE 7 R b § Ffed Ak W s a9 9ewd g & onfl s,
@ Sfid YA HAST A S SUGE [ol B, g8 AGG €1 AFAR #A on fewd
IR B OFE BN AR W W A W H o wfElerd BN ard sifiged @S9
e dR W did @ wo fQdM B B eRaYl B A VAT SUSH GRA Bl
B PIAY| SMUD] VAT WEH o1 BIT AR &F [ AN Bl U] HARID
IS P SMEIHAT BRI S 3H RE b FIH A WA B @ T, R FE
P WR R @ 8 S99 fgam FReg Ok w® &9 w9 ami & WM 9 I8
®M g ARyl ¢

MR. DEPUTY CHAIRMAN: Plea® conclude.Your time is overlt is not go-
ing on record.Your time is over...(Interuptions)...

*Not recorded.
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# IM FUIA IET: <[EH AR, W]
it Suwmf: S You take your seat.

SHRI RA/I SHANKAR PRASAD: Sir | have a request to makehere are five
to six Members who are yet to speak. The matter is important. Give a half-an-hour
lunch break so that we can have some lunch because when the hon. Minister will
speak, naturallysome clarifications will be sought by some of us, at least,
therefore, he should be given the fullest time possible. | humbly request you to
give a half-an-hour lunch break and we will come back at 2.30.

MR. DEPUTY CHAIRMAN: Mr. Home Minister...(Interuptions)... The Home
Minister did not hear what you were telling(Interruptions)...

SHRI RA/I SHANKAR PRASAD: Hon. Home Ministerl am suggesting that
as this is an important mattea few Members are yet to speak and you need to
give a proper replysome clarifications may also be sought by hon. Members, give
a half-an-hour break for lunch, and Immediately thereafter resume.

SHRI SUSHIL KUMAR SHINDE: | have no problem. In the beginning itself |
had said that it is a very serious matter and let the House discuss it.

MR. DEPUTY CHAIRMAN: He was very liberal. He said that every Member
can speak. That is why we extended the discussion.

SHRI RA/I SHANKAR PRASAD: He should be liberal but tough with the
police.

MR. DEPUTY CHAIRMAN: The House is adjourned for lunch for half-an-
hour ...(Interuptions)...

SOME HON. MEMBERS: Till 2.30.
MR. DEPUTY CHAIRMAN: Okay; till 2.30.

The House then adjourned for lunch at fifty-seven minutes past one of the clock.

The House re-assembled after lunch at thirty-two minutes past two of the clock,

MR. DEPUTY CHAIRMAN in the Chair
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ARl AR el (SR U<¥): A SUGHIUid S, <% H ARl & |
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SHRI M. RAMA JOIS (Karnataka): Sirthe most cherished cultural value of
bhartiyas is respect for womanhood. There is no greater heinous offence than
sexual assault on a womamhat is why Chief JusticeAnand said that rape is
worse than a murdeUnfortunately on account of cultural degradation, this is
happening. In fact, there is a book 'Hitopadesha' by Narayana. He has said why a
man is like an animal.

"ATER TR |
FATTHA IR |
gai e Jumider R

g B IR I
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Consumptionof food, sleep, fear and enjoyment of sex are common to man
and animal. But,Dharma’is a special attribute of man. Bereft ‘@ftharma’, man is
equal to animal.'Dharma' does not mean religionDharma' means code of
righteous conduct. If you don't teach code of righteous conduct to everyone from
childhood, this is going to happen. During these 60 years, we have completely lost
our cultural values. Sirthis year happens to be the 150th birth anniversary of
Swami VivekanandaAbout hundred years ago, Swahivekananda had said, | will
read out, "Shall India die?" — That means if our culture dies — "Then from the
world all spirituality will be extinct, all moral perfection will be extinct, all sweet-
souled sympathy for religion will be extinct, all ideality will be extinct and in its
place will reign the duality of lust and luxury as the male and female deities, with
money as its priest, fraud, force and competition as its ceremonies, and the human
soul as its sacrifice.This is what SwamVivekananda had said 100 years ago.
That is what has happened. I, entireyppreciate the statement made by Shrimati
Mohsina Kidwai. Mohsinaji correctly identified and she saidpuYare not giving
sanskarto children through education. Moulding the character of each individual
is the fundamental part of educatioe have completely disregarded thahat
is why, this is the state of ffirs today

MR. DEPUTY CHAIRMAN: | fully agree with you.

SHRI M. RAMA JOIS: It had been pointed out in the Human Rights
Conference that two-thirds of the rape cases go unreported. This is because of the
humility that is going to be caused during trial and publicltyis worse than
death. In such cases, the victim has to suffer the trauma throughout life. Kautilya
said, iBgw 91 d3d =" The committer of the offence of rape should be killed
on the spotThat is what Kautilya saidws! 3 &el dan 8 =@yl Sir, as far
as women are concerned, trial is worse than the rape itself. Lawyers put
embarassing questions. Therefore, in camera proceedings should be done and
heaviest punishment should be given.

31 ARk @ Pad: STewmfd SN, 989 989 @ g@t § H Suer @ e de
TEAN § Pbadl Ub-al ol ol dedl gl B9 §gd $© Al legal deterrence
@ 9gd ad gs, death sentence! ad gs, life imprisonmenta! s gg, it
4 @er f& VW N @1 castrationgFT @12y, R we have seen that legal deter-
rence has not solved the problem. | agree with Mohsinaji that it is a deeper
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Gl Inrs °l. rEey

malady The value system of our society is going douiil. aspects of falling
moral values should be taken into consideration. Family breakups, educational sys-
tem breaking down, no stress on moral values, religion totally forgotten— all these
things should be taken into consideratieiiy 2m©N® St 5 ST %81 © there
should be a national commission to look into the falling moral values. This is
something which is the need of the ho@Gne suggestion | would like to make is,
and this is very important, that we, the Members of Parliament, are the role mod-
els for the societygd @ri &I wifad e ST @izl &4 @el i oY, &"

o W did A S9! dg B @Ry, SEST d9d Usdl @ifeul| S OgH @nT
Aifcaes Stgd g, a9 89 gERI P inspire &R Wb, Tl & H Pl =TEdl

gl
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T 9 O YR $ osfe H gE S "edl €l B, sO9 B9 94 Arll @ W
gaal 21 As a Government in power # € & WHR B Ig e ¥
f&6 waer # 9@ Bl oFR W FEl BN @l B fbad 9 W, SHer aRemm
TET Fperm | H WAR W AWE bRl § [P S odd d@ Sod @l g W
WHR TN FASIRA & fHaaT I Mg, 396 R H WHR P ATl 86T
qeRl, § ¥E el wEdl g b R B <@ @ ARH 8 R W Al R
Jodx Edl v, 9 A g d RR OSSR e wedar § R qfl W 9Rd |
g § R SISl oFR 39 919 &1 W HRAl ' dl 9AN H OISl Sl
gRRf & 8, #fea & SIRU, o= #egdl ¥, advertisement®d 3R Heare
Jegsl H AR 81, ISPl T gowd IR1 Bl gie W WHR il qificdl o
@R initiative ol IS TRE @M IR WHR Bl Pls T4 IRAT el BT,
TN 3 AR B FRIGRU B GHal §l $IN PEd 8¢ H AUl I Bl FHE
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aEd g 5 9@ WA ged wedl € a1l yfe dEl Rl 22 'R 91, dlensdid
& we, AE & oA ga 9’ gfew ok RIS e § ofed SMar &
fog, eR <w @ Afkemt &Rk oefedl & Wy W o8 <@ 7 sHe fov @
IR &, WeHR @1 HR e 8, 89 AR w1 #- 8 82 Sd fAU
RHRIRE Med o aley, 6 g gfo &1 &M @Rl Aty | W, b W T
WA A ATl FIge d AR ) dsdl & AT Sl PP g, S9 I R
SioAl e @ sl ofl, Sudl harass® <&l ol gafaw H wedl d@Edl §
5 T Rl & ®el W FHel Al ol dMfey difd M dldl 9HI H g9
TWE B "geqdlW F g, I AN SN, 3 UBN Bl Ao SABl e T1RTl

PRIEIEE

DR. GYAN PRAKASH PILANIA (Rajasthan): Sirit is really horrendous, it is
really shameful, it is really barbaric that every 22 minutes a rape is committed in
this Bharat Mahan,every 7 minutes a crime is committed against a woman whom

we call mother —aI <@l |Gy HIGHRIReM — every 38 minutes a molestation
takes place and every 102 minutes, a dowry death takes place. It is really
horrendous that in our country such kinds of crimes are perpetrated against women.
In Delhi, it has become fashionable to gangrape in a runningl eell remind this
august House of a Swiss diplomat who after attending a cultural function in Sri
Fort, when came out, she was picked up in a vehicle and gangraped, and still
culprits have not been found out. She left India saying, ‘India is unsafe for women
and | am leaving this." It is unsafe even noand our hon. Minister has to
ensure their safetylocal police has to ensure their safety; and the matter of
concern is, conviction is only 26 per cent. | am talking for last three years.
Persistently conviction is 26.4 per cenfthat means, out of 100 culprits challaned,

76 go totally free. If that happens, where would be the, f@here would be the

law and how would we have security for our women? Bican't say anything
more than this.

SHRI KUMAR DEERAK DAS (Assam): Sir with utmost humility | must say
that the society of human beings has gradually turned into a forest. The forests
where wild animals reside are termed sanctuaresharanya.Sir, our society is
unsafe for women. Let us set the exemplary punishment of death sentence to those
who are identified as rapist3hat would be my suggestion, Sir
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AN T &R (M FERE): AR, S S H OSFar § S Al U wes e
g O 39 dREM iR 39 RE @ S dRS g8 §, Wil BN I8 §, SAb
faeg SH@l Mer @1 o1 weh, W By we el € ofed g@e AR A 9gd
Fofledfl & drem B SwRd 21 e g R W R 39 WA TR SR
™ e e TE T s Wl Pl BH & odd WO S@T BN - USMRSRE
P RN A T AR AMRE & R®T IAAd &2 99 adb police reformsTEl BH, W9
J% gfer @I sensitizeTEl fbar wmuw, ¥E Ui Wied e B Wl fUwel faHl
deadl |, § &l wex, 6l we &1 9 € o wed § 39 R # o«
SRT 9ige B S &, 100 SHOS®I $cxeg fdhar iR I9 a/d & 3R I8 &l
N & 7 5 R9d &* ® Bl (99T &I =), S8 9 WER DI T TS
off fF S oiRd daldR @ Rrerd a== ot € 3 ar @ e & & @ 9
3T ampr Rrprd & 8l XMW, FE Yl drell Bl Y@ gl TS IR We H,
H Sgel AW T T, 98l W UH e g fb ue oiRd ™ ufd 9 Swer
g 9 F® e weE W S99 g offteR gedr ® fE g N @1 g
fpar grm, @' umd A 98§ S S99 g9 ARTI S qan f6 A et I8
Fff & H S FUS R W JEd b AU Sl ¥, I R qM A Us A
JAR TEI| ST PEl @], § b @ A fb JRRI by Terl erfil el gfe
PREE BRI MU STMd & fb FIR & 921 fordl St 8, anfl recently & =y
87 & & tdued FIR forgam # #weHi & od 21 W& 5w @ff wedl § 81
ed €1 R FIR forg ff o 9, @ g fow e & Wl ® a8 39 e
F AMEl H OB SRARM S, 98 HAl SRTIRE ol 396 R H oMy 9
dhd g1 39d fIU police reforms®l SxRd 8, SHUG AT SeN § B (AW
B ). W, { A9 7€ dieidr g1 You have to take me seriously

MR. DEPUTY CHAIRMAN: That is no excuse for todayour name was not

there, but | allowed you. That is no excuse.

M ST &R A SR § & Igdl sensitizefFar SR, I ugee B
S, s reformsamr SRl g1 B9 A% TeMMRERE SR gfoT @ @ gl
PR Whd| BH U ANRC § Red € @l B 94 FE gan v b fegwE @
40 T oiRdl B domestic violencews Tl Usal ¥l 89 SS9 ANRCE H IEd E,
St 9 fem T 6 R ¥ 62 W Wi ¥ dEd §OfF oiRdl @1 @il
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P AR H R TG T OE 62 WHC He ¥ Pbed © [P SR IIRd, orefHat
skimpy #US U89 @R Wed W N, A I vl depd @l zl I8f shocking
ad I8 g fb 60 Wde oiRd ¥E beal & b B ueh @l ®HI BE, A Ufd
AR Whal B g @ 40 e iRd domestic violencedsdt €1 ¥E W U
q P9 A T8 2] W H us gwW W ORIl siRd pregnancy@! problem
d Al € Sadl RU H Uh Wl H T WGl € IR Th Al H R SiRd
maternal cause®! ao® § WA € d AN T O 400 SRl Wi gEI H W
8Y $W | U SR AR fF R Ta "G ARA BN, d R OBE? (AT
B ...

st Suqumgle MU @A BT ().

A ST &R W, H I GH PR B gl AU fdepad WE Py ® € B
AR W TFH WEI SN & R A et qd s gl 4 SnRed SEen diet
dl gl oY ¥8 B b W A wed wom gl offed with all due respect, not
that | have any sympathy for the rapi @it @& @O =&l g @Ryl wied
P T B UH shadows| SHHI AaeW © b 3IRd B & U q@ig B TS|
98 qdle 78l g3, SUBl R PUR o7 PR 99 ARH B B, T U fhar
My S Fol ARG, Afd 5@ MU W BRI Sd ¥ Al U FEd § % I SiRG
TH B T TE TH T AARGD B, SEC § IE T dgm fe S8 wn @
FS & STYI ST war € TEl a9 §, Wi @ |an @ a1 g P 9@ w
fegw™ # fiRe @ W point zero one per certl I TRW T, point zero one
per cent.3fR IAHGI Ael TR BN AR FHel I 8RN oI ®d TS| S0H
®Is e Al T, | totally agree with anybody who has said that some heads

should roll and every time it happens some heads should roll. Police should realize
their responsibility and the society should realize its responsibility

AN Piad gar fre: a), § meEa: U MR aFar § 6 oo 59 1R
i ® = % IR @W % T B o R A gd T A owed F s owR
A w® =@l $ aRA @ 99 9 96 FER 1 S dded @d B g AR S
¢ 9d foar, § SO g0 R W wWewd gl os™ fAvy oA o @y gut
@ OE g R®ifF I R @ B fFar & vy ¥ W official statementet T
g sl H oMudl b & incident®d IR # gaEm @Edr gl A student of Phys-
iotherapy and her friend took a lift at Munirka bus stand on the outer ring road at
around 9.15 p.m. on 16th Decemb2012 in a chartered bus which was not autho-

rized to pick up passengeburing the journeythese six persons beat up the
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(T gl AR R

couple, gang-raped the girl injuring her grievoustybbed them of their belongings
and clothes and left them by the side of NH-8 in Mahipalpur area. The victims
were immediately taken to Safdarjung Hospital by PCR. The boy was discharged
after treatment on the same d&ye girl is admitted in the hospital and is recu-
perating according to the doctors.

Delhi Police immediately launched an investigation, identified and seized the
bus and arrested the main accused Ram Singh, 33 years, the regular driver of the
bus. He disclosed the names of the other five persons involved. Three of them
have already been apprehended brining the total arrest toAisest parties have
been sent to nab the remaining two persons. The bus DL-1PC-0149 belongs to a
private transporter and is used to transport children of Bfitlya Niketan School
in PushpVihar, Saket.

The case was detected without loss of time, and four of the six accused
have been arrested. It is proposed to have this case tried by a fast-track court,
with a request for day-to-day hearing so that the trial does not .linger

I will take a detailed review with Delhi Police officers and ensure that all the
necessary steps which need to be taken to make Delhi safer for women are taken.

If there are any lapses, strict action will be taken against the concerned
police officers. Some facts about the steps taken by the Delhi Police for making
Delhi a safe place for women at night are:— A#)roads are covered by PCR vans
at night. The frequency of patrolling kept as high as possible, (b) Specific routes
have been identified which are used by women returning from their workplaces like
call centres/BPOs at night and the number of Emergency Response vehicles and
PCR vans on these routes has been increased; apart from introducing motorcycle
patrols, (c) Delhi Police has issued orders to BPOs and other establishments that
at night, they must drop their workers at their doorsteps, (d) Three dedicated
helplines have been set up for women and publicised.

A specialTask Force at the level of Home Secretary will be constituted to
look into the safety issues for women in Delhi by taking into consideration the
suggestions made by the hon. MembéFsday many good suggestions have
come. | have taken note of them and will try to bring them in the ambit of action.



Matter raised [18 December2013 with permission 383

The Criminal LawAmendment Bill, 2012, has already been introduced in the
Lok Sabha on 4th Decembe?012, with the objective of rationalizing the various
sections of the IPC and the Indian Eviderfet dealing with sexual éénces
against women so that the conviction rate is improved. | must bring to the notice
of the House that in this amendment, we have also increased the punishment for
rape.

SHRI RA/I SHANKAR PRASAD: It is something very important. | have a
very short question. The hon. Minister just stated that PCR vans have been
provided. Yesterday where the unfortunate incident took place, it is one of the
busiest roads of Delhi and it was not very late in the night. When this whole
thing was going for so long, where was the PCR van? | would like to know this
from the hon. Minister

SHRI SUSHIL KUMAR SHINDE: | said that | would inquire into it and | had
personally called the officers.

SHRIMATI SMRITI ZUBIN IRANI: There was a female reporter at the same
spot who was harassed last night. So, where was your PCR van?

SHRI M. VENKAIAH NAIDU: The incident happened day before yesterday
night. |1 don't know as to why the Home Minister is taking this much time even to
inquire about those three PCR vans. It has been highlighted by the electronic
media and also by the print media. By this time, you should have collected the
information.

Secondly | would like to correct the hon. Home Minister that they are not
couple. He has mentioned that they are a couple. That will send a wrong message.
Please try to take care of it.

Third, my point is that certain clear suggestions were made. Number one was
regarding special courts. Number two was regarding in-camera trial of the rape
cases.

SHRI SUSHIL KUMAR SHINDE: | said, 'her friend'.
SHRI M. VENKAIAH NAIDU: No, you said, ‘couple’. It is on record.

SHRI SUSHIL KUMAR SHINDE: | said, 'A student of physiotherapy and her
friend.
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3.00 p.m.
MR. DEPUTY CHAIRMAN: That can be corrected.
SHRI M. VENKAIAH NAIDU: | am not quarrelling with you.

The third suggestion, that was given, was regarding aimgntie IPC with
particular reference to the suggestion made by hon. Members. Fourth suggestion
was regarding putting such types of cases under senior-most officers on regular
basis to oversee, review and track such cases in the national capital., Rimlly
suggestion was regarding fixing responsihility

On these suggestions, the hon. Minister should be categorical.

SHRIMATI JAYA BACHCHAN: Sir, | would like to thank the hon. Home
Minister for staying on for so long and listening to all of us. | would have been
very happy and somewhat satisfied if instead of 'l will try', he had said, 'l will'.
That is the diference and that is whythese kinds of crimes are continuously
being reported. If the media could highlight it, not only on television but even in
the print media, with so much severity and with such strong words and headlines,
why cannot the Government be equally strong and emphatic about ,itRlesise
change it to 'l will' instead of 'l will try'.

M W T Y@ AR, g 4 qP a9 WSy fdeell #OgAN! JE, A #
PHIR. 9 @S N, ST A 7 F @R R Fed B AdAd A8 ¥ fF Rm
g8 9 % 96 do & v onmue UWage @ 72 At Sf, emud R faa
a9 il W faRomE €, oy auen wifdd fewrsyl Take some
action and be fiiMIRGR ST Tekl & I RReH ST Ioddl &, 98 SHald o Toldl
Tl oM I' sHAE fewsy, o gdt woemm 9 €

SHRI NARESH GUJRAL(Punjab): Sir| would like to ask the hon. Minister
whether he would set a specific timeframe by which these convicts would be
punished. 60 days, 90 days, 120 days; but there should be a specific timeframe.

SHRI KUMAR DEERAK DAS: Sir, | have a small point to make.
MR. DEPUTY CHAIRMAN: No, no. It is over ...(Interuptions)...

SHRI KUMAR DEERAK DAS: Sir, see the number of pending cases of
students from North Eastern Region in Delhi. | want the provision of fast track
courts in Delhi....(Interruptions)...



Matter raised [18 December2013 with permission 382

#t R ek #eeg, § &0 St § I GEa § O @R B0 g I9d
e a8 99 WSy foeel # d€Sl gEdl @ 39 d| H SRl @y GRileIR o

MR. DEPUTY CHAIRMAN: Now, Mr. Prasanta Chatterjee, and, after that, no
other Member please.

SHRI PRASANA CHATTERJEE: Sir besides the point raised by our hon.
colleague, | raised another point. In the media, it is being shown that yesterday
night, some people from electronic media had a tour in Delhi and no police was
found in any of the police camp¥ou have not answered that questidfou
please enquire into this and report to the House. Many a times, it has been
discussed here that the conviction rate is much less than the detection rate. It has
been discussed here but still that thing is happening again. This point should be
taken care of.

M Pl PR R o1 F81 o @1 8, I8 9 wEl ' fb dRflerk 99
fdt § RS gwal Yedl &l That is a matter of investigatiorl sd@®! g3t
SHRRT HEM| O9 TH H SHEE T8 B] o, 99 dd 39 W[ el Hol |
W feca § 39 W # e ®wm and " will' & &l 'l shall. Thank you.

SHRI PREM CHAND GUPA: When will you report your findings to this

House?

SHRI SUSHIL KUMAR SHINDE: There is nothing wrong; | will inform the

House, but it is very short time.(Interruptions)...If you want ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. That is over He will come back.
...(Interuptions)... That is over No more Members please.(Interuptions)...

SHRI SUKHENDU SEKHAR ROY Sir, | have only one point to make.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: He has given an assurance(Interruptions)...
SHRI SUKHENDU SEKHAR ROY Sir, please allow me to speak for a minute.

Mt Ram< fErt = 9 & geTr ¥ R onft 9o fAffRery uee SR
Tl e Uw B . (aE)...
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MR. DEPUTY CHAIRMAN: He has given an assurance. Let me go to the

next item. ...(Interruptions)...

DR. NAJMA A. HEPTULLA: What punishment are you going to give?

...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY Sir, will the Home Minister assure this
House that the investigation will be completed within a definite time-frame, and, if
anybody is found responsible for dereliction of dutg will take action against the
person and report to the House? The House should be informed about the action

taken. ...(Interruptions)...

SHRI PREM CHAND GUPA: What is the harm in releasing their photos?

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Anybody who is responsible, action has to be
taken against him, and, this House has to be informed about that. That is all.
...(Interruptions)... Now, listen. Next item.@m & 1 ...(Interuptions)... It is over
You have spoken...(Interruptions)... It is over What is the next item?

...(Interruptions)...Let us go to the next item.

M W T [@E O PAC IR fBY MY §, R IS BRI AW A 3R

RgIRT H Rl dar

SHRI K.N. BALAGOFAL (Kerala): Sir the vehicles are plying with black films
on glasses...(Interruptions)... The Supreme Court has given instructions.
...(Interuptions)... How many vehicles are plying with tinted glass&§®l the

Government do something about itAInterruptions)...
MR. DEPUTY CHAIRMAN: Make note of that alsa..(Interruptions)...
N UM T Y@ R S Bl b BIel releasefdy SIE? . (@@E™)...

it Suvwmfe: €9, 8 M . (@au).. All assurances have been given. One

second, please.

THE MINISTER OF SATE IN THE MINISTRY OF PLANNING AND THE
MINISTER OF SRATE IN THE MINISTRY OF RARLIAMENTARY AFFAIRS
(SHRI RAJEEV SHUKLA): Sir, my request is that the financial business may be
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taken up first and after that we can take up the Home Ministry's Bill because the
hon. Minister was also busy during the last two-three hours taking all the notes.

So, the financial business may be taken up first.
SHRI MUKHTAR ABBAS NAQVI (Uttar Pradesh): Sirl have a point of order
MR. DEPUTY CHAIRMAN: No, no, let me say

M YER IJE™ Tha: W, AN & list of businessi @ Unlawful Activities
el i Ugd TRR W

MR. DEPUTY CHAIRMAN: That is correct, but we can always change it.
Even the Chair has got the discretion. Our intention is to run the House properly
...(Interruptions)...No, listen to me.

SHRI MUKHTAR ABBAS NAQVI: But, Si, it is a very important Bill.

MR. DEPUTY CHAIRMAN: Yes, it is a very important Bill. But you are
seeing that for the last three hours the Home Minister has been engaged here. He
also needs some time. Not only that, #epropriation Bill is also very important.

...(Interruptions)...
SHRI MUKHTAR ABBAS NAQVI: Do you mean that it is not important?

MR. DEPUTY CHAIRMAN: No, no, every Bill is important, but no harm will
happen if it is changed..(Interruptions)...Discussion on a subject similar to that
Bill was taking place here for three houiou please understand thiéle were
discussing a subject.(Interuptions)... We were discussing a subject similar to
that for three hours and now the Government suggests that we may take up the
Appropriation (No. 2) Bill, 2012 firstAll Bills are important.That is also important.

So, we are going with that..(Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: The Unlawful Activities (Prevention)

Amendment Bill exists first in the list.

MR. DEPUTY CHAIRMAN: | am asking the House and we are proceeding to
the Appropriation Bill.

SHRI RA/I SHANKAR PRASAD: But afterAppropriation Bill, will this Bill be

taken up?
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MR. DEPUTY CHAIRMAN: Mr. Minister, do you agree?
SHRI RAJEEV SHUKLA: Yes, Sir definitely

MR. DEPUTY CHAIRMAN: Okay. We shall now take up th&ppropriation
(No. 4) Bill, 2012. Mr Namo Narain Meena to move tigpropriation (No.4) Bill,
2012.

GOVERNMENT BILL
The Appropriation (No. 4) Bill, 2012

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): Sir, on behalf of my senior colleague, Shri Ghidambaram,
hon. Finance Ministerl beg to move:

"That the Bill to authorise payment and appropriation of certain further sums
from and out of the Consolidated Fund of India for the services of the
financial year 2012-13, as passed by Lok Sabha, be taken into consideration”.

Sir, the first batch of Supplementary Demands for Grants 2012-13 is being
sought for gross additional expenditure of Rs. 32,119.50 crore. This gross additional
expenditure will be matched by surrender in other sections and enhanced receipts
and recoveries amounting to Rs. 1,314.43 crore. FurtRer 0.94 crore is being
sought as token supplementary to facilitate re-appropriation. In all, net cash outgo
will be Rs. 30,804.13 crore.

Net cash outgo comprises of two major items: Rs. 28,500 crore as
compensation to oil marketing companies for under-recoveries and Rs. 2,000 crore
as equity toAir India for turn-around plan.

The net cash outgo will be matched by savings in other Departments and
will not result in expenditure higher than the Budgeted level.

Sir, the Supplementary demand is kept by the Government of very limited size.
This is essential in view of fiscal consolidation measure being taken by the
Government.

The question was proposed.
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SHRI PIYUSH @YAL (Maharashtra)Thank you, Mr Deputy Chairman, Sid
stand today to discuss thgpropriation Bill, but obviously the Appropriation Bill
does not have much to discuss because, as the hon. Minister said, they are
broadly allocating money to the oil marketing companies to compensate them for
the high losses or subsidies that they are incurring in the marketing of oil
products. But we do take this opportunity to highlight some of our concerns
which emanate from the mismanagement and mishandling of the economy by this
Government. This Government, which came on the plankarh aadmi,which
talks of reform on many public fora in and out of Parliament, which talks of
bringing about change and often alleges that "others" are not cooperating with
them whether in the garb of coalition politics or because of opposition politics, has,
in fact, completely failed in all measures to turn around the econtamiyring relief
to the common man and spur the investment climate in the coulinfygu look at
their own paperthe Mid-Year EconomicAnalysis, which they presented to
Parliament yesterdaythey have held out an outlook of growth, stability and
recovery of the economy don't think anybody in this world, and certainly none
of the learned Members in this august House is taken in by these empty
assurances of this Government. They have been talking of this kind of growth,
stability and recovery for the last three yeafde have heard from them empty
assurances of taming in inflatiodVe have heard from them promises of growth,
promises of growth figures in industrin manufacturing and in agriculture, quarter
upon quarter only to be belied when the actual figures came out. They have tried
to fob off the failure of their Government in maintaining a high growth path or
sustaining the growth, growth that was initiated by the NDA Government with the
fiscal structural improvements that the NDA Government brought out in the period
of 1999-2004, which this Government has miserably failed to sustain and continue.
I mentioned this before, Sithat when we came to power in 1998, we were saddled
with a significantly depressed economic outlook, high inflation, high interest rates,
very high fiscal deficit, high current account deficit and an economy which was
looked down upon on almost all economic parameters all over the Weeldwere
looked down upon for the failure of their Government. Howedee to fiscal and
structural improvements in the econgmye were able to take up the economic

growth of this country to a real GDP growth of 8.3 per cent @32l when we
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demitted oficeb At that time, we had left behind a strong economy witlydar
foreign exchange reserves, current account surplus for last three years of our
Government, low fiscal deficit, very high earnings through exports and an economy
which was on the path of growth, an economy which was given a lot of impetus
to spur investment and a reform-oriented economy

This Government in the first five years of the AJRid nothing blaming
compulsions of coalition politics. They had no excuse for the abysmal failure in
bringing about improvements in the econonifiey were able to get away with a
reasonably good growth in the economic numbers only because of a strong base
which was left behind by the NDA. In the A, they are now having to face
the impact of the failure of the BR in carrying out structural reforms, economic
reforms and creating an atmosphere which would be conducive to investment and

growth.

Today they are blaming the low economic growth numbers of 5.4 per cent in
the first half of this year on global factors. | beg to disagree with this Government
that global factors are to be blamed, because India isge @omestic economy
India is an economy which has 1.2 billion people. It has a domestic market which
the world craves to come intdnd here we have a Government which is giving
sorry excuses for their failure in attracting international investment and in enabling
Indian entrepreneurs, Indian industry to take on projects and invest in this country
Instead of blaming the world for the problems of India, | think, it is high time this
Government accepted their failures and started taking certain steps which would be
in the interests of faster economic growth. In their statement,ti®&y have tried
to blame low agricultural growth to the shortfall in rainfall. 1 thought that was an
excuse which could have cut ice in the initial months of the monsoon season.
However as we are all aware, the monsoon did pick up and | don't think except
for a couple of States, may be Karnataka and Maharashtra, to some extent, by and
large, large parts of the country have been able to make up for the deficient
rainfall and 1 do not think that they can blame the low agricultural growth to
rainfall.

They have also tried to blame the problems of the Euro zone and the high

level of crude prices to the problems of the Indian econddny | am extremely
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surprised how this Government can make a statement which is completely far from
the truth. Global crude prices are actually quite stable and on the cpritaae

been falling. If you see global prices one year back, they were higher than the
prices that prevail todayl don't know what they mean by blaming the global
crude prices for the increased inflation in this coun@y the contrarywe have a
situation where because of the bad policies of this Government, the Indian rupee,
which should have appreciated, has depreciated against the US GQaolferidering

the global situation where almost all economies and all currencies have fared better
than America and have improved when compared in relation to the US, doitha

is one country whose rupee has depreciated sharply by over 25 per cent in the last
one-and-a-half years. Siwhy did that happenThis process of rupee depreciation
started after the Budget of this Government in 2011. Since then, there have been a
series of misadventures, a series of bad policies; policy paralysis that this
Government is facing in terms of economy for the last one-and-a-half years and the
flip-flop in policy — they brought in GAAR in the Budget of 2012 only to
withdraw it thereafter

[THE VICE-CHAIRMAN (DR. E.M. SUDARSANANATCHIAPFAN) in the Chair]

They brought in retrospective taxes which affected the investment climate
worldwide and India became an unpreferred destination, a destination to be
shunned awayAnd that caused the flow of FDI and FIl in India to fall, resulting
in sharp devaluation of the rupee. They also seem to blame domestic factors such
as tight monetary policyimpediments to project completion and lower investments
in new projects for the slowdown in industrial growth., Sitho is to blame for
that? Who is to blame for the impediments to project implementation? It is but for
their own Government, the different arms of the Government — whether it is the
Environment Ministry whether it is the Home Ministrywhether it is the Rural
Development Ministry Every one of them has only brought impediments to growth
and have been an impediment to project implementation. The Finance Ministry
seems to blame the Environment Ministijhe Environment Ministry blames the
local State Governments and it is a kind of merry-go-round between the various
arms of this Government which are to blame for investment falling in this country

They have also talked about lower investment in new projects. Obvjously
there will be lower investments. What about this Government's role in not creating
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an environment conducive for attracting foreign capital and Indian entrepreneurs?
Today Sir, there is a situation where even Indian entrepreneurs are looking outward
rather than investing in our own counttyknow many companies which are small
cap companies. In the normal course, they would have preferred to invest in India,
a growing market and an economy which was booming for so many years, but in
this climate of uncertaintythey are looking outwardThey are looking at
international shores. They are looking at investments beyond the shores of India
and in the process of economy slows down. There is no growth in manufacturing.
The services sector has also slowed down. Job creation is at risk. The only
solution that this Government can come out with, to solve the problems of the
unemployed youth, the lack of opportunities for employment, is that they come up
with a scheme which will provide doles to the unemployed and make them actually
not skilled, not able to do better work or vocation, but depend on this

Government for their livelihood.

They talk of inflation. They tried to project that the WPI inflation has
declined slightly But, Sir | beg to inform them that the common man, the
consumer is afected by the Consumer Price Index which still hovers around
double digits as acknowledged by this Governmaégain they blame the global
factor for that.As | mentioned earlierthe crude prices have, in fact, fallefhey
also blame the higher prices of protein rich items because more affluent households
have started using them. | think it is shameful that this Government, instead of
being happy that certain nutrient products are being consumed in this cdantry
trying to blame that as a cause for the increased prices. | think the Government
needs to address this issue very seriouShey need to look at interest rates.
They need to understand that high interest rates are prevailing for the last three
years and have been no deterrent to bring down inflation. Therefore, we have a
situation for the last three years that we have consistently double digit inflation

and very high interest rates.

| recall the days of the NDAGovernment under Shétal Bihari Vajpayee
when we had an economy which was growing rapidiwestments were fast
tracked but interest rates were kept low; and inflation was controlled at wesgy
low level. The net inflation was 3 or 4 per cent when we laid down office. They
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have only managed to bring it up to 10 per cent and sustain it at double digit for
the last three years.

We are also very concerned about the CurAsctount Deficit. The current
situation is that exports are falling and imports also are falling, but at lower rate.
The CurrentAccount Deficit is only getting worse. How does this Government
address the problem of the Curréktcount Deficit? All that they can think of is
bridging it with short-term borrowings by increasing the cap. They have no
concrete proposal, no concrete step to boost Indian manufacturing, to boost Indian
exports and bring about competitiveness in our products which can help us to tide
over this problemWe have certain sectors of the economy which were doing well.
We had an ITsector and IFenabled services which is flourishing for the last few
years. What does this Government do? The Finance Ministry sends their people,
their oficers behind ITand IFenabled services industry with tax claims and tax
demands which are obnoxious and which merit no standing in law and which are
only going to be struck down. But ithe intervening period, a large number of
international companies are looking to exit from India. They are looking to shut
shop here and leave. | will give you an examiée have lage companies like
Microsoft, Intel, Google and international companies which have set up large bases
in India. They provide employment to thousands of educated, smart young boys
and girls in this countryThese companies develop products, they run call centres
and they have back office operations in India. Misguided officials of this
Government have been slapping huge tax and penalty notices on these companies,
more often than not, completely unwarranted and unjustified. There is no check on
that. There is no clarity of lawThere is no interference from the top to control
this and in the process, these lower level officials are running amuck and creating
such an uncertain environment. In the process these large companies are
considering to shut shop and leave the shores of India.

Sir, 1 was with the Dean of one of the world'sglest and most prominent
business schools two months ago. He is an Indian who is very passionate about
this country and veryvery concerned about what is happening here. Out of that
concern, he shared with me that, in the last six months, that is, broadly after the
presentation of the Union Budget @012, which brought in the retrospective
GAAR provisions without any safeguards, as recommended by the Standing
Committee, in the period from March to September—I met him in September
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end—a lot of international investors, large companies, large investment banks and
large manufacturing companies would approach him to get a sense of what was
happening in India and would express their concerns about how/ the Indian
Government was working. His personal guess was that those people who talked to
him and deferred their plans to come to India and possibly relocated their plans
to some other competing economies, have actually caused a loss of FDI equivalent
to 4.5 billion dollars, which could have come to India in the last six months. Just
one individual who was approached by international investors has this to say that
we lost FDI of over 4.5 billion dollars and that, he said, was coming to Indian
manufacturing and core infrastructure sectors, which our country has lost. | don't
know what permanent damage this Government is going to do to this country and
how we are ever going to recover from the mismanagement and misgovernance that
we are seeing in the last, particulartiiree or four years and possibly in the last
eight years of this Government's rein. Foreign exchange reserves are falling
drastically and they are only sustained by high debt. Every ratio of this
Government is deteriorating. The Forex reserves are falling; Forex reserve as a
percentage of GDP is falling. Fiscal deficit is increasing and current account deficit
is going up. | do not know what to hope and expect from a Government which
has completely failed to fulfil the aspirations both of the common man and of
investors and industryThey claim to be a Government of the common man. But
what do they do for the common man? They have no concrete scheme to provide
jobs to them. The Skill Development Programme is languishing both for lack of
funds and lack of will of this Government. They do not approve projects in the
rural hinterland of this country for years togeth€hey pass on the burden of
increased crude cost to the consym@t a cost which is caused by global prices
but a cost which is caused because of devaluation of the rupee. This Government
does not allow Indian entrepreneurs to increase theduction of crude oil and

gas; for years together this Government does not approve projects and exploration
plans of Indian companies and even their own PSUs like ONGC have to wait for
three-four years before their plans are approved and to top it all, this Government
attacks the middleclass by capping the cooking gas and gas cylinders which are
given to the middleclass and the poor people of this cauAfyagainst that, we

have a Government in Gujarat which invested Rs. 10,00@scito set up a network
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of pipelines all over the State to provide piped gas to the consumer at probably
one-fourth the price at which this Government is going to give us cooking gas
cylinders. This Government does not give gas to the State of Gujarat to enable
them to give relief to its middleclass consumers and lower middleclass consumers.
Then they increase the price of gas cylinders which affects the poor people. |
think on every front, whether it is creating backend infrastructure in the rural
hinterland for agro products, for farm products, whether it is creating good power
plants and adequate power generation in the country to make sure that we don't
have outages like the one we experienced this, yehether it is creating lge
capacity in the case of airports, ports, roads, railways, etc., this Government has
failed. There is not even one sector of the economy which has flourished under
this Government. Sjrl think, the Hon. Finance Minister doesn't seem to be
interested in this debate.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPFAN): A Cabinet
Minister is here.

SHRI PIYUSH GOWL: We have had a situation where repeatedly we have
seen one scam after anoth@orruption has reached the highest peak under this
Government.And this is not something which the media says or the Opposition
says. Scams have become a part of the DiflAhis GovernmentWe have a scam
a month. The CAG comes out with Reports. The CBI and the CVC are
investigating various scams of this Governmexiid all that this Government can
do is, attack ConstitutionaAuthorities and institutions of integrityinstead of
augmenting their resources, instead of supporting these institutions, this
Government can only attack the CAG; they can only influence the CBI and other
investigative agencies for the misuse of this Government, rather than really
addressingthe problem of controlling corruption and bringing an end to this mis-
governance. Of course, the Government is now claiming to have a positive outlook.
Haven't we heard that befor&¥e had the Chief EconomiBdvisor who used to
come up with a statement every quart@rhis is it. In the next quarteyou will
see inflation fall."We have a Government which could not predict six months ago
that the state of the economy was so bad that having a 6.6 per cent economic
growth was, actuallyimpossible.Where was the possibility of 6.6 per cent growth

even at the beginning of the yeak®dd, today we have a situation where already
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the Government is talking of 5.7 per cent and that also on the back of six per cent
in the last six months. Sithe third quarter is ovekVe are coming to the end of
December | can only inform this House and the people of this courntough

you, Sit...

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPRAN): Mr. Piyush,
your party's time is over

SHRI PIYUSH GOMWL: That this yearwe will not even achieve 5.3 per cent
economic growth. It will be similar to last yearhis Government will, probably
leave ofice in the next yearAll indications are that they may not be able to go
beyond the next yeawhat with all the scams and mismanagement. | think this
Government will make the impossible as possiBleflourishing economy which they
inherited at eight-and-a-half per cent, they are going to bring it back to the Hindu
rate of growth of five per cent; leave behind them a legacy of scams, leave behind
them a legacy of fiscal povertyeave behind them high fiscal deficit, high current
account deficit, high inflation, high interest rates and an outlook which the world
is already downgrading,—which Moody's, Standard and Poor's, all are concerned—
just one or two measures which they announce off and on is not going to be
enough to turnaround the state of this economy

Lastly, Sir, 1 would like to highlight the fact that my party has stood to
support this Government. My party has always offered constructive support in the
measures that they could take to improve the econémyevive the economyto
once again bring about prosperity in this countkyy allegation is that this
Government prefers to pick up one or two contentious issues on which there is no
agreement amongst all sections of the House and divert the attention of the people
and Parliament to those contentious issues to use that as a camouflage to hide
behind all their scamsAnd instead of focusing on constructive, positive issues,
instead of power sector reform, instead of reform with a human face, instead of
reform in infrastructure, instead of reform in environmental laws, fiscal and
monetary policy and tax policythey are, in fact, dividing the socigtglividing this
House just to divert the attention from scams and corruption. | would urge the
Government to bring the focus back to core issues and to once again focus on
bringing the economy back on rails. | am sure if we all put our heads togéther
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we all work together to rein in inflation, to bring down interest rates, give a spur
to the economywe can once again take this country to better heights.

| don't have much hope from this Government, but, possitdyv that we
see a ray of hope enging from West India coming towards North and East
India, we hope that the success of iWest and some of the successftatSs of
the West will come towards North and we will see the end of this Government
and a better future for this nation. Thank you.

SHRI RAMA CHANDRA KHUNTIA (Odisha): Sir | rise to supporiThe
Appropriation (No. 4) Bill. The hon. Finance Minister in his statement has said that
they have brought thidppropriation Bill mainly to accommodate the expenditure
for the oil marketing companies, and also #ie India turn-around plan. | support
this Bill. I myself do not agree on many points which the hon. Member from that
side made. It is alppropriation Bill. We are expected to talk more about finance.
But, anyway as he has said, mostly in his speech, that the Government is not
capable of managing the financial situation of this country and they do not have
the hope on the MinisterSir, | am proud enough to say that this AJP
Government has the Prime Minister who has the reputation of being a world
renowned econontisand Finance Minister; a reputed economist like hon. Pranab
Mukherjee, who was earlier the Finance Minisend also Mr Chidambaram who is
now the Finance Ministerl am proud to say that these personalities are known
not only at the national level, but are even at the global level as the best
economists and who are doing their best for the recovery and the management of
the financial situation in the countr®n many points, he spoke about reforms in
the NDA Government, about the disinvestment. | don't understand what he meant.
He was pointing towards disinvestment, department creation, or the airport hotel
disinvestment or modern food industry disinvestment or BALCO disinvestment
about which many things are also going on in an inguirgdo not know but |
think if the financial mismanagement has happened in this cqutitey NDA
Government is mostly responsible for th&tbout the financial situation, he
mentioned that the Indian growth rate has come down. He was also referring to
various countries. My hon. friend must also know what the global situation now is.
Before URA Government came, and after AJ&overnment took ovethere is global

slowdown. There ae also problems everywhere in this countwhat is the
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position in other countr&? You say that the growth rate of India has come down
below 6 per centYes, we do agree. If you say there is a problem of finance in
our country yes, there is a problem. But the questionVi#iere don't you find the
problem? Sir| want to draw your kind attention to the growth rate ofedént
countries. If you look at the growth rate of the European Union, it is 1.6 per cent.
If you look at the EasAsia and SouthAsia growth rate, it was 7.1 per cent in
2010-11 and now it is 5.6 per cent. If you look at the growth rate of Japan, it was
-0.5 per cent and now it is 0.5 per cent. If you look at China, which had the
growth rate of 9.3 per cent in 2010-11 came down to 7.8 per cent in 2011-12 and is
expected to further come down to 7.6 per cent in 2012-13. If you look at the Latin
America, the growth rate was 4.3 per cent and now it is 0.8 per cent. If you look
at SouthAmerica, the growth rate was 4.6 per cent in 20LGafd is now 1.2 per
cent. If you look at Brazil, the growth rate was 3.7 per cent and now the growth

rate has fallen to 0.3 per cent.

So, if you look at the global scenario, and keeping ourselves in such a
situation, at the level of 6 per cent or below 6 per cent, | think, is not the failure
of the URA Government; ratherit is the best management of the financial situation
of the Government of India at a time when there is economic slowdown
everywhere and we have been able to manage the situation and keep the growth
rate, at least, in and around 6 per céwid, we are expected a better position in

the country in the future.

SHRI T.K. RANGARAJAN (Tamil Nadu): How are you going to manage the

situation? There is no powerThere is no coal. How are you going to manage?

SHRI RAMA CHANDRA KHUNTIA: We have been managing and we will

manage.You just go and see.

Sir, | belong to trade unionYou go and look at the worldhfter recession,
we have entered into the market economy in 1991, if you look at 2012, the
situation which was expected to be created—Iloss of jobs and employment— has
not happened in this country till nownd, that is the UR Government's theory

of reforms with humane fac We have seen the situation in many developing and
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developed countriesAfter entering into the new economy and global economy
such situation has been created.

| do agree that regular jobs have been converted into contractual agreements.
| do agree that, at many places, regular jobs are squeezing and contractual jobs are
increasing. But the job loss and the chaotic situation which was expected to be
created after the global economy has not happened in this co@aryl must
thank the hon. Prime Minister and the Finance Minister for that.

Sir, | also want to thank the Government for the historic decision it has taken
to give cash directly to the beneficiady do agree and demand in this House that
subsidy in any form, be it fuel, gas, kerosene, petrol, diesel, fertilivey, wheat,
etc., should be given directlyn cash, to beneficiarie®Ve have experimented right
from 1947 till today And, the World Bank, IMF and all the economists are saying
that the developing countries should reduce their sub8ldy the question is, we
are giving more subsidy from our revenue, but that is not reaching to the
beneficiary So, now the Government has taken a decision and started cash
transfer scheme in 51 districts as a pilot project to give subsidy directly to the
beneficiary | think, this is the best decision.

Sir, take the case of fuellThe Government is saying that it is giving more
than Rs. 1 lakh crores subsidy on diesel and petrol. Who is getting this? | wish to
inform this House that to increase the mobile connectivy have around six lakh
towers in this countryThese towers have been put up by multinational
companies, and not only monopoly houses but companies which have joint
ventures in IndiaAll these towers use diesalvhich diesel?The subsidized diesel!

Sir, 25 per cent of the subsidized diesel is being used in operating the towers,
which are being run by these monopoly houses directly or indirectly by joint
venture comapnies. Is this the subsidy that we claim to be giving to the people?
If one lakh rupees worth of subsidy is given in this mantieat means it will

come to a total subsidy of Rs. 25,000 croes that is being given to multinational
companies.The hon. Member mentioned just nole also stated that multinational
companies are being harassed since they are being asked to pay excess tax. They
are being served demand notices for payment of extra taxes. What are we arguing
here? On the one hand, we say that we have a revenue deficit and we should

reduce it. But unless we increase our internal resources, we cannot reduce our
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revenue deficit. If we do not increase our revenue receipts, how can we manage
our revenue deficit? Sid am not an economist. But, as a layman, | do understand

that the best way of decreasing the revenue deficit is to increase the revenue
receipts.To increase revenue receipts, we have to have a higher collection of taxes.

Then, we say that the black money is outside the country and it must come
back into the countryl agree with that. But what is black money? It is the money
that people earn, but on which they do not pay takbat is the black moneySo,
are we not encouraging those multinational companies, those industrialists, who
have invested in the services sector or who are doing business in that sector
who are earning huge profits but are not paying the taxes? They somehow or the
other avoid payment of taxes. Should we support them? Is that what we call
‘reforms'? | do not at all agree on this. | am placing this view before the House for
its consideration. | demand that the Government must take immediate steps to
collect taxes, whether it is the Income-tax or any other tax from those people. They
are making huge profits in this countrf$o, we should collect those taxes so that
we can increase our internal resources and our revenue receipts, which will be

helpful in our budgeting process also.

Sir, during the debate, something had been mentioned about the cap on the
supply of subsidized LPG cylinder®Ve have made a representation to the
GovernmentWe have also approached the hon. Finance Minister to reconsider this
decision. The Government can put a cap on the supply of subsidized diesel for
running these mobile toweré&s a consequence, those subsidies can go to the
poor. | also request the Government to reconsider the whole issue, completely
remove this cap on the supply of subsidized LPG cylinders and increase the
number of subsidized LPG cylinders to be supplied to poor people who have been
facing this dificulty. They must get some relief and support from the Government.

I want to mention one thing, Siand that is about the rate of interest. | fully
agree with what my colleague has stated. One way of increasing the investments,
as also of managing our financial situation, as the hon. MenvrerPiyush Goyal,
has mentioned, is that we must try to reduce the rate of interest. In many other
countries, the rate of interest is very low; it is one per cent, two per cent, three
per cent, four per cent or five per cent. But in our country the rate of interest is
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very high. | agree with my colleague on that issue. The Government should
seriously consider reducing the rate of interest so that more and more investment
can come into the country

Sir, | also want to submit that the Opposition parties, sometimes maintain
double standards. On the one hand, they have been opposing the entry of FDI in
retail. At times, they have also been supportingTihen, sudden)lyon one fine day
they blame that the Government is not creating a climate which is conducive for
foreign investment, | appreciate the stand taken by the Left parties. They have
been taking a firm stand.

| understand their principled stand to oppose FDI. But, others, the BJP
leaders, are saying that the Government was not creating the industrial climate, the
Government was not making disinvestment, the Government was not selling public
sector undertakings like they have sold the hotel at airport, food industries,
BALCO and Paradip Phosphates and other industries. | think, we must have a
definite principle, one thinking line. Either you should be for investment or you
join the Left parties and oppose the FDI.

SHRI BASAWARAJ PATIL (Karnataka): FDI in retail is diérent and
investment in industries is different.

SHRI RAMA CHANDRA KHUNTIA: | know. | do understandTake the case
of FDI. | want to put a question to you. Three years before, we were discussing
here when Reliance Company was going to set up departmental stores. The matter
of departmental stores of the Reliance Company and others came here. Nobody
opposed that. | knowyour party is also not opposing that. But, then, when that
proposal came here for a discussion, you oppose that. So, you are arguing for
whom? Are you aguing for the Reliance, to protect interests of the Reliance?
They have already entered the marké&iu are now auing that the departmental
stores should not come. That means, those who are opposing are supporting the
Reliance.That means, you are protecting the interests of the Reliance Campany
...(Interruptions)...

SHRI T.K. RANGARAJAN: Sir, that is not right to...(Interuptions)...

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Mr.
Rangarajan, please sit down(Interuptions)...
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SHRI RAMA CHANDRA KHUNTIA: That is not right, | knowl have my
way of thinking. But, what | am saying is, you must have a correct stand before
the public. Even though | am in the Congress, | afraae Union leaderlf you
go through my speech records in this House, being in the Congress or in the
Opposition, | have never changed my stand. What | said as a Member of the
Opposition party the same thing | am saying when in Congress-led Government.
And, | will continue to do that. The point is, every political party must have an
ideology and we must work for thathat is why | support. | knowthe BJPis
for reforms.With an open mind, the BJRwust support the Government. If you do
not support, you must explain.

I now would like to make two-three important points. One is the non-
utilisation of the MPLADS funds. The State Governments are not cooperating. | am
not naming any State Government. The State Government officials in the District
Administration are not cooperating in the implementation of the MPLADS. They
consider it to be an extra work. In my State, it is different. Of course, they are
giving instructions not to implement my projects of MPLADS funds and other
party Members' projects of MPLADS funds. But, generathey are not taking
interest in implementing the MPLADS projects. | do request the hon. Finance
Minister to write a letter to the Chief Minister or find out some framework so that
the utilisation of the MPLADS funds is coordinatéle are giving proposals; we
are pursuing them. But, in spite of that, the MPLADS projects are not
implemented.

The second thing to which | would like to draw your kind attention here is
the old-age pension scheme. The Central Government has increased the old-age
pension amount last yeabut that is not enough&/hen you give pension to a
person so that he takes care of his livelihood, | think, it should be, at least,
Rs.1,000 in the first phase. Ultimately could be taken to Rs.3,000. In the first
phase, please make it Rs.1,000. In the next Budget, if at all the Government is
sympathetic towards the poor people who live in this world helplegsiliout any
source of income, if one has to help them, it must be a minimum of Rs.1,000.

My other point is regarding the Employees Provident Fund Pension Scheme.
In the Employees Provident Fund Pension Scheme, sometimes, people are getting a
pension of Rs. 100, Rs.300, Rs.500 or Rs. 1,000. dniyould like to draw your
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kind attention to the fact that instead of depositing the money they are

contributing in the Employees Provident Fund, if they contribute to the pension-

linked fixed deposit schemes or pension-linked insurance scheme or any other
scheme of any bank, they would get much better benefit than the benefit they are
getting in the Employees Provident Fund., 8ven the Committee has recommended

to increase the monthly return of the pension-linked Employees Provident Fund and
that has not been done.

Sir, | request thehon. Finance Ministerthrough you, to consider that and
take immediate steps by giving necessary directions to the Labour Department to
take action in this regard. But, as | knothough the Labour Department is
sympathetic, the Provident Fund Trust has taken a stand that the Finance Ministry
is not agreeing to it. That is why they are not able to increase the pension. So, |

request the hon. Finance Minister to kindly consider that.

Sir, as far as the Gramin Bank fldérs and Employees Pension Scheme is
concerned, around 60,000 workers are working all over the co®itnthese banks
were started at the time when Mrs. Indira Gandhi was the Prime Minister of our
country These banks were started with a view to give finance and extend credit to
farmers in rural areas. Nowhese banks are working all over the country and
doing a very good job for credit finance in rural areas, fiesently all banks,
excluding the Gramin Banks have got their pension schemes. E#nkeReserve
Bank of India and the t&e Bank of India were having their pension scherAes.
we are thankful that the UA. Government has taken a decision to bring the
officers and employees of all the nationalised banks under the pension scheme. But
only the oficers and employees of Gramin Banks are not getting pensignth&ie
was a recommendation, there was a case and there was a representation from the
Union, and ultimately the Finance Ministaat that time, took a decision to give
pension to the officers and employees of Gramin Bank. But that has been kept
pending for the last @ year and has not been implemented yet. So, nothing is
clear in this regard. It is because the Government has said that only those banks
which are earning profits will be able to get pension. On the other hand, they have
entrusted the NABARD to workout a pension scheme. So, nothing is happening. |
request the hon. Finance Minister to expedite the matter so that the officers and
employees of the Gramin Banks can also get pension.



404  Government [RAJYA SABHA] Bill

[Shri Rama Chandra Khuntia]
4.00 p.m.

Sir, another point | want to make here is this. encourage the students, the
Government has taken a decision to give loans at a lower rate of inierediye
per cent, to those students whose father's earning is less than rupees five lakhs.
For those students whose father's earning is more than rupees five lakhs, they are
charging around 14 per cent interest. | am surprised to see that the Government is
giving loans to the small scale industries at 12 per cent or less tharAndato
chage 14 per cent interest to students is not.f&o, my request is, even
students who father's earning is more than rupees five lakhs should get loan at a
lower interest rate. If it is done, then, it would benefit many students.

Sir, the Government has taken a decision for disinvestment of certain
percentage in some profit-making public sector units like Coal India, NMDC, BHEL
and NALCO. Sir | do agree that the Government has to take various measures to
increase its internal resources in order to raise money for development purposes. |
do not object to that. Siras far as NALCO and NMDC are concerned, they are
earning profit. Sir NALCO have a deposit of more than Rs.5,000 crores in their
hands. | just want to give one example here. If the Government decides to
disinvest 13.6 per cent from NALCO, they will get around Rs.1,600 crores. But the
NALCO has got a deposit of Rs.5,000 crores of its own. If they are allowed to
purchase their own shares, which they are agreeing to do, the Government can
change the rule; the Government can get Rs.1,600 crores without any disinvestment
of NMDC, NALCO and Coal India, for which they have given a proposal. So, |
put forth this proposal before this august House and the Government so that
prospects of the Government of getting money from NALCO, NMDC and Coal
India are such that they can get money even without disinvestment.

SHRI TAPAN KUMAR SEN (West Bengal):We support you on this.
...(Interruptions)... This should be your firm stand..(Interruptions)...

SHRI RAMA CHANDRA KHUNTIA: If Government wants Rs.6000 crores by
disinvestment of public sectot would say that they have enough funds in their
deposits. They can purchase their own shares and give money to the Government
so that the Government is not in a problem. Everybody can be taken care of by
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this whether it is local people or the other general public or what the Communist
friends are demanding. | think everybody can be taken care of and the Government
can also get moneyrhis is my suggestion which the Government can consider
and take appropriate action in this regard.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPRAN): Khuntiaji,
you have got another speaker also.

SHRI RAMA CHANDRA KHUNTIA: In one minute, | am concluding. In a
critical situation when the UP Government took over and when the Government
started programmes like Mahatma Gandhi National Rural Employment Guarantee
Scheme, when the WPGovernment has agreed for various insurance schemes all
over the country to take care of health and other remedial measures for citizens,
when the UR Government has taken up various developmental works with 16
flagship programmes in the countrgll these programmes and schemes need
money | do think it is a very diffcult situation to manage the countdydo agree
that we are passing through a very critical situation. Our Government and our
Finance Minister| am fully confident, will be able to manage the situation and take
the country aheadwith these words, | once again support tAjgpropriation Bill.
| do expect that it will get the support of all other Members. Thank you very
much.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPFAN): Now, Shri
Tapan Kumar Sen. Kindly confine yourself to the time limit of six minutes.
...(Interruptions)...

SHRI TAPAN KUMAR SEN: Sir, in the beginning itself, | pray for your
indulgence.This is number one. Number two, definitebt the outset, |1 would like
to assure everybody that after all we will be passingAppropriation Bill. We
have to pass it. But | take this occasion to express some of our concerns. Let me
start with complimenting the Governmeffo my assessment and understanding, in
the last Budget - this is in a continuity of the budgetary debate exercise that --
the Appropriation Bill is coming -- certain good things were done which were
widely appreciated by all while presenting the Budget. Concerned about a lot of tax
evasion which | consider to be a theft on the public excheagiher URA-II
Government in its wisdom had introduced two important things to curb the menace
by which through backdoor the githexchequer is being looted, that is, through
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the different mechanisms of foreign acquisition of Indian assets. Now the General
Anti-Avoidance Rules were invoked, asserted, and, second, the retrospective
taxation was introduced in the matter of foreign takeover of Indian assets such as
Vodafone and other cas®/e appreciated that. But by the end of the day when
the Budget debate was concluded, those were deferred for one year and with this
assurance — please, go through the record, hon. Finance Minister — given in this
House by the then Finance Ministerow the President of the countthe Budget

was passed supported by all. Before the ink dried on that assurance, they started
telling that it is no more, no GAAR at all and no more retrospective taxation.

The Government, the Ministers are every day seen saying that containing
fiscal deficit is the primary concern; otherwise, growth cannot be ensured, growth
cannot be sustained. | appreciate your anxiety of containing the fiscal deficit. But,
at the same time, you are justifying all your deeds and misdeeds too by this
statement.You want to sell out public sector companies, you are justifying that
fiscal deficit is to be contained; you are increasing the diesel price; you are
justifying that the subsidy is to be curtailed; otherwise, fiscal deficit cannot be
managed, and so on and so for#fll. deeds and misdeeds are being justified on
the ground of containing fiscal deficit. Npwhile saying so, you are foregoing two
important routes, which you had announced in the Budged, you had
subsequently told that after one year you would put that infiectefYou have
sacrificed more than Rs. 40,000 crores only on account of retrospective taxation on
foreign acquisition, | would to ask whether this amount of Rs. 40,000 crores, which
you have sacrificed, had grown on trees that you can so easily fritter. away
Similarly, on GAAR. Though your concern is containing fiscal deficit, you are easily
foregoing and you have constituted a Committee to give a tutored report that this
is not required for the country feel country owes them an answer for this kind
of hypocrisy On one side, there is a nightmare that the fiscal deficit has to be
contained; on the other side, you are frittering away public exchequer by this kind
of myriad concessions to hardly one per cent of your population. | think, that
approach must be changed. Definifelye will be supporting youAppropriation
Bill, but on this occasion, while doing so, we, from our side, would like to alarm
you, if not warn — if you consider the word ‘'warn' to be objectionable — because
| feel that is our responsibilityplease stop frittering awayMoney is required
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elsewhere. When we say 'please do not increase the price of diesel and please do
not reduce the subsidy”, that much you say that money does not grow on trees.
But when you sacrifice Rs. 40,000 crores on retrospective taxation, you give Rs.
5,28,000 crores yearly under revenue foregéwel, it is increasing every yearou

are foregoing on the average of Rs. 4.5 to 5 lakh crore ever @ear and above,
despite those concessions, the tax arrear is Rs. 2.5 lakh crores arretallg see

the observation of the CAQNow, the Government is telling that, at least, fifty per
cent of that cannot be collected/hose money is thiswill you tell me in whose
kitchen garden this money is growing? If diesel price subsidy cannot be given
because the money does not grow on trees, kindly tell us in whose kitchen garden
this money is growing.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPFAN): Tapaniji,

you have only one minute more.

SHRI TAPAN KUMAR SEN: No, Sir Please allow medgl, @R, o) o Sad
ey W g € 8 @l g1 Please allow me.

Now, | come to price-riseYour Mid-Term Review is telling us that the price is
moderating. But is it a fact¥es, on the average, on the basis of wholesale prices,
it is moderating.You go to CPI food inflation. Is it moderating®d, in the
morning, when you go to the market, what is your experience? Is it moderating?
What we are asking for is that you contain the prices, universalize the public
distribution system and stop speculation in the commodity market because
speculation in the commodity market is the villain of present-day price-rise. Food
prices and all other essential prices are being made to rise to ensure a windfall
gain for the speculators in the commodity marké&iu please submitWe will see
that prices will be contained, at least, prices of those commodities required by the
common peopleWhat is your response®/e have noticed, the Finance Minister
may kindly confirm, that you are further liberalizing, deregulating the speculation in
the commodity marketYour commodities are being brought under the vortex of
future trade.At the same time, you are expressing your anxiety for investment not
coming up. If this is the way you promote speculation and future trade, investment
will go for speculation, not for commodity production, not for setting up sheds, not
for employing people and not for earning profit through value creation. Money will
go straightly &1 & IR 3R IR | MG M & HM o9 T # & g ¥l
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If it becomes profit for you, my pocket gets emp¥ou are trying to land the
economy into that kind of a speculating cauldron. Is it correct? Kindly reconsider
your paradigm.

Number three is the question of disinvestment. My friend, Shrhd Chandra
Khuntia said— | wish he must stand firmlihat is a positive development in the
country— that all the trade unions — right, left and the centre — are now
together opposing disinvestment. Let me quote our previous Finance Minister
present President, who, as Leader of the Opposition in this House, citing the
initiative of NDA on disinvestment, said, "Please don't sell your family silver for
meeting your day-to-day expensed§dday when you justify disinvestment for
countering fiscal deficit, you are doing the same thivigu are selling your family
silver for meeting your day-to-day expenses.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Okay,
please concludeAlready, | have given you three minutes more.

SHRI TAPAN KUMAR SEN: Please, SirVery shortly | will conclude. So, I
think there is a need for a total change in your Economic Policy approach. While
supporting theAppropriation Bill, | insist, please shift that paradigm — from one
per cent of population — greasing them — to the benefit of 99 per cent of the
population. Please do this. The situation demands that. Otherwise, situation will not
remain in this form.We are alarmed about the employment situation in the
country Only that dayin this House, the hon. Labour Minister gave some figures.
What is the situation®Ve are growing; we are boosting. Our Economy is growing.
The more we are growing, the rate of employment generation is moving just in the
opposite direction. Kindly saywhat model of growth are you pursuing?hen you
are growing, your GDP is growing but your rate of employment generation is
going down consistentiWWhat kind of model is this? HowAnd, in that kind of a
situation, you are allowing FDI in multi-brand retail, which will straightaway Kkill
about four crore job opportunities, which will, straightawput 20 crores people
survival at stakeWill you please reconsider this? Okayou could manufacture a
majority in both the Houses by fiifent methodsYou could manufacture. But you
can manufacture majority only here; the people, at large, will oppose these dubious
steps taken, which are to the detriment of the national interest. Please reconsider
this.
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Sir, my last point is this. | do not want to take much of your time. I, again,
insist, please consider when fiscal deficit containment is your ampégse put
back in place GAAR retrospective taxation on foreign acquisition, presented in the
Budget. If you are concerned about them aadmi,please don't cut subsidy for
the people, whicn is hardly 1.75 per cent of the GillPnow. Whereas your tax
and revenue foregone, if all added togettgoes above 4 per cent of the GDP
but what you are subidising is hardly one per cent of the country's population.
You are subsidising one per cent of the population with four per cent of your
GDR But you are so miser that you further aim to cut down 1.75 per cent of your
GDP as subsidy to food, fuel and fertilizérhis is not democracyThis is not for
aam aadmi.Please reconsidelin view of the price rise, please reconsider
universalisation of Public Distribution System and complete ban on the future trade.
In the interest of the financial discipline and financial strength of the ecqnomy
please reconsider your drive to deregulate and privatise the financial sector of the
economy which you are seeking to do through Banking Laws (Amendment) Bill
and the Insurance (Amendment) Bill. Please reconsider it. Don't mortgage the
sound financial base of our country by privatizing and deregulating financial sector
through so-called banking and insurance sector reforms.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPFAN): Thank you.
Thank you.

SHRI TAPAN KUMAR SEN: After all, the Western economies, which have
made their own banking and insurance system bankrupt, cannot dictate us how we
will reform our financial.sectorBut, unfortunately the Government of India is
moving in that direction. So, | want you to please reconsider these aspects.
Otherwise, people will create a situation by which a compulsion will be created.
After all, taking the name of 99 per cent, you are appeasing one per cent. People
will not forgive you. Thank you.

SHRI SUKHENDU SEKHAR ROY(West Bengal): Sirwhile we are discussing
this Appropriation Bill, | was visualizing the misappropriation which is going on
unabated in different Government Departments, including the oil companies for
which the additional fund is proposed to be pumpé&. have heard enough of
predictions from mandarins of Planning Commission as well as we have seen that,
all the time, the Government is selling some dreams to the people of this country
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by projecting different figures at different points of time about the fiscal situation

as well as about the growth rate, inflation, etc.

Sir, 1 am having a copy of the Midedr EconomicAnalysis 2012-13. Nowif
we look into seriously the pages contained in this book, from page 1 till the end
of this Book, we will find that a dismal picture, dismal performance is highlighted
in this Book by the Government itself. From the very first page, the Government
has admitted that 'the growth rate of the indian econamsasured in terms of
GDPR, was 5.4 per cent in the first half of year 2012-13 as against 7.3 per cent in
the corresponding time-period of the previous yééiis is the performance of the
Government, and the Government has again stated in this paragraph — and |
quote, "The slowdown has been all pervasive and almost all the sectors have been
affected.” So, what is Government doing to arrest the situation? The Government is
selling out natural resources in the manner that in future a time a will come when

there will be nothing left for our citizens, for our future generations.
[THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA) in the Chair]

Mr. Sen was saying again and again that money does not grow on the trees,
but, perhaps, money grows in the coal mines, in the coal blocks and that is why
the coal blocks have been sold out regulady regular intervals, without having
any sort of established procedure of leasing out the coal bladglsterruptions)...

Not sold, gifted. So natural resources are being gifted in a manner that nothing
will be left for our future generations. Every time the Government is coming with
an Appropriation Bill and we cannot but support tAgpropriation Bill because,
otherwise, the Governmental activities — whatever remain — will come to a
standstill. This Government is not only anti-pqgobut this Government has
absolutely failed in its duty as well because while the proposal has come to allot
additional funds for the oil companies, a few months back, a sharp rise was made
in the price of diesel. The cap on LPG was inflicted upon the fertilizer subsidy was
withdrawn and the poor people are confronted with an unprecedented situation.
They do not know how to manage their family budget, Bie Government comes

up with anAppropriation Bill, but the poor people do not hazmy appropriation
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bills. They have no means of misappropriating Governmendsfuiso, this is a
peculiar situation that the whole country is confronted with. The Government is
happy with Moody's assessment, but they do not look at assessment at the
ground level.As Mr. Sen had suggested, what about employment generatitva?

about the growth rate? The Government has talked about the growth rate in para
1.35 of its mid-term economic analysis. Nolwwould talk about food inflation, as |

have already mentioned growth rate. Food is most essential for a man to live. How
to contain with the inflation, particularly inflation in essential commodities and

food? ...(Time-bell rings)...

Sir, kindly allow me a cople of minutes moreThis is a serious issue that we
are discussing.

Sir, the CPI food inflation during the perickpril to September of the current
year ranged from 7 tollper centAnd, who are the worst faicted? It is people
living below-the-poverty-line, the common man. They are the worst affected. The
Government does not have any plan of action to stop the unproductive expenses
which are being incurred by the oil companies and other Government departments.
Huge amounts of money are being spent in seminars, meetings, tours, etc. The
Government does not look into thai’hat about the realization of the A from
the nationalized banks? Who have looted the banks' money? The Government has
not come out with any plan of action, within a definite time-frame, for realizing the
NPA amount. Let the Government declare the names of beneficiaries of the so-
called NRAs.

SHRI TAPAN KUMAR SEN: It is called 'revenue foregone'.

SHRI SUKHENDU SEKHAR ROY Revenue to the extent of Rs.95,000 crores

was forgone.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Yes; you have made your
point.

SHRI SUKHENDU SEKHAR ROY Sir, it is a very important point. Revenue to
the extent of Rs.95,000 crores has been foregone by the Government for the so-
called improvements of our economl would like to ask the Government, for
whom has this revenue been forgone and how has the economy benefited with the
foregoing of these N&s? ...(Interuptions)...
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Now, talking about the realization of these A¢P Government does not have
any action plan. Rathethe Government is restructuring the loans, especially the
big loans. When it comes to the common people who take loans of one lakh
rupees or Rs.50 lakh, bank officials go and threaten them and "institute cases
under the SARKESI Act, but theAct is not applicable in the case of big fishes

for whom the NR amounts are written of

Therefore, while supporting thidppropriation Bill — we have no other
alternative but to support it — we appeal to the Government that remedial
measures, not in the books but in action, are very much required. Otherwise, the
dismal performance which has been highlighted in this book will continue to remain
and the people of this country will continue to feuf

With these words, | conclude, Sir

St AR AT AT SUWWRIE S, 99 o UWeE fdd % ' ueReR el
J, AT WRBR @ HF JAbT BT BH AR Bl blg INI&T T8l gl dfbT H§E o,
PB Aol B4 UG GEH XET GEd & AR H wEW fF 3 w® SR fER
HIAT AMMRY
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] 9% UH B IR § F§ Ol ATl YA AR T, 9§ 28 WRAY Pl ol U BN
I, W < o B FAAT A1 AR gAY FAA A1 & B ¥ U R o SR
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THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Now, Shri AW. Rabi Bernard,;
not present. DrAshok S. Ganguly

DR. ASHOK S. GANGULY (Nominated): Sjrhow much time do | have?
THE VICE-CHAIRMAN (SHRI TIRUCHI. SIVA): You have five minutes.

DR. ASHOK S. GANGULY: Sir. | thank you for the opportunitySir, | think
that in supporting thé\ppropriation Bill, one has to recognise that the drop in the
economic growth of this country is a responsibility of all the political leadership
across the spectrum of this House. It has now been recognised that because of
continuous political opposition to all attempts at reforms in every which tiéy
country has lost its significant growth momentu¥fes, it is true that some natural
causes have also assisted in the slowdown. Our exports have been deeply affected
by the state of the economy in the United States and in Europe. The uncertainty
of the last monsoon has affected the prices of commodities. But, the attitude of
our leadership across the spectrum has damagingly delayed, if not deflated, the
reform agenda of this country must, never the less compliment the leadership of
the Reserve Bank of India for preventing a financial crisis in our financial sector
since 2008.Yes, | agree with the comments made about the rising danger of non-
perfoming assets. | agree with the comments regarding the high interest rates. But,
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the point of the fact is that this House must recognise that the Reserve Bank of
India has played a stellar role in avoiding a major financial crisis in this country
The infrastructure sector has been the biggest sufferer in this fruitless debate
about growth in India. India has one of the highest growth rate today in the
world, next only to China. Please, don't underestimate it. It is the farmers; it is the
industry; it is the services; it is the informal sectall of them have contributed
significantly Do not denigrate the growth achievements of this country in order to
score political points. The year ahead is looking encouraging, but what is the part
that we are playing to push reforms? | mean, | am just recalling the recent debate
on Foreign Direct Investment in retail. What is happening to banking reforms? What
is happening to insurance reforms? What is happening to pension reforms? What
are we doing for our own economy? Please, let us pause and think. Hon. Finance
Minister, please don't seek only additional money; but, please also share with us
your anxieties and your anguish as to what is stopping you from driving this
economy back to eight to nine per cent growth that we have achieved in the past.

We don't trust Foreign Direct Investmerire we still afraid of foreigners?
After sixty five years, are we still afraid of foreigners, are we using foreigners
and keeping out foreigners in order to keep our poor even more gmdhat we
can go back and tell them how we will improve their lot by self reliance when the

time comes to seek their votes.

What is there to be afraid of foreigners? Why are we afraid to manage
them?We are a sovereign country; we have sovereign laws but we will keep our
reforms backward by the bogie of Foreign Direct Investment. 28it3-14 can be a
good year but can not be guaranteed to be a good @dabal warming will
continue make the weather and monsoon uncertain. India's food production will
remain uncertain, and, God forbid, if we have a drought, it will be a dis&stet
will finish within the allotted time. | have always done so. So, please do not look
at the watch; that is my request.

Sir, 1 must compliment you, MrFinance Ministerl wish to compliment you
for the announcement of the Cabinet Committee on Investments. It is one of the
major initiatives taken by the Government for investment proposals which over
thousand crores of rupees. This will be critical because the Government itself has
hurdles within the Government, which some times,say many times, slow down
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major investment. | compliment the hon. Prime Minister for having taken the
initiative to create the Cabinet Committee on Investment.

So, while supporting with théppropriation Bill, as also agreeing with many
comments from the Right and the Left side of this House, | request my colleagues
across the spectrum to please have faith in India, have faith in ourselves because
we are a strong economy and we will do well, provided we do not destroy the
great opportunityThank you, Mr Vice-Chairman.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you Mr Ganguly You
always stick to the time. NowMr. Kumar Deepak Das.

SHRI KUMAR DEERAK DAS (Assam): Mr Vice-Chairman, Sjrl thank you
very much for giving me the opportunity to highlight some issues with regard to
the North-Eastern Region, particulariyjy Sate of Assam.

Sir, if you examine the economic profile éfssam, you will find that the
economy ofAssam is dominated by the services and the agriculture seét®rs.
per latest available information, service sector commands nearly 57 per cent share in
the SDP The agricultural and allied activities contributed towards 24 per cent share
in the SDP for the year 2009-10 while the industrial sector commands a share of
19.4 per cent in the SDP

Sir, on the whole, the economy of théat8 of Assam grew by 5.3 per cent in
comparison to all-India average of 8.7 per cent during 2000-01 to 2009-10. Thus in
the both the sectors, the aggregate performancAssém is below the national
average. Going into details of this sectoral growth, of the States' 78.44 lakh
hectares geographical area, only 23.86 lakh hectares (leaving out land under tea
plantations) is the Net Croppestea, of which 20.7 per cent is irrigated, 17.6 per
cent is chronically flood affected while about 3.5 per cent is chronically drought-
prone area. The major crops of the State are rice, wheat, oilseeds and pulses. The
State is a major producer of rice and tea in the country

Sir, tea-making has been an important industrial activityAssam. The
industry has provided huge employment opportunities, espediallthe rural areas,
and, that too, to femaleéfter tea, the petroleum refinery industry is there, and,
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the refinery at Digboi is about hundred years' old. Despite the presence of these
industries, industrialization process has not been widespre@dsam. Sir trade,

hotel and restaurant services have 17.4 per cent share in SDP followed by
transport, storage and communication which has 10.5 per cent share in SDP
Tradition services like transport, storage and communication have risen at relatively
higher growth rate in the State. Banking and insurance sector has also registered
impressive growth rate. In real estate activityAissam, public sector has relatively
higher share in SORhat is, 6.6 per cenfThis is the economic scenario of our
Sate, Sir

Now, Sir, | am coming to some other problems which are related to
development of our t8te as wll as North-Eastern regioWVe have borders with
two countries — China and Bangladesh. Both the countries have got importance
in the present context from two different angles. But connected with them are the
questions of national security and identity of the people of the North-Eastern
region. Sir | want to raise some questions. How much money are we spending on
defence and protecting our people as well as sovereignty of the country? Here, we
have included various Ministries for reference of this Bill. What is the allocation
of the Home Ministry or the Externaiffairs Ministry? What has been spent in
connection with the implementation of various accords and promises made? Sir
Government has promised something twenty five years back. OnAlgGtmst, 1985,
Rajiv Gandhiji signed an accord and assured that the border will be sealed. But till
date border has not been sealed; no floodlight has been given to the border area.
The whole problem of our securitthe whole problem of our sovereignty comes
from the border So, that has to be sealed, but it has not been done due to non-
availability of funds. Sir this is what is happening in the North-Eastern region,
...(Time-bell rings)...

Sir, if you see the figure of military spending, the size of the econdhey
rate of growth, the amount of money spent by each country on infrastructure,
electricity production, agriculture produce, research and development, it shows the
gap which is enormous between China and India. China is our powerful neighbour
and we cannot deny that India and China are not in the same league. It is best to
accept the India-China, reality and fashion our responses accordin@iyne-bell
rings)...
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THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you Mr Kumar

SHRI KUMAR DEERK DAS: We simply have to evolve a method of

peaceful cohabitation.
THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you Mr Kumar

SHRI KUMAR DEERK DAS: Sir, diplomacy needs to be more proactive
rather than reactive.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you Mr Kumar
...(Interuptions)... Kindly conclude.You have already exceeded your time.

SHRI KUMAR DEERAK DAS: | am concluding, SirThe problem with our
region is that Government should take special care for the growth of the economy
of the North-Eastern region as well as thet& of Assam.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you, thank you, Mr

Kumar

SHRI KUMAR DERAK DAS: Sir, we are suering a lot. We have been
deprived with regard to development of our side.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Okay thank you Mr Kumar

You have made your point.

SHRI KUMAR DEERAK DAS: Sir, | request the hon. Minister to take care of
the points | have raised in this connectidimank you, Sir

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you Mr Kumar Now
Mr. Rabi Bernard.You have got just two minutes.

SHRI AW. RABI BERNARD (Tamil Nadu): Thank you, Sirl rise to speak on
the Appropriation Bill, 2012. | register my request for the allocation of additional
funds for Tamil Nadu which has seen severe monsoon failures, electricity shortage
inherited from the previous Government and crop failure due to non-implementation
of the final award of the Cauvery Tribunal. | suspect the burden of huge debt and
deficit left over by the earlier administration and above all the step-motherly
treatment of the Central Government has some ulterior motive and hidden agenda

againstTamils as a whole. But, Sitet them know thaifamils will take it.
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The Finance Minister is asking for funds to the tune of Rs. 32,000 crore for

various Ministies. When we realise that a portion of our budgetary allocations
went to the aid of those who massacred 70,08@ils during the last few weeks

of war in Tamil areas of Sri Lanka, our hearts are broken and cry for justice. Ms.
Frances Harrison in her recently published book gives a detailed account of the
massacre offamils and we all know who stood shoulder to shoulder with the
perpetrators of the crime.

Sir, while many South and South-Eastian countries seem to have recovered
from financial and developmental setbacks, our country seems to be lagging
behind. The World Bank forecast for India published recently says, "India will face
a significant slowdown due to low business confidence caused by a lack of policy
initiatives and ballooning fiscal imbalances.” Its sister organisation, the International
Monetary Fund, has slashed India's growth forecast for the current year to 4.9 per
cent.

All leading banks and international lending agencies like AD8, the IMF
and so on call for greater fiscal tightening. They all urge for greater emphasis on
infrastructure sectorespecially powerThe negligent and sluggish Central
Government has failed to modernise power grid of the country as a result of which
not just Tamil Nadu, but all the t&tes, except maybe Gujarat, feuffrom lack of
power/electricity

Retail inflation has risen to 9.75 per cent. This is one of the highest, if not
the highest, inflation rate isia and like inflation our fiscal deficit remains the
highest among the BRICS Group of emerging economies. The weak rupee seems to
become weaker in the coming months. The undeclared devaluation of rupee is a
major concern and the Finance Minister should be transparent on this issue. It is
due to the demographic dividend of a young population, household savings,
middle-class domestic consumption and overseas remittances of very high level that
we are surviving. | urge the Government to take decisive steps to stimulate
agricultural growth. Had you been decisive in implementing the Cauvery Tribunal
Award, our farmers of Cauvery delta area would have had a very spobta
crop. Be firm on fiscal consolidation and address infrastructure bottlenecks.

Our hon. Chief MinisterMadam Jayalalitha, has launched an ambitious plan
for solar energy production. Our Chief Minister has asked the district administration
of the Sate to make it a "household activityThe Central Government should
come forward to support this initiative.



420 Government [RAJYA SABHA] Bill

[Shri A.W. Rabi Bernard]

We keep requesting you to support Madam Jayalalithdartef for an
inclusive information technology growth through the distribution of free laptop
computers to higher-secondary level students. The Finance Minister will surely
acknowledge the dividends which the country is reaping as a result of educational
revolution, particularly in the faculties of engineering andbfbught about by Dr
MG R.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): You have taken twice the time
allotted to you.

SHRI A.W. RABI BERNARD: The Free Laptop Scheme of thdaf
Government ofTamil Nadu should also be supported.

Sir, finally, let me quote the Bible. Jesus said, "Use your worldly resources to
benefit others and make friends."

(Hon. Member may kindly fill inTamil.)

Thank you, Sir

MESSAGE FROM LOK SABHA

SECREPRRY-GENERAL: Sir, | have to report to the House the following
message received from the Lok Sabha, signed by the Secretary-General of the Lok
Sabha:

"I am directed to inform you that Lok Sabha, at its sitting heldToasday
the 18th December2012, adopted the following motion:—

"That this House do extend upto the last day of the Budget Session, 2013,
the time for presentation of the report of the Joint Committee to examine
matters relating to allocation and pricing of telecom licences and spectrum".

GOVERNMENT BILL
The Appropriation (No. 4) Bill, 2012 (contd...)

SHRI ANANDA BHASKAR RAPOLU (Andhra Pradesh): HoWice-Chairman,
Sir, the passing ofppropriation Bill is an occasion for mid-term review and from
three months nowwe are going to have the regular Budget. | am the ninth person
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to focus on the national economic situation during this debate on the
Appropriation Bill — fairly the view of the House reflected till noMy beloved
friend from Opposition Benches, the main Opposition, Shri Piyush Goyal, tried to
put forth his points of dichotomythe ardh-satyato focus and ovefocus on the

sort of kind words 'mismanagement of the econorAyid the Left led by Shri
Tapanji has fairly appreciated thefats of URA Government led by our hon.
leader Shrimati Sonia Gandhi and hon. Prime Minister of India, Manmohan
Singh. We were sincere and honest in oufodf to present the realitylt was
conveyed through our senior Mempb&hri Rama Chandra Khuntia, by focusing on
certain essential points. The Indian National Congress will not mince their words in
admitting and meeting the expectations and aspiratidssit is, since the Lok
Sabha has passed the Bill, the Rajya Sabha is going to pass this Bill. This
occasion and the sort of debate went on till now will definitely be taken note of
by the Union Government. The Union Finance Minister is not available and he is
represented by his hon. Minister of State for Finance. | hope that the shrewd
person, Shri Namo Narain Meena, will take all the points into consideration and in
the essential deliberations which may commence from now onwards for the

preparation of the ensuing Budget, he will certainly take the view of the House.

The URA Government was continuously focusing on ensuring the rights so
far awaited and the realization of all those rightay attentive Government will
certainly try to understand the sensitivity and the appreciation of various fora
about their comments and advice so as to plan its own approaghGoNRrnment
is known to be very sensitive to understand the pulse of rural and urban India as
well. That is how so far this U Government has tried to sustain, egéarand
enhance the living standards of rural and urban citizens. It is a fact and that is
why almost all the speakers have appreciated the real change and its achievements
on the front of agriculture, on the front of food processWg. all know that how
many efforts have gone into and what is the net result in spite of global warming,
other weather conditions and uncertain monsoon. How could Indian agriculture
sector sustain all these conditions? What are the support mechanism, support
policy and programme of the BWPGovernment that has ensured developm@i&t
could be understood. If you take the case of rural development, if you take the
case of rural drinking water programme, if you take the case of irrigation,séctor
you take the case of infrastructure sectpou can definitely understand how
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5.00 p.m.

sincerely the UR Government is focusing othe developmentThere has been
appreciation of the programmes and achievemeni® UFA Government has
ensured to attain equilibrium of development and welfare. The welfare to the needy
through various programmes, including the Rural Employment Guarantee Programme,
Urban PovertyAlleviation Programme and the ensuing egément of the health
care, the enhancement of the human civil aviation programme, the sort of
concentration and importance being attached to certain sectors by the UP
Government can be understood. Regarding the seriousness of Ah&daernment

in sustaining and improving the capacity of the average Indian is visible. The
Indian economy is very safélmost all the global ayanisations are trying to
understand the strength and programme of thé Wdvernment. In a way
sincerely appreciating the genuine efforts of the Government. This is an occasion
for a mid-term review; the House will give its sense to the Union Government. The
concern expressed in this House on tax arrears shall be taken note of by the
Government. The employment scenario for the rural artisans, rural agricultural
labour, the urban labour has improved; and their standing of living has also
improved. But the contract employment sector is day by day deterioratiiky.

this, the inclusiveness in the growth momentum and the intended inclusiveness of
the aam aadmiinto the totality of the Indian economy has to be seriously taken

care of.

The effort of the hon. Prime Minister in constituting the Investment Board, the
sort of importance it has been provided with, is automatically indicating the
importance being attached to enlarge and enhance the scope for the industrial
growth. The indicators are there about the Whole Price Index, about retail inflation,
about other parameters. My friends from various shades of their political following
tried to focus, appreciate and establish the exact fact. The confidence level of the
average Indian citizen in the governance is high when we compare with other

global nations.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Mr. Rapolu, just a minuteédt 5

o'clock we have to take up Half-An-Hour Discussi®since we have to conclude
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this debate, if the House agrees, we can dispense with the Half-An-Hour
Discussion and proceed with the debatdInterruptions)...The House has agreed

to continue with the debate. So we are dispensing with the Half-An-Hour
Discussion.

SHRI ANANDA BHASKAR RAPOLU: RespectedAshok Gangulyji has
mentioned about avoiding the financial crisiBhat is the dbrt of the URA
Government.That is within the capacity of the BWPGovernmentAs it is, our UR
Government is not fond of making such a drastic disinvestment. If it is highly
essential, then only they will be looking towards that. On the whole, building
confidence among business and industrial sectors and also sustaining confidence
and living standard of the average Indian living across the nation is of utmost
importance to our U® Government led by the Indian National Congress and its
President, Shrimati Sonia GandMWhile establishing the point that the ARs
committed to attain sustained growth, inclusive growth and equilibrium of
development and welfare, | request the hon. Minister of State for Finance to take
note of the points seriously which have been raised by me and by Shri Rama
Chandra Khuntia for evolving the future course of programme for the ensuing
budget. With these words, | appreciate and support Appropriation Bill.

SHRI SHASHI BHUSAN BHERA (Odisha): Mr Vice-Chairman, Sjrl know
there is time constraint and the Government is also hurrying up for completing this
debate todayThe economy of this country is going down and dowhere is no
specific project and programme to scale down the prices of consumer goods. The
Government has no plan at all. There is a need to look into the common man's
economic health. Inflation is in upper trend and it will touch double digit soon. It
was 9.73 in last September and 9.75 in OctoberNovember it is 9.9. So the
trend shows that inflation will certainly touch double digit. It seems the
Government is not in a position to give the country a healthier economic situation.
The Government is in a mess. This misgovernance will carry this country to a
complete economic disastefhis is the apprehension. Our major population
consists of middle-class and lower middle-class people. The problems of middle-
class and lower middle-class are not being taken care of. The Government never
thinks about the basic needs of the consumer and giving benefits to the consumer
The Government is also not seriousoatbthe minimum requirement of the common
man. Now the Government has reduced the number of cooking gas cylinders per
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family. The minimum requirement of a standard family is not less tharAd@.this

cap has been put by the Government. | feel that this Government is not thinking
of the basic requirements of the people. These people are running their families
with a lot of dificulties. They are facing shortage of pure drinking walgrere is
shortage of powerThey are not able to get proper health cdreere is no food
safety The Government is also not taking care of the needs and requirements of
farmers.Today we were supposed to have a Short Duration Discussion on fertilizer
shortages Availability of urea and DAPis still in a crisis in the countryand
farmers are having shortages of urea and .DAP

Then, as regards Minimum Support Price,, Siurs is a paddy growing
country Paddy is grown in most parts of India; particulaBastern and Southern
parts of India depend upon paddy cultivation. But the Minimum Support Price is
not being enhanced by the Central Government. Even as regards jute, which is
grown in West Bengal — in Orissa also we were having jute production, but now
the production is less because of this constraint — we are having this problem.
As the Minimum Support Price is not being enhanced, the farmers are suffering.
The State Governments are also constrained in giving bonus as they are in a
financial crisis. In backward States like Orissa. Chhattisgarh, Jharkhand, etc., they
are facing shortage of doctors in health care. | am talking about health care; | am
talking about education. In all these sectors, the Government should take special
care. Notonly Orissa, but also the entire country is having shortage of doctors
and medical colleges. Sihealth care is the basic need of the cour@mly if you
increase the number of seats in the existing medical colleges in Orissa, from 150 to,
at least, 250, health care of the people can be properly addrésgedhis is the
state of financial affairs, in this country and the Government is only talking about
reforms, looking after world markets, and not looking into country's own economic
reforms, traditional economic reforms. This country is always having its base on
traditional economic systems. So, | would say that Agpropriation Bill does not
satisfy the House. Especiallwhen they talk of reforms, they must learn as to how

to run the economic tHirs of the country in a better way

St I FUE Feq ([FER): IuwwrRAd S, T B @ fafFRnT f[agge, 2012
W Fgal R IR Bl AW P e wavenm de TE ®, AW Y wEl S0 fF <



Government [18 December2013 Bill 425

P o gihEAT @ e @dwen dle T8l ®, dl Teld el 8NN, Hilh SHHT
PUME BAR ¥ W TS I8 gl M dR W, A ®Y A IS Fel o 7 fF
BARI U YT d¢ @1 ¢, 8 fem aR ¢ € AN SISl 9% @ 8, dfbd
59 S P SN AW AN §, fAE € wogR € M g el &1 oge @ A
Y, B & foU deM Afey, v & fog dust @iy, W@y SR fRem @t
Sfad @raven =ifRy, ¥ & forg urlt =Ry, S9@r 98 W i W <@ ® R,
AN TH o IR W BM BR I8 8 R H wHear § b e N §gd w@
A W S e R e fou Sfud emam @t arawen W& @t WE ®
IR T G M H TE P WO Tl M g WM W RO B OEEd T
R @l B B BfeAsdl b1 AT BRAT Us Y8l g1 f#RER JAoR &
FRR WA 8 @ € A W A BU W T Q¥ B AW 70 W 75 Wfwrd
IerE Wa-gfere™ W R AR B, TR Bl B ged $v S @l Bl S
W TRV BTGP US B © A9HY AR B @ gl 4 dwern g e fHami
P foy wgRa U ¥ S @ S FaRAT B ARy, 98 el 8 Ul e gl R
P fra 98T WeTd W o W # Saed W FRar g A1 SHdl SHa 6
oa e e W e g1 X @ wwEsar € 6 owgd @ QW fRwE ® S arer O
el & A AoER g1 S SRl Ard @ g el frerfl, @ FRed dr
W J S P o @ 8§, R g8 PO aUG Tl PR U @ &l A S AHsAl
P ol Bl GERT SUF A [ Vel Bl I, AN opfarawen wd, w@feer, widi
W R @Rl 81 S@ d6 'W WUl WU 9 Se Iy SR aever @l aA,
Jq q®% TR U @ opfrgwen S wE BNl W9 qd Mal H O@eRlel wE 'R,
qg dP TE QU W GEElel A=l BN

A HE S, FREd AR WSl afedst @1 grqu fhar S ver o, dR-ER S
e 4 afedel ger @ g 19 fadey 9 dfqSt ger @ £, R M Ani @ S
AT &, SPGBl A Tl O JET gl e At H e g b R i
@ g Sfd ogawen o) & WY, A 99 @l SRRl Bl ¥ AR UR A bR bl
P fBAT o wHar g, Hife ST eFl 8, $ad gl

AEIGT, ool oM @& &7 aRen 2 o W 98 M W Mdl § TRI9 d§9d
F AR FlTE W A AW F e AW WG Y@ ¥ Y PREER aR) W R
STp ge oSl W R I W Ug T W ke &1 bl waHl @bl bAl ©, (e
B pA B, PR Se quigayer Rem T8 fid w € g1 bs U ave fow
e g1 H el § 5 ofR 'W WAl & Fedl @ Ren & foau s sgEwen
T B, A W RED! A8l B Fhdl 7
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AEIGT, WRA H R FART T2 M W g WM W ERUT B B F
WRA Bl B A B, oSl @ P ¥, qa SUae el ¢l wwsn g fe
e F e W Wi W@ H Sl SRy df SUdRIdT &R ey, eigeed @l
fafce et =Ry, @ <& 2, &9 €1 Al 39 W WEHR B & I DI
STeRd T

weIgy, § oyl 9 fF fham o S o Ry o € A @Rt @ S
Fo Ry 9 € LW, & e § ARG, 9@ @ S @aRen ® fedaml sk S
PHGR qGh & ANl 8§, WERY AN g, W AN g b g @ U U
fAftgd R W 9gd AR B g, el sfedic #Rd #Fai Bl WS Sl g,
Toie Bl WO ST 8, S RO Bl g bR Bl BM PR ©, TR d8l 3§ <
4 Sl ggas SUNUN € TS 8 WM 8, Il IRd IWBR P &bl F S bl
fegr o 8, SHel aqell el Bl SRl 5, 99 A R fedl Sl g1 MU Yd
P for foE @ @gen &) W Bl I8 I WE B AIfd Tod drell T8l ¥l ey
U @aven o, d1fe [FEEl @ HH X W O®U A dd, drfe 9 e7uer
Sifgepare eR WP IR QU Bl aRaDd! H HE@YUl INEM BR WA |

TRy, § wea g P oo W 3w H I Uy & ReR @ @ §
e @ H GGAT Ol qE B U @ Tl mEEEE Sh A Wi FEl § fF
W H R I8 WM W I U & PR BN @ aeie 9 W I E
(T B ). R, T el oot ff o8 Wit AW € W1 7 BN % 9
W oo gEl B Sl S W gy TEl el Aebdi | Sb U gar @ Syderdr el
Tl 39 TM dNI W IR Bl &FM o7 I Sxd gl <Y $ M AFT @
[, W T WY B Wahdl ¥ ogdferg Mg Ut Rl @, W faari @ e
B BM PR, BE U B RGN, TEL BeElell gy Bl Wb |

TeIey, feeR U uew ¥, il omel Wt g9 YWW W oiven ¥ wrew &
T T, MRYd WA B e Bl H gwem g 5 fER 99 S fles ww g
ST6 fau foy Uee @ ovxd Bl .99 B udl). [ER @ WReR @ W
FEIN @ SRd ®, il g8 10 PR Bl AEEI 7, S WAFN &I BTAd H
gl s9fow A @ S, PB W @I SR fdER SN ey gawl b SR e
TR S oNlell Ul § I8 & foly WEdWm o @ dM difvigl It is my last
point, Sit ¥ S wel W& 9, oMU uAdils @ @A FRA ¥, AfBT M9 FAR
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I P WAR F TR H Tdh I8 AT B4 Bl dM bl &1 I@ W fEBR
P By AN G 95 8, H udl gl A B 98l 39 Bs 9 Us 9 U
W Tl B W@ g, Hife @ TN Ryl H he dRg bl hqdYu 3 V&l gl

AT HA SN, oMU fdeR % UhUd & $ for uEuE aRis vud Ofd @y
T g T vt S W @ wgmm T ' @ o7, R 9'l @ e
JTeg B YET B, 39 W W AW & I BT HH B I[N B IR A
THiels W S ¥ dRE BT AU $EIN BT Bl B R ¥, S AW seM
B BH DI

ST IS URl b AT H YA AU FRY de b 99 dd $H QW B
Wdl SR wieleri # QGuglel 71 UM, 99 dP 9 ¥ P S, < B A
Gy TE IE GHl| S W 70% W 75% WG OFan, fHuH SR AR SRR
SR TR @ 'l W €l oMU Sl RGN e Qg A F owwsa g f s
M¥gd dR W < M g SR BARI oRiEaRdl Holdd BNl 9gd-agd  gwdis |

DR. BHARATKUMAR RAUT (Maharashtra): Sjrl think, 1 am the last
speaker

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): No. There is one more.

DR. BHARATKUMAR RAUT: Sir, | wish to speak point-wise and do not
intend to make a general speech. | know that it is not an election speech.

Sir, | draw your attention to Point No. 9 of the Schedule which deals with
the Ministry of Civil Aviation. In that, the capital voted Demand from Parliament is
Rs. 2,000 crores. | am talking about only one Demand.

Sir, | am associated with Shiv Sena-led labour uniongimindia and the
Airport Authority of India. Therefore, | am speaking on this point, though | am
not an economist. Siwhen | went through the figures, | was really surprised that
Air India needs this much of money — Rs. 2,000 crores -- in this Budget for its
turnaround! | really do not knowrhe hon. Minister is here. | really do not know

why Air India needs such huge amoum@ifc wWR Sfear a1 #AeR™™T 7, R

S9Hl W & =@ife? | really don't understand. But, then, when | went into the
details, | realised that Maharaja is not dying; Maharaja is being killed by the
Government and the Ministryrherefore, | am concern about When | say this, |

have specific reasons behind this. There are moves going on and already some
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moves took place to privatise certain wingsAdf India and also theAAl. And,

who are becoming private partners?, Siostly they are foreign companies and
MNCs. We are doing this business with theWve are giving our business to them

in the name of shading the burden of overheddsat are these overheads? Now

we are thinking of "bringing in a joint-venture partner in the department of OMR-—
Operation, Maintenance and Repairs and also creating a separate company called
AIATSL. These companies are, basicalhandling the maintenance and ground
support facilities. So farit is only theAir India which has been providing ground
support. Apart from giving - ground support tdir India flights, it was also
providing ground support to other airlines which did not have their own
department. SoAir India was providing them those facilities on rent or on
payment.As we are taking money from other airlines by providing ground handling
facilities, the Ground Support Department not only became self-sufficient but also
was giving money tAir India kitty. We are privatising that departmeitfhy? It

is because we want to shed the overheads. | failed to understand the logic. There
are some economists here who would, perhaps, give logic in doing this.

We have a milking cow which we send to the slaughter house; why? For
shedding overheads! What are the overheads? By doing this, you are leaving the
Air India staff, which has been there with you for many years, in the lurch, and
at the mercy of foreign partners. So, there will be agitations; in any case, there
will be agitations; there will be litigationdVho will face them?And after two
years, you will again come up with another turn-around proposal and ask for
another Rs. 2,000 crores. Why so? Why do we not strengthen these departments
which are functioning, and which are providing money to Alire India kitty? We
need to look into that...(Time-bell rings)...

Sir, | have taken only a few minutes. | would conclude soon. | would take
one minute less than what was allotted.

Sir, this is the situationTalking of joint veniure partnerships, | would again
like to draw the attention of the hon. Minister to the fact that we are selling off
prime land in the vicinity of our airports. For example, in Mumbai we have huge
prime land at Santa Cruz and SahAmgport. That is being given away at a throw-
away price to the joint venture partndie partner would establish commercial
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complexes there and run his business. Why can't we do that? It is a one-time
affair. Once you sell it awayit is gone.Why don't we develop the property and
add money to our own kitty? This is not on. | can smell a rat there.

Sir, so far only IAS dicers have been headjrAir India and theAirport
Authority; or, sometimes these have been the technocrats. | have nothing against
the Civil Service. ButAir India is a commercial venture. It is not a Government
department. So, if it is a commercial venture, it should be run and headed by a
commercial person. So, why do we not bring a good commercial man, a
management gyyfrom outside and make him run the Department, so that the

Ministry's burden is lessened and we could run it in a proper manner?

SHRI N.K. SINGH (Bihar): Sjrit is the fag end of this discussion. In a certain
holistic sense of the term, out of the amount which the Finance Minister is
seeking, Rs.32,000 crores odd, Rs.28,000 crores is for payment of subsidies and so
on, and Rs.2000 crores is for civil aviation which is also necesbknyody can
really object to this. But the fact remains that you are asking for Rs.28,000 crores
because you have not been able to take the corrective steps in the course of this
year Why? Also, why did you end up providing only Rs. 40,000 crores in the
Budget when, in the previous ye&010-1, the amount which you had provided,
was Rs. 83,000 crores? So, when the actual was Rs. 83,000 crores, you provided
for Rs. 40,000 croresYou didn't take the corrective actioitherefore, as a
consequence of this, naturallyou are now seeking Rs. 28,000 crores, which is

extra. This really calls for better budgetary planning.

But, Sir, leaving aside this issue, what is the configuration? | have every
sympathy for the Finance MinisteFhe configuration doesn't look good at all.
Now, yesterday's Mid-8rm EconomicAnalysis suggests that the economic growth
is likely to be around 5.7 per cenfou might take a congratulatory view that
compared to the rest of the world we are doing damn good; 5.7 per cent is not
bad. It is way below our potential and it is way below the fact that at some stage
we grew at 9.8 per cent. So, coming down from 9.8 per cent to 5.7 per cent, at
best, is hardly something which is congratulatofyso, you had taken upon
yourselves the challenge of keeping fiscal deficit at only 5.3 per cent; the Finance

Minister mentioned that he might try for 5.2 per cent. But his new pathscél fi
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consolidation hasn't been filled 'up with details ledfw he intends to achieve 5.3
per cent and, what the Prime Minister has said the day before yest¢a@aythe
bitter pill'. When will this bitter medicine be administered?. Nhranab Mukherjee
had talked of biting the bullet; nowve are talking of the bitter medicing/hen
will this bitter medicine be taken?

Look at the basic facts, SiThe facts remain that the savings rate, which is
the investment bearing ratio, which is the critical factor to determine the rate of
growth, has stumbled down from 36.8 per cent to just 32 per cent. How are you
going to put up your savings rate by four percentage point of our GDP? The fact
remains that the external debt has deteriorated because the debt service ratio has
gone down, debt as a percentage of GDP has gone up, and the current account
deficit yawns at an impossible 70 billion dollars as per the Finance Minister's own
confession. What are really the trajectories in which he wishes to do so? The
manufacturing sector has shown some incipient signs; there have been some
improvements in investor sentiment. The new committee constituted by the Prime
Minister, hopefully invests some new hope into real sectors like civil aviation,
power, telecom and so on. Hopefullghere will be some actions which will be
taken on the ground. But, | think, since this is the last opportunity this House will
have before the Budget, | wish to make for the Finance Minister's consideration
five suggestions which he could consider while formulating the Budget.

First and foremost, Sirgive us and give the world a credible action plan for
managing the fiscal numbers. The new Fiscal Responsibility Bill really should be
invested with more teeth. The Finance Commission has suggested the constitution
of a Fiscal Council. This Fiscal Council ends up in reporting only to the Finance
Ministry. Why does not this Fiscal Council—as happens in the rest of the world
like in Europe, France, the U.K., the U.3wustralia and Canada—report also
directly to the Parliament? It will help the Finance Ministry because then you will
have real teeth in the new path of fiscal consolidation which you lay upon
yourself.

Secondly the Finance Minister had accepted in principle the constitution of
an independent debt management office. When will that independent debt
management office which will obviate the conflict of interests, with the Reserve
Bank of India, begin to take realeth in substance?
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Thirdly, Sir, they talk greatly of expediture reports.These expenditure reports
give historic opportunity for you, MrFinance MinisterOn the 27th of this month,
the National Development Council meets—it is a special meeting, it meets once in
five years—to approve the contours of new Fiear Plan. Please suggest to the
National Development Council to constitute a special committee of the Chief
Ministers to look at a further consolidation of Centrally-sponsored schemes which
still number over 100 and to really give the contours of a better expenditure
management plan. This will be a central fulcrum for you when you begin to crop

your Budget.

Sir, 1 would suggest two more suggestions for the consideration. One is the
National Commission on Regional Inequalifou have had a lot of amplitudes in
economic growth.The economic growth has been volatile in this couthe GDP
figures have varied very widelyOne way you cannot have an insurance is to
have really the lesser developed regions of this country growing at a fasteA rate.

regional commission on amelioration of regional inequalities would go a long way

Sir, 1 wish to end by saying that the Finance Minister must be complimented.
He has tried to reverse the dwindling investor sentiments. He took over the reigns
of the Finance Ministry at a @ifult time. Suddenlythe world had lost confidence.
Suddenly on every conceivable macro-economic parameter seem to be going
downhill. This must be said to the credit that he has tried to arrest this downward

sentiment.

Sir, | have two closing comments to make having paid him this compliment.
First and foremost, we must realise that what the Finance Minister has done was
not to take over from a new Government. He took over from this very
Government. It is, therefore, ironic that the argument, 'l inherited an economy in a
mess; but, look, what | have done to it in a short period of time!', cuts thin

because you inherited an economy which you decided to bequeath for yourself.
(MR. DEPUTY CHAIRMAN in the Chair)

My last comment is, the time for pepping up sentiment is.oVke time
when you can talk of stock market is also past the time. The world will watch very

carefully what you do between now artk tnext Budget to take some of the more
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difficult measures which you need to take, which is outlined on page 39 of the
Planning Commission's Chapter-l of the Plan to be adopted on the 27th of this
month, and how you intend to take those difficult measures and swallow the bitter
pill. We will wait and watch very carefully the actions which we hope will unfold.
Thank you, Sir

SHRI PIYUSH GOMWL: Sir, ...(Interruptions)...
MR. DEPUTY CHAIRMAN: You spoke alreadyl think.

SHRI PIYUSH GOMWL: Sir, just one minuteThere was some comment made
about my intervention, which | just need to rebut because unfortupatedy
Treasury Benches seem to be ignorant about facts. Like Jesus saidshtwild
forgive them their ignorance,” | do forgive them their ignorance. But | just wanted
to say that our party is the one party(Interuptions)...

SHRI BHUBANESWAR KALITA (Assam): Sir he has accused the entire
Treasury Benches. If he has any dispute with somebdey can say so.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: "Somebody" is correct. Do not blame them as a
group; you say individually

SHRI PIYUSH GOMWL: Sir, an hon. Member from th&reasury Benches seem
to allude that the BJP opposes FDI, and on another hand, demands for FDI or
demands policy intervention to increase FDI. | would like to inform them that it is
the BJP-led NDA that brought in structural reforms to bring FDI in banking,
insurance and pensiolVe disinvested sick units. Maximum reforms took place in
that period....(Time-bell rings)...The gentleman is alluding to multi-brand retail only
We have, in fact, allowed them to do single brandlnteruptions)...

MR. DEPUTY CHAIRMAN: Okay; now the hon. Minister
SHRI PIYUSH GOMWL: We have always supported(Interuptions)...
MR. DEPUTY CHAIRMAN: Now, the hon. Minister

SHRI PIYUSH GOMWL: Except that FDI in multi-brand retail.(Interuptions)...
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MR. DEPUTY CHAIRMAN: It is over ...(Interuptions)...

SHRI PIYUSH GOMWL: ...was a matter of conviction, and we stand by that
conviction in national interest.

MR. DEPUTY CHAIRMAN: Now, take your seat...(Interuptions)...

SHRI PIYUSH GOMWL: So, all FDI is not necessarily good, and | would like
to quote their own Finance Ministewho said on the floor..(Interuptions)...

MR. DEPUTY CHAIRMAN: Now, there is no time for quotinglake your
seat.

SHRI PIYUSH GOMAL: | am just quoting his statement in Parliament.
Therefore, that is a comment from that side, and not from thesBlEPWe have

always supported FDI in national interest.
MR. DEPUTY CHAIRMAN: Yes, the hon. Minister may replplease.

SHRI NAMO NARAIN MEENA: Mr. Deputy Chairman, Sirl would like to
extend gratitude to all hon. Members who have participated and gave valuable
input, suggestions and made observations in the debate on the first batch of
Supplementary Demands for Grants, 2012A8proval of additional expenditure is
being sought from the Parliament for absolutely essential items. Fuitthneer
Government will not be required to borrow additionally from the market for the
items of cash additionalityThe additionality will be met through savings within the

budgeted expenditure level.

The Supplementary demands have to be seen in view of commitment of
Government to move towards path of fiscal consolidation. It may be recalled that
the Government had not presented any supplementary demands during the
Monsoon Session of the Parliament to keep Government expenditure under strict

control.

Sir, several issues during the debate were raised by the hon. Members
regarding fiscal consolidation, current account deficit, inflation, expenditure on
social sector schemes, etc. | would like to address them one by one. | will use
this opportunity to inform this .House about the need for fiscal consolidaften.
passage of FRBMAct, 2003, there was a significant improvement in fiscal deficit.
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The process of fiscal consolidatiaduring the years 2002-03 to 2007-08 resulted in

an improvement in fiscal deficit from 5.9% of the GDP in 2002-03 to 2.7% in 2007-
08. The counter cyclical measures taken by the Government to overcome the
effects of the global slowdown in 2008-09 and 2009-10 resulted in shortfall in
revenue and substantial increases in government expenditure. This was however a
part of Government's policy initiative based on the principle of insulating the
vulnerable sections of the society and sectors of the economy from the adverse
impact of the economic downturn and at the same time to ensure revival of the

economy with higher growth.

Fiscal deficit, which stood at 6.5% of GDP in 2009-10, came down to 4.9% of

GDP in 2010-1 because of higher receipts of NaxTRevenue from auction of 3G

and BroadbandVirelessAccess (BVR) spectrum.The fiscal deficit in 201-12 was

5.8% of GDP as per provisional accounts as against 4.6% of GDP estimated in BE
2011-12. 1t is estimated to be 5.1% of GDP in 2012-13. Government is taking all
possible measures to contain the fiscal deficit very nearly to the budgeted level.
Therefore, barring 2010-11, when the Government had the benefit of higher than
estimated non-tax revenue of about 0.9 per cent of GDP from auction of 3G and

BWA spectrum fiscal deficit has consistently remained high in last few fiscal years.

The reasons for increase in fiscal deficit are wide-ranging, like global
economic Scenario including hardening of crude prices and sticky high inflation
scenario in the domestic econanWith crude oil prices remaining at about US
$110 to 115 per barrel during the most part of the calendar year and consequent
duty cuts on petroleum products during June, 2011, the fiscal balance deteriorated
in 2011-12, reflecting slippages in tax revenues. Furthbere was shortfall on
disinvestment targets due to prevailing market situation in 2011-12. High crude oll
prices coupled with high international prices of imported fertilizer resulted in huge

jump in subsidy bill of the Government in 2011-12.

The increase-in fiscal deficit may also be seen in the context of Government
policy, introduced during 20101 for making payment to oil and fertilizer companies
in cash towards oil and fertilizer subsidies in lieu of issuing bonds to these

companies.
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A supplementary demand for which the assent of Parliament is being sought
has to be seen in the backdrop of this fiscal stress, which the Government is
facing. It is essential at this juncture that effort is made in the direction of fiscal
consolidation. This is also required to aid economy in growth revival and, second,
to bring down the deficit from 2011-12 level so as to leave space for private sector

credit as the investment cycle picks up.

The Government has reverted to the path of fiscal consolidation with gradual
exit from the expansionary measures in a calibrated mabuoeing current financial
year 2012-13, the Government intends to gradually return from the fiscal deficit of
5.8 per cent to at least 5.3 per cent, that is, a correction of nearly 0.5 per cent
through a mix of reduction in total expenditure and improvement in gross tax
revenue as percentage of the GDRe Government has taken the following steps
to contain the fiscal deficit: (a) In the current financial yehe Government has
imposed economic measures, like, rationalization of expenditure and optimization of
available resources with a view to improve macroeconomic environment. This
includes 10 per cent mandatory cut on Non-Plan expenditure in the current financial
year ban on holding of meetings and conferences at five star hotels, ban on
creation of Plan and Non Plan posts, restriction on foreign travels, restriction on
re-appropriation of funds, observance of discipline in fiscal transfers to States,
Public Sector Undertaking®yutonomous Bodies, such as, releases to any entity
shall be based on furnishing of Utilization Certificates, no release of funds will be
made in relaxation of conditionalities attached to such transfers (matching funding),
etc.; (b) The Government has also introduced 'Medium-term Expenditure Framework
Statement', setting forth a three-year rolling target for expenditure indicators with a
view to undertaking a da novo exercise for allocating resources for prioritized
schemes and weeding out others that have outlived their utilitwould also
encourage efficiencies in expenditure management; (c) the Government will also
endeavour to restrict the expenditure on Central subsidies. Partial increase in the
price of diesel and a cap on subsidized LPG cylinder are a few steps in this
direction; (d) A committee, constituted under DYijay Kelkar to assist the
Government in formulating the path of fiscal consolidation, has recommended a
number of reform measures in taxation, disinvestment and expenditure. While the
Government has broadly accepted the recommendations of the Committee with

certain reservations, details are under examination of relevant Ministries and
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Departments. The Government has also decided to adopt the following plan of
fiscal consolidation during the period of tAevelfth Plan, that is, from 2012-13 to
2016-17: The fiscal road map is — during the year 2012-13, the fiscal deficit will be
5.3 per cent of the GDP; 2013-14, the fiscal deficit will be 4.2 per cent of the GDP;
2014-15, the fiscal deficit will be 4.2 per cent of the GDP; 2015-16, the fiscal deficit
will be 3.6 per cent of the GDP; 2016-17, the fiscal deficit will be 3.0 per cent of
the GDP

My friend, Sri Piyush Goyal, stated that the NDA had left the country in
sound fiscal heath and there were deteriorations there&fteould like to state
that the NDA left with a Fiscal Deficit of 4.5 per cent of the GDP in 2003-04. The
UPA Government, with a focus on fiscal consolidation, brought the fiscal deficit
down to 2.7 per cent in 2007-08. Howevglobal factors and recession necessitated
Government to take several counter cyclical measures, including tax concessions in

order to protect the poor and vulnerable sections of the society

As | have stated earliethe Government is committed to path of fiscal
consolidation and appointed the Kefkar Committéé are committed to reigning
in the fiscal deficit in the current year to 5.3 per cent, and progressively reduce it
to 3 per cent. Sira point was raised by several Members of Parliament about lack
of investment and high inflation. Sia tight Monetary policy has been perused by
the RBI, during 2011-12, to control inflation. The repo rate was raised by 375 points
between May 2010 and Oct, 2a1 which has led to an increase in the cost of

borrowings.

The economy howevey registered a growth of 8.4 per cent irr 2009-10 and
2010-11 through policy interventions and stimulus measures including government
expenditure in key infrastructure and social sectors.

Sir, the Government is now taking various measures which include: (1)
Approval of a National Manufacturing Policy with the objective of enhancing share
of manufacturing in GDP(2) Creation of Cabinet Committee on Investment to fast-
track the process of granting clearances to projekggiculture has been the
priority of the Government. Besides increasing irrigation, storage and cold storage
networks, efforts have been made to improve production of protien foods.
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There are some positive signs of growth. RBI's Business Expectation Index is

now showing an improvement.

The Government is committed to variosscial sectors and upliftment of the
disadvantaged clasé& comparison of allocation under various key Ministries that
are involved in these activities has been made which is like this. For rural
development, during 1999" 2004, the allocation was Rs.54,368 crores, whereas the
allocation during 2009-13 is Rs.2,68,970 crores. For drinking water sugyoling
1999-2004, it was Rs.10,921 crores, whereas during 2009-13, it is Rs.43,761 crores.
For education, for the same period, that is, during 1999-2004, it was Rs.28,488
crores, whereas during 2009-13, it is Rs.1,86,326 crores. For health, during 1999-
2004, it was Rs.24,639 crores, whereas during 2009-13, it is Rs.93,165 crores. For
social justice and empowerment, during 1999-2004, it was only Rs.5,787 crores,
whereas during 2009-13, it is Rs.17,657 crores. For tribal affairs, during 1999-2003, it
was Rs.4,240 crores, whereas during 2009-13, it is Rs. 12,946 crores. For women and
child development, during 1999-2004, it was Rs.8,351 crores, whereas during 2009-13,
it is Rs.53,700 crores. So, you can see, how much more allocations are being made
by our Government.

SHRI SUKHENDU SEKHAR ROY These are the figures for all the years
taken together

SHRI NAMO NARAIN MEENA: This is a comparison of allocations made for
five years.

Sir, some of my friends have also raised their concéith regard to the
concerns raised by Shifapan Kumar Sen, | would like to say that the
Government, while promoting efficiency and autonomy of PSUs, is also committed
to judicious utilisation of disinvestment resources. Disinvestment proceeds are used
for creation of capital assets..(Interuptions)... Let me finish.Then, Dr
Bharatkumar Raut has asked about tne provision of Rs. 2000 crofér fordia in
Supplementary Demands for Grants., $fie provision of Rs. 2000 crore £ir India
is as a part of equity infusion, as a part of turnaround plan. While we are also
concerned about this, my colleague would appreciate that, this being a difficult time
in civil aviation sectgrwe need to support the national carrier not only to control
fares but also to infuse competitiofibe Air India has shown some improvement in
the last few months and my colleague, the Chulation Minister is monitoring it
on a regular basis.
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In the end, | would also like to thank Shri N.K. Singh for his valuable
suggestions and his guiding words.

With these words, | request that tA@propriation (No. 4) Bill, as passed by
the Lok Sabha, be returned.

MR. DEPUTY CHAIRMAN: The question is that the(Interruptions)...

SHRI N.K. SINGH: Sir one very small question. | will take not more than
thirty seconds. Sirthe hon. Minister has very rightly referred to the fact that the
Government has appointed the Kelkar Committee to give the Government a roadmap.
| am sure, the Minister is aware that Government not only appointed but since then
Dr. Vijay Laxman Kelkar has submitted his report in three parts. His part 1 deals
with a revised path, proposed path of fiscal consolidation in modification of his
recommendations given as the Chairman of the Thirteenth Finance Commission. |
just wish to seek a clarification from the Ministétas the Government accepted Dr
Kelkar's recommendations?

SHRI NAMO NARAIN MEENA: Sir, as | have said in my replyhere are
certain conditions which they have accepted. But there are certain reservations also.
That is under consideration.

MR. DEPUTY CHAIRMAN: Now, the question is,..(Interruptions)...
SHRI PIYUSH GOMWL: The hon. Minister has said that thglnteruptions)...

MR. DEPUTY CHAIRMAN: No, no....(Interruptions)...No discussion, please.
...(Interruptions)... There is no time for discussion.(Interruptions)...No, no; you
are not supposed to reply..(Interuptions)... You are not supposed to reply
...(Interuptions)... Reply is over ...(Interuptions)... Okay Okay ...(Interuptions)...
It's is over ...(Interruptions)... You are not supposed to reply to him.
...(Interruptions)... You are not a Minister...(Interuptions)... You are not expected
to reply to him....(Interuptions)... You can use it later..(Interuptions)...

Now, the question is:

That the Bill to authorize payment and appropriation of certain further sums
from and out of the Consolidated Fund of India for the services of the
financial year 2012-13, as passed by Lok Sabha, be taken into consideration.
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The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up clause-by-clause
consideration of the Bill.

Clauses 2, 3 and the Schedule were added to the Bill.
Clause 1, The Enacting Formula and the#leTwer added to the Bill.
SHRI NAMO NARAIN MEENA: Sir, | move: That the Bill be returned.

The question was put and the motion was adopted.
RECOMMENDA TIONS OF THE BUSINESS ADVISORY COMMITTEE

MR. DEPUTY CHAIRMAN: | have to inform the Members that the Business
Advisory Committee, in its meeting held on the 18th of DecemB8d?2, has
allotted time for Government Legislative Business, as follows:—

Business Time Allotted

Consideration and passing of the Enforcement Three hours
of Security Interest and Recovery of Debts

Laws (Amendment) Bill, 2012, as passed by

Lok Sabha.

Consideration and passing of the Banking Laws Four hours
(Amendment) Bill, 2011, after it is passed by
Lok Sabha.

MR. DEPUTY CHAIRMAN: The House stands adjourned to meet tomorrow at
11.00 Am.

The House then adjourned at fifty-five minutes past five of the clock
till eleven of the clock onMednesdaythe 19th Decembgei2012.



